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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 32, 1978/Vaisakha 12,
1800 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEARER {n the Chair]
ORAL ANSWERS TO QUESTIONS
Hill Travel Concession

*925. SHRI DURGA CHAND: Wil
the Minister of RAILWAYS pe pleas-
ed to state:

(a) whether it is a fact that hill
travel concession has been given for
o distance of 500 Kms. and above;

(b) whether it is a fact that an
exemptiop has been made in respect
of Dehradun from thi, distance limit;

{c)y if so, what are the reasons
therefor; and

(d) whether it is a fact that Pathan-
kot and Nangal which do not come
within the limit are proposed to be
exempted?

THE MINISTER OF RAILWAYS
{PROF. MADHU DANDAVATE): (a)
Yes, Sir.

(b) No, Sir. The gistance limit of
500 Kms. and above uniformly applies
to all hill stationg including Dehra
Dun.

(e) Does not arise.

(d) No, Sir. While Pathankot is
included in the 1list of hill stations,
Nangal is not.

ot gt 7 : qa wEw 7 o
[/ T Fr wrw F Sl o 7Y
Frawa ¥ fes s gl o 28 e
836 LS—1.

—— e — e
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69 (yy) & =ar arfs “fgor wrdes
T s & o, fre aw gEe
ez 1975, fam o T&9 1 s
AT 7 AT IO { T i wemeE
fer 2w Y fame ¥ wmiwe £
afia freell & 0 T Sty g wTETERT
Ta¥ TorewA &, e Fresit an et
a gz 188 feanilze #Y g2t 93
#t+ & ag srr gar g f5 ag 300
fasiteT ®) g few  weefeas &
qraT T fEaa wT g €1 § g W S
wigar i fe e 7 O fiw 2w
fevea fgd &, 97 & fau w7 amr
W d ) Ffemaw wan & At ¥
Fgr T g 6 3w wv e d A fger
g el g weT ¥
ST AN NV &Y F BT GRET ToT W,
i gfogron K1 qUX gty AwdrE
¥ wRWY ¥ W07 @ ¥ Sraar @ o
axa &1 & ag arvar qmgAn £ fo ay
Y 500 ferit=T 8% gl for oY €
2, war waAr AEvw g Y frog @

sto Wy qowEd : P A% L T
Jar &, 1951 & AT 1978 aF FE
ATaar Iwa At Ay gm0 1951
7 fgm 2w ¥ T Y sa@o fear
JaT 41, A Z 240 fesrizT 4
70 % fesg gam, 400 feardizT gur)
I8 F A= 72 % foq §F & T 800
frefizT gum 1975 7 9 w0 &
faw 500 frsiee At ¥8 wEWT &
fag soo0 framieT &1 f=g gwr |
T 7879 ¥ @Y gl & art & fa-
AT HE ¥ A% ZH A a7 foey g 75
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# ot ofdfenfn & 3@ w1 aw T 0¥ w1 W §, A% § Fergor T g
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R & T i 9w witw g 9w A Fw
wren & e 39 & wraar T4 gut v A7
HAITERT | 48 ®I 42T 7 a7 frqr 5t
T ¥R qar GA A fip ot 2 fieee g
& ot fgar =2ww qx o & 5 # 5T
savat wrrar feman =rfge, o AT
F oA ¥ oo 9@ § 97 %1 39 w1 @
A fad zafae agh Wgmmdaw zaa
TEQX 9T | AP ww WY FT wWI 7
o fgar 7 500 faeinier g &
forg o F 5o fagr ol

ET AT WA T oaAr g
Y &t 7% faqrn g g WK wn-
A N AR E W ¥ F oweF
fafar a7 & vo1 € fv <1 38w fga
@wa %1 o wmar § 99 H qerere
%7 &wa § 71 fe @rse @&a =
2w a1 ¥ g o Hifer 9 fw i
Tafae zat fgm =wa #) wd g *
ETT TIASIE T AW IA wEfre
7 et AT 1

=T wATT S A T 32T § fa
FH ¥ wraTe O3 38 5w w@wa aw
f& ¥, § awman g fx fe7 mwa i
T ¥ YT AT A8 o9 F A ¥ smEn
waaR ®¢ wrE Awew w2 fga
WA I #1 gERT S & g fr ofoe
T2 GHR 9T A § | L AGAT 9 GUAT
arar & far 3@ € g agd weer 2
71T @4t 5 9 wrR FaArER & fao

fear @ww ¥ g ¥ 1 wefon o feer
w2mrew & ST g8l g §, AR e
featorftar 3 £t g @ oo =7 faarr &1
femr 2w 1 frez wew 210

st gt &= ;AT A ST A o
faeara fammn 3 fo e @1 fga
=uT IR aifuy £ frar 3 1 Afea
figuram w1 A9 ¥ Frg Y o Tavare
FElr & AN FT A mer wredy & Aai oy w1y
SR § feeelt & o 27 WA 3 o
1 A g omia i mAdaw 7
A GHAT ST WATSY, ST, qred
it fesaee oy JEd ¥ o3 ¥
fw wYE FHMT A fear AT A
nire frmat ¥ fan R zfez A g 4
AT AT AR TALPE ¥ A1 TG R
FE T ez v &, 9@ ¥ WA w1
¥ ag zrew wufug }, 6 g2 I ¥
7 AR E, TROAC A § & S d
FAEECHS £, a1 TIAET W AT ET
w1 WY wqT FE I Fwwfaw w0,
(sowarr) .

¥ g wmAT ARATE 1 fom -
ot ¥ mrare 97 gprEE w0 e
fyar @ 3t ¥ Frav7 97 Fr= {7 wEew
Ft W 79 A feoT wiv ofz ey
7% A¥ frar & A1 7 2w 71 femae
FOT 7 94T HEAT qEY AT IR T 6T
faar w75 7

o RY TR @ I waTAW ¥ avE
s frslwa maz & A
faar & 9T 9@ ¥ Wi o TAEQ
gw At & o gfew & 9w ¥ wrar
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o 4¥ e ¥ fjg 2ud 5 o
T E IR A FAwe oK I vwr g
W ATH WM AE FT TEHEEA
o sy hamartggR Al & fgw
waw ¥ for wdwa e € W o
% o % ¥ AT 9 SR G &
& % sreram 2 wgat £ fe fiyw -
vERI A e gamdy M ww
gy o F gm o fmre T awd
AL

|t T fwg ¢ WA WET
ot & vw wredifun wy faan & fr oo
W& 7w & |y few Y § A AT
ST aTIAfay § a8 few T & Wl 2
nt fggea® ¥ @ fa ow
WE YT 94 ¥ SgrEr sty &Y
Az Amy g ar agm qAw  *1 galEg
T THH 3T ?

¥ & A gt fwen &1 s ¥ fo
FIAGT AT T FZ0Er F 0 FH Wy
7 astawlr ¥ fom wmr ¢ =Rl
goa Fivg WA & fo o0& #Y e
Ao e Wowmi g 3w X
i famer, w6, WY AT gedr
T # o £ 1 A1 WG TH SET TIhE,
A9 W7 dTAET w1 GTEw Aewd #
T wifewa 3 wifs aw WA
Tz =R F 7

Slo AY TWEX : WF GF T
gqEAT FT OAEIE B, gl §T WA
TIH SATTL AW BIAFRE F @AW
g g aw dvq &1 A ¥, WH-
AT wEEy 9 T qEFET 3 oA
WU 9T W W 3 JRIE 9T
famz s@ =W wov oy SRS
forerelt 2., ..

Wt weix feg a1 At
- Wy AR ST £ (wwaw)
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MR, SPEAKER: Please put your
question. Pleage allow him to answer
You cannot put the question and ans-
wer it yourself.

sﬂowq_m&:ﬁmﬁ’mw
T mmEe 3 e g fe oo v
e fga & 9@ W amat &
ATETE FTHI B-WNY ST & &
ax g swre fra os@ qr wew
7 oEEE iy ® frmie &9

SHRI M. RAM GOPAL REDDY:
Mr. Speaker, Sir, the Minister has
been telling several times that a Com-
mittee has decided like this. I want to
know whether, whatever the Com-
mittee has gecideq is final or is the
Minister going to have a look at it
ang making the necessary changeg on
account of his own experience?

PROF. MADHU DANDAVATE; No-
thing is fina] in this Jife. Whatever is
considered by the Commiliee is alwavs
subject to review and., after all, the
Sovereign House hag the Sovereign
right to make suggestions and, in the
light of those suggeslions. every pro-
position recommended by the Com-
mittee will be reviewed.

Volunteers Working as Booking Clerks
ete,

*926. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that several
members of the staff are working as
“wolunteers” as Booking Clerks, Ticket
Collectors, ele., on an ad hoe hasis:

(b) if so, the number of such per-
song employed in each railway acd
the remuneration granted to lhem,
zone-wise;

(c) whether such practice infring.s
the principle of “equal pay for equal
work” and is an unfair labour prac-
tice; and
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(d) whether such staff have been
properly trained for carrying out the
job for the posts in which they are
working?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (aj
Yes, Sir. A few such staff are deploy-
eq outside their duty hours.

(b) Information is being collected
and will be laid on the Table of the
House.

(¢) No, Sir, as the persons who
volunieer are utiliseq only for certain
simple items of work.

(dy Elementary training on main-
{enanee of simple accounts is imparted
tuo cmployces engaged s Booking
Clerks. Those who are engaged In
Ticket Checking are alsg given train-
ing in ticket checking under a Travel-
ling Ticket Examiner,

SHRT SOMNATH CHATTERJEE:
Sir, may I know since when this sys-
tem hay been inlroduced ang in which
Railways? You may not have the in-
formation now with regard to part
(d) of the question.

I want to know why such a decision
was tuken to give extra work to some
of the employees on the so-called
voluniary basis. This js very im-
nortunt.  What js the basis for this?

PROF, MADHU DANDAVATE: As
fur as the year in which the scheme
was nlroduced is concerned, if 1 re-
member aright, it was in the year 1970.
(Interruptions),

SHRI CHITTA BASU: In 1917!

PROF. MADHU DANDAVATE: The
scheme was introduceq in the year
0 for the first time—nor 1017
Russian Revolution year—and sine:
that year, this scheme is under imple-
méentation. Though in part (b) T gald
that information is being collected ang
will be lajid on the Table of the House,
part of the information is already

MAY 2, 1976
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available and 1 am prepared to sharc

the same with the hon. Member.
North-cast Frontier, Southern Railway
zone, Centra] zone &nd in gll these, we
have some information. In North-
east frontier, three retireg cmployees
have been deputed to sell platform
tickets on payment of Re, 1 per hour,
In Southern Railway zone no stafl is
utilised as booking clerks. 223 mem-
bers were engaged purely on volun-
tary basis for ticket checking at Rs. 5
per day and in Central Railway zone
21 ministerial stall have been en-
gaged as booking clerks on g  hono-
rarium of Rs. 2 per hour and 36 staff
in a month gn an average are employ-
eq for ticket checking,

SHRI SOMNATH CHATTERJEE:
Sir, the Minister goes not tell ps the
rationale behind this. Why was this
done; if there are jobs to be done,
why not new persons be recruited or
employed and why should somebody
be picked up or chosen among the
staff to do thig work voluntarily when
we have got g0 many unemployed
people? 1 would like to know the
rationale behind it. Why in some
caseg i has been done.

PROF, MADHU DANDAVATE. 1
have not answereq that because initi-
ally he did not ask a supplementary.
Having asked that question, 1 will
reply that also. As far as this type of
voluntary work js concerned, that
work is not conducted ag a regular
work throughout. Especially on the
suburban routes, there are certain
peak hours in which only g small
amount of extra work js involved, but
that is such an jmportant part of the
enfire work that if some additional
work is given 1o some people on
voluntary basis, on some honorarium,
there is some relief to the staff, There
is not enough zeccommodation for the
regular employees to be taken up for
the work to be given to them through-
out the day. But there is a peak
period and peak hours during which
some work is to be given.... (Inter-
ruptions). Ag far as the Railway
Ministry is concerned, it is open for
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24 hours. Now, as far as this volun-
tary work ig concerned, we find that it
ig quite paying and sometimes some
of the daughters ang gons of the rail-
way employees gt some benefit and
that augments their income. Similar-
1y, some pf the poor sections who want
gome complementary income, are al-
ready working in certain offices and
after their roster duty is over, if they
want tp take up Some work, they are
alsg given the work. Some sections
of the students who want voluntary
help in this type of work in the peak-
hours, are coming forward with Wel-
fare Organisation help. Therefore, we
are giving this type of voluntary work,
There is no violation.

SHRI SOMNATH CHATTERJEE:
Giving work to the sons and daughters
is different. But out of the staff only
some of them are given the work.
But the students are not the staff.

FROF. MADHU DANDAVATE: 1
fold you that lthere are three cafe-
#ories. Some of the railway staff are
given this additional work. Some of
them are the sons and daughters of
the railway staff and they are ‘also
given this work. Some of the Gov-
ernment employees working outside
the Railways are also given this addi-
tiona] work, Some of the students
who come forward for this type of
work are also given the work.

ot ama Wik AT ;T AW-
¥ Wt off 78 ;@ FT OFAO HG
fs ag w1 9ad wwre 97 afaw
g% Wife &1 94t * st §, = w5
Fa 9F F aF T@ wits W X
wear 9y unefmE) =t o faar s
% oolT Iw W oagy  Awldfew ey
21 ozE ow Tad F fAw owelt o
aqt 7 R &7

o Wy quwEA : ofiwq 7 AT
FTA & TeT AT UL IT 2C qmaAT
3 fr oz Saar awn ww A Efw

VAISAKHA 12, 1900 (SAKA)
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W & fag ¥ owembr
Jew & W & W o) gy W
T WEm § 6 Y it
H 39 ¥ e § A wEA agr 2
fF 58 wmT &1 aragr wa fomr omar
§ Wiy w78 weei sk S W
Y 57 IFIT A7 A0 o g @
R ag 37 & faw oF qvw st
& | zofe 97 ¥ ow a<g WY aqaeqT
GG L

sit T faerw arwar - # s
wdr wgRy & o wigwr § fR o4
HAY UE-ET UAgeie® BN § 9w H
Wt fegeT wrey Wit derer e
¥ AW B wRT ¥ gafer food-
e fzar snar & ar w7 oafe e,
ot fed oymeedze fed 7o § o9t
ERR SRR L e &

ste g TwAX : HTAAG A
T Fqg darT =wia g fegw 7
AT T@T F, 1 qE ST 1T 0mi
ez s & ga * fao gueae
T W & A wal aF 5§ K 4w
2 IAF A AT AT E IE Fmy
G fan Ao g for @ d 7w
antw femrar § 5 @8 amew & oo
! IEAFE F1EA w17 AIAEE TIAH
& AT U, 37 F1 gw ArdfmFar
I¥ 1A F WOATHT AT ATFATZ |

T wfafaae 1963

*g927. it vamw fag aigm : Far
Yy et Freafafes B s iy
i fagTor =ar 929 91 vEA
£ g F

(v) #n s wfufaas,
1963 ¥ waig I AT FAAET wY
ar 3(3) % Iawdt T IAE HA-



11 Oral Answers

aq % q ag Prarfam fear
B A

(=) ufz &, Avad 1977 & gfaw
w WMl ¥ W fFad amAv mrw,
afrqm, difen, fafed, oifwz ofz
iy for o oty A & fead
wirm, ofrea, Aifew sify sdoh &
are-Ama fedt @ od7 W fee wo;
PiEs

(w) afz sw wrer & S
g1 qfr a7g fenfas af fem o
w21 2 A1 TAEw F ST ¥ oAV IR
frafram w77 & oo aosrvgro
F1 oFEM I M0 F 7

s A (sto AY TwAR) ¢ (%)
g (w) :ux famr e 97 o™=
fprr mar 2

faaTm

TR U G
fqrm F1 wrer 3(3) T ATAAEI
F1 g &7 g femfaa 573 5 fag
wAare o ¥ A arer "ewm w
qpaifrat wr emaeqr mafaw 2w
77 WAt &1 gaeers ferfaa
wrx w1 wme fe war g oafa
T wirsra #wius ¥ wfaw @& T
fe<roist W1 amEl § W
fgr @ 1 fwr A T @wEE
Ff-pdT @eEfATaT & fN e
T #7 oarer fye owd # o

a9 1977 ¥ #wEw e "
W ogA 568 MWLT wem TioeE.
Fifzw, Fzv, arfez mifz s feo
qe 4, foam @ 438 fERlsESr
framir W W @l f@w oM @

MAY 2, 1978

Oral Answers 12

Jffat g & 4w iz
gamr T g oarfe F woreEt &
sfaar wn aw 7 foewardr wr q¥,
% TF T Wi WAl ¥ weqa
7 fFar a1 T8 wemEn, Iwga
yEumt &1 gfuwfer sty
gfafem 777 ¥ fod fafiw wq-
swrii Y famr gafy foRd &
Tefterr, TreaTaT Fratagw afafe &
wiafur d2%i # ferdlrah gl &
aefery, Ofaat e § s arg fade
W A faqm & awmAmg g7
sy fag @ wRW ®1 TEOF
& Arg-gg WA Ff §EW 95
T E A oerd F faw gdafi
F1 I9qF AT FI & ) yaTy
faom s 7ET § 0

ot Aam fag W o s,
wrEE H4Y ST F1 # 695 s & fag
TarE AT E 1 TA H TR g9 faena
zart & A g w70 & v e
Hoirar sfafram #1 arr 3(3) &
a1 g0 =1 7 frafar 5y
& fao aqaR =0 ¥ fag s Few
¥ wdarfo &1 smawar mafug 2
zafen zo & ¥ 79 § faaFa 2
St gAIfwe a9 1977 & uf@w e
WEWT 7 T 568 T AR AR qrfy
fapra 79 7 99 § & 438 fgrdt w0
foamit w7 B wdr fwd wF 9
& aradTr wAET S W T S g
fa: ag feawa 701 2 1 98 91 wIa@ 5
arat &1 Ry 1 AAT 7 I A=A TE
EIOTEN 2 AF F4 AT W OTI
s ?

Slo Wy TvEAd : HWA K =A@ §
"q &g A%al 3 fr w9 At g4t %
agmEA d. Hrwem g s mE Haw @
waran feedr w1 wamw g oEr & ) Aw
fr # oY wiws fod fs ot 1077
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% wiry ¢ wEol § Tw 568 AR
widw, ofme, Afea, frx, g
wife o g a8 @, fodf & 438
a2 § 0 Fie firet Wt witoft 21T wramwid
¥ wrdt fed 17 1 fa 130 I
I AuAr F wrdy fed w3 1 gaedr
wer g Frferer § i a7 w0 o oredt
Aqu oy | o ¥ fawew 7 & far e
e 9 &=t oW & & fre f o7t
g1 sfaey e far war 91 0 g
sfa™ ¥ @ @R §7F A= A
fadt aem ga Wy 9 IadT g7 JEr
W HEG | WAL AW AT 6T 56 Wloaw
Y fofassr w1 wwlt & 91 @0 s
AW 1 AIET T TG F, AT FT
qfa &7 awy § | TH AW A ¥
wqaE ot arg off g £ &% ) ¥
e 7 o ag fewwa we adY @i

it mam fag wgm - & aedo
Odr ot 1 I9% w7 7 fag @y A
aur & q40 § 1 wAdm W\t o 7
it garar 2 f aga s g g 9w
& 7wyt @ wdll o a1 afedy
ar &, 3 sfaaw # fafamar ar srodr)
¥ 7g st wrgan g 98 Frv §1 a5
gromar v & wd s ag w1 @
qavgr st ? oAy S 3 owr frgo
Haam ¢ & gwa 4 0 a2w I3 ¥
oz I ag o aarm & fe s
* qif ¥ ¥ fAg w0 A= T 64-
snfegi %1 waew ¢, @1 @ TEAY 7
IR K- 7 wEw I8 £ 7 A
ey o1 ag s &7 A B 7457 '
gRia M7 amww & o fed § A
fir gt oo fEaTor 6 afi gad § 7

WYo WY AR | AHAT, W HIT
aret § IF W Tl T F 1 8T
g geiig § A g A i aUEr

VAISAKHA 12, 1500 (SAKA)
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ﬁnm&&r@xﬂwﬂﬁftnﬁ
oY g AT &

gy W ug ¢ f5 v wqa
foamedt w1 w7 S At g @ 71 vEw
ferg g amTt 7 oF sreerT ¥ & R o
w1 g TRl €W 49 &
fere it &wwrer § AT FTaT § AT ST
agi whasrd gar § ag yoar & fv ag
rge Wl 7 & ar fet v mae
ot wrgiiz & arr =y waae Al
wraT g @ Fwa are wfEwrd ® v
vrar & fe gaw fg=t waanz o arq
AV § T W | @Y siwaY E1 AT i
rzigw @Y fear amar & 1 wf AdaT dRT
grar & fw et ama # wigawREEs
e g WTeT 5 ST wedy grar g A
wET w@r 'y g § A1 same
TAIFST & ATA T IFQ Fq WL F
qTa § WAL AW WAT § AT TH SqAeqr
¥ fufoqear % &1 arf &, G8 Araai §
wmgeA 2 faar simr & 1 55 e w1
A F s ax ¥ gaaw g fvowor
I G H W RTE
SHRI K. GOPAL. Everybody knows
thay the preseni government js going
to fall on the Hindi issue. I should
like to ask the hon. Minister: what is
the total expenditure jnvolved in the
translation business in the ministry?
Secondly, is it a fact that the staff who
do not know Hindi or who do not
know how tp translate into Hindi from
English, or from English t{o Hindi,
whatever it js, are penalised and they
are not promoteg on the ground that
they do not know Hindi and may 1
know whether they are forced to learn

Hindi and they are tolg that their
promotion would otherwise be barred?

PROF. MADHU DANDAVATE:
There are two aspects, as far as forc.
ing any employee to learn a language
is concerned. Whatever provisions are
there, they are like this. For instance
it people are holding certain impor-
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tant positions, they are always en-
cowraged to gtudy Hindi. As far as
tranmation work is concerned 1 can
assure you that it is never given to
persons who do not know that langu-
age 8t all. In fact it is in our own
interest not to get our English docu-
ments translated in wrong Hindi. It
is because if that happeng our policy
enunciateq in English document will
be very correct but we will be mis-
interpreted as {far as Hindi translation
is concerned and we do not entrust the
work of traslation to those who are
not well equipped and well versed in
Hindj language. As fer as the aspect
of forcing is concerned, what we have
been doing in connection with Hindi
language is, we are encouraging Hindi
language ang we are not forcing the
Hindi language at all.

SHRI K. GOPAL: How about the
other part of my question about ex-

penditure? 1.

PROF. MADHU DANDAVATE: As
far as that part is concerned, I re-
quire separate nolice.

MR. SPEAKER: Question No, 928.
Mr. Mavalankar is not here.

SHR] NATHU SINGH: 1 would like
1o ask that question. It i& an im-
portant question. This relates to Jai-
pur,

MR. SPEAKER: He has authorised
Mr. Kamath to put the question, Whay
is all this?

Next Question,

Reforms of Electoral Laws

A4

SHRI AMAR ROY PRA.
DHAN:
*930. SHRI HITENDRA DRSAI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state;
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(a) is Government considering re-
forms of electoral laws; ang

(b) what are the main points for
consideration?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b). Yes, Sir. The proposals relate
to subjectg like maintenance up-to-
date of electoral rolls, avoidance of
misuse of official authority ang machi-
nery at elections, remova) of corrupt
practices and money power at elec-
tions, reduction of election expenses,
quick disposal of election petitions,
reduction of voting age, etc.

SHRI AMAR ROY PRADHAN:
Thanks to hon. Minister that he is
ready to consider the reform of Elee-
toral laws. Tarkunde Committee Re.
port has been placed. A comprehen-
sive seven point scheme of assistance
through public revenues to the candi-
dates of Lok Sabha and Vidhan Sasha
clections has been  recommended by
the five member Commitiee headed by
Shri V. M. Tarkunde which was
appointed by the National Executive
Council of the Cilizens or Democracy
al the instance of Shri Javaprakash
Narayan,

Under the  circumstances I wpuld
like to know from the hon. Minisler
whether the Government will amend
ihe Election Rules in  such a manner
{a) that a provision for “Right to re-
call” will be made in the eleclion laws
to prevent defection for the purpose
of stability of democrary and dis-
courage floor crossing—which happens
very often even in this House—and it
tentamounts to henious crime on the
part of the elected Member; (b) just
to check frivolous candidate and 12
provide through public revenues tins
infrastructure of election expenses by
way of which it will place the candi-
dates of modest means on an equal
footing with the economically privileg
ed.

SHRI SHANTI BHUSHAN: Tarkun-
de Committee Report in which varisus
electoral reformg have been suggesied



17 Oral Answers

is under the active consideration of
the Government. I am happy to in-
form the House that a Cabinet Com-
mittee has been constituted to con-
sider all the various recommei.dations
which have been made not only by
the Tarkunde Committee but also cer-
tain proposals which have been maae
hy the Election Commission. Yhere
was earlier a Joint Committee of the
Members of Parliament which has
gone into the gquestion of electoral re-
formms and in fact a Bill has already
heem introduced. But  thereafler il
wag decided that the matter should be
discussed with the other Opposition
parties also. The Cabinet Commiftes
is going into all these matters and
after it has reached tentative anclu-
sioms, the matter will be discussed w th
the political parties. But so far as the
specific matters to  which the hon.
Member has referred are concerned,
»iz,, the Right to recall, that is also &
matter which would be considered by
the Cabinet Committee. So far as the
provision to prevent defection is con-
cerned, the question of bringing a E’l)
before the House is  under the activz
consideration of the Government and
so far as the state financing of elec-
tions is concerned, that is alse a
matter on which some  thought has
already been devoted by the Cabinet
Commitlee.

SHRI AMAR ROY PRADHAN: will
ihe hon. Minister be pleased to stale
whether a Committee with the “em.
hers of all the recognised political
parties will be formed to conduct the
elections?

SHRI SHANTI BHUSHAN: As 1
have said, all these matlers are ander
the consideration of the Cabinet Com-
mittee and after the Cabinet Commit.
iee has reached tentative conclusions,
all these propesals will be discussed
with the other opposition parties so
that a final view can be taken and only
thereafter something would be done.

ot fedat sare : arE gfufa £t
=t foi § 3w o7 dfamedla ofafa
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o farwre 7T Y § vad ol aw e

fort arai o~ wafe Y 7€ & oW
W e w7

st wif W ;g aw 3w
Stoed a7 faere 9w @ g 1 ffe
ALY Y WY g% Mfed g€ & | aw aw
T a7 farr 7 € g o ax ag #
g1 9 "gan g 0% fwa-fee aml 9t
mgfa @ w4 &

SHRI P. RAJAGOPAL NAIDU: 1
would Jike to know whether the Gov-
ermment s considering proportional
representation as a reform.

SHRI SHANTI BHUSHAN: Tae
t_;uestion of proportional representation
is also a matter which is covered by
the reports of wvarious Committees,
Evidently that is also a matter an
which proposals have been made from
time to time and it is bound to he
taken into consideration. Whether the
principle should be accepted or should
not be accepted is or some olher
method which might be mid-way gome-
where should be accepted or propor-
fional representation should be com-
pletely rejected, all these are matters
1o which some thought is being given,

RO § AL W A

*931. o ®w TF giwn : w\r
I Hefl gg w1 g #1497

(¥) ¥ HEIUE 79 F AITSATIY
da # AT & TR A I WY
ez § SgA % A 7 AR frew
#r Am g ;

(@) 71 w17 a1 fawiv g
mﬁi!%ﬁi‘(ﬂglvrﬁﬁapm
T AT I #uTC A% Af T AEA
faevr a1 & ; wiw
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() afe 7, @1 I9% =TT
-

WA (sle A wEER) ¢ (F) F
) . g =7 aRA T fmiw F
fr  samden wra ge 2, Afwa
WA # s & Sreo femea o
et g1 famfu m ey F@vAr @y
T E THEAT

! ®yETE diE . AT AEA,
A% qell A & FEw F AT 3@ AR
wiT T W gAr & W7 T @) A
2 f &t afr FHM EARE AT W
JaTe T FT GGT ALFT TAFRIE 0 FW
ALY A FEAT ARA &, AT FT A
P SEATE & A1 TEAT AT IATA @
arw a1 am @ faoopr fe afaan
e 2 2 f A7 O g A}, A
SaTg 3T & €T dY =T Ae A 2
# qeat =gar g f8 wvmEe a1 oW
wE Al 8 A & A SETTE wTEe
Wt gmEr fawfw #7% AF & A
SART 3T FET AAT WA E IAE AT
w9 g5 AgrwfrET frEe g9 @
@1 7E 7 g1 w3 AT WA ag 2w
G | A7 AT wm vEA A P 7
& gHr S oAm @, gwidr agr Asw
w7 i & o e wEw o7 Ry
A1 ATEH AT ATIA g, ATIZATI A
2T AigE, qvAAT HIT FHEEE AT,
% Arq fa=r &1 £F A0 #7702
@1 & quAr argar 2 & 9t mras e
N1 A & A1 AT ATTHI AR A 2
f 519 gw Wi FA & A1 929 "IqwT
m ArFT § fee owiw 5% P oErar
¥ grr T, 7 A1 AR €F 2
FAR EILY T AAT &, FAFE 7O AT
£ At g9 ATV 7 UTHT WA HAE F AR
wrafagd® AW g = 2
o i 7
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o ¥y wwwd : B § v for
AT ot § srAT FE fin e
Fifad, ¥ ore gawr saw Tar o
AT ARGHT g OATHY |

g AT =W weT R oar ad
g WEETT FT AFT REW fE gHTT
qr dar Agt §, frdY ®rm oA gy E
7@t o ¢ ¥ Ff ndar zA oA W
T fe A GeFT A AL HIGAT FT
arw difg waw w1 9gd 3E e
g1 faegia wir 71 faw gvwr Fmw
ov waw fomr mr i oseEr
qTEH gy W AN, Wy oy A
T AETAIGAT FH 4T AT ®a
ami wran v 5 oamEr ae
afer §aww 70 7ET gAT ) gWI A
gz & fF 7% 99} o7 AreAT # fAE
AT &I ¥ ANE AT ATEH gHIT
BAWE FHAFT AW A H
A 34% fanv sgrar & sarer omENT
T HIT IOF1 QI F7 & HW Q77 7
TS e FvE fer wm gady de
T ACH O | AT & WA AT
a1 qg garr Frgarg fr e ma 2w
MENHAG 7ATH QO TEE 1 TF
AT wAA v {ea e wafay fawr &
T 20AZF @ AN A g H
gy Al e ¥ g1 aeae ofar #
TE, AT ag 25 AGAT F1 QU T
FTEH T AR Q7T AL OET AW
ExON|

# AAdm FEUE g S oA
A femmr amgan § f ogw AT W
v fagT zewl &1 avd sArar 20
urA @IF F¥7 § AT F15 74T T
ot zu frwm i wifem &7 @ &
TR FT ALIFAT HIT T WY ZH FAT
arfe, wafad &% gwre war & 1§
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aq1 WA A AT, AfER wd
wafa aift &, aw @ wrfar &
JEUTT ¥ §¥ dury 9% a9 Gur 61w &,
32 ®AT ¥ aEG A WA 7 FOF
FOw 90 &g £ qTq Fr F, AfwA
AT FY AT @ IR TFAT FLA K
9% |9 AR GHTT THT FIAT & )
AfAy T/ qoay F1 qHIT TAAIAS
Y gaT F FY gATHT gH oA
FHWMT 2 ...

MR. SPEAKER: A  long question
need not have a long reply.

Sto Y TowAA : This is a legitmate
grievance. Afterwards, he will ro:
ask any supplementaries,

AT & #easr A TG
f& w7 ag fasm fafu qar v
THAIFA EFT fam AT E AT WG FE
faw? zarer & fan Trear (A qaar
2 i fza 1A Z@ W4 AT¥ 7 99T
2 az & ag framar A g

WY Few T HiER : gAY HEET
q warg faur z 3z &1 fedr Fag
gaty F1 ZEvrA w1 oE wifeqraedr
o 2—=""d" o A& TFAT ¥ AT
FTAT AT ALY 21 qATE YA AAT A AT
ag warm fzar 41 fF g% 21 o1 0 9
2 & wifgr 34w AT HwET A@EE
FowEE oo sF 27 gar AgEw
Fi 2 v gwavd T 77 2 | § ug
WiAar Agar g 5w g amw 9
qrzAt &1 g43 fear s afe &,
Al 77 | za RegAl 9T faaar ga1 gm0
arar & 7 oone wAd) mPtew g AnEA
TOFGI AW AL T qF &, a8 w4 F
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W ARY ¥ FoE wmrgifr g
Gl aF ATy W a1 egefe ¥
faar7 %7 a1 ¢ gas fau weiamr
¥ from &1 g w0 7

sto Ay I : W WARAT F
T FHr A WEF

gt A% g% F ;AOF g, & e
argar g {5 aRg-s@iT amw 110
faanfies aalt @ W17 I9% foo 9 &
FH 21 FUC KT @ 01T | TATET
¥ ama" aF IWMa qrea 150 fFEAET
et # #v 3w 9v 27 FUT Al
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ot & T wiwd Wi AT &
FHAT VAT GEAY AF KT A F4T
aw I g9t !

sto Wy TWAN AT ¥ ;Y A
ZW A1% g¥9 £ | TAG 4% 9RIA 9%
g T 0 wrawasar § 1 #F osar
¥ T amby fammar & & a@g oft g
argar g f& wosars ox fessr gar
zerET 2 ) foww awe ¥ agr sTeaT
¥ AT W AT TH AR AT N AT A
ZH J nyEad 3207 2 1 ¥ 97 wroae
T =Frgar g T oaw =w fed gmoaen
1 OATE =AM AN |

Production of PNP by Hindustan
Organic Chemical's

*932. SHRI D. D. DESAI: Will the
Minister of PETROLEUM. CHEMI-
CALS AND FERTILIZERS be pleased
to state:

{a) whether it iz a fact that small
scale chemical unitsare perturbed over
decision of the Hindustan Organic
Chemicals 1o produce para-nitro-phe-
nol (PNP);
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(b) whether the ocutput of PNP by
these units is sufficlent to meet local
demand;

(¢) whether the Hindustan Organic
Chemicals will utilise all its produec-
tion of para-nitro-chloro-benezene for
making PNP;

(d) whether in such a case, the
small scale units producing PNP will
not be deprived of their raw material
PNCB; and

(e) it so, what steps the Govern-
ment proposes to take to protect the
interests of small scale units?

Efaw mer i Wit TEoe
wovera # chor \ot (ot A fam)
(F) o (F)oF faawor o= 791 =
9T ST A

faaom

TR WY TUR UFE R W
Y JUWT WG] F FTAT F AEHIC A
o wvarasy fear & fe fergzare md-
frs Ffawem fro #1 G0 FTErS
¥ e ¥ wat 7@ & s A
HWifE T TARTCFF FT FrAVIEFAH
FQOAFA TG | IE qE AT
% fr fergeara wmifas Ffwem firo
Far ATSERAG &, W1 uF gerEdt
TATEAE, ¥ WU AT TEEA I AT
@t T ATEGA F JereT § q
FH o TW IHITAZ ATHAT A9 T
fa ¥ U AEEEAE §o3EreA ¥
forir gy AET AN 1 WY TANT QFET
AT AMATZIGAE T JAraT 93
o 1 qU w9 & A7 @i agog,
oA B9 JUSREAT F FHY AT QI FA
% fao 37wt wmar § g
EAR AR A

() =7 (7). forgrama st
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ATR-EATST F FeqTET FY arET T
FAMAIATITER | T T AT
FAQEA, W d-ATEreE &
Farz & fAQ uF wewwi @ &
Y g &7 ot fawe ww @ E
fegear smifas dfrwer fro & sme-
aram faar & fr @ G Areg-aier
IAEA T AT TAAIT OFFT A GO
ATTIAEY AT Y AR WAT oWy
9 FA |

(%) w7 adt s2ar

SHRI D. D. DESAl: This guestion
raises a very fundamental issue. 1he
Government has claimed  that it wil
sel up basic industries to cater to the
needs of other indusiries e.g. steel
plants, power plants, basic chemicals
und intermediates, and so on which
will be set up to produce steel. power
and other basic-raw malerials of other
industries in the country. Here is &
case where the Government has set up
a planl for basic chemicals and inter
mediates for dye stulf industries. [ re-
quest the hon. Minister to state
whether the Hindustan Organie Che-
micals Lid. was set up to produce
hasie chemicals and intermediates for
supply to a large number of units and
industries that exist within the coun-
iry and if sv. whether the Hindustan
Organic Chemicals Lid., have discharg-
ed that obligation before cniering into
competilion with  small-scale indus-
tries by producing final products, and
if that obligation is  deemed to have
heen discharged, what sort of methods
or provisions they have for ensunng
that the needed requirements of the
country are met by production in
small scale seclor.

it W fw ; GTTATIRRGAT
mE wEeAqH wrfas TwIEA § AR
qux ¥ F qg WIN A7 § THA-EEA
ey & &Y fmrgmn & A
arifrs dfaTes ¥ o ag o fe
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dte qo dto ¥ AT N wrwRT
Ce o A o oy &, @ Sw
ag a7 frar 5 ag oY §Yo 0T Gt w1
IATET F7 | WG T ¥ 4
difx & fr o et B ST R
m&,ﬁrﬁ:ammﬁﬂwﬁﬁrm@%
a1 AW &Y wAREAT FY g7 w0y 7
®6 F7 § A1 78 w=dr g froag
JGnTt ¥ Iq AR AT IeAqvEA agran
T 0

SHRI D. D. DESAI: Para-nitro-chloro-
benzene is the basic raw maleriai for
the production of para-nitro-phenol.
The small-scale indusiries are produc-
ing this to the extent this raw mate-
rigl is available. To the extent they
are falling short of PNCB, you have
to raise its production within the large-
scile  unit, it that was the botile-
neck, import was  conseguential
Threrefore, we have to decide once fot
all whether Government of India, by
selting up the basic  industries lke
pelroleum, basic drug, chemicals, steels
and power jndustries. ...

MR. SPEAKER: You are enlarging
the guestion. You are taking all the
indusiries ingether.

SHRI D. D. DESAL: Yes all the in-
dustries. Afler  selting up all these
industries, will they consume the pro-
ducts of those industries by utilizing
them fully for themselves, or will they
leave thgse products for subsequent
use by the other industries within the
country? And if that is so...

MR. SPEAKER: This does not flow
from the guestion. We are only ron-
sidering para-nitro-chloro-benzene, and
nol other products at all

SHRI D. D. DESAI: Para.nitro-chroro-
benzene which is produced by HOC, is
being used as the basic raw material
for the subsequent industries, manu-
facturing  para-nitro.phenol. This is
where the producer of basic raw mate-
rlal is coming in the line of produc-
tion ot small-scale  industries, which
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are itg customers. If that is so, 1t will
be a deviation from the Governmen¥s
announced policy of public secter
units providing raw materials through
their commanding heights, for proces

sing by the down-stream ynits.
=]

MR. SPEAKER: No, no, Basic policy
gquestions cannot be discussed. The
Minister cannot discuss it now.

SHRI D. D.
Minister is here,

DESAI: The Prime

MR. SPEAKER:
does nol arise.

No, Mr, Desai, it

SHRI D. D. DESAI: If vou have not
undersiood the guestion, I will explain
it. There are refineries in the coun-
try. there are chemical plants and steel
plants in the country. Are all of thes
expected to consume their own pro-
ducts as raw materials for their sub
sequent production?

MR. SPEAKER: I think that question
does not arise.

SHRI D. D. DESAIL: If you permit,
let the Minister at least answer.

MR. SPEAKER: No, it does not
arise, If you want to ask a supsle.
mentiary, you can do it.

SHRI D. D. DESAI: I would ask the
hon. Minister: Was the production ef
para-nitro-chloro-benzene sufficient, and
allocation of it  sufficient, so thal the
internal  requirement of that raw
material could be met for the small-
scale industries, and were the small-
scale industries intimated that such
raw material would be available, and
that they may set up additional capa-
city in their small-scale industries? it
that is so, did they [ail {o produce
PNP?

*ft W frw s wERA,
TR "G { WA 747 FToqToHlodTe
¥ qH g8 @ £ 15 ogAodte
FAA & fqg FA A9 F ®7 7 wARH
ot AT & | i A Y A AT g
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I & A ¥ fewrw e (WY
o) ¥ foid aff & ¢ 5 3w ww
% forat 19 ¢ T & WL 37 F I8
awaT wn &, Afew e ot oY gard
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4@ 7 4T 8 AY FAN W AT F FA
X 72 § P % AT F met av wrd
foe st mi 2 7 afes wmw d
W et F¥ uF FEAT 3 fypreg Sty
fr s o= =t A @z @ df m o A3
FTH AT AT 7Y A A A A
qre gy fasr amn T T WL oW
as oY # 7 FAV HAITG F1OAITATHA
fea & f ager 9 AT Y ATIEEAT
1 70 ¥ faay som, 3w OF am
ax G H5 yoAr FEvA o fAo qar
AT |

SHRI . D. DESAL: When the basie
raw material producer starls manu-
faciuring the end products utilizing
that raw material, he invariably char-
ges higher  prices for his  products
which are the raw materials for the
subsequent units, and thus eliminates
compelition,

Y g AT arga c { AR
7 @ WA GEAr g fFo oW au
AT FATA T IO AT TR T
afro gm@r & W7 79 A7 A AW oA
GO F AV T FCT TI TEM T T
At v @z dzr Zmar fv o33 TEWT
et i wrw A Ay arar § 59
B e G U Bl o B
RIA &7 LIHA FAT2T ZOT | TAFT 57T
az gy fr it o ae v it § &
AT W aw gt ST 9T T aed
fomz #7 agz vam ¥ w5 W At
F7 ORI 1 2fe 7 o & ar adi
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% oq i #1 qgrar ¥ ¥ fag aF
JURT F FaTT ¥ OF FI AE Ay
I qrfes w5y ol fomdy e § &w
FT WOT T 9T FT A% 7

ot wiewy faw o oow | @ o
Y et Y qATT FIT IEET AG FEAA
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zafan wed 2 5 fedt 238 3o
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FifF T 9397 1 OFF ¥ 7F I4I7
Araam Fm e

Expansion of capacity by Chhatisgarh
Distillery at Bhilai, Madhya Pradesh

*a44. SHRI BHHARAT SINGH CHOW=-
HAN: Will the Minister of PETRO
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

{a) whelher the present econtractor
of Chhatisgarly Distillery at Bhilai,
Madhya Pradesh, has recently, expan-
deq ils sanctioned capacity of fifteen
lukhs of proof litres of the country
spirit to twenty-five lakhg litres in-
spite of the ban of Government for
any such expansion of the Distilleries
of Government;

(b} whether this was done without
obtaining the administrative approval
of Government regarding estimates of
the plants, machineries, building and
other equipments and invitation of
tenders for rates, offers etc., for the
same;
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fc) whether the Excise Commis-
-sloner, Gwalior Madhya Pradesh, inti-
mated the Government that the lease
of three years of Chhatisgarh Distil-
lery wag due to expire in April, 1978
for inviting fresh tenders;

(d) if the answers to (a), (b) and
(c) above are in the affirmative how
the tontractor of Chhatisgarh Distil-
lery could have expanded jts capacity;
and

(e) action proposed to be taken
agninst the persons who have violaled

the rules?

agiferan a1 @A Wi IHOR
srea ¥ T WA (st v fis)
(%) wimme fafeadt 1, st
qAIN GORIT &7 § W7 OF Z¥RTT FT97
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A af ot 1 and fr Feefadr 49 ¥
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faemT 1 7z wyAfa 7T AIFT T
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o % s AR AAY 26 )
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) D1t figy e eeireg fefewd
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ot & o 9w o g F gw ad
 cufwe gw aodt a7 & 1€ s
o FT ad £

SHRI K. LAKKAPPA: This is o
matter concerning a contractor of
Chattisgarh distillery who was allow-
ed to increase the capacily by 10 lakh
litres in spite of the ban by Govern.
ment on any such expansion, There
is a ban ihat has been imposed by the
Gevernment of India. So, 1 would
like to know the persons and interesis
invelved in this and  whether this
party has been favoured by the Excisc
Cemmissioner in  collusion with the
Ministry of Madhya Pradesh, flouting
the direction of the Central Govern
ment and your Ministry. Will you
kindly conduet or order an enguiry
into this because it  will cut across
even the policy announced by the Gov-
ernment of India regarding prohibi-
tion. The Prime Minister is here.
Will you kindly consider the whole
episode as a certain Minister in Mad-
hya Pradesh is involved in it in collu
sion with the Excise Commissioner?

MR. SPEAKER: If was increased in
1877,

SHRI K. LAKKAPPA: Bul exlen-
sien was approved in April. It was
net done by the previous Government.
Therefore, I would like to know why
ihe present Stale  Governmenl has
ficuted the Central Government's
direction. Will you kindly take action
in thisg matter?

st wRvae fas T o A
Faa gama fon @ & 3w @weTe
stq AYa & e wey g3w g 1
woz 2 fF n qwg #1 ovfaz 7 famr
se. fey & fo agem e g fr
witmrg #1 feedmdr fawg =7 & W
Wi #7477 & Aga WrET @ WY 99 97 g
ey o7 T #7 @@ AT ATH F
AT W |
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SHRI K. LAKKAPPA: See how

shabbily this hon. Minister j3 answer-
ing.

it WU WIS MRy ¢ A A off
5 @ ot AT for @, 9 Faw -
w7 waa § 1 sfewa arfe,
FAETMEDITEE | F A
A1 W9 IT AV FAFEE F@rAT WER
%o 9a =1 9o w7 @ € A wE
s auE # 9 feedtads §, awt
97 ft #Afdr aars o & ot IuE
frosaifEm sn w1 § o gadr
qF WEiawa &1 arg T4 v )
ar arwf gy o W g wedr ofr
o |y g wad &1 favary fzamid {5
AT & TS /IEFTA B A GHI 5
fa feeierdiar A fafedy afi awrf
sierfy sy 1 7 faedverdy o @
sreefy #YT g9 & AT F S gzaven-
Hea g1 § 39 97 oY qraed) sy
g9 % warEr 9t fa feme E
Tt wfgear-afgeat st gady s
1 aeE Treaverd frar s

=t wEe faw ;o worer wERT,
wefrrg, #T A1 gy waw v
WET 8, 3T T A& w1975 H fav
TATE ¢ AR O IR AT

SHRI K. LAKKAPPA: You plcase
come to April, 1978,

st wET faw : wo e &
g7 1 38 fafeewr & #7eg sw awre
T 1 dfFw oF WEAC FHET W
Tt 9T WAF ATy ¥ fAv wmgaw
faqr may 91« WH 1977 W oW
fefezaQy #Y Sy woar TW W@
uw #2d ¥ @ & wywie wsw
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W ¥ WETHA HHE FEC 7
&Y | 9T GHT AGI T WA FT GIHT
g @ Y | dgaC g fr gEwy
fasare & w9 Wy wIW FLHC -
(wamT)

SHRI KANWARLAL GUPTA: Wl
Government assure this House that (he
capacity of this distillery will not he
increased and that no new distillery
will be opened?

MR. SPEAKER: [ thought I had not
called you to put a second supplemen-
tary.

o s faw : ¥ ® W
¥ qEwr 97 Q¥ Faw w1 fafewd
& g7 geET Fr faery § 1 TEE
faw & sw #a7 & @ g gmEET
g g fa @zt & W owow Ay
fast wWiT 9ga gEwmw # a@Ed
g T SO, qOETT AT ATEE
¥ 3@ 9T F FAGAT |

SHRI KANWAR LAL GUPTA: Ao
you satisfied with the answer? I you
arc satisfled, 1 will sit down.

MR. SPEAKER: I have allowed hum
to explain second time also.

SHRI KANWARLAL GUPTA: My
question was: whelher he will assure
the House that no new distillery will
be opened and no increase in caoacity
will be allowed by the Stale Gouvern-
ments.

MR. SPEAKER: How can he give an
assurance on behalf of the Stale Gow-
ernments.

SHRI KANWARLAIL  GUPTA: He
cnn recommend to the State Govern.
ment.

THE PRIME MINISTER (SHRI
MORARJI DESAI): It is being taken
up with the State Governments io see
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that the implementation of the prohi-
bition policy is not in any way jeo-
pardised.

W gOR W FOAW : g9 qET
A T wAw a7 2w A S w1y
frar & fr aw & st wsd 2
wq g wAl St #T 7g WA § av
T WEAT 1 §AT T T AAAE
wEl St ag gardn s 2w # rom w5
SEIAI & ArAdE qgi or @ &, uwfaw
FFIT i a1 @ g, AY e
a1 R E T wf FAL wH AW
a7 famre & 7 oft 2 o ag w1
TF TCF FT IZT FH FA 37 fA91¢C

g7

it s Fank : &5 g qarar,
WAz WA AT IATT AWE AGT
grarfrd waew weagdo & or &
& 41 7Y gt T TWA & 7 gw IAwT
FAGT FT | gHA gF FATA AW qIW
A & avg I3mv & 3 g A8 e
Tifgr 1 zaR wA = AE B =e
LECEEUIECE I 2 G o

DR. SUSHILA NAYAR: It is cleacly
mentioned in the guidelines given lo
the State Governments by the Gowvarn-
ment of India that no further addition
to the production capacity wiil be
allowed, no new distilleries will he
allowed and no new liguor shops will
be allowed, So, I want lo know from the
hon. Prime Minister or the Minisler
for Petro-Chemicals; how can the Gov-
ernment allow flagrant breach of the
clearcut instructions that have been
issued, in respect of this contract
which expivred and which has been re-
newed in April, 14787  From 15 lakh
litres, the capacity has been increused
to 25 lakh litres. This is just putling
dust in our eyes. We wani a clearcut
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assurance that this increased capacity
will be cancelled.

SHRI MORARJI DESAIL: [ have al-
ready stated the position. But it is
for the State Governments to pass lhe
orders and take decisions. We can only
g0 on persuading them to do it. "hat
is what we are doing. I am quite sure
that the States will be persuaded to
see reason in  this matter and th2
matter will be solved. But 1 cannot
give a clear-cut assurance today. That
is not possgible,

SHRI K. VIJAYA BHASKARA
REDDY: In addition {o committing
flagrant violation of the directions of
the Government of India, there is »
much more serious thing involved bere.
They have not followed the proper
procedure in extending—the contract
from 1978. The hon. Minister in his
reply said that it was the Congress
Government which did it. If it was
the Congress Government which had
commitled a mistake in 1875 whiiz
sanctioning 15 lakh litres, today il is
the Janata Government  which has
extended the contracl and given a con.
tract of 25 lakh litres without the
proper procedure and formalities. It
is g serious thing. I hope, the Govern-
ment of India will take notice of it
Will the hon. Minister assure the House
that he will inquire info this mali:r
and come to ihis House with a renort
and take action against the officials
concerned?

MR. SPEAKER: If 1 might recollect
the Minister's reply was that 25 iakh
litres wag dong in 1975. They have
only extended the contract in 1978.

v faw cxg wER B
wa= F&T § 7 emdrgw w7 frm
§ fF wiva AYETC AT AT FIERA
#F1 47 TAET AEAl § 6 § W
O FAE 9T UF AME | qI9g
FF) 97 F1E FAA I e
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Reducing Travelling time between
Ahmedabad and Delhi

*928. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the travelling time between
Ahmedabad and Delhi on direct line is
almost 24 hours;

(b) if so, whether Government con-
sider such a state of affairs satisfac-
tory;

(¢} whether Government propose to
shorten the said travel time by intro-
ducing a daily super fast train with
limited stoppages, thus enabling the
two capital cities—Ahmedabad and
Jaipur of the States of Gujarat and
Rajasthan respectively—link with
Delhi the capital of the country;

(dy if so, how and when; and

(e) if not, why not?

THE MINISTER OF RAILWAYS
(FROF. MADHU DANDAVATE;: (a)
and (b). The overall journey time hy
1 Up and 2 Dn. Delhi-Ahmedabad
Mail is 22.10 and 22.50 hrs. respeclive-
ly.

(c) lo (e). A fast train in 501/502
Pink City Express is already availubla
between Delhi and Jaipur. Introduc-
tion of a fast train between Delhi and
Ahmedabad is, at present, operational-
ly not feasible or strained line capacity
on sections enroute and lack of termi-
nal facilitlies at Delhi.
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Wfwow Feamdt Wt ETAw

*g929 st fryT WY : &g
o aar TR W SEOR HaY
g FaE e G fE o

(%) #ar @®T q w1 AW A
iferas gt & @eaw wowrg
weare dare fear 8

(=) afe g, B Swwr A
wr ¢ A

(1) s mmp wA ¥ fad
TR W A FEAE FG A
faarx & 7

Wifew war tama Wi Iwew
warer § Tron |t (o WA fRy) ¢
(%) & (m) 1978-79 ¥ fafum
FEfAoR IemEl & deew & fad wsmg
A T FEATTAT A A IAFT FAL-
frasaRn fafaNTH gy —

I. &4 A ®1 g

T Hegey W 93 A FIA IR
T IF A TTAT RIS ) 1978-79
¥ wEFn ¥ fan faeafafags giwan
anir —

(%) Freafarfas szawii § ifaan
AW TOETA 7 (AT FAFa
T qT) F WOAR § FAG AT F
IEM ¥ Fvad ¥ gdme #3657
5T g -

(i) sehfaafor, safar, ¥e,
wia, gfeawfres (i), Friz mfz
¥ dqfoT sa F FwAT 220 TEEATF

(ii) wewra, frqgey ohte dor &3
AR IR ¥

(i) arfgr  fasre—famet
S ¥ R16qA § AW 300 Y JRWY
1

(=) =g #f W awwy T d
W §), agi ae A o & e
I KGR AU FAE T KT FeAEE
T 7 FT TAIT HE AT FTEHAT B Y KT
&7 3% & geafoua st wy ardy @

() @em, womr, Y, W @
B YA gq ATl ¥ ford A A
XY GUT & AT geEiag g aey
Foamr FE AT RS @ E 1

I1. oo 3 w1 b

(%) dYe @Yo o Fto greT YT
afeags Al ¥ waifas o sy am=
24 wTey feqt # s iz frmaay 9
FT TUGAT KT AT F T GV
g1 =7 greer fegl # iwa FrgoT §
foemaa w1 wafmg 3 o 3§ wTOUT
gar4 & e ferarfror = 7 sramy fordaor
qefesi &1t o0 FA 47 39 7= WY
AT &)

(&) afeaza mifawt T s} At
o F1 @y F frwrady sum) & a3
§ fofers 504 & ford wm aftmes
aifewt & Am7 € d3§ W Agea
2% F7E1 L §W Arfed 9w a9
WIS T T AT B

(w) wex ardr fadg =1 Az
Frfam gEwl #1% g wfmaor e5m1 %
AR ¥ 25 ¥ F A A wr H
fipgmadt sl ¥ ark ¥ sl wd-
T TATY FTAEATT &)



39 Written Answers

(7) fto "o To Yo ¥ fwa
WE T ST W IHE (AT wafer
YT & 41T H wea IR F sETCE S -
WA wmaEmsE qaOscfaa g e
v o ¥ s A W o 49 A
T FTH F T AT |

(%) worTe g §, off ge S
&= %1 O wpw I §, foe fiart
TeT ¥ 5 TeqT2 ¥ IqG AT F AT H
o maga frr g ged o A
w1 FAFATIET I FA F ol oo
AT A1 AT aOFT F araeg § fraat
# fufers st g or wham e
F |

II[. WY geeT

(%) et & @ @ g s
[T FY AZAT WAL & Fd Fover F¥
e # frema o Y g1fea A o
FEEFL |

(=) z=avr aur wog afEew 99-
1 & T 1000 §NFAazf # )y arfaw
AFAET qAAT FAT qAfzA AAT A
WM wmIdAfm F T A A F
arlv /12 3Tt ¥ A § aares gaA
grr

() = e seamEl F At #
faeadt gordt & aeafua gear o
FTTE TH F7T F f3d e #ro Mo iTo
T FweaEm TATT anfaEwmem &
(Zre wo Yo dre) ¥ wzanr & yfea-
FH W I9ARY WU & F OF
FaFn dq1v frar @y @ & faaw o
&t gv Faan dan #Y wr gF
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Blashing of prices of Caprolactum by
* Gujarat State Fertilizers Co,

*934 SHRIPRASANNABHAI MEHE-
TA: Will the Minister of PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that Gujarat
Staie Fertilizers Company has slashed
the prices of caprolactum to get rid of
its accumulaied slocks;

(b) it so, whether the company has
also represented fo Government to re-
view the policy of allowing caprolac.
tum under O.GL,;

(c) if so, whether the company was
also seeking an increase in the refen-
tion price of ils urea; and

(d) if so, the reaction of the Gov-
ernment in regard to their request?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). Yes, Sir. The representation
of the Gujarat State Fertilizers Com-
pany for a review of the import policy
has already been looked into. It Fas
been decided, under the new import
policy for 1978-79, to analise the import
of caprolactum  through the State
Chemicals and Pharmaceuticals corpo-
rution of India whp wil obtain clear-
ance from the Government before
making any imports.

{ey and (d). Yes, Sir. The represen=
tation of the company has been referrad
to the Fertilizers Industry Coordina-
{ion Committee for examination.

Memorandum from Mercabiile
Employees Unien

+935. SHRI MUKANDA MONDAL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS Le pleased
to state;

(a) whether Federation of Mercan-
tile Employees Union submitted a
memorandum on 15th April, 1977 to
him with the request to protect the



41 Wriiten Answerg

interest of the employees as well as
the financial interest of the Govern-
ment;

(b) if so, what are the facts there-
of, and

(c) what action if any, has been
taken on the said representation?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to {c). The
Department of Company Affairs re.
ceived a letter dated Tth April, 1977
from the Federation of Mercantile
Employees Union relating to the affairs
of M/s. Armstrong Smith Limited,

which is a company  registered in
Bombay with Branches at Delhi and
Calcutta. The Memorandum com-

plained that there has been retrench-
ment of employees in the Calcuita
Branch and the total number of em-
ployees was brought down from 80 in
1973 to 22 in 1976. There has also
been gome retrenchment in the staff in
Bombay and Delhi offices also. It was
also mentioned that the Calcutta branch
of the company was not able to executle
orders for want of reguired flnances
and that the Government directors
have miserably failed to protect tre
interests of the workers as well as the
interest of the company.

M/s. Armstrong Smith Limited is a
subsidiary of M/s. Belapur Sugar and
Allied Industries Limited. Two Gov.
ernment direclors were appointed in
M/s. Belapur Sugar and Allled Indus-
tries Limited for a period of two years
with effect from 28th  March, 1973.
After the expiry of the said period
their appointments were not extended
by Government. However, these iwo
Government directors got themselves
appointed as Directorg of M/5 Arm-
strong Smith Limited by virtue
of its being a subsidiary of M/s. Bela-
pur Sugar and Allied Industries
Limited.

The complaints were referred to the
company. The company has explain-
ed that the Calcutta Unit was not func-
lioning on a remunerative basis and
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hence it has been decided to close it
down. Further the financial position
of the company is also not very sound
to enable it o  provide additional
finances for maintaining the manufac-
turing unit of the Calcutta Branch.

In view of the position explained ov
the company it is not pessible for Guv-
ernment to interfere in the internal
working of the company.

High price and non-avallability of
Kerosene

*936. SHRI G. S. REDDI; Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased 1o slate:

(a) whether there have been com-
plaints of nen-availability of kerosene
or of high priceg being charged after
the Union Budget raised the excise
duty and kerosene prices went up; and

(b) it so, what steps have been
taken 1o make available kerosene at
conirolled rates particularly in rural
areas?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH-
RA): (a) No complaints have been
received by the oil companies or the
Ministry of Petroleum and Chemicals
and Fertilizers of pon-availability of
kerosene or of high prices being
charged for kerosene since the time
excise duty rates were raised under
the Union Budget for 1878-79.

(b) The following steps have been
takep to ensure adequate availability
of kerosene:

(i) Adequate jmport of kerosene
has been organised to maintain pro-
per inventory of the product in the
country.

(ii) State Coordinators from
amongst the oil companies have
been appointeq to ensure uninter-
rupted availability of petroleum
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products including kerosene and to
maintain close liaison with the State
Governments.

(iii) The State Governments have
been advised to be vigilant so that
no shortages of kerosene develop
and to bring to the notice of the
State Coordinators as well as this
Ministry cases where corrective
action is necessary to avoid short-
ages and increase in prices of
kerosene.

Report by the Committee to investigate
the affairs of Bengal Immunity, West
Bengal

*937. SHRI CHITTA BASU: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether the committee appoint-
ed by the Centre to investigate into
the state of affairs of the Bengal Im-
munity (West Bengal) has since sub-
mitted its report;

(b} if so, ihe essential features of
the report; and

(e¢) actions taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH-
RA) : (a) Yes, Sir,

(b)Y The essential features of the
Report are as follows.

(i) Labour is at present eager to
bring back the company to its feet.
What  is required is proper finan-
cia}l and management inputs.

(ii) A basic system of costing
should be introduced.

(iii} Bengal Immunity js still in
a commanding position in respect of
sera and anti-toxing which are pro-
fitable items. Adeguate market
promotion should enable sale of
other itemg also for which adequate
goodwill has already been built up.
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(iv) Professional management is
totally absent and a proper system
of reporting non-existent.

(v) A marginal strengthening of
the fleld force in marketing is also
indicated.

(vi) The company did not have
any rationa] replacement program-
me. A programme of major rene-
wals ghould be thought of within
two to three years ang in the in-
terim, minor repairg should be
effected to bring the machinery to
a stage where it can give at least
80 per cent capacity production.

(vii) Diversification into other

products which should be less
labour-intensive ghould also be
considered,

(viii) The company can break
cven with monthly sales of about
Rg, 40—45 lakhg and this ecan be
achieved with an input of about
Rs, 95 lakhs over a mnine month
period.

(ix) The Company has got a well
established R&D institution in the
Bengal Immunity Research Centre
which had contributed substantially
to the company’s growih in the
past and hag got continuing poten-
tial.

The Committee has come to the
conclusion that having regard to the
size of the undertaking, its sales and
employment, the nature of product:
ang considerable public and
national interegt involved the manage-
ment of the company should be taken
over by the Central] Government
under the provisions of the Industries
(Development and Regulation) Act,
1851, on immediate basis since, with
the present management set-up in
apite of the financial assistance from
their bankers, it has not been possi-
ble to make this unit viable as is
evidenced from the performance of
the last few years. '
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(¢) The Report of the Committee
ig under active consideration.

Reduction of Foreign Equity of
Forsign Firms

*938. SHRI D. AMAT: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be
pleased to state:

{a) whether the Statement laid on
the Table of the House on 29th March,
1978 refers that Hathi Committee had
recommended reduction of foreign
equity of foreign firms to 40 per cent
forthwith and further reduction pro-
gressively to less than 26 per cent;

(b) if so, whether the Stalement is
an improvement over fhe recommend-
ation of the Hathi Committee; and

(¢) is it un fact that the Statement
is not clear about sophistication of
bulk drugs and as to how multina-
tionals would be allowed to keep more
than 40 per cent equity and what will
happen to their FERA applications
pending with Government; if so, de-
tails thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH-
RA): (a) Yes, Sir.

(b) With the objective of not ham-
pering production of essential drugs,
the criterion of high technology bulk
drug has been consciously adopted by
the Government, Foreign companies
producing only formulations or bulk
drugs not involving high technology
or both, shall have - to reduce their
foreign equily forthwith to 40 per
cent, The improvement over the
Hathi Committee Report lies in the
stipulation that  after disinvestment
of 66 per cent of the balance in the
favour of Government financial and
public sector institutions the balance
should, ag far as possible, be invested
in favour of Indian employeeg of the
Company. The Hathi Committee did
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not contemplate any dislinction bet-
ween foreign producers of bulk drugs
and formulations nor did they en-
visage pquity participation by the
Indian employees.

(c) Since the activities of indi-
vidual foreign drug companies would
have to be gvaluated in terms of the
above decision, a case by case review
of the level and nature of technology
is imperative,

In terms of para 16.2 of the state~
ment referreg to by the Hon'ble
Member, a High Level Commitiee,
consisting of Secretaries in the
Departments of Chemicals and Ferti-
lizers, Industrial Development, Tech-
nical Development and Science &
Technology assisted by experts has
already been constituted for the pur-
pose of identifving bulk drugs invelv-
ing high technology.

All the FERA applicationz will ba
dealt with in terms and Para 17 of
the Statement referred to by the
Hon'ble Member.

Supply of domestic gas in Bihar

*989. SHRI L, L, KAPQOR: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS bhe
pleased to state:

(a) whether Government propose
to take measures io supply domestic
gas to important cities and towns in
Bihar:

(b} if so, what are the details there-
of; and

(¢) whether there will be uniformity
in the price of this gas all over the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZFERS (SHRI JANESHWAR MISH-
RA): (a) and (b). In Bihar, Lique-
fieq Petroleum Gas (cooking gas) i$
already being marketed in 21 cilies
and towng by the Indian Qil Corpo-
ration Limited and in two towns by
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the Caltex il Refining (India)
Limited. Extension of LPG market-
ing to more cities and towng in Bihar
may be possible jn the next two to
three years when the product would
be available on a large scale by the
commissioning of the project for
separation of LPG from Bombay
High associateg gas, commissioning of
new refineries, and the setting up of
additional facilities for LPG produe-
tion in the existing refineries. Such
extension will be based on the follow-
ing considerations:

(i) anticipated customer potential;

(1i) nearness of market from the
source of supply;

(iii) availability of safe and
convenient mode of transport;

(iv) maximum utilisation of dis-
iribution equipment; and

{v) viability in operation,

{c) The price of LPG hug been
fixeq by Government in the case of
13 different locations ijn the country.
The ex-refinery prices, central excise
duty margin to agents and profit of
the oil marketing companies for LPG
are uniform. The retail selling prices
of LPG include elements of trans-
portation, sales tax, octroi etc., which
vary for the different upcountry
locations. For these reasons it is not
possible to fix ® uniform selling price
for LPG throughout the country or
on a regional basis,

Full wages to those removed from
service during Emergency

*940. SHRI KRISHNA CHANDRA
HALDER. Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railway Ministry
hag issued any order to pay full wages
to those who were removed from ser-
vice during emergency as has been
done by the Labour Ministry;

(b) it so, a copy of the order be
placed on the Table of the House; and
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{c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
(a) Confidential instructions have
been issued that generally full pay
and allowances may be paid to Rail-
way employees whose services were
terminated for association with Ban-
neg Organisations during Emergency
and who have been Treinstated in
terms of the exlant orders.

(b) and (c¢). It would not be in the
public interest to give details of
these instructions.

S5.C. and 5.T. Employees among Class
IV Employees

*94]. SHRI K. PRADHANI: Wil
the Minister of RAILWAYS be
pleased to state;

(a) the total strength of class IV
employees on the Railways at present
and the number of such employees
belonging to the Scheduled Castes and
Scheduled Tribes;

(b) whether any steps have been
taken to wipe out the back-log in the
quota of reserved wvacancies for tihe
Scheduled Castes and Scheduled
Tribes; and

(c) it so, what are the details there-
ol?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
the total strength of Class IV em-
ployees on the Railweys as on
1-1-1978 and the pumber of Sche-
duled Castes and Scheduled Tribes
amongst them are az under:

Clas IV Clan IV

A e
Total 750822 53806
Sch, Castes 132876 45653
Sch. Tribes 38446 757
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The position of intake of Scheduled
Castes and Scheduled Tribes is being
constantly watched. Based on a re-
view jn September, 1877 a special
programme wag launched on all the
Railwayg from 1-10-1977 to make
good the shortfall, wherever existing,
in the quota reserved for Scheduled
Castes and Scheduled Tribes in the
non-gazetted services (including
Class IV services) on the Railways to
the maximum extent possible by 31st
March, 1978. As a result of this, 809
Scheduled Castes and 1443 Scheduled
Tribeg were recruited in Clasy IV
services and 481 Scheduled Castes
and 621 Scheduled Tribes promoted to
higher grades within Class IV till the
end of February, 1978,

Foreign Tachnology for manufacture
of sophisticated drugs

*942. SHRI GOVINDA MUNDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

{a) whether it is a fact that a
number of sophisticated drugs are
manufactured by foreign companies in
the world and such companies have
no branch or an associate company
in India; and

{b) what steps Government propose
to take to attract adequate inflow of
technology from such foreign compa-
nies?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH-
RA). (a) Yes, Sir.

(b) Keeping jn view the require-
ment of bulk drugs and also having
regard to the role to be played by
the wvarious sectors in the develop-
ment of this industry an indicative list
of drugs has already been drawn up for
each sector, namely, Public, Indian
and gpen for all gectors including the
foreign sector.
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Proposalg from the foreign com-
panjes for the manufacture of drugs
involving high technology would be
considered on merits and within the
parameters of the new drug poliey.
Government have decideg that while
efforts will continue to step up pro-
duction of existing units by improve-
ment of technology and of imported
processes through R&D activities and
the effor's of Natjona] Research Labo-
ratories, this will not preclude
obtaining crucial technology where-
ever necessary,

tomfygi w1 fasw & s=
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A7 feafafar sesrd zaf amar
faaoor AT gzw 97 @A W FOTFC R

(%) =1 ATFT HT T TG AT
%y & fr T mivar qoeaa: $
AT 9T AEF AT EIE

(=) afz g, a1 o9% = FTCOT §;

(1) saady, @G W A,
1977 T T H aF 1978 F wH
agrt § g faeres & sy et
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awma) ¢ (%) FFEd § A,
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Fad 1977 % o9 ¥ awhar qqr
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g5 & &% 10,000%
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Introduction of Electronic Gadgets for
Conducting Elections

*945. SHRI UGRASEN: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether a study had been made
to introduce electronic gadgets in con-
ducting the elections; and

(b) whether the Election Commis-
sion had discussion with the Electronic
Corporation of India to work out the
system and cost of conducting elec-
tion with the help of the electironic
equipments; if so, the details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). In December, 1977, the Chief
Election Commissioner had discussions
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with the General Manager, Electro-
nics Corporation of India, Hyderabad,
regarding the introduction of electro-
nic gadgets in conducting the elec-
tions and reqguested the Electronics
Corporation of India to study the
feasibility of this proposal. The
matter is still under examination by
the Corporation.

wgrovn faew fafRde, qrcamRT w1
T
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Grants to States for Translating
Central Acts

8666. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
‘be pleased to gtate:

(a) whether the Central Govern-
ment is giving granits to State Gov-
ernments for translating Central Acts;
and

(b) if so, the amount given to the
Andhra Pradesh Government?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NAR SINGH YADAV: (a) No grant
is given by the Central Goernment to
the Governments of pnon-Hindi speak-
ing Stateg for translation of Central
Acts in the respective official langu-
apes. However, these Governments are
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pajd for the translation work done by
them at the rate of Rs. 40 per printed
Page consisting of not less than 400
words of the English text of the
relevant Acts,

(by So far the Andhra Pradesh
Government has been paid an amount
of Rs. 6160 for the translation of
Central Acts into Telugu.

Prohibited items for Foreign Drug
Companies

8668. SHRI R. L. P. VERMA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS bhe
pleaseq to state:

(a) whether Statement laid on the
Table of the House on 20th Maurch,
1978 at point 23 (page 10) slates that
‘small sector will be prohibited area
for foreign companies’, if so. the de-
tails thereof;

(b) which are the items prohibited
for foreign companies ang reserved for
small scale sector; is it a fact that in
India we have got enough technology
for manufacturing formulations;

(c) would Government reserve the
manufacture of formulations to small
scale sertor; if not why: and

(d) will Government lift price con-
trol from small scale sector, if naot,
why?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) Yes, Sir. The inten-
tion of Government s that no foreign
drug company, irrespective of the
value of its investment in plant and
machinery, shall be allowed to func-
tion in the Small Scale Sector nor
be entitled to mny of the concessions
available to that Sector,

(b) List I and II jndicated in An-
nexure I to the Statement referred
to by the Hon'ble Member gives the
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names of bulk drugs which are pro-
hibited for future licensing to the
foreign drug companies.

The following drugs are reserved
for Small Scale Sector:

(1) Glycerophosphate & Glycero-
phosphoric Acid

(2) Lanolin Anhydrous
(3) Paracetamol
(4) Citrates/Tartarate

It is a fact that technology for the
production of formulations is availa-
ble in the country.

(c) Keeping in view the need to
ensure the economic viability of bulk
drug manufacturing units which have
to be encouraged to increase bulk
drug production in the country in
order to minimise dependence on im-
ports, it is not possible to keep for-
mulations reserved exclusively for
the small scale sector. However, the
formulation activity of the drug
manufacturing units in the organised
sector hag been restricted. The Indian
and foreign drug manufacturers gre
allowed formulations only upto 10
times and 5 times respectively of the
value of their bulk drug production.

There is, thus, ample scope for
manufacturing formulations by units
in the Small Scale Sector. They will
also benefit from the fact that orga-
nised sector units have to pass on &
sizeable portion of their bulk drug
production to non-associated formu-
lators.

(d) Reference is jnvited fo paras
55 and 58 of the Statement. Complete
exemption of the Small Scale Sector
from price control is not considered
desirable or necessary. The policy
in this behalf iz contained in Para 58
of the Statement laid on the Table
of Lok Sabha on 29-3-1978.

VAISAKHA 12, 1900 (SAKA)

Written Answers 58

Distribution of Canalised Bulk Drugs

8669. SHRI R. K. AMIN: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleaseq to state:

(a) what is the policy of Govern-
ment regarding distribution of cana-
lised bulk drugs;

(b) whether indigenous production
of canalised bulk drugs has compul.
sorily to be distributed through cana.
lising agencies and if so, what is the
mechanism  involved to give price
protection to indigenous producers;

(c) names of bulk drugs where in-
digenous produclion was taken into
acceunt for the purpose of distribution
control through canalising agencies
during last 3 years along with detajls
of bulk drugs whose production was

not tuken into distribution control;
and

(d) companies involved and whether
any policy is laid down for controlling
indigenous production or deviation Is
left on individual officers depending
upon the fact whether drug manufac-
tured by companies of their choice?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) The basic policy of
Govt, regarding distribution of cana-
lised bulk drugs (now included in
Appendix 9 of Import Policy 1978-79}
has already been indicated in reply
to Lok Sabha Starred Question No.
502 answered on the 20th December,
1977,

(b) No specific policy regarding the
compulsory gistribution of indigenous
production of canalised drugs has
been laid down. However, if the
indigenous manufacturers of canalis-
ed drugs wish to avail of the distri-
bution arrangements of the canalising
agencies, they may register themselves
with the concerned canalising agency
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indicating the quantum of bulk drug
which they would like to make avail-
able for distribution through them.
Such registration for the financial
year is required to be made by the
15th January of {he previous year.
The price protection to the indigen-
ous producer of such bulk drugs is
provided through the mechanism of
a pool price whereby, if the reten-
tion price of indigenous manufacturer
is higher than the pool price, he is
subsidised to the extent of the differ-
ential between the two prices and if
the retention price of such producer
is lower, he is required to remit the
differential to the canalising agency.

(¢) and (d). A statement showing
the names of the canalised bulk drugs
where the estimated indigenous pro-
duction was taken intp account for
the purpose of import plan and distri-
bution arrangements through the
canalising agencies during the last
three years js attached.

There was no canalised bulk drug
whose indigenous production was not

" taken jnto account for ihe purpose of
determining the import plan and dis-
tribution arrangements. Hence, the
question of leaving out any company
having such production does not arise.

The above policy has been uniform-
ly implemented and the gquestion of
deviation therefrom by any indivi-
dual officer does not arise,

Statement

Bull drugs/drug intermediales whose

availability through indigenous pro-

duction was taken into gccount while

drawing up import plans for the years
1975-76, 1976-77 and 1977-78.

. Amidopyrine

. Analgin

. Metronidazole

. Nitrofurantoin

. Phathalyl Sulphathiazole

. Piperazine and itg salts

7. Phenobarbitone and itg salts

@ Y e W B
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8. Sulphadimidine
9. Sulphaguanidine

10. Tetracycline, its salls and
derivatives,

11. Streptomycin Sulphate

12. Riboflavine (Vit. B2) & Ribo-
flavin-5-Phosphate Sodium

13. Thiamine Mononitrate and Hy-
drochloride (Vit. B1)

14, Folic Acid

15. Oxytatracycline, its salts and
derivatives .

16. Griseofulvin

17. Nitrofurazone

18. Ampicillin

19. Chloramphenicol

20. Caffeine and its salts
21. Chloroquin and itg salls
22, Erythromycin and itg salts.
23. Frusemide

24, Furazolidone

25. Indomethacin

26. Oxyphenylbutazone
27, Prednisolone

28, Panthenols

29. Prenylamine Lactate
30. Sulphathiazole

31. Sulphadiazine

32. Sulphamethoxazole

33. Trimethoprim

34, Vit, ‘A’ and its esters
35. Citric Acid

36. Betapicoline.

iy fret W Revs
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Article captioned ‘Restoring Image of
Judiclary’

8671. SHRI OM PRAKASH TYAGI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to refer to an article in the
Tribune of 21st March, 1978, caption-
ed, ‘Restoring image of Judiciary’
and state;

(a) what steps have or are being
taken to strengthen the Judiclary as a
vital limb of our democracy;

(b) whether the Supreme Court will
be asked to lay down a code of con-
duet of judicial aloofness; and

(c) if not, the reasons thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
to (c). The article appearing in the
Tribune of 21st March, 78 has itself
mentioned some decisions that have
helped to revive popular faith in
Government's commitment to an in-
dependent judiciary. The article has
further emphasised the need for
woilding up traditions of Parliamen-
tary restraint vis-a-vis the judiciary
and for setting up of new standards
and norms for the conduct of judges.
In s0 far as the Luilding up of tradi-
tione of Darliameniary restraint are
concerned, the matter is for Parlia-
ment to consider. In so far as the
laying down of norms of conduct for
judges is concerned it is not for
Government to lay gown such norms
or lo ask the Supreme Court to lay
down such norms. Considering the
position given to cur judges by the
Constitution it would be for them to
evolve a code of conduct for them-
selves if they consider such a code
necessary.

M.T.P.(R), Calcuita
8672, SHRI SUKHDEO PRASAD

VERMA: Wil] the Minister of RAIL-
WAYS be pleased to state:
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(a) the total amount of expenditure
incurred towards the project cost of
Metropolitan Transport Project (Rail-
ways), Calcutta since the date of in-
ception of MTP(R), Caleutta till 3ist
March, 1978 year-wise;

{b) the amount out of such project
cost has been spent for sending engi-
neers abroad for training and for visit-
ing engineers or delegation from
abroad with details year-wise;

(¢) whether it is expected that the
total project cost is likely to go be-
yond Rs. 250 croreg if the present rate
of progress is not speeded up; and

(d) if so, the effective steps being
contemplated to speed up the total
project?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
The total amount of expenditure on
M.T.P. (Railways} Calcutta upto
31-3-78 is Rs. 35.11 crores with year-
wise break-up as under:—

Year Rs. (in croves)
1972-73 1.68
1973-74 imn
1974-75 6.02
1975-76 5.80
1976-77 B.78
1977-78 9.02

approximately

(b} The amount spent for impart-
ing training top Indian Engineers
abroad is Rs. 3,38 206 with year-wise
expenditure gs under:-—

1974-75 Rs. 14590
197677 Rs. 1,14,785
1977-78 Rs. 2,08.631

The expenditure incurred year-wise

on the wvisits of Consultants from
USSR is as follows: —
1870-71 Rs. 98,806
1971-72 Rs. 1,38.284
1076-77 Rs. 97,556

Total Rs. 3,34,646
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(c) No.
(d) Does not arise,

New trains started from 1st April, 1978

8673. SHRI MADHAVRAO SCIN-
DIA; Will the Minister of RAIL-
WAYS be pleased tp state:

(a) Details of the new trains stari-
ed from 1st April, 1878; and

(b) its impact on easing of the
heavy traffic on these routes and also
on the economy of Railways?

THE MINISTER OF STATE 1IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
A statement is attached.

(b) Introduction of new trains will
help ease overcrowding on the sec-
tions concerned. A broad analysis of
the profitability of the passenger and
other coaching services separately
from freight shows that the earnings
from these fa' short of their full share
of costs.

Statement
New trains in April 1978 time table

NON SUBURBAN TRAINS
INTRODUCTION

Broad Gauge

1. Madras-Ahmeduabad
(Weckly).

Express

2. Mokameh-Barauni Passenger,

3. New Jalpaiguri-Haldibari Pas-
senger.

4. Bhusaval-Nagpur Passenger,

5. Ambala Canit. Chandigarh/Kalka
shuttle.

6. Burdwan-Asansol Passenger,

7. Kakinada Port-Samalkot Passen-
ger.

8. Virar-Dahanu Road Shuttle.
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9, Rajashmundry-Tadepalligudem Pas-
senger (on¢ directien only).

Metre Gauge

10. Ahmedabad-Udaipur City Ex-
press.

11. Bhavnager to Sihor Passenger
(one direction only).

12, Badulpur-Hissar Passenger.
13. Palanpur-Disa Passenger.

14. Secunderabad-Faluknama Shut-
tle.

SUBURBAN TRAINS

Broad Gauge

1. One pair of Howrah-Burdwan
locals (via H, B. Chord).

2. One pair of Howrah-Bandel

locals,

3.3} Two pairs of Sealdah-Ranaghat
b locals,
4.J

5, One pair of Sealdah-Madhyam-
gram locals

6. One pair of Sealdah-Habra

locals.

7. Two pairs of Sealdah-Beruipur
} locals,

8.

Amets of Foreign Compaines and
Large Industrial Houses

8674. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) what were the total assets of
foreign companies on 3lst March,
1077 and 31st March, 1978 respectively;

(b) what were the total assets of 20
Indian industrial houses on 31st March,
1877 and 81st March, 1978 and the as-
sets of the top 5 separately on these
dates;

866 LS—3
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(c¢) how many foreign Companies
have wound up befween 1473
(Amendment of FERA) and March,
1877 and why; and

(d) how many foreign companies
have wound up and have decided to
wind up during the past financial year?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
As on 31st March, 1877, 482 foreign
companies had places (ie. branches)
of business in India. The value of
assets in India of 218 of the 482
branches whose balance sheets for the
year 1978-77 ere available, amounted
to Rs. 1825 crores. Similar informa-
tion for the year 1977-78 has not
become available.

(b) The information about the
value of total assets of 20 Indian In-
dustrial Houses as on 381st March,
1077 and 31st March, 1978 has not
become available, The value of
assets of these 20 houses during the
year 1875, the latest available,
amounted to Rs. 4465.17 crores. The
value of assets of top 5 houses for
the year 18756 separately was wus
under: —

Name of House Value of Assets

(Rs. in crores)

1. Tata 000.68
2. Birla 858.81
3. Mafatlal 244.23
4. J. K. Singhania 209.56
5. Thapar 187.80

(¢} snd (d). As per the latest in-
formation furnished by the Ministry
of Finance, 10 branches of foreign
companies have so far decided to
wind up their business in India be-
cause of their inability to operate In
the country within the equity levels
permitteg in terms of the Guidelines
laid down for the administration of
Bection 20 of FERA, 1073.
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Bhifting of Rewas Fertiliser Unit te
Tarapur

8875. SHR] VASANT SATHE: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleaseg to state:

(a) whether attention of the Gov-
emment has been drawn to the news
report appearig in the Times of India
dated 11th April, 1978 under the cap-
tion “Rewns Fertiliser Unit may be
shifted to Tarapur”;

(b) if so, what are the details re-
garding facts of the matter; and

(c) the reaction of the Government
to the wvarious observations made in
the report?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) to (c). Yes, Sir. The
Task Force set up under the auspices
of the NCEPC to investigate into the
environmental impact of locating the
project on different sites, having con-
sidered Cheneri, Usar, Mandwa and
Tarapur has made the following re-
commendations: —

(a) The Task Force iz of the
opinion that the sites at Cheneri
and Usar are totally unsuitable for
the Jocation of a large scale ferti-
lizer plant;

(b} While the Rewas site has
certain techno-economic advantages
and the water pollution aspects can
be made minimal if due precau-
tionary methods are adopted; the
air pollution situation, within the
constraints of the data available,
is of some concern during some
paris of the year. A natural geo-
logical balance exists in the pro-
fusely vegetated Alibagh area. The
Task Force has also noted that the
community residing in Mandwa is
self-sustaining and economically
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viable. Taking all the environ-
mental facts into consideration, the
Task Force does not recommend
location of the plant in Rewas.

(c) Tarapur site is acceptable
irom gll environmental impacts as-
pects.

Government have decided to accept
the recommendations of the Task
Force ang locate the fertilizer pro-
jects at Tarapur,

Detailed techno-economic  studies
are being carried out to determine
the optimum manner in which gas
could be made available at Tarapur.
Preliminary studies indicate that the
decision to ghift the location of the
projects from Mandwa to Tarapur
would not result in any appreciable
escalation in the time schedule of
the fertilizer projects.

Iveaw g § aae fey W
L
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Allotment of Quarter

8678. SHR! N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway Board in
terms of their letter No. E(G)-77-LG-
3-8 dated 10th January, 1978 directed
the Northern Rallway Administration
to regularise the allotment of whole
Quarter No. 133 ABC of Allahabad
Division in favour of unauthorised
occupant in transferring the quarter
from 'Personnel Branch Pool' to the
‘Transportation Pool’: )

(b) if so, under what circumstances
these orders were issued;

‘(¢) whether it ig a fact that as the
Additional Chief Engineer, Nortbern
Railway, was interested to favour the
unauthorised occupant, the orders of
the Railway Board were conveyed to
the Divisional Superintendent concern-
ed in termg of General Manager (En-
gineering's letter No. 288-W/OT/
ALD/I) dated 12(h January, 1978; and

(d) whether Government propose to
regularise allotment of quarters in
favour of all unauthorised occupants
on Allahabad Division and to waive
recovery of penal rent, etc.?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEQO NARAIN): (a)
and (b), Shri P. N. Jagota, Instructor,
Divisiona] Traffic Training School,
Allahabad, had occupied one room in
Railway Quarter No. 133 ABC of the
Personnel Branch pool, with the con-
sent of the previous sallottee Shri
S. N. Srivastava but without eany
official permission. On retirement of
Shri Srivastava from 31-10-75 Shri
Jagota had represented to Divisional
Superintendent for allotment of the
said quarter in his favour.  The
matter was considered by Divisional
Superintendent, Allahabd who decid-
ed thet Shri Jagota who was entitied
to type IIl quarter may be allotted
that quarter by transferring another
quarter belonging to Transportation
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Pool to thet of Personne] Branch in
exchage. These orders wers’ how-
ever, not implemented. Later, on &
repregentation to the Hd qrs. office
I wis decifed by the Chiéet Operut-
ing Superintendent thet the room
occupied by Shri Jagoia may be
allotted to him keeping in view the
citcumstarrces of this case, On &
further representation from the orga-
nised labour the allotment of guarter
to two different persons belonging to
different entitlements was not con-
sidered to be appropriate. Therefore
the earlier depision of the Divisional
Superintendent was upheld by the
Ministry,

{c) No.

(dy Does not arise in view of the
position explained jn parts (a) and
(b).
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¥ wwrew § v Ay (s fow
aR@A) : (F) & () . Fo THI T
AT FIAMIEET Aee Ugas S
F1 A1 #2 @1 95 qrag FI gQ daA
1T qEfFa 9 J97 191 # fag 2. 9
Hrex w13 Twed Fr wgAfa & w4,
34 TEY FT AN FIAT AIELT AT F
7@t famrar war 21

T frrw g9 UEF FT AP FIA
F #9A AIAT F gead | (994 FO
gy IR @A S fagw@rd A
goraT ¥ 5@ gareq & fag saF grw
gifids oA BIEY FT AT FT

R

a1 fF ST g a9r &, WU
FI 131 FLA F o 7 a1 71€€T °ATH
& fa@rar w41 g F1T 7 & I 1§ 997-
q7 F1 FIHIE g w0 FARAT
ZIFT THAI WY FFE aATA § TAH
Filg & wE & gy A W w4
Frfeai #1 wrfer HIT THTEAT I THE
93T | SR AEA § a7 fary F19gd
& gfea frar s 997 2 )

Service conditions of 1.0.C. staff

8680. SHRI 8. R. DAMANI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleaseq to state:

(a) whether it is a fact that some of
the service conditiong of I.O.C. staff
which were unilaterally tampered with
sometime ago have yet to be restored;

(b) whether there was also reduc-
tion in house rent and other allow-
ances and bonus in respect of certain
catégories of employees;
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(c) If so, the details thereof; and

(d) the steps taken to restore all the
benefits enjoyed by the staff in accord-
ance with their service conditions?

#

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) to (d). As a measure
of rationalisation of the pay scales
and allowances of gfficers of the 1.0.C.

to bring them in line with the pay -
and allowances obtaining generally -
in the public sector, orders of Gov-
ernment on the revised pay and al- ~

lowances of the IOC officers were

issued in February 1976 to take effect

from the 1st August, 1974. While re-
vising the pay scaleg for the officers
of the IOC under these orders, by
merging g portion of the Dearness
Allowance with the basic pay, cer-
tain changes have been made as
under:

(i) Special 0i] Allowance to
officers on a 48 hour-work-week
has been frozen.

(ii) The officers of the IOC have
been allowed the same rates of
HRA as allowed to the IOC staff
in these gtations. However, actual
amount of HRA drawn hefore re-
vision has been protected in cases
where the adoption of the revised
rates would have resulted in any
reduction.

(iii) Conveyance allowance has
been made need-based. However,
the ‘existing quantum of rejmburse-
ment being drawn by individual
officers has been protected even
where they would not be eligible
to this on the new basis.

(iv) Ceiling of pay plus Dearness
Allowanee has been reduced from
Rs. - 2450/- to Rs. 2400/~ to" bring
it in line with that in -other public
sector undertakings,
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Officers/employees  are - getting
bonus in accord with the Bonus
Act. It will not be correct to say
that the changes made were in vicla-
‘tion of their service conditions.

‘Ealawa Passenger's Amocistion

8681. SHRI R. K MHALGI: Wil
the Minister of RAILWAYS be plea-
sed to state:

(a) whether it js a fact that the
Executive Engineer (Specigl works
civil) Central Railway Bombay has
received recently in April 1978 the
written representations from Kalawa

Passengers’ Association (Dist. Tha-
na-Maharashira; and Sahyadri Co-
operative Housing Society Ltd., Thana
(Maharashtra);

(b) if so, what are fhe demands
made therein;

(¢) what action the Railway Ad-
ministration have taken jn regard to
the gaid representations; and

(d) it no action has been taken 80
far, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b} to (d). The approach road
on the Eastern end of the Kalawa
station is proposed to be diverted, to
provide space for the construction of
Kalawa Car Shed and car maintenance
facilities. This diversion has already
been approved by the Gram DPan.
chayat and District Collector, but,
the Kalawa Passenger Association
(Dist, Thana-Maharashtra) and Sah-
yadri Cooperative Housing Society
Ltd. Thana (Maharashtra) have both
represented against the diversion of
the road.

In addition to this, the Sahyadri
Housing Cooperative Society have also
asked the Railway to provide a foot
over-bridge across the reilway land
proposed to be used for Kalawa Car
Shed construction.
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It is not possible for the railway
to accede to these requests since the
proposed diversion cannot be avoid-
ed. Further, due t, propossd diver-
sion, the increase In the length of
the Road will only be about 430
metres,

Construction of over-bridge near Delhi
Cantonment

8682. SHR1 RAM KANWAR BER-
WA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is a proposal to
construct a rallway over.bridge near
Delhi-Cant railway station in view of
the rush of traffic from and to West
Delhi colonies; and

(b) it 8o, the details of the proposal
and the time by which the Construc-
tion work would start?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) Yes.

(b) The proposal is for replace-
ment of the exising level crossing
No. 12 (B) at 14/456 on Jail
Road mnear Delhi Cantt. Railway
Station. Approval of the Municipal
Corporation of Delhi to general arran-
gement drawings and the principle
for sharing the cost between the
Railway and Road Authority is awai-
ted. As the proposal is yet to be
finalised, and the Muniecipal Corpo-~
ration of Delhi/Road Authority lave
yet to give their acceptance to the
plans and to share the cost, it is not
possible to say at this stage when the
construction twould be taken up.

Travel Facllities to Gazetted officers

8683. SHRI DINEN
BHATTACHARYA:
SHRIMATI AHILYA P.
RAGNEKAR:

Will the Minister of RAILWAYS
be pleased tp state what action have
Government taken or propose to take
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to rationalise and reduce the free
concessional travel facilities enjoyed
by rajlway staff particularly the gazet-
ted officers?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): Rationalisation in
the matter of grent of free travel fa-
cilities for staft—~both gazetted and
non-gazetted—has been attempted from
time to time. In fact, in respect of
Class 1 and II officers the number
which was unlimited was at one stage
reduced to 12 sets of privilege peasses
in a year and subsequently to 6 sets.
In respect of Class III and IV staff,
where the entitlements were relat-
able to the years of service put in,
it has been raised to 1 set of privilege
pass for staff with service upto 3
years and 3 sets thereafter.

As these free travel facilities have
been determined taking into conside-
ration the conditions of service, in-
cluding the incidence of All India
postings in respect of officers, these
assume the character of being part
of service conditions and the Govern.
ment do not propose to make any
change in the existing scale of passes.

Constitution of Enguiry Committee to
g0 into selections, promotions, postings
etc. on N.E. Railway

8684. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a high level enquiry by
vigilance or other department fram
Mimstry's level is proposed to be made
into the selections, promotions trans-
fers, postings etc. done since 1962 and
onwards specially in the Engineering
department of North Eastern Railway;

(b) the reasons for transferring offi-
cerg who have come from other rail-
ways quickly out of this rallway and
officers who are working since their
appointment on this Reilway rmansge
to get their transfers cancelled; and
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(c) whetber g general policy of trans.
ferring officers in junior administrative
grade and above after 6 years from
one Railway to the other is proposed
io be made for the North Eastern
Railway?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) No rigid period of stay of offf-
cers at one place has been fixed and
transfers are made as and when ne-
cessary keeping in view administra-
tive requirements.

(e} Does not arise.

Passengers Inconvenjenced at Lak-
shmi Kantpur Btation

8685. SHRI MUKUNDA MONDAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the station campus of
Lakshmikantpur  Stationg in  the
Sealdah division has been utilized for
making tents for the Railway.Protec-
tion Force causing difficulties to the
passengers at large since long;

(b} if so, the reasons thereof; and

(c) the action proposed to be taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) tg (c). No.
However, a contingent of 10 men of
West Bengal Police is camping there
and js occupying the ladies waiting
room and a portion of the Lakshmi-
kantpur Station Cempus. The con-
tingent is camping at the Statjon in
connection with anti robbery duties.

Expenditure on uniforms

8686. SHRI SUBHASH AHUJA:
Will the Minister of RAILWAYS be
pleased to state:

(a) iz it a fact that the Third Pay
Commission in their report in Chapter
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64 fiag given éstimated expenditure on
un{forms ai Rs. 498 crores whereas In
reply to & Parljpmientary Question on
6th December, ]977, {he same had been
quoted as Rupees 87 lakhs; and

(b) will the Railway Minister re-
invéitigate and enlighten as to the
reasons for such drastic reduction in
the expenditure on uniforms? "

THE MINISTER OF STATE IN THE
MINISTRY OF RATLWAYS (SHRI
SHEO NARAIN): (a) and (b). The
Third Pay Coimissien in Chapter 64
of their report of 1978 had given the
expenditure on uniforms as Rs. 2.28
crores, which, however, relates to
the year 1970-71 and is inclusive of
cost of cloth, stitching charges, cost
of protective eclothing and protective
accessories, Relevant portion of the
report is extracted below:—

“Chaopter 64:
Staff Amenities:

Uniforms, Protective Clothing and
Protective Accessories:

Para 8: In 1970-71 the toal expendi-
ture on uniforms etc. of the Central
Government has been estimated at Rs.
438 crores which is distributed as
follows: —

(Re in crores)

Railways . 228
P&T . . [T
Others N 5 o 58

The figure of Rs. 84 lakhs approxi-
mately (and not Rs. 87 lekhs) furni-
shed on 6th December, 1977 in reply
to part (b) of Unstarred Question
No. 2883 relates to annual expendi-
ture incurred on stitching of uniforms
and is exclusive of all other expendi-
ture viz, cost of basic cloth, protec-
tive clothing, accessories ete.

In view of this, re-investigation of
the matter is not necessarvy. It is
not correct to state that there is dras.

tice reduction in ‘edpenditure on uni-
forms. - .
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Employment opportunities of Local
People in Talcher Fertilizer Plant

B688. SHR] BAIRAGI JEENA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to ptate:

(a) whether it has come to the notice
of Goveérnment that in Talcher Ferti-
lizer Plant, Talcher, Jayshree Chemi-.
cals"Ltd. ‘Ganjam, lacal people both
skitled and ‘ungkilled are denied, em-
ployment opportunity;
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) wﬁa’t is the percentage of local
people employed inh each of these or-
ganisations; and

(c) what step Government propose to
ensure employment to local people?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FEH¥ILIZERS
(SHRI JANESHWAR MISHRA) (a)
to (c). Information is' Being eollee=
ted and will be laid on the table of
tHe House,

Complaints regarding underloading of
wagons of coal by Railways

8689, SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have receiv=
ed any complaints regarding underlead-
mg of wagons of coal by the Railways;
and

(b) if so, the action taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) and (b). The
information is being collected and
will be laid on the table of the House.

Shortage of Serum Vaceine and other
Life Saving Drugs

8690. SHRI FAQUIR ALI ANSARI:
Will the Minister of PETROLEUM,
CHEMICALS AND BERTILIZERS be
Pleased to state:

(a)efwhether his attention has been
invited to the news item which appear-

ed,;.n the Ecoﬂamzc Times dated the

13th Margh, 1978 to the effect that there

is acute ghortage of serum vaccine and -

other life saving drugs-not enly in the

logal market but all-gver the State of-

Assam;
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(b) whether Government is aware
that there is shortage  of thege drugs
not only in the state of Assam but
throughout -the country; and

{c) the particular efforts made to en-
sure adequate supply of vaccine and
life saving drugs?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir. The matter was immediate-
ly taken u Goyt. of Assam
to conﬁzmp t%m %gé" $Ha “with the
major concerned manufacturers to
ascertain their production and sup-
plies made to Assam. The State
Government have confirmed about
the shortage of serum and wvaccine
only, Other drugs are reported to
be available. While the Serum In-
stitute of India, Pune have reported
that no order from their stockists in
Assam State was pending delivery
with them, M/s. Biological Evans,
Hyderabad, are prepared to rush the
supplies if the reguirement of a par-
ticular area is comzpumcated to them,
The Govt. of Assam have been in-
formed accordingly.

(b) and (c). No general shortage
throughout the country has come to
notice. 'Whenevér shortages of par-
ticular medicines are brought to the
notice of this Department, the matter
is taken up ‘with the concerned manu-
facturers for rushing supplies of
their products to the affected areas.
Their problems, if any, are also look-
ed into,

Government have just received the
report of the Investigation Commit-
tee which was instituted to look into
the affairs of the Bengal Immunity
Company, the major producer of se-
rum and vaccines whose malfunc-
tioning has also affected the.availabi-
lity. The recommendations contain-
ed in the report are under active con-
sideration of Government.
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Government have also decided to
activise the institutes producing sera,
vaceines, etc, on the basis of the
Hathi Committee recommendations
and the concerned State Governments
have already been asked to initiate
such action.

Supply of Cooking Gas to Consumers

869l. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) what is the arrangement for the
supply of cooking gas to the consumers;

(b) whether there has been any re-
duction of supply of this commodity to
the various States or Districts; and

(¢) what is the quota for Agra for
the supply of thig commodity and what
has been the shortfall during the past
three years in the supply of gas cylin-
ders?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Liguefled Petroleum Gas (cooking
gas), after its production in the re-
fineries, is bottled in the bottling plant
from where it is supplied to the dis-
tributors in a defined area. The dis-
tributors supply LPG to the consu-
mers registered with them according
to requirement. New LPG connec-
tions are released by the distributors,
subject to availability of the product,
to those registered with them on
‘Arst come, first served' basis.

(b) The overall availability and
sale of LPG in 1077.78 was 6 per
cent more than in the previous year.
However, there have been occasions
when the oil companies have not been
able to meet the full demand in =
particular State due to various rea-
song gsuch ag un-anticipateq shutdown
of refineries, breakdown of transport,
ete,
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(¢) There is no quote of LPG fixed
for a particular town or district.
Efforts are made fo meet the full re-
fill requirements of customers once
they are enrolled for LPG supply.
The supply position of LPG at Agra
hes been affected to some extent due
to limited availability of product ex-
Koyeli and the demand surpassing
the availability during winter months.
Efforts are being made to meet the
demand by moving the product from
alternate sources. The sale of LPG
in Agra during the last three years
was a3 under:

1975-76 1976-77  1977-78
2250 MTS 2470 MT» 2640
MTa:

(Appro

Import of Petroleum products

8682. SHRI G. Y. KRISHNAN: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have decid-
ed to import high speed diesel and
other pelroleum products on priority
basis;

{(b) if so, what are the detatls
thereof; and

(¢} item-wise value of total import
of these products made so far during
the current year and the preceding
year?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
to (c). Petroleum products in res-
pect of which the country is
defleit are regularly imported.
These products are mainly kero-
sene, high speed diesel, naphtha,
furnace oil and certain speciality pro-
ducts. An annual estimate of the
total requirements i formulated and
imports of these productg are organi-
sed on the basis of a regular and pe.
riodic review of supply and demand
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balances. A Satement giving the
details of imports of these products
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in terms of quantity and value for
the years 1977 and 1978 is enclosed.

Statement
Imports
Qummy—-m ‘000 tonnes
Value—Rs, crores
1979 (Actuals) 1973 (_]ln,—-Mnch)
Products uals)
Quantity Value Quantity Value
(Approx.) {Approx.)
Kerosene 1041 123 501 63" 4
High Speed Diesel Qil 666 72+ 3 258 287
Naptha 222 243 66 63
Furnace Oil . , 6g8 . 498 . 77 54
Others 26 56 4 0'g

Government Representatives in
TATA, TISCO AND TELCO

8693. SHRI K. MALLANNA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have its
representation in TATA, TISCO and
TELCO Board of directors and if so,
the names thereof;

{b) how much shares Government
have got in these companies; and

(¢} what is the profit and loss of
these companies in each of the last
five years?

- THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

SHANTI BHUSHAN): (a) No com-
pany by the name TATA is registered
under the Companies Act, 1958,

As per the latest annual return
made upto 17.8.1877, Shri Mantosh
Sondhi has been appointed ag Govern-
ment Director on the Board of Direc~
tors of Tata Iron & Steel Co. Ltd.
(TISCO) w.e.f. 25.5.1077 There is
no Government representation on the
Board of Directors of Tata Engineer-
ing and Locomotive Company Ltd.
(TELCO) as per the latest annual
return made upto 11.8.1077.

(b) The details of the shares held
by the Central and State Governments
in TISCO and TELCO, are given as
under: —

Name of thc Company

No. of shares held by

Central State
Govt. Govt.
Tata Iron and Stecl Compmy Ltd (TISCO) - per m-.ul return
made upto 17-B-1977 - . 5,526
Tats En ng and Locomotive Clompany Ltd (TELCO} lc per
{ return made upto 11-8-1997 . 50 6g,0ax
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¢) The figureg of the profits earn-
.d“'))l' TISCO shd TELCO, in each of
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the last five years are given a5
under: - .

(Rs. in crores)

“Tata Iron and Steel Company Led. (TESQO)

“Tata Engineering and Locomotive Company Ltd.

(TELCO) . . . «

Year Profit Profit

ended before tax  after tax
91-3-1973 552 55
31-3-1074 14* a2 977
31-3-1975 2798 1518
31-3-1976 12: 67 942
81-3-1077 1805 1205
31-3-1973 B-32 47
. 31-3-1974 1007 557
31-3-1975 & 77 541
31-3-1976 B 55 764
81-3-1977 10°56 to- 56

Contract Labour in Railways

8694, SHRI K. LAKKAPPA:
the Minister of
pleased to state:

(a) what is the number of contract
labour on the pay-rolls of the Rail-
-ways in the country;

Wwill
RAILWAYS be

«(b) what is their minimum wages;

(¢) whether Government have
taken any decision in regard to their
permanent absorption; and

(d) if so, what are the details
thereof?

THE MINISTER OF STATE IN THE
‘MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No statistics
is maintained regarding the number
of labour engaged by the contractors
on the Indian Railways.

(b) The statutory minimum wage
rates notified by the Central Govern-
ment for the scheduled employments
.as applicable to the ungkilled con-
trect labour engaged on the Indian
‘Railways range between Hs. 3.50 and

Rs. 6.15 per day. Those of the Semi-
skilled and Skilled labour range bet-
ween Rs. 4.67 and Rs. 6.84 and Rs.
7.00 and Rs. 10.25 respectively.

In the case of other contract labour
on the Railways who are not covered
by the scheduled employment under
the Minimum Wages Act the wages
payable for similar work in each
locality are payable.

(e) No.

(d) Does not arise.

Attaching of sa with 283 up

8605. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether attaching of 4 wheeler
saloons is permissible with 283 up
passenger train which runs from
Ballia (NER);

(b} if so, whether such saloons are,
attached by reducing the npormal load

.of 8 bogies available for the public;
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(c) i not, whether any saloan was
sttached by the sald train in Febru-
ary, 1978; and

(d) whefher Government have re-
ceived any complaint in the matter
and if s0, the nature of the complaint
and steps taken in thig matter?

THE MINISTER OF STATE IN THE
MINIBTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) and (d). No.
(c) Yes,

Companies with foreign collaborations
in Gujarat

8696. SHRI AHSAN JAFRI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

{a) how many companies are work-
ing with foreign collaboration in
Gujarat;

(b) the names of such companies;

(c) the nameg of the directors of
each such company in Gujarat; and

(d) the total amount of foreign
capital involved in such companies in
Gujarat?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (8) 47 com-
panies registered in the State of
Gujarat under the Companies Act
have been granted approval of foreign
colloboration during the period Jan-
usry 1969 to 3lst December, 1877,

(b) and (c). Tlie names of these
47 compenies alongwith the names of
their Diréctore 43 per their Iatest
available balance sheet are given in
the statement laid on the Table of
the House. [Placed in Library. See
No. LT-2219/78].
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(d) Information about the total
amount of foreign capital involved in:
these 47 companies is not available,

Oll In Cachar District

8697. SHRIMATI RASHIDA HAQUE
CHOUDHURY: Will the Minister of
PETROLEUM, CHEMICALS AND-
FERTILIZERS be pleased to state:

(a) whether the ONGC has found
some oil bearing areas in Cachar
District, namely Hathichora, Kuki-
chora and Chargola and where deep
wells of the depth of 4500 metres
have been drilled;

(b) when the regular production of
crude will start from this area; and

(c) if work has already begun, then
how much output has there been
since production started?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS.
(SHRI JANESHWAR MISHRA): (a)
to (c¢). No oll has yet been found in
Cachar District. On the basis of the
geological and geophysical surveys
carried out so far a few favourable
structures have been identified. Dril-
ling on one of these locations at
Chargola wag commenced by the
ONGC on 5.7.1977 and the well has
so far been drilled to 2500 metres
against the projected depth of 4500
metres, The hydrocarbon potential
of the area will be known only after
completing drilling and testing of these
locations.

oy ¥ & Af fireslt & e werkh amei}
argt & wrt ¥ afowin wor W
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Production of Crude and Refined
Péfoleum Prodacts

8609. SHRI DHARAM VIR VA-
SISHT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the total production of the
crude and the refined petroleum pro.
ducts during the last three years;

(b) the total imports of the crude
and the petroleum products, during
the same period; and

(c) the expected position of stocks.
production and imports in the first
year of the rolling plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). The information is as ful-
lows:

("ooo tonnes)

1975 1976 1977
(1) Crude oil production 8,283 8,655 10,185
{2} Refincry Production 20,438 21,261 232,796
{3) Crude oil Imports : . . i 13,669 14,032 14,850
{4) POL prodcuts imports ; . . 2,391 2,340 2,700

(¢) Production of crude oil during
1978-79 is estimated ot 12.70 million
tonnes and about 15 million tonnes
may have to be imported. The
throughput of the refineries during
the year is ‘estimated at about 27
million tonnes.  Likely import of
petroleum products ig estimateq at
about 2.6 million tonnes. The posi-
tion of stocks ig adequate to meet all

normal requirements,

LT A -

Head offices of five companies created
out of Bifurcation of F.C.l.

8700. SHRI A. K ROY: Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether recently there has
been controversieg over the location
of the head offices of the flve com-
panies and the expenditure involved
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in that created out of bifurcation of
the F.C.IL; and ‘

(b) it so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHR] JANESHWAR MISHRA): (a)
and (b). The FCI and NFL whose
headquarters are at Delhi have been
reorganised to form the following
five companies:

1. Fertilizer Corporation of India
Limited

2. National Fertilizers Limited

8. Hindustan Fertilizer Corpora-
ration Limited

4. Rashtriya Chemicals and Fer-
tilizers Limited

5, Fertilizer (Planning and Deve-
lopment) India Limited

The Fertilizer (P&D) India Limited
and the Rashtriyva Chemicals & Ferti-
lizers Limited havz their headquar-
ters ip Sindri and Bombay respec-
tively. The headquarters of the re-
maining three companies have for the
present been located in Delhi, The
question of final location of the head-
quarters of these companies iz under
examination of the Government.

Members of Parliament and others
have expressed views regarding loca-
tion of headquarters of these com-
panies. These will be kepl in view
by Government while taking a deci=-
sion in the matter,

The reorganisation has resulted in
the regisiration of three new com-
panies on which an expenditure of
about Rs. 82 lakhs has been incurved
as registration fees ty Government.
It is expected that the administrative
expenditure including registration fee
will be around Rs. 1 crore.
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Travel Facllities {o Rallway Em-
ployees

8701, SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state;

(a) whether the Government have
received any representafion about ex-
tension of travel facilities to Railway
Employees working at Arkonam and
Head Quarters/Divisional Offices at
Madras at par with the staff of the
Engineering Workshop at Arkonam;

and

(b) if go, the decision of the Gov-
ernment on the subject?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEOQ NARAIN): (a) Yes.

(b) Free residential card passes/
concessional season ticke!s are allow-
ed to the railway employees only
over the sections where it was in
vogue prior to 14.12.1953.

This facllity was enjoyed by the
staff of the Engineering workshops,
Arkonam over Madras Central-Arko-
nam-Katpadi Section prior to
14.12.1953 and is being continued. As
the other staff did not enjoy the faci-
lity over this Section prior to
14.12.1853, it has nct beep possible
to extend the facility to them over
this Section.
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Manufacture of Doxycycline

8703. SHRI NARENDRA P. NATH-
WANI: Will the Minister of FETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) names of companies to whom
Letters of Intent and/or Industrial
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former have been granted a Letter of
Intent on 22-2-1074 and the latter an
Industrial Licence on 12-4-1977.

(b) end (c). IDPL have already
acquired the technical know how for
the manufacture of thiz item from
M/s Farmafin of Italy. The company
are reported to have verified the pro-
cess in the laboratory. Trial produc-
tion in the Pilot Plant and regular
production of this item i{s expected to
be commenced from December 1978
and January, 1970 respectively,

Ranbaxy propose to base their pro-
duction of this item on the technical
know-how developed by themselves
and they expect to go Inio commercial
production by mid-1879,

(dy The gquantity and value of im-
ports of Doxycline during the last 3
vears have been as under:

Licences have been issued for
facturing Doxycycline and the dates
of issue of such Letters and Licences;

(b) what progress, if any, is made
to date by these companieg in setting
up their manufacturing plants and
producing Doxycycline in India;

(c) dates from which they are ex-
pected to go into commercial produec-
tion of Doxycycline;

(d) what is the total quantity and
value of imports of Doxyeycline dur-
ing the last three years and the esti-
mated imports (quantity and wvalue)
thereof in the next two years; and

(e) whether any applicationg of
other companies are pending with the
Government and if so, particulars
including the dates of original appli-
cations?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM &
CHEMICALS AND FERTILIZERS
(SHR1 JANESHWAR MISHRA): (a)
M/s IDPL and M/s Ranbaxy are the
two companies who have been granted
Letter of Intent/Industrial Licence for
the manufacture of Doxycycline. The

Year: Quantity Value
(Kgs): (Rs in

lakhs):
1974-75. ; , 392 14-64
1975-76. . ) 1936 41°55
193677, . . 361 73- 31

A quantity of 4.6 tonnes of Doxy-
cycling is estimated to be required to
be imported during 1978-79. For
1979-B0 no estimate of the quantity
required to be imported has been
made yet,

(e; One application received from
M/s Pfizer for grant of an Industrial
Licence for the manufacture of 5
tonnes p.a. of Doxyeycline is pending.
Their application wee received by the
Government on B8-8+1872.

Diversion of funds by compantes to-
wards Profits and Dividends

8704, SHRI SUKHENDRA SINGH:
Will the Minister of LAW JUSTICE
AND COMPANY AFFAIRS be pleas-
ed tp state:

(a) whether since the relaxation of
the limit on dividends Government
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have noticed a tendency on the part
of the managements of the companies
running various industries o divert
tfunds meant for modernisation and
maintenance of the industry, towards
profits and dividends; and

{b) if so, what steps Government
huve taken to curb such a tendency?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI1
SHANTI BHUSHAN): (a) Under the
Companies (Temporary Restrictions
on Dividends) Act, 1975, amending the
Companies (Temporary Restrictions
on Dividends) Aect 1874, restrictions
were imposed on the payment of divi-
dends beyond 12 per cent. The balance
of the dividend declared was treated
as deferred dividend payable in two
equal annual instalments on 5th July,
1976 and Sth July, 1977. Since there
was ng limit imposed on the amount
of dividends declared and only the
payments of dividends were deferved
under the above Act, the withdrawal
of this Act on the 6th July, 1976 can-
nol be considered to have led to any
diversion of funds by the companies
meant for modernisation and main-
tenance of Industry towards profits
and dividends,

(k) Does not arise.

Gag plant in Gujarat from gas from
Bombay High

8705. SHRIMATI MRINAL GORE:
Will the Minister of PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

{a) whether there ig any proposal
to take the gas plant In Gujarat from
the gas originated {from Bombay
High;

(b) if so, what are the details; and
(¢) what are the economic consi-

deratlons of taking the plant to
Gujarat?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICAILS AND FERTILIZFRS
(SHRI JANESHWAR MISHRA): (a)
to (¢). Government have decided in
principle that facilities should be set
up for fractionating the offshore gas
80 that the diflerent fractions could
be pul to appropriate uses. Tha
number of gas fractionation plants,
their capacity, their location etc., are
under consideration.

Number of Class I & I Officers
belonging to Scheduled Tribes

8706. SHRI KANWAR LAL GUPTA:
Will the Minister of RAILWAYS be
pleaseq tg state:

(a) The total number of Class I
and Class IT Officers, belonging to
Scheduled Tribes In the Railways;

(b) what specific steps Government
propose to take top increase the num-
ber of Officers in the aforesaid two
Services belonging o Scheduled
Tribes; and

(c) give the details of instructions
issued by the Government in this
connection?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN}: (a)

Scheduled Tribes
Class I .. 37
Class 11 - T

(b) and {c). There is a reservation
quoty of 734 per cent for Scheduled
Tribes both in recruilment and in
promotion to the initial grade of
Class T service. All other higher
grade postg in Class [ service are
filled by promotion. In promotion by
geleciion within Class I services, there
is no reservation, but in respect of
piomotions to posts carrying an ultis
mate salary of Rs. 2250/- per month
or less Scheduled Caste/Scheduled
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Tribe officers who are senior enough in
the zone of consideration so as to be
within the numnber of vacancies for
which the panel is formed, are includ-
ed 'in the panel provided they are not
considered unfit for promotion. The
prescribed quota is observed by the
Union Public Service Commission
which makes the recruitment to the
initial grade of Class I service. Dur-
ing the last three years, as against 44
vacancies reserved for Scheduled
Tribes in the technical Class I ser-
vices, 2. Scheduled Tribes were re-
cruited and in the non-technical ser-
vices 3. Scheduled Tribes were re-
eruited against 15 wvacancies reserved
for them, thus indicating their non-
availability. The reserved wvacancies
not filled due to non-availability of
candidates are carried forward to 3
subsequent years of recruilment and
made available to the Scheduled
Caste/Scheduled  Tribe community
candidates.

There is no direct recruitment to
Class II Railwuy Services except in
respect of Asstt. Securily Officer in
the Railway Protection Force, where
30 per cent of the wvacancies are
earmarked for direct recruitment from
1075. So far only one recruitment has
tfaken place on the basis of which one
Scheduled Tribe officer was recom-
mended out of a total of T candidates.
The Scheduled Tribe candidate, how-
ever declined the offer.

The vacancies in Class 11 service
are filled by promotion through selec-
tiun. The reservation rules came into
torce in promolion by selection to
Class 11 service w.ef. 20-7-1874.

The promotional quota in Class I
Service is filled by selection of officers
from Clasg ]I Service and the reserva=-
tion rules In such promotions became
applicable w.el. 25-2-1976.

As the reservaiion rules in promo-
tion 1o Class Il service by selection
wecame effective only from 20-7-74
adequate number of Scheduled Caste/
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Scheduled Tribe officers are not avalil-
able in Class II Service for considera-
tlon for promotion to Class I Service,

The number of Scheduled Tribes
who have been promoted during the
last two years to Class II Service is
as shown below:

1975-76 1876-77
18 23

There is no carry forward of re-
served vacancies in promotion by
selection to Gazetled services. As per
the policy of the Government in pro-
motion to Gazetted calegories there
is no separate zone of consideration
for reserved vacancies and only those
Scheduled Castes/Scheduled Tribes
who are within the normal zone of
consideration are considered,

To enable bolh Scheduled Caste and
Scheduled Tribe candidutes to equip
themselves for coming up to the re-
quisite standard in selection to higher
grades including Class II Gazetted
service, instructions have been jssued
for providing pre-selection eoaching.

Plan Budget for 1978-79 for Fertilizers

#707. DR. VASANT KUMAR PAN-
DIT:  Will thy Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Plan budget for
1978-79 shows outlay of Rs 236.41
crores set apart for fertilizers includ-
ing new projects based on gas and
other types;

(b) if so, how was the dispersal of
last year budget estimates of Rs, 1
crore done and how would the above
plan’ budget be utilised to establish
new fertilizer plant of what capacity,
where and when; and

(c) whether it is a fact that there
has been a long delay in commission-
ing key projects at Sindri Moderni-
sation Project and the Bhatinda Plant
of national fertilizers due to the
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failure of Bharat Heavy Electricals
‘Ltd,, in providing the delivery of vital
items like boilers? '

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
‘LIZERS (SHRI JENESHWAR
MISHRA): (a) Yes, Sir. The plan
budget for 1978-79 for this Ministry
containg an outlay of Rs. 236.41 crores
for fertilizers, including the new
projects.

(b) The budget estimate of Rs. 1
crore ‘was made last year for meet-
ing some preliminary expenditure in
-connection with seiting up of the two
new fertilizer projects based on
Bombay High gas. An amount of
about Rs. 10 lakhs was speni by the
FCI on preliminary work. As this
amount was not significant the FCI
was ablg to meet it from the over-
all funds available with them and
‘the specific provision of Rs. 1 crore
was not utilised by it. In the budgel
for 1978-7% a provision of Rs. 30 crores
hag been included for the setting up cf
two new fertilizer planis having a
capacity of 1350 tpd of ammonia and
1800 tpd of urea each, based on gas
in the Western region and alse ©
token provigion of Rs, 1 lakh for
selting up  another unit at  Namrup
having a capacity of 600 tpd of
ammenia and 1000 tpd of urea based
on gas. The details of the projects
are being finalised and these would
be taken yp for implementation after
getting the nccessary investment ap-
provals,

The delay in supply and commis-
gioning of boilers by the Bharat
Heavy £lectricals Ltd. has resulted
in consequential delay in commis-
sioning of Bhatinda and Sindri
Modernisation plants by eight weeks
lo seventeen weeks. Every etfort is
being made by the BHEL authorities
to expedite the supply and to avoid
any further delay.
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Phase III of Bombay. High

8708. SHRI K. RAMAMURTHY:
Will the Minister of PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the reasons for the delay in
the completion of Phase III of Bom-
bay High; and

(b} the probable date by which the
objectives of Phase IIT are likely 1o
be achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR
MISHRA): (a) and (b). The infor-
mation is being collected and would
be laid on the Table of the Sabha,
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Resolution passed by Bar Association
«of Goa for setting up of a High Court
Bench

8711, SHRI AMRUT KASAR: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Government are
aware of the wunanimous resclution
recently passed by the Bar Associa-
lion of Goa, Daman angd Diu to extend
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the Bench of Bombay High Court to
the Union Territory of Goa;

(b) whether Government js think-
ing to extend the Bench of Delhi High
Court to Goa as appeared in the
Times of India dated 6th Apn'l‘ 1978;
and

(c) what is the decision of the
Government with regard to the reso-
lution passed by the Bar Association
of Goa, Daman and Diu to extend the
Bench of Bombay High Couri?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) The Advo-
categ Association of Goa have been
representing that a High Court be
set up for the Union Territory of
Goa, Daman and Diu gnd that pend-
ing the establishment of a High
Court a Bench of the High Court of
any pther State be pstablished at Goa.
The Goa Administration have inti-
mated the receipt of 5 resolution
dated 27-3-1870 from the Advocates®
Association of South Goa jndicating
its preference for a Bench of the
High Court in the foliowing order:—

(iy Bench of the Bombay High
Court; or

(iiy Bench of the Delhi High
Court; or

(iii) Bench of
Court.

Karnataka High

(b, ang (¢). Government are consi-
dering the question of establishing
a High Court Bench in Goa.

Ranip—Sabarmati M.G, Railway Sta-
tion

8712. SHRI ANANT DAVE. Wwill
the Minister of RAILWAYS be
pleased ty state:

{a) whether any representation re-
ceived by the railway authority from
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the Ranip passengers Association for
the construction of Ranip-Saebarmati
Metre gauge Railway station foot over-
Bridge;

(b) is it true that Railway Autho-
rity has considered the proposal of
that bridge; and

(c) if so, action taken by the Gov-
ernment?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) and (b).
Yes,

(¢y The Ranip Passengers Associa-
tion have been adviseg that as per
extant rules, proposals for the cons-
truction of foot over-bridges for the
public to cross the Railway tracks
are to be sponsored by the State
Government/Local  authority who
have also to agree to bear the entire
cost thereof. Na proposal has so
far been received from: the State
Government/Local authority for the
construction of the foot over-bridge.
When such a proposal is sponsored
by them together with an undertaking
to bear the cost, the Railway will
take prompt action to construct the
foul over-bridge.

Appointment oy Drugs Advisor and
Development Commissioner for Lrugs
Industry

8713, SHRI NATVAR LAL B,
PARMAR: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that |his
Miuistry have employed technical
people fram Junior Technical Oflicer
to Drugs Advisor in the departmen: of
Chemicals;

{b) when technical people are
working in DGTD what was the need
to employ technical staff in the Minis-

try;
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(e¢) whether his Ministry feel -that
DGTD is not competent to examine
the proposals techni_cally; and

(d) what iz the need of Develop-
ment Commissioner for drugs indus-
try and whether Drugs unit of DGTD,
BICP and technical staff of Ministry
of Chemicals would be deployed by
this organisation; if not, why unneces-
sary expenditure of public revenue is
being incurred on multiplicity of
authorities?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS  (SHRI  JANESHWAR
MISHRA): (a) Yes, Sir.

(b} and (e). Drugs and pharmaceu-
ticals is a highly complex and techni-
cal subject and ag such day-to-day
and spot technical assistance/advice
on varipus cases by technical officers
within the Depariment itself is neces-
sary., A sample of the greas cover-
ed is indicating directions for the
growlh of the units in the organised
sector (both Indian and Foreign),
the public sector and the small-scale
sectar, the pricing of basic drugs and
formulations, up-dating of drug-wise
profiles  covering inter alia, process
and technological aspects identifica-
tion of technology inputs needed,
evaluation of technology, advice on
import policy and evaluation of
industrial [icences applications.
Consullation with appropriate lesvels
in thp D.G.T.D. is also held as and
when necessary, but their role is
limited to only units in the organis-
eqd sector.

(d) The Hathi Committee recom-
mended setting up of & National
Drug Authority for coordinating the
development of the drug  industry.
With a view to achieving the same
objective in a more concrete and
manageabl, fashion, an  alternative
three-tier set-up, viz., Policy & Plan-
ning Committee for Drug Industry,
Development Council for Drug Indus-
try and a field organisation under
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a Development Commissioner (Drug
Industry), has been decided upon.

The functions of the Development
Commissicner (Drug Industry) would,
inter glic be as follows:

(iy To operate the scheme of
pricing under the Drugs (Prices
Control) Order (Essential Com-
modities Act);

(ii) To recommend a policy for
release of raw materials (indi-
genous, imported and canalised)
and to supervise their distribution

so as to ensure that the raw
materials allocated to the “drug
manufacturing units are utilised
effectively;

(iii) To review the list of

canalised items as also to review
the availability and distribution
thereof in the context of prevailing
international  economic  situation
from time to time; with a view to
helping formulate the ITC policy;

{iv) To inspect selectively with
a view to preventing the mis-use
of canalised and imported materials;

(v} Tn review the shorlages of
drugs and to take measures to
anticipate such shortages as well
as obviate them if they do emerge;
and

(vi) To operatg ay a counselling
organisation for development of
the drug industry sp thal new
entreprencurs may be assisted to
establish new wunits in accordance
with the policy of the Governm.ent,

Agreement between .Philips Petro-
leum ang Duncan Bros. and Co. Ltd.
of Calcutta

"714. SHRI HARI
KAMATH: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to refer to
the reply given to Unstarred Question

VISHNU
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Z81 on 15th November, 1977 re-
garding million dollar pay-offs for
Cochin Refinery officials and state:

(a) the details of payments made
by Phillips Petroleum {0 Duncan
Brothers and Co. Ltd. of Calcutta;

(b) whether a copy of the agree.
ment dated 31st May, 1963 between
Phillips  Petroleum and Duncan
Brothers & Co. Ltd. will be laid 'm
the Table; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR
MISHRA): (a) to (c). Phillips Petro-
leum Co. of USA and Duncan
Brotherg anq Co. Ltd. of Calcutta,
who are privale companies, enler-
ed into an agreement on 31st May,
1963 by which Phillips, out of the
technical gerviceg fee received by
them from Cochin Reflneries Litd.,
paid s0me amount to Duncan
Brothers & Co. Ltd. for certain
services rendered by the latler Com-
pany to Phillips. As the agreement
ig between two private companies,
the question of laying a copy of this
agreement and furnishing details ot
payments in this regard do not arise.
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Speedy movement of passengers and
goods rail traffic

8717, SHRI D. B. CHANDRE GO-
WDA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the progress so far and action
proposed to be taken during the Sixth
Five Year Plan period for the speedy
movement of passénger and goods
rail traffic in Bombay, Calcutta, Mad-
ras, Bangalore and Delhi; and

(b) the extent of work proposed to
be completed in this regard durimg the
current financial year?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) and (b).
With a view to meeting the demand
of projected passenger ang goods
traffic in the next Five Year Plan,
additional facilities by way of aug-
mentation of line capacity, rolling
stack, ete, as required and feasible
are being planned to be provided. In
the current financial year, the follow-
ing major works are expecteq to be
completed in and around the major
vilies:—

(i} Provision of additional goods
terminal facilities at Dankuni
station near Calcutta on  Eastern
Railway;

(ii) Provision of double line bet-
ween, Bangalore City and Krishna-
rajapuram on Southern Railway;

(iii) Provision of double line bet-
ween Lajpay Nagar and Brar
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Square and crossing station at
Lajpat Nagar in Delhi area on
Northern Railway; and

(iv) Remodelling of Tughlagaka-
bad yard (Phase I) in Delhi area on
Northern Railway.

Alleged Corruption in South Eastern
Railway

8718. SHRI SHYAMAPRASANNA
BHATTACHARYA: Will the Minister
of RAILWAYS be pleased to stale:

(a) whether any representation has
been received by the Govt. about
wide-spread corruption in S.E. Rail-
way in regard lo (1) wastage of rail-
way revenue and labour; (2) running
of special trains without any tickels;
(3) waival of demurrage, wharfage
freight outstanding, etc; (4) fraud
in freight; (5) fraud in diet allowance
during break downs & accidents; ()
more paymenis 1o coniractors; (7)
negligent defence of money suits by
contractors; (8) favouritism and nepo-
{ism in respect of promotions, TA
gvertime, etc.; and

(b) if so, what steps have Dbeen
taken by the Government in this mat-
ter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No. However,
number of complaints from individuals,
trade unions and other bodies have
been received alleging malpraclices by
individunls and section of railway
servants,

(b) Does not arise. However, com-
plaints conlaining specific al!egﬂﬁm‘:i
of corruption are thoroughly invgst1»
gated. Suitable action is taken against
railway officials wherever allegations
are substantlated against them.
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Medical facilities f, C.L.W.

8718. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased
to state;

(a) whether it is a fact thay the
employees of Chittaranjan Locomotive
Works are very much dissatisfied with
the present medical facilities at Chit-
taranjan Locomolive Works and they

have several times represented to the
authorities; and

(b) whether there is no specialist
for medicine, orthopaedic, Radiogra-
phy, Skin disease, Heart disease in

the Hogpital at Chittaranjan Locomo-
tive Works?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). There
have been some representations on
behalf of the employees of Chittaranjan
Locomotive Works in regard to in-
adequacy of medical facilitieg in the
railway  hospital attached to the
Chittaranjan Locomelive Works., Faci-
lities in the hospitai have been ce-
veloped up to the standard of a divi-
sional hospital of the Railways with a
few main specialities. Cases requiring
specialised attention beyond these ure
referred to the Asansol Hospital close-
by, 1o the Headquarters Hospital of
Eastern Railway, or to the Medical
College Hospitals in Calcutta area as
per normal practice all over. The
facilities are considered 1o be adequafe
for the limited number of employees
and their families to be catered to
at CL.W.
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Right to recall elected representatives

8721, SHRI AMAR ROY PRADHAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have In-
corporated in the Constitution of India
the right {o recall elected represen-
tatives after the reforms of thg elec-
tion law; and

(b) if not, by when a decision is
likely to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR
SINGH YADAV): (a) and (b: The
aquestion of right to recall elected re-
presentatives is  under examination
along with other proposals for elec-
toral reforms. As the maller requires
deep study and careful consideration,
some lime will be taken Yy Govern-
ment to arrive at a decision in the
matter.
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Plans to provide cooking gas during
1978-79

8723, SHRIMANORANJAN
BHAKTA; Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased {p state:

(a) in view of the present promis-
ing production of crude from Bombay
High, whether Government have
worked out any plans 1o provide cook-
ing gas in more cities in the country
during 1978-749; and

(b) if so, the details thereo! and
estimated number of gas connections
which might be provided during the
above period?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). Bombay High crude only
replaces imported crude. Additional
LPG would become available only
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when the fractionating unlt to separate
LPG from Bombay High associated
gas materialises. The plan drawn up
by the oil industry envisages enrol-
ment of about three lakh new LPG
customers during 1978-79. The addi-
tional LPG for this purpose is propose
to be met mainly from the commis-
sioning of {he catalytic debottleneck-
ing project of the Hindustan Petrolcum
Corporation Limited's refinery and by
import of LPG spiked in crude. The
details of enrolment plan for 1978-79
are being worked gut by the oil in-
dustry.

Labour Contract Soclety Ltd. Allaha-
bad and Delhi Division

8724, SHRI GYANESHWAR PRA-
SAD YADAV: Will the Minister of
RAILWAYS he pleased’ to refer to
reply given to Unstarred Question No.
8707 on the 2nd August 1977 regard-
ing contracts awarded to Porters Co-
operative Labour Contract Society
Lid. Allahabad and Delhi Division
and siate:

(a) the number of workmen for
which the Society had obtained Licen-
ce for employment of contract labour
for Goods handling work at New
Delhi with effect from 1st February,
1977;

(b) whether workmen engaged for
handling work are paid their wages
in presence of the authorised repre-
sentative of ‘Principal Employer’ as
required under the Contract Labour
(Regulation and Abolition) Act, 1970;
and

(e) if so, the details of wages dis-
bursed to the workmen during the
period February, 1977 to March, 1978
month-wise separately together with
the bills preferred by the Society and
paymenis received from the railway
Administration each month separately?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR1
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SHEO NARAIN): (a} to (c). Informa-
tion is being collected and will be laid
on the Table of the Sabha.
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Benefit of additional increments

B726. SHRI SUSHIL KUMAR'
DHARA: Will the Minister of RAIL-
WAYS be pleased to stale:

{a) whether it is a fact that the
Railways have withdrawn the benefit
of four additional increments given to
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the Accounts staff at the time of their
promotion in the next grade as Clerk
Grade 1;

(b) if so, reasons therefor; and

(c) whether such 3 recommendation
was made by the Third Pay Commis-
sion; and if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) Yes.

(b) and (c). Direct recruits in the
UDC's grade in the Audit Depariment
were advanced to the stage of Rs. 150/-
in the pre-revised scale of Rs, 130—
300 on their passing confirmatory ex-
amination. Further, promotees to the
UDC's grade in the Audil Department
were granted four advance increments
over and above the pay admissible to
them in the pre-revised scales on their
fixation under 1he normal rules on
their passing confirmalory examina-
tion.

The scheme of grant of pre-revised
four advance increments in the pay
scale of Clerks Grade I to Clerks
Grade I1 on their promofion as Clerk
Grade I in the Railway Accounts De-
partment, was based on the above
scheme prevalent in the Audit Depart-
ment. The Third Pay ~Commission
have recommended the discontinuance,
in the Hevised Pay structure of the
aforesaid praclice in the Audit Depart-
ment. Consequently, the incentive ad-
missible to the Railway Accounts staff
has alsu bheen discontinued, to main-
tain the parity that existed in  the
pre-revised pay structure.
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Setling up of Fluiq Catalytic Cracker
Project at Kerala

8728, SHRI P. K. KODIYAN: Will
the Minister of PETROLEUM, CHE-
MICALY AND  FERTILIZERS “e
pleased to state:

(a) whether it is a fact that the
Kerala State Government has agreed
to come forward with the entire Equity
Capital required for a Fluid Cataly-
tic Cracker project if it ig approved
by the Central Government; and

(b) it so, the delails and Govern-
ment's reaction therelo?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHR!I JANESHWAR MISHRA): (a)
and (b). In May 1977 Cochin Refi-
neries Lid. submitied a proposal for
installation of a Fluid Catalvtic Crac-
ker and facilities for the production
of aromatic feedstock at an estimated
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cost of Rs. 39 crores when the refinery
processes hundred per cent Bombay
High Crude. The Fluid Catalytic
Cracker proposal was revised later on
so that the facilities involved will be
able to handle Bombay High Crude
oil or imported crude gil or mixture
of Bombay High and imported crude
oil. The total capilal eost of the
revised scheme is Rs, 33 crores. If
production of aromatic feedstock also
is to be incorporated as envisaged
carlier, the cost will! go up by another
Rs. G crores. In December, 1977 Gov-
ernment appointed a Study Group
under the Chairmanship of Shri R. N.
Bhatnagar, Chairman and Managing
Director Bharat Petrolcum Corpora-
{icn Lid. to examine the additional
refining/secondary processing capacity
1o be set up/initiated during the Sixth
Plan (1978—83) and for {wo subse-
quent years. The Study Group inter-
alii studied the prospect of seliing up
of secondary processing facilities at
Cochin Refineries. The report sub-
mitted by the Study Group in March,
1978, is now under consideration of
the Government,

In December, 1977 the Chief Minis-
fer of Kerala hag wrilten a lelter
envincing keen interest in the possl-
bility of having a project at Cochin,
which will produce Aromatie Feed
Steck by which the State can achieve
considerable  industrial development
and he has expressed the prepared-
ness of the State Government to find
resources to the tune of Rs. £5 crores,
whenever they are required for fur-
lher development,

ON.G.C. facing trouble In West
Bengal

8720, SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to slate:

(a) that what are the troubles the
ONGC is facing in West Bengal with
regard to oil drilling very recently;
and



123 Writlen Answers
(b) it 0, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHR1 JANESHWAR MISHRA): (a)
and (b). In respect of the well at
Diamond Herbour being drilled by the
ONGC, there had been some problems
because of the parting of a casing pipe
in the well. That complication has
bteen removed and further drilling of
ihe well is in progress.

Representation for starting a Rajdhani
Express between Delhi and Ahmeda-
bad

2740, SHRI AHMED M. PATEL:
Will the Minister of RAILWAYS be

pleased to slate:

(a) whether any represeniation has
heen received for starting a Rajdhani
Express between Delhi and Ahmeda-
bad; and

(b)Y if so, the action taken by the
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (8HRI
SHEO NARAIN): (a) Yes.

(b) Introduction of g [ast Express
{rain between Delhi-Ahmedabad is, at
present operationally not feasible for
lack of spare line capacity on sections
enroute and of terminal  facilities at
Delhi,

Foreign owner companics operaling
without jndustrial licence

8741, SHRI R. L. P. VERMA: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased

to siale:

(a) whether 1t is a fact that ten
foreipn companies often referred ip as
non-organised forelgn companies are
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still operating without industrial
licenceg on the pretext that either they
are employing less than 50 workers
or their investment in plant and ma-
chirery is less than Rs. 10 lakhs,

(b) whether notification of 1962 and
1984 clearly provide that foreign com-
panies will not be exempted from
operation of Industries (Development
and Regulation) Aci irrespective of
number of workerg employed and in-
vestment in plant/machinery;

(c) whether these conditions have
not been superseded in 1873 or 1877
notifications;

(d) if so, why no action has heen
taken; and

(e) detlails of irregularities commit«
ted during three years and whether
Government! propose to ask these com-
panies fo stop manufacture of such
products?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
There are presenily eight companies
with foreign equity above 40 per cent
which are not attracted by the provi-
sions of the IDR Act, 1951,

Out cf these eight foreign companies,
three companics employ less than 50
workers.  According to  Section 3(e)
and (i) of the said Act the provisions
of the IDR Act will not apply lo even
a completely owned Foreign Company
if the industrial undertaking consists
of o faclory cmploying less than 50
workers with the aid of power or 100
without the aid of power.

The remaining five companies do
not have any manufacturing activity
of their own and hence they caunnot
be considered ag operaling industrial
undertukings within the purview of
the IDR Act,

(by and (). The Notifications refer-
red to (o not alter the said provision
of the IDR Act.
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(d) Does not arise.

(¢) Since these companies do not
fall within the ambit of provisions of
the I (D&R) Act, the question of
violation of any provision of the said
Act by them does not arise,

As regards violation of provisions of
FERA, if any, the same will be known
while examining their applications
under FERA.

Recommendation of Hathi Committee
regarding prices of drugs

8732, SHRI GOVINDA MUNDA:
Will the Minister of PETROLEUM,
‘CHEMICALS AND FERTILIZERS he
pleased lo state:

(a) has Hathi Committer recom-
‘mended any policy for the prices of
drugs; if so, details of the same; and

(b) have any changes been made by
‘Government in the consumer price
policy; if go, how far the reduction in
prices will take effect; if not, why
the recommendations of the Halhi
‘Commiltee have been changed un-
necessarily; reasons for the gsame?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
ang (bl. A Slatement containing Gov-
ernmenl’s decisions on  1he recom-
mendalions of the Committee on Drugs
and Pharmaceuticals Industry (Hathi
Committee) including those on Pricing
Policy has been laid on the Table of
the Lok Sabha on the 29th March,
149%8,

The new drug policy of the Govern-
ment provides for freezing the prices
of formulations in Categories I, 11 and
IlII. The prices of formulations {for
Categories 1 and II would %“e frozen
at the leader price level. Wherever
any such prices are higher than the
leader prices, they will be brought
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down to the leader level; wherever
they are lower they will stay frozen
at such lower level. The prices of
about 100 bulk drugs costed so far by
the Bureau of Industrial Costs and
Prices will also stay frozem. These
freezes will be operative for an inftial
period of one year during which the
pricing of all drugs and formulations
would be studied keeping in view the
parameters of mark-ups/profitability
outlined in {he policy,

A Slatement showing the Hatbi
Commitlee’s recommendations not ac-
cepled or accepted with modifications
by the Government was furnished in
reply to Lok Sabha Unstarred Ques-
iion No. 8063 answered on the 25th
April, 1078.

Technology imported by LD.PL.

8733. SIIRI GOVINDA MUNDA:
Will the Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS be
pleased 1o state:

{a) names of bulk drugs for which
IDPL have imported technology from
wbroad; date of importation of tcch-
nology for each drug, source from
which purchased, and price paid for
such purchase of technology;

(b) whether it is » faet that each
{ime IDPL went in for purchase of
technology, it was given obsolete
technology;

(¢) it so, the salient features of
technology available with IDPL vis-a-
vig some other company producing
similar drugs; and

(d) detailg of bulk drugs for which
technology has been developed by
IDPL themselves?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
fo (¢). Technologies for the following
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drugs were obtained from M/s. Tech-
noexport, Moscow (USSR) in accord-
ance with contracts signed with them
on the (8th March, 1962, for Anfi-
biotics Plunt Rishikesh, and on the

13th June, 1962, for Synthetic Drugs
Plant, Ryderabad.

Antibiotics

Sodium  penicillin, Procaine peni-
cillin, Streptomycin sulphate, Tetracy-
ciine Hydro-chloride, Oxytetracycline
Hydrochloride, Nystatin  Chlorotetra-
cyveline,

Suynthetic Drugs

Phenacetim, Sulphanilamide, Sul-
phaguanidine, Sulphadimidine, Vila-
min Bl, Sodium Sulphacyl, Folic Acid
Vitamin B2, Analgin, Amidopyrin,
Piperazine salts, Dicthyl Carbamazine
citrate  Nicofinamide (Niacinamide),
LN.H., Phenobarbilone, Acetazolamide,

The Government of USSR, pro-
virded a loan of Rs. 9.52 crores to cover
technical eervices, training of Indian
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personnel and equipment to be im-
ported from USSR

The technologies for the gbove bulk
drugs were at a comparable level of
technologies utilised elsewhere in the
world in the late 1960s.

Between 1869 and 1073 up-to-date
technology was provided to [DPL by
U.S.S.R. in respect of tetracyceine by-
drochloride, Penicillin  streplomycin
and oxytetracycline, free of cost.

R & D is of the essence in the drugs
and pharmaceuticals industry. During
the last decade technologies have been
improved substantially all over the
world. Moreover a large number of
new drugs have been introduced in
the last decade which are superior to
many of the older drugs. ILD.P.L.
have, therefore, imported the latesl
technologies in the last few years in
case of Penicillin, Telracyline and
Niavinamide. In addition to these,
terhnologies for semi-synthetic peni-
cillins, Erthromyein and Doxycycline
were also imported,

Price paid for

Items Source purchase of
technology
Niacinnmide . . M/s. Bofors, Sweden b Swedish Kroner &
Niacin . . . & ¥ 2,000,000
Methyl Ethyl pyridine . . M/s. Lonza, Switzerland ]
Potassium Pen. G M/s, LS.F. SPA, Italy US § 4,00,000
Semi-synthetic penicilling Do. US § 5,00,000
Tetracycline . M/s. Archifar 5.P.A, Italy US § 3,00,000
Erythromyein Do. US § 3,00,000
Doxycycline . . M/s. Alfa Farmaceutical US § 50,000
S.P.A. Italy.
——

The technologics contracted as ahove
are the latest madern technologies
available. These were approved by
Government during March 1476 and
February 1977 and the new techno-
logies are under implementation. These
technologies are comparable with those

of other companies producing these
drugs.

(dy LD.P.L. has developed the fol-
lowing technologies for the following
drugs in their R&D laboratories and
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these have been implemented at plant
level for production:—

Phthalyl Sulphacetamide, Thiace-
tazone, Piperazine Sallts Sulpha-
methizole, Chlorpropamide, Nitro-

furazene  Nitrofurantoin, Sulpha-
phenazone, Phthalyl Sulphathiazole,
Thiamine Mononitrate, Thiamine

Propyl disulphide Riboflavin-5-phos
phate, Metronidazole and Griseoful-
vin,

Technologies for the following drugs
have been developed: —

Diazepam, Glybenolamide, Para-
cetamol Pyridoxin Hydrochloride,
Trimethoprim, Furazolidone, Pro-
caine Hcel, Xylooaine Indomethacin,

Fnusamide, Sulphamethoxazole,
Phenylbutazone Allo-barbitone,
Secobarbitone, Sulphadimethoxin

and Methyldapa.

Availability of Household remedies
and essential drugs

8734, SHR! GOVINDA MUNDA:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state;

fa) whether the statement laid on
the Table on 29th March, 1978 wcfer
to terms of reference of Hathi Com-
mittee, item 7, that essential drugs and
houschold remedics were to he made
available to general public,

(b) if so, how far the recommen-
dation made in the statement cnsures
that household remedies will be freely
available to public; how prives will
come down: whether they are manu-
faciured by Indian small scale manu-
factures, if so, how much production
is given to them for essential and
household medicines in rural areas;
and

(¢) what changes were made in
Hathi Committee recommendations in
this regard and reasons for doing so?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) Yes, Sir. The term of refer-
ence reads thus: “To recommend mea-
sures for providing essential drugs and
common household remedies {o the
general public, especially in the rural
areas.”

(b) For the purpose of price con-
tro! Government have divided grug
formulations  into four Categories.
The new drug policy of the Govern-
ment provides for freczing the prices
of formulations in Categories I, 1I
and ITI which mostly include essen-
tial drugs of mass consumption. The
price; of formulations for Categories
I and IT would be frozen at the leader
price  level. Wherever any such
prices arg higher than the leader
prices, they will be brought down to
the leader level. Where, however,
they are lower, they will stay frozen
at such lower level. The prices of
about 100 bulk drugs costed so far
by the Burcau of Industrial Costs &
Prices will also stay frozen. ‘These
freezes  will be operative for an initial
period of one year during which the
pricing of all drugs and formulaticns
would be studiey afresh keeping in
view the parameters of mark-ups/
profitability outlined in the policy.

It has also been decided that possi-
bilities of enlarging, rationalising and
decentralising the distribution system
in the public gector, with special
reference to rural areas making use
of unconventional agencies for the
distribution of houschold remedies
and commonly used medicines will be
explored, keeping in view the re-
quircments of the Drugs & Cosmetics
Act and Rules,

So far as protection and encourage-
ment Lo the gmall scale sector is con-
cerned, Government have decided that
excess production in households re-
medies  produced by foreign drug
compenies will not ordinarily be
reggularised. No foreign drug com-
pany will be given loan licences. It
has also been decided that foreign
companies engaged in the manufacture
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household remedies will not be
granted wny gXpansion in capacity or
allowed to take up such activity as
additiona] itemg hereafter. These
measures, coimbined with the reser-
vation of select items for manufacture
in the small scale sector, should
serve as ample encouragement to the
smuell scale sector.

(c) An  explanatory  Statement
showing Hathi Committee’s recom-
mendations not accepted or accepted
with medification was furnished in
reply to Lok Sabha Unstarred Ques-
{ion No. 8063 answered on the 25th
April, 1978,

Number of Quarters at stations
between Pathankot and Joginder
Nagar

8735. SHRI DURGA CHAND: Wil
the Minister of RAILWAYS e
pleaged to state.

(a) the number of quarters al cach
Railway Station for railway employ-
ees working on the Pathankot-Jogin-
der Nagar Railway line;

(b) the number of quarters propo-
sed to be constructeg on that line dur-
ing the next five years; and

{c) whether all the railway employ-
ees working on that line are provided
with accommodation?

~ THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
number of quarters at each Railway
Station on the TPathankot-Joginder
Nagar line are as under:

S. No. Name of station

No. of

quarters
(1) Nurpur Road 23
(2) Talara 18
(3) Bharmar 3
(4) Jawanwala Shahr 29
(5) Harsar Dehri 18
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(6) Meghrajpura Halt -_—
(7) Nagrote Suriyan 1
(8) Barial Himachal Halt —
(8) Nandpur Bhatauli 1
(10) Guler . 24
(11) Jawala Mukhi Road 18
(12) Kopar Lehar 19
(13) Keangra 16
(14) Kangra Mandir 3
(15) Samloti 9
(16) Nagrota 59
(17) Chamunda Marg Halt -
(18) Paror 12
(19) Sulah H.P. 11
(20) Palampur Himacha} 54
(21) Panch Rukhi bl
(22) Majheran Himachal Halt —
(23) Baijnath Paprola 65
(24) Baijnath Mandir 2
(25) Ahju 16
(26) Chauntra Bahetreh Halt —
(27) Joginder Nagar 27

[rES—— ———

In addition, there are 43 quarters
meant for gangmen who work in
between the stations.

(b) No programme for construe-
tion of quarters, in the next 5 years,
in this section has so far been
finalised.

() Out of 653 Railway employees
posted on this Section, 507 have been
provided with railway aceommodation,

Hill Allowance

8736. SHRI DURGA CHAND: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether any special hill gllow-
ance is given to the rallway employe-
es working on the Pathankot-Joginder
Nagar Railway line; and

(b) it so, what are the details
thereof?
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THE . MINISTER OF STATE . IN
THE, MINISTRY QOF RAILWAYS
(SHRI SHEO NARAIN): (a) No,

.

(b) Does not wrise.

Composition of Board of Directors of
Bengal Paper Mill Company

8737. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the composition of Board of
Directors of the Bengal Paper Mill
Company Limited, Calcutta and the
total number of shares held by each
of them in the Company;

(b) the unit value of each share
along with details of major sharehold-
ers holding more than 500 shares and
above with value thereof;

(c) whether Government have re-
ceived reports and complaints regavd-
ing mismanagement of affairs of the
Company and contravention of various
provisions of Companies Act by the
Board of Directors, inter alia, resulting
into loss in production, closure of
Yactory and loss of finance and Gov-
ernment revenue; and

{(d) if so, the facts thereof and
action taken thereon?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Statement A is laid op the Table of
the House. [Placed in Library. See
No, LT-23221/78].

(b) Statement B is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2221/78).

{e) ang (d). Complaints alleging
non-compliance of the provisions of
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Bection, 106(2), 108, 163 of the Com-
panies Act, 1956, appointment of some
parties as distributors, continuous
loss by the company op account of
inefficient management and dishonest
officers of the Head Ofice of the
company, were received. An inspec-
tion of books of accounts etc. of the
company was carried out under Sec-
tion 200-A of the Companies Act,
1856 in September—November, 1975
and the complaints received till then
were also looked into, As m result
of the inspection, except regarding
appointment of gealers by the com-
pany, nothing serious was found. As
regards dealers, question of appli-
cability of Section 204AA of the
Companies Act, 1868 iz under exami-
nation, In respect of the complaints
received afser the inspection was
over, Registrar of Companies has
examined the position and suggested
cost audit of the company's records.
The cost audit under Section 233B
of the Companies Act, 1856, has al-
ready been ordered. Action found
necessary would be faken.

Compensation cases of victims of
Rallway Accidents

8738. SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of RAJIL-
WAYS be pleased to state:

(a) whether it is not a fact that the
cases for payment of compensation io
the victims of rail accidents are decid-
ed by the Tribunal set up for the
purpose; and

(b) if so, the procedure laid down
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEO NARAIN). (a) and
{b). The rules for compensation to
the passengers involved in train seci~
ents are governed by the provisions
of the Indian Railways Act, 1890, and
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Accident (Compensation) Rules, 1850,
as amended in 1974

The Central Government appoints
Ad-hoc Claims Commissioners with
summary powers to rveceive and
determine claimg for compensation in
case of each major train accidem,
covering accidents which involve
more than 10 deaths or more than 20
casualties under the Indian Railways
Act, 1890, However, in case of all
Minor Train Accidents, that is, where
the number of deaths is 10 or less
than 10, or the casualties 20 or less
than 20, the District Magisirates/
Judges in the Districts have been
appointed as Ex-officio Claims Com-
missioners for such purposes and noti-
fieq in the Gazette of India.

The applicalions for compensation
under the Indian Railways Act, 1890
can normaiiy be preferred by the
claimants within 5 period of three
monthg of the occurrence of the acci-
dent to the Ad-hoe Claime Commis-
sions/Ex-Officiy,  Claims  Commis-
sioper, as  the case may be. The
Claimg Commissioners may, on good
cause shown, allow any application
to be made by the claimant at any
time within one wyear of the occur-
rence  of the aceident also. Full
fledged Court proceedings take place
before a verdic! iz awarded by the
Coury and both the parties viz. the
claimants, and the Railway Adminis-
tration are given the opportunity to
establish the claim in order to avoid
any irregular payment of compensa-
tion to a wrong party. These claims
are satisfied on the basis of the vers
dict of the Court without any delay
on the part of the Railway Adminis-
tration.

Bina-Delhi Railway Line

8730. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of RATL-
WAYS he pleased o state:
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(a) progresg of the electrification of
the Binn-Delhi Railwey line upte the
end of March, 1978;

(b) whether electrification of the
line is expected by the end of Octo-
ber, 1978, and

(c) if so, details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Nil. The
work has not so far been sanctioned
for execution,

(b) No.

(c) Doeg not arise.

awR # amt wist mfr av g
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Yy 7 wyar wY seAr 7

Tw wwrEw ¥ o ANy (st firr
aemn) o (&) o g, wiw T oamw
qrer-fermm & FEWE F2 T T AT
14 Wwfeen  sfefer s & forg
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s sefirear wife T & s
Fife ‘& ¥ gwgw ¥ fag

(@) s % afg afsy = &
frarondiat & 1 afew, &9 @ 3 weafos
ST SMMfREAT qewEny #y sefr
TR B T JC FH AROARS HY
wife &1 gaaw ovE W g

() 29-1-1977 ¥ qurars W
g & fog a5 o 2 ey
%1 dfre ®re1 wrdfo frromr & o

(w) amF qfeee & @1 Rl &
14 wra-fesm sfafas & o 7w
®IEN

(%) v g, & wfwsft gra
fopr 1y frdveror & awT QT FiE/ATE
qrFET g F e # afg v
% fam wdw fear mor ar o W=
1w, F949T, 1978 ¥ o ww-feed
sfafes & @377 Tl o Ar-fesd
wiafet e mS, 1978 § 10 M-
fesdi w1 dtwa mara wr fenm
Tar W& fF 3AY 9gE T 7 4Te-
fea wfafes @1

AgwgT AT €A Argm av fwtn
wi

§743. *ft FPW W WA :
F7 X8 HeT FERYT LTE FavrT 77 ST
Fary § 21 @, 1978 F gar<ifea
¥ A&TT 85 & IV & gravy O 4T
FAM5 1 Fa1 741

(%) #ERYT UL @ § cyemrd
w1 frafor 14 wroew gY mar ¢ ofe
7i, & 1 HEHA AT HAE g FH
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C oy, ool § fag¥ qformersy
wfeit § agw st Ao

(=) a7, arfera Y, gy & foy
aR Farg g I e

(v) e ot sfafer X
17 sfwrat & o qear  faaeT
g '

(%) v avelt ararana A eqrr
¥ @y qu 9w |97 @ dw 6w
wafger & frafor at sravarar
&

(v) arfagi = fafaw glagd
s FOT ¥ fav 2uw ¥ fiw
¥ ga 75 gast Sy I fasme fer
ar;

(%) FnRuR I ATAATT
# gfaardi 7t gt a5 sgEeqr T@{
st ; AR

(®) ¥av arfadi 7 g3, 3w AT
aqf ¥ a9y F fA0 SV 97 qafy
sqgeqT Ag #1 7L & ; Wiw gfT gl @
gFy Yfaard geeem R & fag

FTAEr 1 9T Wy ?

W ey, ®, gve g (s fr
aream) (%) WERYT W www
a7 adma HE wAEATA Hewd ¥
HATAT X O Y WA A O AT
ATHEH FMA w7 frwtT R0 5E e

o @ e |

(@) ot =, iy atme cSemd
Ft qag AT CHEEH §

(m) o Ra7 T sfafer faax
T WA § ST WiEa g
775 &1

(7) o g7 Srewnt 9% o7 w)
T £7X 71 51 wifeer A Y ;
wveTiET 9T ¥ e F yw e
9% WYY 60 FidEx § sedeTe™
®Y wAedr § | IFEwg A0 dewm
@ ¥ fau or @ sifwer o &

() vl qu ¥fmw aret
qfaamdt &1 gar/faent oF aw
wHaT } R waewar & WAEIT
gag-gad 9T faadr  gfeamad o
WA AT &, TARY FAEAT B AT §
&8 =V #7 faafor af 1912 ¥ wreTe
gwr a1 91T xw gag agr 07 Freafafaa
gfaam aoeew & ——

(1) =9 97g T STEW-
gar§ 300 HRET

(2) e &1 ®d T
grriee fafma &

(3) oewd T d9- e,
e § g
Sl

(4) Tt &7 ux waTS
(5) 4= arar T =T |

(6) &@w u7 fasrdy T gk
g agigv 18 BENATY
T F

(%) T8 sEvm T T HT AH
WrAraT W QAT £ s &Y sqeear @,
Sar i w97 gargr qaT @ |

() amd avamara & aFmA w3
% faq Aoz gdmrer qafa aamn
AT L
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Dismissed or compelied to retire
OfMcers of 1LO.C.

8744 SHRI S. R, DAMANI. Wil
the Minister of PETROLEUM,
CHEMICALS AND FERTILISERS
be pleased to state:

(a} how many officers of 1.0O.C.
have been dismissed or compelled to
retire during the last three years;

(b} in how many cases lthe Courls
have held the action as wronglul or
illegal, together with details thercof;

(¢) whether all such persons have
been reinstated; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) Ten officers of the Indian Oil Cor-
poration were dismissed during the
last three years ms a measure of dic-
ciplinary action and there has been
no caze of compulsory retirement.

(b) and (c). None, Sir.

(dy Doeg not arise,

Conviruction of over-bridies

8745, SHRI R. K. MHALGI: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether Government and Rail-
way Administration have received re-
presentations during a period of last
three years for the construction of
over-bridges on various Railway Sta-
tions in Thana District of Mahara-
shira;

(b) it so, the details thereof; and

{c) steps taken by the Government
in that regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEO NARAIN): (a) to (e).
Representations have been received
for construction of foot over-bridges
at Kalva Road and Vaitana Railway
Stations. Proposals for the construc-
tion of {foot over-bridges at these
stations are under examination and if
found justified, works will be in-
cluded in the future years’ works
programme subject to availability of
funds.

Setting up of new Petro-chemlcal
Complex around Bombay

#746. SHR1 R. K. MHALGI: Will
the Minister . of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that consul-
{ants have been appointed to study
the feasibility and desirability of set-
ting up of new petro-chemical com-
plex around Bombay based on the
off shore sssociated gas, if so, when
and names of such consultants;

(b) whether they have submitted
a report and whether the Govern-
ment have taken the decision on it;
and

(c) if so, the nature thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) M/s. Stone & Webster India Cor-
poration were engaged as consultans
to undertake, inter alia, a study to
evaluate the technical, economieal
and financial feasibility of processing
and utilising the natural gas in the
Bombay area lo supply feedstock for
the production of petrochemicals for
domestic consumption and export.
The agreement wag signed on the 17th
September, 1876,

(b) The final report of M/s. Stone
& Webster was received by Govern-
ment in January, 1978.
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(¢) Meanwhile Government Bas set
up a Working Group on the 3rd Sep-
tember, 1077, to study the need 1o
create additional capacity in the pet-
ro-chemica] industry in India. 'This
Working Group also took into consi-
deration the gcope for the utilisation
of gag from Bombay High and South
Bassein flelds in the mnufacture of
petro-chemicals. The Working Group
has submitieq its report recently
which ig under consideration.

wafewifodt & @ w1 @™f ;mmn

8747. W gWH WY wQA™ : T
@ A4 migwdai ¥ qFf w7 A0
FFTE A F AT H 11 WA, 1078 %
FrfeT gUw §ET 683 F AT X
#39 ¥ ag T3 A $ww w60 5o

(%) =34 A ag A" & 1200
Fi7frat ® fr-fes IaamAt &
T g

(7) 37 viaifeqi /Y, ardaa,
Fx qirafa w wf 9 W

() %av faar sarwm woA wwar
Tho 7(21)—Fo—iii(n)/74 fraiw
10 ¥7ad, 1977 & 9@ 1 FAE,
1976 ¥ gfrafaai =@} ¥ € o wv
afs gf, a1 9% ¥ Fr § 7

W warew ¥ e W (Y fimae
arw) ;o (F) T 9T 200-250 e
F gmfgs FaarT ¥ I]qr FT 210-
270 %o w7 fzir ww F 4

(x) & (7). 37 w&i #7 % agran
At g ad ‘@’ A 9 At w7 gt
qAGIAr FY 7 AATHT Q1T qF w7 _E
AT KT OF AW qT | gg AVWAT
farmdl ag sqaeqT 47 5 ag 9w ardwr &
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AT i foe ardm & 97 o7 F71 W
a7 fa T 4T agEy A g g
Te St & W3 37 Ao & for oy
fora® "4y 7 wrtaviA fae gaww g
" 10-1-77 & F1aiag 9T 307
it fav 4 fod oF anfer =fza
1-8-1976 & AT TTA &7 *7ae4qr
gy |

qata i w1 fafew afedi o
AAT-HAT GGTH T4 TE F(F 43T F7
WY & mieafas o wa-me
FARfE] & fF0 war-wenr gr avdr
FHIT 1-8-1976 ¥ T®H T AR Y
18 o ardra g7 gaT 97

Drilling in Kerala

8748. SHRI S. R. DAMANIL:  Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to gtate:

(a) the estimated cil reserves in
the Kerala basin;

(b) how many sites are selected for
drilling before the on set of mon-
soon; and

{¢) the average time estimated to
take at each site to know resulis?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) Not yet known.

{(b) Only one.

(¢) About two months at the pre-
sent site tp drill and test the well.
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Helicopter service to Bombay
High

8749. SHRI 8. R. DAMANI: Wil
the Minister of PETROLEUM, CHEM]-
CALS AND FERTILIZERS be pleased
to state:

(a) what is the amount paid upto
31st March, 1878 for the helicopter
service operations to the Bombay
High;

(b) who aere engaged for it;

(¢) the conditions agreed to;

(d) whether Indian Alrlines have
proposed to take on these operations
and, if so, what are their conditions;
and

(e) whether acceptance of Indian
Airlines proposal will enable discon-
tinuence of the existing arrange-
ments?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND FERTILIZERS
(SHR1 JANESHWAR MISHRA):
(a) to (e). The information is being
collected and would be laid on the
Table of the Sabha.

qreEgL-THT W W
8750. sft WY wTE wrTe Wl :

T IM TAT TF TTIX T T A
e

(%) sar |9 AT YIEEAR
wrAY & A A AT qravara 31 Frafwa
75 ¥ fam afosw 393 &1 qrewge-
T XF AT & SEE IR 2
¥ mdlg 0¥ YAT wEF I T §
fa=g sad A AT I 7 & fau
wré TATrY Fraws agt frar wa fomd
7 AT ¥ AW AT wgA wfzard gy
2 a97 w7 TH AA ® ETA H T@
g 337 fwdlt svf¥a ) ardl w0 &
fragm f@ar widm ;A
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T, ot T@F W@ wror § 7

hmwmwmm
arcam) : (F) W% (F). o T
TR AT AT T § ) AfET Bew
?tQ‘FWW(m 14)&1‘%
T fza & 7 arw qEEE ¥
fog s ms @A E 0 few & Qe
TS 9T TF FHTE A7 7T War g |
i wa § avaa w1 @ § Wi
Tt FY 3% T wrar § W wifawt
WY 9T GNT FRAY & qrw g ¥
W) q3% ITARIFIINT F Hg T LT
) " ¥ & g offesfant §
Frare & fag guy wafer &1 wph v
F AT T B F1E wrreawar &

(form g qw gwiefeey @
wiarfodi & faxert W
gt

8751, st Wi qwnw &t @ T
¥ferow, war TETEA ST SETE wEY
T JATH &Y FAT T@

(%) w7 ag =< ¢ fo. 91 18,
19 @t 20 fage=t, 1977 &1 ffegw
¥iA Uz watefracy fafree, wfekw
w1 O fem TR AT AR 6 w77
FAAMAT w1 Wer & I9% @A)
F1 QA BTN 1 wrvarad famr av
T w1 AIATHA & wTeq 30t afwfy
7 7o WY fRar oy 4t ; wWiT

(@) afe g, & €@ fgwm § w= am,
w71 st g€ s sl ¥ daw-
T AT awly ¥ WA 0T 6T 7%
ferviz g1 i ?
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wer T Wi e
wwerr ¥ Trow sl (o o faw) ¢
(%) < (w). Mfeaw aqr @aw
wiT FE q A F owrfe fio o

o mfadw # 18 ¥ 20 fegm,
1977 & @ ¥ T Wl Ay
aur qEwaf fife ecdr T 0
mfmﬂerg'&qf#ﬂmm
oE gt qm 97 fgwrcfont fa
qﬂ'rmzrsfmh forar mar ar fio
o gt afafs fows  gaEw
qar afazdt & wfafafe mfm &
afer & sy S wogd Wil ®
gadtae  mrE! WIET  qEm F1
g =0 2 &% 1 wfufg A
wt &% gf of aqr Ig ATeT *Y
gt & fa gwei ®r e € fae-
AT ATAT 4

Posts of Bllingusl Stenographers

8752. SHRI NAWAB SINGH
CHAUHAN: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) how many posts of Bilingual
Stenographers  (Excluding English-
cum-Hindi) in the Official Languages
Wing are lying vacant and for how
long; the reasons why the posts could
not be Alled up so far;

(b) whenever the vacancies of Bili-
ngual Slenographers occur, are they
advertised in lhe News papers and
circulated to all the Ministries/De-
partments of Central Government and
State Governments also;

(c) how many times the recruit-
ment rules of Bilingual Stenogra-
phers have been changed and why
and what specific changes were wade
each time; and

(d) why the recruitment of Bilin-
gual  Stenographers is not made
through U.P.S.C.?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) At
present there are 6 vacant posts of
Bilingual Stenographers (Regional
Languages) in the Official Languages
Wing. 2 posts are lying vacant for
less thap 1 year, 2 for more than 1
year and 2 for more than 2 years.
The vacant posts of Bilingual Steno-
graphers could not be filled as the
recruitment of Draftsmen in Regional
Languages Units for whom the Steno-
graphers were intended had been held
up pending finalisation of the revised
recrtiitment rules for the posts in the
Raj Bhasha Khand (Official Langu-
ages Wing) of this Ministry. Further
the recommendations of the Internal
Work Study Unit which assessed ihe
staff reguirements of the Raj Bhasha
Khand (Official Languages Wing) are
under consideration Iin consultation
with the Ministry of Finance. Neces-
sary action to fill the vacant posts will
be taken as soon as the recommenda-
tions of the Internal Work Study
Unit are jmplementeq and the recruit-
ment rules for the posts of officers are
firralised.

(b) According to the recruitment
rules for the posts of Bilingual Steno-
graphers (Regional Languages) K they
arg required to be fillled by transfer
of guitable Central/State Govern-
ment servanis holding posts not be-
low the rank of L.D.C. and possessing
the requisite qualifications, failing
which by direct recruitment. Accord-
ing to the first mode of recruitmenc,
the vacancies are circulated to all
Ministries/Departments of the Cen-
tral Government and State Govern-
ments also, If the first mode of
recruitment fails, the second mode of
recruitment is resorted to, viz., the
vacancies are reported to the Employ-
ment Exchange (now the Staff Selec~
tion Commission).

(c) There were common recruit-
ment rules for the posts of Bilingual
Stenographers both for - Hindi and
Regional Languages since 1963, The
Rules were amended in 1972, 50 as to
provide that if candidates possessing
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a speed of 120 words per minute in
English Stenography are not avail-
able, candidates possessing a speed
of 100 words per minute shal] be
eligible for consideration. Separate
recruitment ruleg for the posts of
Bilingual Stenographers (Regional
Languages)y and Bilingual Steno-
graphers (Hindi.cum-English) were
framed in the year 1977, The recruit-
ment rules for posts of Hindi-cum-
‘English Stenographers provideq for
100 per cent direct recruitment and
for gelectiop te be made through a
test in Stenography and typewriting
in English and Hindi to be conducted
by the Institute of Secretariat Train-
ing and Management, The recruit-
‘ment rules for the Regional Langu-
age-cum-English Stenographers pro-
videq for filling of the posts by trans-
fer of suitable Central/State Govern-
ment servantz and possessing the
required qualifications, failing which
by direct recruitment. The modes of
recruitment of the two categories of
Stenographers were prescribed diffe-
renlly. as it was not possible to obtain
the services of Stenographers for
regional languages by direct recruit-
ment through the Employment Ex-
change. No change in the rules has
been made after 1977,

(dy According tp the Resolution
‘dated 4-11-75 issued by the Depart-
ment of Personnel and Administra-
tive Reforms, reécruitmen' to all ox-
kadre/isolated Clasg III posts (now
‘Group ‘C'), is required to be made
‘through the Staff Selection Commis-
sion.

wre fewi €t woenf

8753, st TAT TN Q7T © FAT TN
wdY @y vy # opav &% fw o
foergrarz ® wiw fzedt &Y weard
¥ wmms w wiwafwaasi AT
wafsa AOE WO &7 gEmA &R
F a? ¥ remearz fratwa & §9
pi et ¥ farz Fwr wmAr 7@
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wfewifwi w1 fawgs oy @ &
st gfz =i, &t zg ;s ¥ gfi-
wfedt g # wrdardr 7 T ®
a1 wRw g ?

o Ao § T Ay (ot few
qreraor) ¢ ST A 1w wgree fag,
Wayd "§EE weRq, § faw uF vm ¥
wfy funerre 2a9 & ox ATy
s & faeg =md af wqw Al
% @Frg F Haq v fosmd sra
g§ O 1 TET ¥=E gro W A Wi
¥ oy, wafesEl  #r weh,
wra-fesi @1 uE-wg W SET
¥ fou sma ¥ awg wavgEw
T ar @ WAt Fy wfrafre e
FEY wTR W7 oW FFr me-fesat
97 faea-wew AR AT §F omAEH
WA O At ¥ A mrow fag @
wr ¥ forhary zgTy A% FAWT
% farg wwgaw wa wrafa: F7 ad
w1 w2

sa% wiafas, foeigams & oy
gy ¥ fawg o qwamw o
oY fuelt ot 1 FEWA owAREl &
wAwe, v fowma & Frf w7
®] 7% )

frafes g wfwew fafriz, e
# TAY T IWEA AR

8754. St grx famww @ Fuw
¥tfermn AT TAmA WY I4TE AT
7 T ¥y g a¥a 5 faufzr oo
Ffaae fafade, 7341 § w3 A1 IEEd
A fady @ w17 g8 aArd 9§
fpaar & 7
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wqr TETER T geE
strrers # Tiag shit (it e faw)
AT QA w5 AT G & W AW 9T X
ho Al o]

Production of Fertilizers -hy Rama-
gundam, Talcher Haldia Fertillzer
Factorles

8755. SHRI P. RAJAGOPAL NAI-
D:  Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to stale:

{a) whether Ramagundam, Talcher
Haldia Ferlilizer Factories went into
Commercial production; ang

(b) if so, whether they are produe-
ing fertilizers to their rated capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR  MISHRA):
(a) No, Sir. The Talcher and
Ramagundam fertilizer projects are
expected to qrart commercial produc-
tion from April 197% ang the Haldia
fertitizer project from July 1979,

(b) Does no: arisc.

Casual Labour employed in Dinlng
Cars of Super Express Trains

8756. SHRI SOMNATH CHATTER-
JEE. Wiil the Ministor of RATL-
WAYS be vleased to stabe;

(1) whether therg is 5 practice to
employ casual labour in dining cars
plying with supcr express traing;

(b) if so, the number of such em-
ployees; zone-wise;

(e} whether such employment is
responsible for generating corruption
and consequent lowering down of stan-
dard of food served in the trains; and

(dy whether the Government lLave
received any complaint in this regard
and the fate of such complainis?

THE MINISTER OF STATE IN
YHE MINISTRY OF RAILWAYS
“SHRI SHEOQ NARAIN): (a) Casual

Written Answers 154

labour are employed for seasonal,
sporadic and intermittent jobs while
regular work of long term nature is
attended to by regular staff.

(b) The number of casual labour
in dining carg varies from time to
time depending on day to day require-
ments.

(¢) Cusual jabour when engaged in
dining car: work under direct super-
vision of regular staff. There is,
therefore, no reason for such employ-
ment generating corruption or deteri-
oration in the standard of food served.

(d) Information is being collected
and will be laid on the Table of the
House,

o grer famrr s wte ox
Far afererd

8757. =t Fara frg Stgra : ww

[ HHT TE FATH FT 007 T

(at) aarmafammaad 1977 %
V7T TR a@mE 9T aF Tar
afem famrat 2

(@) Z77"T oAt vE T
aqfasi § @ fraw fe=h & f=ry o3
7 &1 7t § 78 famey a7, 398
T #;

() a1 oF T AweET 0a T=-
afagmt 71 {7t & fagma @1 faa
§ W T AR 7 OE; oAl

(a) afz af, 31 28 gvvg ¥ w7
a% 447 Frdarar At af § 7

W wwEm § T Ay (WY fe
Ara) ;- (F) " (7). qI TR
Y A1 Y 2 917 g9y 9z 97 @ Y
Hrat |
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8758. it #urw Fey wvgr @ T
I FAT g A A g w G fa

(%) 3% warwa/fawmr § &
worm g Py sopAmn § YT SR &
I AW F1 gear frat & fama 8o
gfama ¥ wfus 5= i €1 9=
w25

(@) zw g g fad gqami
¥ fedt 3 Freqor st sreer ford S §
WIT TR ATAFT § OO T FIF T 4T
g §; T

() =t =gt & frorm 417 grequ
fagd & fq0 adl o7q@i §1 w
wriw Wil 73 frg M@ o afe
FE, A1 TG T A E 7

w e # o w0 s
Araa) ¢ (F) FAAET AT TA FEAL
165
Q& wAwr F1 Fsar wgr 8o wfAny
aardy fgrdl srad § ;88

(&) 22 waAmi § 25 gfawa ¥
sifus froqor wed fg=t % fear v
& W 66 wIwTAT F fgedr § famooe
grd 25 wfaad & @7 grar & |1

() =y waarY wrafag w0 s
fe=t qroas § w7 & fao oam &)
feeqor w1 weiE Rm ¥ owfux @
sfus fg=Y Frgaqyr w3 § fao 33
stetig ®IF & wAzw far i E

Drinking water at Stations

8758. PROF. P. G. MAVALANKAR:
‘Will the Minister of RAILWAYS be
pleased to state.

fa) whether Government are aware
that proper and clean drinking water
facilities are not available at several
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stations on the Western Rallway, in-
cluding the stations like Sabarmati
snd others near Ahmedabad; ang

(b) if so, whether Gowrnment are
taking active and immediate stéps to
rectify and improve the said situation
very early?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR]I SHEO NARAIN): (a) Clean
and potable grinking water is being
supplied to passengers at all stations
on the Western Railway including
Sabarmati and other stalions near
Ahmedabad area.

(by Does not arise,

Profit by foreign drug firms

8760. PROF. P. G. MAVALANKAR:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS he
pleased to state:

{a) whether one or more foreign
owned pharmaceutical firms in  the
country have made any profits during
the years 1975, 1976 anq 1977,

(b) if go, full facts thereof; and

(e) how much amount of the said
profits is being pumped out by these
firms or companies and what is their
percentage to the total earnings made
during the same pericd?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR1 JANESHWAR MISH-
RA): (a) Yes, Sir,

(b) and (c). A statement furnish-
ing the information, to the extent
available, relating to the pet profits
made by the foreign lrug companies
in the organised gector during the
years 1975 agnd 1976 and the remit-
tances made during the period 1974-75
and 1975-76 by these companies is
attached,

Similar information for the yeprs
1976-77 and 1977-78 is not yet avail-
able.
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Etatement
(Rs. in lakhs)
sl. Net  Remit.
No. Name of the Compan Year Profit tances
L) abroad
1 2 3 4 5
1 M/s Abbott Labs (I) Limited . . . 1975 48+ 31 .
1976 {-=)b- 51 N.A.
2 M/s Beecham (I) Pvt. Ltd. O 1975 1’53 N.A
1576 218 N.A.
3 M/s Burroughs Wellcome & Co. (I) Pvt. Ltd. . . 1075 1858 ..
1976 4712 391
4 M/s May & Baker Limited . . . . 1975 3248 N.A.
1976 26+ g0 N.A.
5 M/s Smith Kline & French (I) Ltd. 1975 23' 70 2055
1976 330 NA
6 Mj/s Roche Products Limited 1975 59°02 859
1676 73" 55 N.A.
7 M/s Indian Schering Limited . : . . 1975 N.A. N.A
1976 N.A. N.A.
8 M/s Parkc Davis (I} Limited . . . . 1975 56 B4 e
1576 By g1 N.A.
9 M/s Anglo French Drug Co. (Eastern) Limited 1975 104 ool
1976 529 N.A.
10 M/s Glaxo Labs (I} Limited 1975 205° G5, G4
1976 30793 86-24
11 M /s Johnson and Jolnson Limited 1975 90" 9% 41
1976 55" 78 N.A.
13 M/s Pfizer Lid. . . 1975 166-63 156
1976 236+ 46 NA. o
13 M/s Wyeth Labs Limited . . . . . 1975 24 40 445
1976 3148 i1-08
14 M/a Giba Geigy of (I) Ltd. . . . = 1975 168- 00 2189
1976 216" 00 N.A.
15 M/fs Cyanamid (I) Limited " . " 1975 138- 70 135
1976 175°73 59" 70
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16 Mz Alkali & Chemical Corporation of (I) Ltd. . . 1995  —10°00 22' 00
1976 —y400 a7+ 00

17 Mjs E, Merck {I) Pvt. Limited v . . . 1975 12° B4 3- 83

1976 23-39 N.A.
18 M/s Merck Sharp & Dhome of (1) Ltd, N 1975 2300 o 02
1976 40°79 1345
15 M/s Sandor ([) Limited " 1975 6935 466

1976 79°00 33'43

1975 89'73 479

20 M/s The Boots Cio, (I Limited
. 1976 109° 83 1017

21 M/s Richardson Hindustan Ttd, | . : . 1075 40° 00 325

1096 54 00 100 fig
22 M/s Baver (D) Limited . . . 1975 234703 59" 14
1476 1821y 2327

23 M/s Hoschat Pharm, Linited 1075 63+ 8o g+ 48
1976 q2+of 20" 36
24 Mls Warner Hinduston Limited 1a7n 3554 520
1976 5471 10°69
2 Mfs Whilfens (1) Limited | 1975 N.A o
1076 N.A. N.A,
af - M/s Cartar Wallacr Limited . . . 1075 1*52 0 47
1976 N.A. N.A.
27  Mfs Organon (I} Timited . . . 1975 76+ 09 4+ 30
igy6 100° 0% 406
2l M{s Uni-Sankvo Limited 1975 a1z o 40
1976 2:02 oy
2q  Mj/s Synbintics Limited . f . . . 1975 13° 15 "534

1g76 N.A. N.A»

a0 M/s Suhrid Geigy Limited . . . 0 . . 10975 5530 o8
1976 N.A. N.A.
81 M/s Geoffrey Manners Co, Limited . . . . 1975 56+ 6o 603

1976 73°29 2032
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Effect of the new drug policy

8762, SHRI PRASANNBHAI MEH-
TA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

{a) whether India's new policy for
pharmaceutical industry has started
giving good results;

. (b) if so0, to what extent;

(c) whether the prices of drugs
have recorded and fall;

(d) by what time the results are
expected;

(e) whether Government are also
making further amendmentg in the
Drug Prices Control Order, 1870;

() whether some foreign drug
companies are not strictly following
the directions of the Government;
and

(g) if so, what action is being taken
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
to (d). The new drug policy has
been announced only recently. The
new policy provides for freezing the
prices of formulations in Categories
1, II and III. The prices of formula-
tions for Categories 1 and II would
be frozen at the leader price level.
Wherever any prices are higher than
the leader prices, they would be
brought down to the leader level;
wherever they are lower, they will
stay frozen at such lower level. The
prices of about 100 bulk drugs costed
to far by the Bureau of Industrial
Costs and Prices will also stay fro-
zen. These freezes will be operalive
for an initial period of one year, dur-
ing which pricing of all drugs and
formulations would be studied a fresh
keeping in view the parameters of
mark-up/profitability outlined in the
policy. It is top early to judge the

868 LS—6.
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impaet of this policy including the
impact on prices,

(e) Yes, Sir.

-
(f) and (g). Reported violalions
of the Drugs (Prices Control) Order,
1870, by foreign and other drug com-~
panies are dealt with under the pro-
visions thereof. Government have
also decided that if any drug com-
panies had expanded beyond licen-
sed capacity or done any other acts
in viclation of the conditions attach-
ed to the specific industrial licences
or other authority granted to them
or of any other laws whether during
the period 1978—77 or prior to that,
action may be takepn against them on
the same lines as applicable to all
companies in other sectors of indus-
try which may have committed simi-
lar violations.

Recommendations of Tarkunde
Commitiee i

8763. SHRI PRASANNBHAI MEH-
TA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government have ac-
cepted all the recommendations of the
Tarkunde Committee for complete
electoral reforms;

(by if so, how many of them have
so far been implemented;

(e) how many are still under the
consideration of the Government;

(d) how many of them have been
rejected;

(e) whether Government are con-
sidering to appoint a fresh commit-
tee on this question;

(f) if not, the reasons for the same;
and

(g) by what time the Government
are considering to implement the re-
commendation fully?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY  AFFAIRS
(SHR1 SHANTI BHUSHAN): (a)
to (d) and (g). The recommenda-
tions made by the Tarkunde Com-
mittee on Electoral Reforms are still
under the examination of the Govern-
ment. It will take some time befare
decisions are taken on these recom-
mendations and legislation is introdu-
ced in Parliament in implementation
of those decisions.

{e) and (f). No such Committee
is under contemplation at present,
Since the Government has already
before it the recommendations made
by the Joint <Committee of Parlia-
ment on Amendments to Eleetion
Law, Report of the Tarkunde Com-
mittee, the recommendations made
by the Election Commission, efc. it
does not consider i necessary to
appoint another Committee 10 oxa-
mine the proposals for electoral re-
form.

Amendments [to the Constituion
(Forty.Second) Amendment Act

8764. SHRI PRASANNBHA] MEH-
TA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased tn state:

(a) whether Government have pot
decided to introduce the amendments
to Constitution Forty-second Amcend-
ment Act;

(b) whether any talks with the
opposilion partics have been started;

(c) whether in view of the apposi-
tions attitude the amendment Bill is
not being introduced jn the present
session; and

{d) what ore the provisions on
which agreement has been reached
with ihe opposition parties?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANT] BHUSHAN): (a) to
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(d). Government has held talks
with Leaders of various political par-
ties in Parliament and proposes to
introduce in the light of the discus-
sions a Bill in the current Session to
amend the Constitution. This would
deal inter aliz with the amendments
made to the Constitution by the Cons-
tiution (Forty-Second Amendment)
Act.

Details of the proposals would be
available when the Bill is introduced
in Parliament.

Team of USSR experts to supervise
the drilling In South Tripura

8765. SHR] CHITTA BASU: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased 1o state:

(a) whether Government have in-
vited a team of Soviet experts to
supervige the drilling at Gazalia, in
South Tripura; and

(by if so, the progress of the dril-
ling and the prospects thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHR] JANESHWAR MISHRA): (a)
and (b). The protocel of the Fourth
Meeting of the Inter-Governmental
Indo-Soviet Commission on Economic,
Scientific and Technical Cooperation
signed on the 6th March, 1978, pro-
vides for assistance by Soviet orga-
nisations for the drilling of a well
in Tripura by the ONGC. The draft
contract for this purpose js yet to
be signed.

The well on the Gogalia structure
in Tripura planned ty be drilled by
the ONGC with Soviet assistance is
likely to be spudded in July 1978, The
prospeets would be known after the
drilling of the well.
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Production of Raw Petrolenm Coke
by Barauni Refinery

8766. SHRI CHITTA BASU: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

{a) total production of
raw petroleumn coke in the Barauni
refinery during the years 1972—77 and
the stock of raw petroleum coke at
Barauni at the end of each of these
years as also the present stock;

annual

(b) the quantity of raw petroleum
coke consumed by the calcination
plant ef Indian ©Oil Corporation at
Barauni during the last five years and
what has been the production of cal-
cined petroleum coke in this  unit
during this period;

(¢} whether inspite of their
having huge surplus stocks of raw
petroleum coke at Barauni the Indian
0Qil Corporation have refused to sup-
ply the same to a calcination unit
situated at Budge Budge in Woest
Bengal to whom they have been sup-
plying regularly since 1871 till 1976
leading to the closure of the unit and
loss of job for nearly 200 workers;

and

(d) whether the Indian Qil Corpo-
ration have been supplying raw petro-
leum coke to new calcination plants
get up at Haldia and Goa?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)

(Fig. in "o00 MTS.)

Year Total raw  Stock of
petroleurn raw  pet-
coke produc- leum coke
tion at Bar~ at the end

auni Refi-  of the year
nery at Bara-
uni Refi-
nery

1972-73 . . B4 339

1973-74 . . 83'5 57°2

1974-75 . . 92-8 572

1975-76 . . 107'5 72'3

76 &

1976-77 . . 112°0 Bi1'6

Present Stock (1-4-1978)

(b)

Year Production  Consump-
of calcined  tion of raw
priroleum  prirolewn
coke at coke  at
Barauni Re- Barauni
finery Refinery’s

calcination
Plant

1972-73 . . 22° 5 313

197374 . . 227 318

197475 . . 32°5 48

197596 . . 452 5971

1976-77 . . iy 35'3

(c) The India Carbon Limited is
already being supplied raw petroleum
coke ex-Gauhati Refinery for its eal=
cination plant at Gauhati under a long
standing agreement. The Indian 0il
Corporation has no such commitment
to supply raw petroieum coke 1o India
Carbon  Limited for its calcination
plant at Budge Budge. Even then,
upto the end of 1876, supplies of raw
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petroleum coke were being made ex-
Barauni Refinery to the India Carbon
limited plant at Budge Budge from
time to time, but not on any regular
basis. However, since January 1977
no supplies are being made to this
party at Budge Budge from Barauni
as the party can pool the available
raw petroleum coke for meeting the
requirements of both Gauhati and
Budge Budge units from the supplies
they receive from the Gauhati Re-
finery and Assem Oil Company, Dig-
boi. In spite of the contractual obli-
gation to uplift the entire raw petro-
leum coke ex-Gauhati Refinery M/s,
India Carbon Limited, Gauhati, have
not been lifting the entire quantity.

(d) Supplies of raw petroleum coke
to the calcination plant of Petrocarban
& Chemicals at Haldia are being
made. Bupplies to the plant of Goa
Carbon at Goa were being made till

February 1977 when this vplant was
shut down,

Proposal for changes in recommenda-
tion of Hathi Commiltee

‘87_67. SHRI D. AMAT: Will the
Minister of PETROLEUM, CHEMI-

CALS AND FERTILIZERS he pleased
to state:

(a) whether Hathi Committee re-
commended 1:5 bulk dryg/formula-
tien production ratio for foreign
com‘panjcs with more than 40 per cent
equity;

(b) what are the reasons for pro-
posing change in the recommendations
of the ‘Hathi Committee; and how far

this js an improvement on those re-
commendation;

(c) whether Government have con-
sidered recommendation No. 45 of
Chapter V of Hathi Committee Report;
and whether by giving concession to
foreign companies, growth of Indian

and small scale sector would be cur-
tailed; and
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{d) how do Government propage to
get the over production of foreign
companies regularised and {ts effect
on Indian/small scale units?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a}
No, Sir.

T5) to (d). While the Hathi Commit-
tee had proposed the regularisation of
excess production, they had stipulated
only one condition, viz, that 50 per
cent of the total production should be
made available to non-associated for=-
mulators, subject to this being allowed
if the Indian or the public sector were
not manufacturing such items or
there was no scope of such items be-
ing manufactured in the near future.
Government have, however, imposed
the further condition of a bulk: for-
mulation ratio of 1:5. The overrid-
ing condition suggested by the Hathi
Committee has not been adopted with
a view to preventing non-utilisation
of additional capacity physicaily avail-
able in respect of authorised items as
also to preventing shortage of drugs
and formulations needed in the coun-
try. The condition of parting with &
substantial percentage of the Tbulk
drug production to non-associated for-
mulators is also expected to help
the Indian and the small scale sector.
The conditions for regularisation of
capacity are contained in varagraphs
27 to 36 of the Statement laid on the
Table of Lok Sabha on 29.3.1978.
The Indian and the small scale sec-
tor will be further protected by the
decislons that:

(i} the excess production im
household remedies by the foreign
sector will not ordinarily be regu-
larised;

(ii) the small scale sector will be
a prohibited area for foreign com-
panies;

(ifi) Existing foreign companies
will be given formulation licences
in future only if linked with the
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production of high technology bulk
drugs from the basic stege;

(iv) no foreign company will be
given loan licences for opersting in
the drugs field;

(v) excesg production in formu-
lations not falling within the de-
controlled category will not ordi-
narily be regularised; and

{vi) no unauthorised production
shall be regularised or expected to
sub-serve the interests of the Indian
and small scale sector substantial-

ly.

Production of buly drugs by foreign
drug firms

8768. SHRI D. AMAT: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether the Statement laid on
the Table of the House on 26th
March, 1978 refers to bulk drugs
produced by foreign sector ag worth
63 crores and formulations worth 292
crores;

(b) if so, detaily of bulk drugs pro-
duced by foreign sector, import con-
tent in each bulk drug. quantity
manufactured, CIF price and internsal
price allowed; and

(c) is it a faet that most of these
bulk drugs were manufactured with
high import content and high prices
were declared for bulk drugs; and
how Government would contro] for-
eign sector to manufacture bulk drugs
with less than 5 per cent import con-
tent and ask them to make technology
available to Indian sector?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir.
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(b) The names of some of the major
bulk drugs produced by the foreign
companies are as follows:

A, AntibioOticg

(1) Streptomycin
{2) Chloramphenicol

(3) Tetracycline and Oxytetracy-
cline, their salts and derivatives

(4) Neomycin
B. Sulpha Drugs

(1) Sulphadiazine

(2) Sulphaphenazole
(3) Sulphamethoxazole
(4) Sulphasomidine

C. Vitamins
(1) Vitamin A
(2) Vitamin B-12
D. Anti-Amoebic

(1) Metronidazole

(2) Diloxamide Furoate

(3) Intestopan substanoce

(4) Di-iodohydroquinoline

E. Anti-diabetic

(1} Glybenclamide
(2) Chlorpropamide
(3) Tolbutamide
(4) Insulin

F. Anti-T.B.

(1) Sodium P.A.S.
(2) 1.N.H.

G. Anti.Mailarial

(1) Amodiaquin
(2) Chleroquin Phosphate

H. Analgesics

(1) Phenylbutazone
(2) Oxyphenbutazone
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1. Other Drugs

(1) Bephenium Hydroxy Naph-
thoate

(2) Diethyl Carbamazine Citrate

(3) Procaine Hcl

(4) Xylocaine

(5) Trimethoprim

The information on other points would
be collected to the extent possible
and laid on the Table of the House.

(c) (i) It is likely that in certain
bulk drugs manufactured by foreign
companies, the import content in
the form of raw materials used in
the indigenous production may be
high. It is with a view to preventing
the continuance of such a situation
that Government have, in the new
drug policy, decided that foreign
drug companies producing drug for-
mulations based op imported bulk or
producing bulk drugs from nenulti-
mate stage will have to manulacture,
within a period of two years the bulk
drugs concerned from the basic stage.
In all cases foreign companies have
to apply for an Industrial Licence
which will be considered on merits.

(ii) So far as provision for trans-
fer of technology is concerned, tihe
decisions of Government are contain-
ed in paras 39 and 40 of the State-
ment laid on the Table of Lok Sabha
on 20-3.78

Details regarding giving of formula-
tions to foreigm drug firms

8769. SHRI D. AMAT: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be Dleased
to state:

(a) whether the Statement laid on
the Table on 29th March, 1978 in point
22 refers that existing foreign com.
panies will be given formulations con-
nected with bulk drugs from basic
stages:

(by the bulk drugs produced by
foreign firms in last three years;

(cy whether these would be allow-
ed to them in future also;
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(d) what are the details of giving
formulations to foreign companies in
future; and

{e) whether companies with 40 per
cent foreign equity would be treated
ag foreign or Indian company?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir.

(b) The names of some of the
major bulk drugs produced by the
foreign companies during the Jast
three years are as follows:

A. Antibiotics
1. Streptomycin
2. Chloramphenicol

3. Tetracyclines
4, Neomycin

B. Sulpha drugs

1. Sulphadiazine

2. Sulphaphenazole
3. Sulphamethoxazole
4, Sulphasomidine

C. Vitamins
1. Vitamin A
2, Vitamin Bl12
D. Anti-Amoebic
1. Halogenated Oxyquinolines
2. Metronidazole
3. Diloxamide Furoate
4. Intestopan Substance
E. Anti-diabetic

1. Glybenclamide
2. Chlorpropamide
3. Tolbutamide
4. Insulin

F. Anti T.B.

1. Sodium PAS
2. INH

G. Anti-Malarial

1. Amodiaguin

2. Chloroquin Phosphate
H. Analgesics

1. Phenylbutazone
1 Oxyphenbutaxens
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Miscellaneous
(1) Bephenium Hydroxy Naph-
thoate
(2) Diethyl Carbamazine Citrale
(3) Procaine Hcl
{4) Xylocaine
(5) Trimethoprim

(¢) Foreign companies will be al-
lowed to manufacture their existing
range of bulk drugs provided (i)
they hold valid approvals of the Gov-
ernment to manufacture such items;
and (ii) bulk drugs being vroduced
by them from penultimate stages
are  manufactured from the basic
stage within a period of two years.

In future foreign drug companies
will be allowed to undertake 1the
manufacture of only those drugs
which involve high technology and
are not earmarked for exclusive manu-
facture in the Public/Indian Sector
of drug Industry.

(d) Existing foreign companies will
be given formulation licences in future
only if they are linked with the pro-
duction of high technology  hulk
drugs from the basic stage,

(e¢) Companies with foreign equity
upto 40 per cent would be treated on
par with Indian Companies.

Labour Court Directives

8770. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state:

(a) is it correct that 3 Labour
Court has directed the Railway
Authorities to pay full wages to those
whose orders of removal/dismissal/
termination have been quashed 17}'
the High Courts;

(by if so. in how many cases and
whether payment of full wages has
been made as directed;

(c) whether any represeniation has
been received by the Government for
taking poliey decision to pay full
wages to ull whoge grders for remo-
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val ete. were set aside by the High
Courts; and

(d) if so, what is the decision of
the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). In-
formation is being collected and will
be laid on the Table of the Sabha.

(c) Yes.

(d) A decision will be taken aftcr
examining the legal position.

Representation from workers for
loiding and unioading of coal

8771. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Government have
received any representation from the
workers employed for loading and
unloading of Coal angd clearance eof
ashes in Loco-shed for being treated
as Raoilway Workers;

(b) whether the RLT Award states
that such job is of permanent nature
and employment of casual labour is
no! permissible;

(c) if so, why these workers are
not being treated as permanent Rail-
way workers; and

(dy it the Government hag re-
ceived any complaint that casual
labour is still being employed for this
job?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRL
SHEOC NARAIN): (a) Yes.

{b) While examining the issue re-
lating 1o the rates of wages payable
to casual labour the Railway Labour
Tribunal, 1969 made an observation
in its Report that loading coal in
engine tenders in Loco-sheds did not
come  within the concept of casual
labour.
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(¢) Since the receipt of coal traffic
in Loco-sheds is not uniform on all
the days round the year, for the work
is dependent on receipt of coal wagons
by each Shed, contract labour have
generally been found suitable for
such work, However, wherever this
work is done departmentally the em-
ployment of a certain number of ca-
sual labour to handle such fluctuat-
ing nature of work is unavoidable.
Also, the pattern of traction is under-
going rapid changes from steam to
Electric/Diesel traction. Accordingly,
it is not feasible to employ regular
Railway staff on coal handling and
cinder picking which is a diminishing
activity in all Railway Loco-Sheds,

(d) Yes.

Implementation of Contract Labour
Act, 1570 in Railways

§772. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state:

(®) the action taken by Govern-
ment for implementation of the Con-
tract Labour (Regulation and Aboli-
tion) Act, 1970 jn the Railways;

(b) whether the Government have
received any complaints about turn-
ing over of job from departmental
labour to contract labour during 1877
and 1978; and

(c) if so, the action taken by Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The following
steps have been taken by the Rail-
ways for implementation of the pro-
visions of the Contract Labour (Regu-
lation and Abolition) Act, 1870: —

(i) Principal Employer in res~
peet of varjous Contract Works on
Railways have been specifled;

MAY 2, 1078

Written Answers 176

(ii) Railway Establishments em-
ploying contract labour have secu-
red registration as required under
the Act;

(iii) Instructions have been issued
to the authorities concerned to en-
sure that the contractors make
regular payment tg workers enga-
ged by them in presence of the
authorised representative of the
Principal Employer, who shall cer-
tify all such payments; and

(iv) Instructions have also been
issued to incorporate a suitable
clause, in each contract executed
by a contractor, requiring him to
comply with all relevant provisions
of the Act snd the Rules framed
thereunder

{b) Yes.

(c) Matter 15 under investigations.
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TDPL Plans Unit in Calcutta’

8776. SHRI SUKHDEV  PRASAD
VERMA: Will the Minister of PEI.
ROLEUM, CHEMICALS AND FERTI.
LIZERS be pleased to state:

(a) whether Government's atten-
tion hag been drawn to a news-item
published in Calcutta’s Businesg
Standard dated the Tth April, 1978
under the caption TDPL plens unit
in Culcutta’;

{b) it so, the facts thereo! and
reaction thereto;

(e) what steps have been taken
to expedite the setting up of the unit
ag referred to therein; and

(d) the expected time-schedule for
the proposed unit along with the re-
action of the State authoritiesf

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHR1 JANESHWAR MISHRA): ‘a):
Yes, Sir.

(b) to (d). Indian Drugs and Phar-
maceuticals Limited have a tentative
proposal to set up a unit in Eastern
India for the manufacture of bulk drugs
and formulations. The question whe-
ther a new public sector unit would be
established or in the alternative, ex
pand and consolidate the facilities
available in the nationalised under-
taking of M/s. Smith, Stainstreet and
Company Limited and integrate these
with facilities of such other drug units
as have come or may come under Gov-
ernment contrel in  future will be
examined in due course.
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Philips India Limited

8777, SHRI SUKHDEV  PRASAD
VERMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

{a) the total paid up and subs-
cribed capital, unit value of each
share with class thereof and asssts
of Philips India Limited a unit of
multinational firm operating in India;

(b) the composition of the Board of
Directors of the Company;

(¢} whether the Company has
preferred applications for ity expan-
sions and/or for regularisation of
utilisation of its unauthorised capa-
cilies under the provisions of MRTP
Act;

(d) if so, the facts thereof and
action taken;

(e) total number and percentage
thereot In Company's share-capital
being held by foreigners;

{fy whether Government received
reportis and complaints againgt
Management personnel/Directors alleg-
ing contravention of various provisions
of Companies Act; and

(g) the facts thereof and
being initiated?

action

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHAI
SHANTI BHUSHAN): (a) The total
subscribed and paid up capital of M/s.
Philips India Limited, aceording 1o
latest information, is Rs. 16.29,60,000
consisting of 1,62,96,000 equity ghares
of Rs. 10 each and the total value of
assets of the company as per balance
sheet as at 3lst  December, 1977, is
Rs. 55,64,05.064.
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(b) The composition of the Board of
Directors of the company is as
follows:—

Shri W. Mac. Lain Pont—Cha.r
man and Managing Director.

Shri S. Pandit

Shri N. S. Phatarphekar
Shri V. Ramamrutham
Shri M. K. Varma

Shri B. A, Samson

Shri S. Venkataraman
Shri G. de Ruiler

(c) and (d), A statement indicating
the details of the proposals submitted
by the company under Section 21/22
of the Monopolies and Restrictive
Trade Practices Act, 1969 for expan-
sion and establishment of new under»
taking from 1st June, 1970 to date and
the action taken thereon is enclosed.

Proposals for regularisation of utili-
sation of unauthorised capacities ;re
considered wnder the provisions of the
Industries (Development and Regula-
tion) Act. It is understood that some
proposals of this company for such re-
gularization have been comsidered oy
the Department of Industrial Develop-
ment and Department of Electronics
as the administrative Ministries con-
cerned.

(ey 98,13.803 equity shares of
Rs. 10 each, constituting 60.22 per cent
of the total paid-up share capital of
the company, are presently held by
non-residents,

(f) No such report or complaint Fas
been received in the recent past.

(g) Does not arise.
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Production of Diesel Engines and
Locomotives

B778. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there was any colla-
boration agreement for production of
diese] engines and locomotives in
D.L.W,, Varanasi;

{b) if so, the name/names of the
firm/firmg with which such collabo-
ration agreements entered into, the
date and period and salient features
of the agreement;

(c) whether any global tender was
called for before entering into such
agreements and if so, whether the
termg and conditions offered were the
lowest and most beneficial and if not.
the reasons for acceptance of terms
more than the lowest;

{(dy whether the agreemeénts were
renewed and if so, whether any
global tender was calleg for before
renewa] and if not, the reasons there-
for; and

(e) the total amount of Engineer-
ing fee and Royalty paid under the
collaboration agreements so far?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN); (a) Yes.

(b} Two agreements, as under, were
entered into with ALCO Products Inc.,
US.A 11—

(i) For the manufacture of diesel
lecomotives.

(ii) For the manufacture of diesel

engines. The above agreements were
effective from 12th February, 1482
and operative for a period »f 10
vears. The salient features of ihe
agreements are as per details fur
nished in the attached Statement.

(c) and (d)y No.
{e) $ 13,46.986.19.

MAY 2, 1978
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Statement

The salient features of the agree-
ments regarding technical association
for the manufacture of diesel locomo-
tives and engines are as under:

1. The Government shall have an
exclusive right to manufacture in
India and non-exclusive right to seil
and use in India, Alco locomotives/
engines of such designs as have been
obtained by Government in purswant
to the agreement.

2. The Agreement will come in force
on 12th February, 1862, and were to
continue for 10 years.

3, Alco were to provide technical
assistance to the Government in the
manufacture at DLW or any other
workshop, of Alco locomotives/engines
to such annual target ms set up by the
Government. This technical 1ssis-
tance inter-alia include the follow-
ing:—

3.1 A Project Report

3.2 Assistance for the purpose of
establishing manufacture of compo-
nents and assembly and erection of
locomotives/engines.

3.4 Full technical information and
advice including manulacturing
data, technical know-how, working
drawings, improvements, specifica-
tions and material schedules and all
details thereof for the manufacture
of locomotives/engines,

34 Designs for Jigs, Fixtures and
Tools required in  the manufacture
of Alco locomotives/engines,

3.5 Time schedules, estimation of
production costs, cost accounting
and statistics.

3.6 Training of  selected Indian
personnel in Aleco's workshops in
USA.

3.7 Procurement of raw materials,
castings, components, finished and
Semi-finished parts, machine tools,
press blocks, dies, jigs and fixtures
as may be reguired by DLW.
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38 Advice on technical gquestions
that may be referred to and send the
litarature of Alco locomotives to
India,

4. The Government had the right o
export from India products manufac-
tured under these agreements.

5. The agreements gave the Govern-
ment the following rights:—

5.1 Manufacture in India of various
components.

52 Assemble and manufacture of
complete Alco locomotives/angines
in accordance with the Alco designs.

5.3 Manufacture of customers'
toals in accordance with the Alco
deaigns,

54 Manufacture of dies, jigs ano
fixtures in accordance with the Alco
desigms.

5.5 Selling and using in India and
abroad, Alco locomotives/engines
and components.

8. Whenever Alco were to print a
new or revised bulletin or manual con~
cerning any of the Alco locomotives
built in India, Aleco were to furnish
copies to Government.

7. As a remuneration for the aasis~
tance rendered to the Government.
Alco were to be paid the sums specifi-
ed below:

7.1 An initial engineering fee of
$25,000/$20,000 as applicable for
each type of locomotive for the sup-
ply of designs, drawings manufac-
turing drawings, and drawings for
jigs and tools, dies, fixtures for
different types of locomotives.

7.2. The engineering fee equal to
1.5 per cent of wvalue of the Alco
locomotive for each of the first 500
Alco locomotives  built to Alco de-
signs.

866 LS—T
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7.3 An engineering fee equal to
L5 per cent of the value of the Alco
Incomotive for each Alco locomotive
in excess of 250 nos. built during the
12 month period Immediately follow-
ing the completion of 500th locomo-
tive or during any succeeding year-
ly period.

7.4. An initial engineering fee of
$50,000/45,000/40,000 as applicable
for each different type of engines.

7.5 Engineering fees and Royalties
are as under:i—

7.5.1 Engineering fee of 3 per cent
and royalty of 2 per cent for compo-
nents manufactured for maintenance
spares upto the date the 500th engine
is despatched and thereafter royalty
at 2 per cent only.

8. In case of non-extension of the
agreements, royslty of 2 per cent on
the value of each such engine manu-
factured in the course of further period
of 5 years only, was payable to Alco.

Wﬂmﬂmﬁlw
{tee in respect of Indian and Small
Sector of Drug Industry

8779. SHRI R. L. P. VERMA: wil
the Minister of PETROLEUM, CHE~
MICALS AND FERTILIZERS be

pleased 1o state:

tions
(a) what are the recommendal
made by Hathi Committee for !mlinn-
aud Small sector of drug industry;
which of them have been @&

by Government according to state-
ment laid on the Table on 20th
March, 1978 and which are not
accepted or accepted with amendments,
reasons for non-acceptance or accept~
ance with amendments;

by ic it a fact that Indian and
sm‘nli ;a]e sector of industry has
been crushed between public gector
and foreign sector, if so, how Govern=
ment would like to save it; and
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(¢) will Government agree to an-
nounte concessions for completely
Indian and gmull scale sector, in the
‘interest of growth of Indian drug in-
dustry, 1t not, why?

" THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)

The recommendations of the Hathi
Committee on - the development of
Indian Sector including Small Scale

Sector of the Drug Industry and aiso
the restrictions on the activities of tle
foreign firms in  the drug industry,
which would operate in favour of the
development of the Indian sector are
contained in chapter V of the Report
of the Commiitee on Drugs and Phar-
maceutical Industry. An explanatory
statement showing the recommenda-
tions not accepted or accepied with
modifications has been  furnished in
reply to Lok Sabha Unstarred Ques-
tion No. 8063 dated the 25th April,
1978.

" (b) No, Sir.

(¢) The decisions of the Government
in this regard are contained in the
Statement laid on the Tok Sabha «n
the 29th March, 1978 and are expected
to take care of the Indian and Small
Scale Sector.

Terms of reference of Hathi
Committee

B8780. SHRI R, L. P. VERMA: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS e pleased
to state:

(a) whether terms of reference of
Hathi Committee wag to see that
public sector of drug industry attain-
ed leadership role;

(b) whether according to stalement
laid on the Table of the House on
20th March, 1978 (page 3) public
sector manufactures bulk drugs

. worth Rs. 45 crores, if so, the details
of bulk drugs produced jndigenously,

MAY 2, 1078
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imported and distributed jhrough
public gector and whether bulk drugs
imported and distributed through
them are considereq as indimm]‘r
manufactured; if so reasong for doing
80; and

yr

(¢) hew many industrial litences
were jssued, how many letter; wof
intents converted into industrial licen-
ces, how many not converteq but are
valid, how many industrial licences
expired without manufacture of bulk
drugs, how much capacities of bulk
drugs are blocked by IDPLyother
public sector units and would Gov-
ernment accommodate Indian- Sector
to manufacture bulk drugs, upproved
for public sector, if not, why?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir.

(b) The share of the public sector
in the production of bulk drugs during
1976-77 has been indicated at Rs. 48
crores. The following bulk drugs ore
in the production range of public sec-
tor companies:

IDPL, RISHIKESH

1. Potassium Penicillin
. Sodium Penicillin
3. Procaine Penicillin

=

. Streptomycin Sulphate
. ‘Terlrac_\'cline

. Oxty-Tetracyling

. Griseofulvin

- o v

IDPL, HYDERABAD

i. P. Phenelidine (T)
P. Phenectidine (D)

2. Analgin

3. Amidopyrin

4. Sulphanilamide (F.P.)
3. Sulphaguanidine

6. (a) Sulphadimidine
(b} Spd. Sulphadimidine
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7. (a) SBulphacyl

* (b) Bpd. Sulphsacyl

‘8. Bulphaphenazole

9, Phthalyl Sulphathiazole
10. Vitgmin B 1

(a) Hel

(b) Ampoule

{c) Mononitrate

(d) Propyl Disulphide

11."(a) Vitamin B 2
(b) Vit-B2~—~5—Phosphate

12. Folic Acld
13. Sodium PAS
14. Piperazines

(a) Hydrate
(b) Adipate
(e} Citrate
{d) Phosphate
15. Acetzolamide

16. (a) Phenobarbitone
(b) Sod. Phenobarbilone

17. Nitrofurantoin

{8. Nitrofurazena

19. Chlorpropamide
20. Metronidazole

21. Sod. Ascorbate
22, Nicotinamide

23. Thiacetazone

24. Malonic Easter
25. Phenytoin Sodium
26. Sulphamethizole
27. Diethyl Carbamyl Citrate
28. Diazopam

HAL

. Penicillin
2, Streptomycin Sulphate
3. Ampicillin
4. Vitamin C

=

The value ol imported drugs distri-
buted through the public sector Jrug
manufacturers is not included in the
value of their indigenous production.

A list of 18 bulk drugs which have
been permitted to be imported into
the country through public sector is

VAISAKHA 12, 1900 (SAKA)
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given at Appendix-# of the Import

Policy 1978.

(c). Information is Being collected
and will be laid on the Table of the
House

Service Life of Rail Engines

8781. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased 1o gtate:

(2) the normal service life of an
Y.P./Y.G. engine on the Railways;
and the number of engines that have
completed their service life on the
N.E. Railway;

{b) whether service life expired en-
glnes are belng run on the N.E. Rail-
way with express and passenger
{rains with incomplete repairs:

(c) the tota] number of accidents
attributéd to the failure of the engines
and rolling stoek individusHy in the
last three years on the N.E. Railway;

(d) wagons which are over due for
periodical repairs are put on the rail
causing major accidents on the N.E.
Railway in the last three years;

(e) steps being taken to enforce
proper inspection and care at various
train and engine examining points;
and

- {f) the action taken against staff/
officers responsible and also to replace
those' engines?

THE MINISTER OF STATE IN TAE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) the norma] life
of a YP/YG steam locomotive is 40
years. There are no YP/YG locos on
N.E. Railway which have ecompleted
their normal life.

(b) No.

(¢) The total number of accidents
attributed to the failure of locos and
Rolling Stock equipment individually
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during the last three years on N.E
Railway is as under:—

1975-76 197677 1977768
Engines, 3 e t
Coaches 3 & 3
Wagons 17 a3 13

{d) NiL

{e) All trains are being examined
by trained staff at originating and ter-
minating stations and also at some
specified intermediate stationg to en-
supe safe running.

(f) Each cage of train gecident {g in.
vestigated in detail and any person
held responsible is taken up suitably.
Only fit locomotives are allowed in
service.

Sanction of Staff amenities at
Lalkus, N. E. Railway

8782. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any guide lines have
been laid for the General Managers
of the Zona] Rallways in regurd to
the sanction of Staff amenitieg such
as Playgrounds, Stadiums, Institutes
ang Schools, etc.;

(b) the reasons for the sanction
given by the General Maneger, North
Eastern Railway recently for the
construction of a gtadium &t Lalkua,
a way-side Station with negligible
staff, at a huge cost; and

(c) what steps are being taken to
stop such wastage of public money?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHBEO NARAIN): (a) Staff amenities,
such as playgrounds, stadia and in-
stitutes are provided by Railway Ad-
ministrations duly taking into accoun$

MAY 2,1878
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the demands of the rallway stalf at
places where there are concentrations
of Railway employees, fo promete
esprit de corps among them and t»
encourage them to participate in cul-
tural programmes and sports. Re-
garding provision of railway schools,
although education is a State gubject,
Railways provide some schools as &
staff welfare measure at places where
the schooling  facilities provided Ly
the State Government or other agen-
cles are inadequate or totally rone
existent.

(b} No sanction has been given for
construction of a stadlum at Lalkus.

(c) Does not arise.
Tord Wi gror sfer §0m
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Railway Mne between Daya Basti
and Naya Aszadpur

g784. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of RAIL-
WAYS pe pleased to state:

(a) whether it is proposed to have
@ rail link between Daya Hasti end
Naya Azadpwy stafion (Delhi);

(b) if not, the reasong thereof;

(c) have the railway authorities
received uny representation from the
public in this matter; and

(d) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEO NARAIN): (a)
The following two rail links between
Daysa Basti and New Azadpur Stations
already exist:

(i) Direct link via the Delhi
avoiding line between Daya
Basti and New Azadpur; and

(ii) via Delhi gnd Subzimandi.
(b) Does not arise.
(¢) Wo.
{d) Does not arise.

Appoimtment of Members of MRTP
Commission

$785. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) what are the procedures for
filling up vacancies in the Monopolies
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and Restrictive Trade Practiceg Com-
mission and what dre the minimum
qualifications for the membership of
the said Commission;

(b) how many seats in the Com-
mission are vacant and what steps
are being taken {o fill them; und

(c) how will Government ensure
that experts close to the high busi-
ness houses are not appointed as
members of Commission?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Under sub-section (2) of section 5
of the Monopolies and Restrictive
Trade Practices Act, 1969, the Mem-
bers of the Monopolies and Restric-
tive Trade Practices Commission are
required to be persons of ability, in-
tegrity and standing who have ade-
quate knowledge or experience of, or
have shown capacity in dealing with,
problems relating to economics, law,
commerce, accountancy, jndustry,
public affairs or administration. The
selection of the Members is made,
after considering the names of various
persons who satisty the requirements
rentioned above,

(b) At present one post of Member
is vacant and necessary action to
select a sujtable person is jn progress.

(c) As per sub-section (3) of sec-
tion 5 of the Monopolies and Restric-
tive Trade Pructices Act, 1989, it is
ensured that the person selected for
the post of Member of the Commis-
sion does not and will not have any
such financial or other jnterest gs is
likely to affect prejudicially his funce
tioning as a Member,

Railway gtation between Shakur Basti
and Daya Basti

8786. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
to have a railway station or a rail
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halt between Shakur Basti (Delhi)
and Daya Basti on SPR Section;

(b) have the
received any representation
connection; &nd

railway authorities
in this

(c) it go, the action taken on it?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a)
to (c). Representations were received
for opening of a halt station between
Shakurbasti gng Dayabasti stations.
The proposa] was examined by the
Railway Administration but was
neither found operationally feasible
nor commercially justified. As such,
there is no proposal to open a halt
station at this point.

Production of Fertilizers

8787. SHRI DHARMA VIR
VASISHT: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the total production of ferti-
Mzers in India during the period
1975-76, 1976-77, 1977-78 together
with the names of producing centres
and the kind of fertilizer;

(by the totm imports for the above
said years together with same delalls;
and )

(¢) the expected position, stocks,
production, imports in the first year
of the Rolling Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) Statement I giving
the required information is leid on
the Table of the House. [Placed in
Library. See No. LT-2222/78].

(b) Statementi II giving the requir-
ed jnformation is laid on the Table
of the House. [Placed in Library.
See No, LT-2222/78].
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(c) Production during 1878-T9 s
expected to be 25 lakh tonnes of
Nitrogen and & Jakh tonnes of P, Q4
It is not in the public interest to
give the information regarding ex-
pected stocks and imports in the first
year of the Rolling Plan.

Phatforms at Faridabad

8788. SHRI DHARMA VIR
VASISHT: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it i3 a fact that there
are no platforms ut the Central Rall-
way Station of new township Farida-
bad with the result that old pasgen~
gers, women and children are put to
great trouble; and

(b) the action if eny taken or pro-
posed to be taken on requests from
the public?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a)
and (b). There are three rail-level
platforms at this station and these
are considereq adequale for the pre-
sent level of passenger traffic.

Second Bridge at Faridabad

8789. SHRI DHARMA VIR
VASISHT: Will the Minister of
RAILWAYS be pleased to state whe-
ther the proposal of a second bridge
at the new township railway station
at Faridabad is under consideration?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
SHRI SHEO NARAIN): There is
no proposal at present to provide a
scond foot over-bridge at Faridabad
new township station,

I ¥ AT g wrw oy o gaafn

8790. it awTw Tag : =11 W
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Purchase of Shares by Companies

8793. SHRI KANWAR LAL
GUPTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:
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(a) names of these companies which
have applied to purchase share of
more than oue crore of other com-
panies in the last one year;

(b) in how many cases permission
was given and in how many cazes
permirgion was refused;

(c) in how many companies Gov-
ernment purchased shares in the last
one year; and

(d) what was the name of those
companies and what waz the total
amount?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). A statement is attached.

(¢) and (d). The Government i
not required to take any approval
under the provisions of the Compa-
nies Act, 1956, for the purchase of
shares in the companies and as such
the Department of Company Affairs
has no information about shares pur-
chased by different Ministries and
Departments of the Government of
India.

Statement

During the year 1977 the following
companies made applications to the
Central Government under Section
372 of the Companies Act, 1956 for
purchasing shares of more than
Rupees one crore in other companies.

S1. Name of the applicant Name of the ye whose A 1t ol' Wllellter
No. companies shares were proposed to be  investment  approved
purchased or not
1. Mysore Power Corporation thﬂllh Cement Company Rs. 150 Approved.
Limited. Limited. crores
2, Spencer & Co. Ltd. . Spencer International Hotels Rs. 2°50  Approved.
rivate Ltd, crores
4. LT.C. Limited. Bhadrachalam Paper Boards Rs. 3°40  Approved.
Limited. crores |
4. Plantation _Corporation 0il Palm India Limited. Rs. 1702 Approved,
of Kerala Ltd. crores
5. Ballarpur Industrics Limited P.T.Ganesha Ballarpur Paper Rs. 325 Pending.
Industries Ltd, crores
6. Ballarpur Industries Limited Meghalaya Pepers Limited, Ra. 2+ 40 Pending.
crores
9. Ballarpur Industries Limited Andhra Pradesh Rayons Rs. 360 Pending.
Limited. crores
8. Modipon Limited h;?ltéoml Rayvon Corporation Rs. 5.25 Pending.

crores
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Companies owned b, Indians ouiside and under implementation
the Country different countries is as follows:- -

8704 SHRI KANWAR LAL
GUPTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased tg state:

(a) the number of Companies
owned by the Indians outside the
country and how much amount has
been invested by the Indians in all
the companies;

{b) is Government aware of the
fact that many such companies have
opened subsidiary Companies in other
countries;

(c) what steps Government propose
to take to keep a watch over the func.
tioning of these companies; and

(d) give tne total number of such
companies in each country and how
many of themn are owned by momno-
poly houses?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
There are 89 Indian joint ventures
sbroad under production and 97 such
ventures under implementation. The
estimated Indiap investment jn joint
ventures abroad which have gone

intlo production is approximately
Re. 23 crores,
(b) Yes, Sir. Subsidiary companies

have been allowed to be set up
abroad by Indian companies,

(¢} Indian companies have Deen
advised to submit to the Ministry of
Commerce annual performance re-
ports furnishing details, such as com-
mercial gnd financial results of ex-
ports generated, repatriation of funds
to India etc. by the joint ventures.

(d) The number of Indian
ventures wbroad under

joint
production
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in the

Hn;r:m‘m ;;:k‘t
menta-
fion

Malaysia 25 1
Indonesia 7 9
Thailand 5 &
Philippines 3 2
Fiji . . T "
Mauritius 5 3
Nigeria . 4 5
Singapore 4 3
Sri Lanka 3 N
Hong Kong 2 .
Uganda 1 .
Kenya , G 5
UK, ., 4 q
West Germany 1 i
Frasce , 1
Afghanistan 1 7
U.AE, 4 6
Iran . 2 4
Oman 2 3
Usa . 5 3
Canada 2 ]
Nepal: . 6
Bahrain 1
Hungary . 1
Kuwait u 3
Libya . f . 1
Zambia, q
Spain f
Saudi Arabia 3
Tortar Bg o
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Monopoly houses in India have set
up 81 joint ventures abroad which
are jn production and 21 such ven-
tures which are under imolementa-
tion.

sSavings out of Reduction of Facilities
to Officers

8795. SHRI KANWAR LAL
GUPTA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) total savings expected during
1878-79 from reducing the facilities of
the Railway officers like bungalow,
peon, travelang with family mem-
herg and use of saloon etc.;

(b} has Government received any
representation in this connection; and

(e} if so, the details thereof and
tne action iaken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a)
The quantum of savings through
withdrawal of the Bungalow peon
facility, cannot be assessed at this
stage ag the matter is under detailed
examination. Restrictions on use of
Inspection Carriages and on travel of
family members on duty passes in
train services will not secure direct
savings bul are expected to generate
additional revenue through alterna-
tive use of the released capacity.

(b) Yes,

{c) The Federation of Railway
Officers Associations have represented
that keeping in view the intensive
nature of duties of the railway offi-
cers which involve round  the
clock working. intensive field inspec-
tions, accident and emergency duties,
ete., the proposeq measures would
have adverse repercussions on the
administrative efficiency of the Rail-
ways and on the morale of the
management cadre. The matter is
under consideration of the Govern-
ment,
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Tenders for Submarine Pipeline

8796. DR, VASANT KUMAR
PANDIT: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

{a) whether the ONGC has invited
lenderg for submarine pipeline from
Bombay High to itg ports and from
trunk linking lines from Salaya-
Viramgam-Koyali-Mathura;

(b) what ig the total length of exis-
ting pipelines in the country cons.
tructed and functiening by Oil India
Limited and other public sector un-
dertakings; and

(c) in view of the importance of
pipeline prospects for the future,
systematic maintenance, expertise and
technical supervision, do the Govern-
ment propose fo establish Plipeline Cor-
poration of India to co-ordinate and
co-include all the pipelines existing
and planned for the future, if so, the
details thereof?

THE MINISTER OF STATE IN
THE MINISTRY ©QF PETROLEUM
AND CHEMiCALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a8) The ONGC invited
tenders for laying sub-sea pipelines
for transportation of oil and gas from
Bombay High to Uran. The order
was placed on September 13, 1977
The Salaya-Koyali-Mathura pipekine
project is handled by the Indian Oil
Corporation,

(b)Y The information is being col-
lected and will be laid on the Table
of the Sabha,

(c) There is no such proposal.

Issue of Insftuctions for Release of
Individual Canalised Drugs

8797. SHRI R. K. AMIN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to statc:

(a) details of intructions issued by
hiz Ministry for release of individual
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canslised drugs to individual units on
different dates with quantities quring
1077;

" (b) under what provisions of ITC
policy were these instructions issued
and whether in issuing such instruc-
‘tions any care was taken of the licen-
sed capacity of various units; and

(¢) what are the reasons for cana-
lisation and policy of canalisation of
drugs; and whether it has served the
desired results?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) and (b). During
1877-78 the Department of Chemi-
cals & Fertilizers jssued allocation
orders only in respect of L-Base to
individual units, in accordance with
the Ministry of Commerce Notifica-
tion No. 42-ITC(PN)/77 dated the
2nd July 1977. The Department laid
down parameters for distribution of
other canalised drugs within the
framework of the Import Trade Con-
trol Policy to small-seale and D.G.T.D.
units, Clarifications arising out of
the application of the distribution
policy were also given as and when
sought,

(e} The following are the main
ohjectives of the Government in
tanalising the import of bulk drugs,
which have by and large been achiev-
ed;—

(i) To bulk the requirements of
all manufacturing units to
arrive at a sizeable demand
which coulq be made use of
as a bargaining counter in
world markets to secure ad-
vantageous prices and con-
ceszional terms of supply;

{ii) To regulate the import/in-
troduction of newer sophisti=
cated drugs in such manner
as not to disturb the indige-
nous production of drugs of
similay therapeutic value;
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(ili) To protect the indigenous
production of drugs, especial~
ly when the production is
inadequate to meet the in-
ternal demand;

(ivj To ensure the equitable sup-
ply of raw materials at uni-
form prices, eliminating the
middle-man’s profit so that
the formulations baseg on
such raw materials are
priced at s particular and
uniform level; and

(v

—

To help the Small Scale Sec-
tor of the drug industry
whose  requirements are
small, thereby rendering im-
port by individual firms un-
econuomic and impracticable
in some cases.

Profits by Manufacturers within the
ceiling

8798, SHRI R. K. AMIN: Wil] the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to slate:

(a) how would Government ensure
that overal] ceiling of profits would
be followed by manufacturers;

{b) what steps wre proposed to be
taken to cnsure that manufactucers
do not waste profits so as to remain
within the ceiling; and

(¢) what are the basis of arriving
at 40 per cenl to 50 per cent ceiling
of mark-up of category 1 and 2 for-
mulatione and whether Government
have any proposals to abolish the
system of sole selling agents; if so,
the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) and (b). Apart from
the normal fiscal controls on permis-
sible company expenditure Gowvern=-
ment will notify from time to time-
the norms of (a) process loss, (b)
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<onversion cost of bulk drugs into
formulations, and (c) packing charges,
Norms of packaging will also be laid
down to prevent extravagant pack-
Aging not commensurate with the need
1o protect shelf life of the medicines.
.The excess over the ceiling shall be
funded. Such norms will be kept in
view while fixing the prices of drugs
4nd formulations,

(e) (i} Formulations have been
divided into four categories out of
which Categories I & II consist of
essential and life saving formulations.
The mark-up of 40 per cent and 55
per cent respectively for Category 1
and II has been fixed keeping in view
the fact that these mark-ups together
with the ceiling mark-up of 100 per
<ent for Category IIT and decontrol
of Category IV will, on an overall
analysis, result in a fair returp to
the manufacturers while containing
the prices of essential and life-saving
formulations.

(iiy Government have decided that
sole selling agencies for drugs and
formulations, where such arrange-
mentg exist, should wltimately dis-
-appear. It has also been decided that
where existing leader prices are bas-
ed on sole selling agency commis-
sions of more than 5 per cent, Bureau
of Industrial Costs & Prices shall
review such leader prices, whereafter
these would be reduced appropriate-
1y.

‘Bafeguardg for New Units Produciag
Bulk Drugs

8799. SHRI R. K. AMIN: Wil] the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether according to para 48
of the Statement laid on the Table of
the House on 2%th March, 1378 Go:r-
ernment have provided that where
indigenous bulk drug is produced by
more than one manufacturers, the com-
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mon sales price for sale to all farmu-
lators will be fixed initially on the
basis of average cost of relatively
more efficient firmg which account
for large percentage of output;

(b) if so, on what basiz the price
to new units who enter the field . of
produclion of bulk drugs would: be
fixed; and

(¢) what safeguards have been prc.
vided for the new wunits producing
bulk drugs with details and . full
meciianism to be followed? :

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR1 JANESHWAR
MISHRA): (a) Yes, Sir.

{(by and (¢). The price of the con-
cerned bulk drug produced by a new
manufacturer would be fixed after
due cost-examination and within the
parameters indicated in the new prie-
ing policy.

Railway Ticket

8800. SHRI ANANT DAVE: Will the
Minister of RAILWAYS be pleased
1o state:

(a) whether it is true that some
stations like Bhachau ete, are mnot
having the railway ticket for Ahme-
dabad and Bombay also;

(p) whether any complaints have
teen received so far; and

(¢) if yes, what actions taken in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) At
Bhachau, the stock of tickets for
Ahmedabad and Bombay Central get
exhausted during the period January,
1978 to 14th April, 1978. At other
stations, the stock of tickets for
Ahmedabad g®d Bombay Central is
adequate, The ticket stock at Bha-
chau bhas gince been replenished.

(b} No.

(cy Does not arise.
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Pelicy and Planning Commitise uader
New Deug Policy

8801. SHRI NATVERLAL B, PAR-
MAR; Will the Minister of PETRO-
LEUM, CHEMICAL AND FERTI-
LIZERS be pleased to state:

{a) whether it is a fact that High
Levei Group on Drugs & Phormaceu-
ticals is proposed to be replaced by
Palicy Planning and Committee under
the new policy;

(b) if so, what are the termg of re-
farence of this Committes vis-a-vis
High Ievel Group; and

(¢) whether the recommendations
of Policy and Planning Committee
would be binding on his Ministry and
whether this Ministry hasg made any
analysis of recommendations of the
High Level Group in so far as they
were discriminatory for certain Indlan
companies?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILL.
ZERS (SHRI JANESHWAR
MISHRA): (a) Yes, Sir. The Govern-
ment have set up a Committee on
Policy and Planning for Drug Indus-
try vide Order dateq March 31, 1978.

¢b) and (c). The matters which
would be considered by the Com-
mittee vn Policy & Planning for Durg
Industry are as follows:

¢1) Policy measures with a view

to achieving the objective of self-
reliance in terms of indigenous
production;

(2) Measures for promoting do-
mestia research and development;

(3) Need for import and transfer
of technology and conditions there-
for;

(4) Policy on pricing and appro-
val of prices of drugs;
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(6) Policy to govern the import-
canalisation/distribution of raw
materials,

The High Level Group which was.
appointed on April 16, 1874, and
which has now been replaced by the:
above Comumittee was also appointed
with a view to achieving a close co-
ordination in the field of drugs and.
pharmaceuticals between the Minis-
try of ®Petroleum, Chemicals & Ferti-
lizers, the Ministry of Health and.
Family Welfare and other concerned
Minister ies/Organisations.

FProduction by M/s Warner Hindustan:
Limited

8802, SHRI NATVERLAL B.
PARMAR; Wil] the Minister of PET-
ROLEUM, CHEMICALS AND FER-.
TILIZERS be pleased to state:

(a* whether it is a fact that War-
ner Hindustan Limited are producing,
aunber of items without indusirial
licence and one of the items is Tede~
ral C;

(b) whether it was not known to
Cevernment at the time of grant of
price approval that the company de-
not hold any industrial licence for
this drug; was Law Ministry consul-
ted, if not, why;

{¢) when the opinion of Law Minis-
try first become available to his Mints-
try on such type of cases and when thig.
company procured Prednisolone from
Wyth and State Chemicals ang Phar-
maceuticals Corporation of India Litd.

(d) wrether his Ministry ever
issued instructions to State Chemicals
and Pharmaceuticals Corporation of
India Ltd, okaying release of Pred-
nisolone and if so, details of instruc-
tions issued with dates?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
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MISHRA): (a) and (b). (i). M/s.
Wraner Hindustan Ltd. applied to
the Government in 1975 for price ap-
proval for the manufacture of Tedral
C tablets. The company Wwere al-
~teady manufacturing Tedral tablets
“and it was considered that the party
‘coulil take up ‘the manufacture of
"Pedral C tablets on the author1ty of
the industrial’ Licence obtained by
“them on the 14th December, 1962.
The price approval was, therefore,
éranted fo the company on the 15th
October, 1976. The néed to consult
the “Ministry of Law was not felt in
this case as the composition of Tedj'al
‘C was the same except for the addj
tion  of & 'ﬁmﬁlscule quantity
Prednisolong ard no new Trade Mark
was also proposed Hence, it was
held that i€ was not a “new article”,

(ii) ‘No other case has come to the
notice of the Government where M/s.
‘Warner Findustan Litd., are manufac-
«turing drug items without Industrial
‘Licence. Price approval in respect of
Coakin E and Waterbury Vapour Rub
was, however, refused at the com-
“position of these was substantially
different from their existing products
=0 as to bring them within the defini-
“tion of “new article”.

(¢) (i) The opinion of the.-Ministry of
Law, Justice & Company Affairs on
the interpretation of the definition of
“‘new, article’ as given in the Industries
((Development and Regulation) Act,
1951, was received on the 17th- Feb-
yuary, 1977, in 5 reference made in
another case. Since there Were r a
number of cases in which the interpre.

‘tation of the definition of ‘new arti-
cle’ was involved, all such cases in-
cluding the ease -of Tedral C have been
sent to the Ministry of Law for their
final opinion.

(n) After obtaining price approval in
“October, 197¢ for Tedral C, M/s.
Warner Hindustan ILid. procured 4
kgs of Prednisolone from M/s. Wyeth
‘Labs upto the 31st December, 1976.
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(d) In May 1977 the question' of
making release of Prednisolone to
M/s. Warner Hindustan Ltd. was con-
sidered. It ‘was found that in 1976 ¥/s.
Warner Hindustan Ltd. produced 9.36
crore of Tedral tablets and they héd a
spare capacity of 13 crore tablets in
their plant. It was, therefore, decided in
June 1977 to rlease 15 kgs. of Predni-
solone to this company subject to the
comhtlon that they would prod,uce
Tedral ¢ tablets within thelr 1976 pro-
duction level of all tablets. The .com=
pany was not satisfied with this condi-
tion and thgu- representation a }nst
this_decision was rejected and the
company did not lift this quantity

I

Subsequent}y the Company approa-
ched the Government requesting that
‘they might be gupplied Prednist¥one
on the basis of their past consumptitn
as was being done in respect of 3thér
actual users, After examinatiod® of
this representation the State Chemi-
cals and Pharmaceuticals Corpoggfion
of India Ltd, were asked to relegsed
in. favour of M/s. Warmer Hindystan
Litd. during’ 1977-78 a quantity of 1.5
kgs. representating 40 per cent of their
1976-77 consumption of Prednisglone
{r kgs.) obtained from Wyeth Labs.
Ltd. This decision was in line with
the general decision to allow releases
amounting to 40 per cent of the
sumption in 1976-77 to all other cun-
cerned units from the State Chemma!s
and Pharmaceuticals Corporation,, —of
India Limited, que to closure of M/s.

Wyeth Laboraton@s Limited's plang,for

about 4% months,

-
Smuggling of Trimethoprim ang Sul-
phamethoxazole by M/s Roche and
Borroughs Welcome

NATVERLAL B.
Minister of

© 8803, SHRI
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PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to gtate:

(a) whether it is a fact that sulpha.
methoxazole and Trimethoprim
combination figures nowhere in An-
nexure Il A, B, C, &D of the State-
ment ]aid on the Table of the House
on 29h Mareh, 1978;

‘D) whetber it is also a fact that
M/s. Hoche and Borroughs Wellcome
. smuggled Trimethoprim and Sulpha-
methoxascie inmediately after they
were licenced formulations of these
items without manufacturing bulk
drug and if so, what action Govern.
ment have taken against these firms;

(c).is it a fact that brand-names
are utilised by both companies even
though licencing Committee don’t
allow use of international brand-
names; and

(d) if su, steps Government pro-
pose 1o lohe to rectify the position?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR! JANESHWAR MISHRA):
{a) Yes, Sir,

(b) M/s. Roche & Mls. Burroughs
Wellcome 8re reported to have pur-
chased some quantity of Sulphame-
thoxazole and Trimethoprim respec-
tively. from local sources for their pro-
duction of formulations based on Sul-
phamethoxazole and Trimethoprin: as
against the condition in their Indus-
trial Licence which, inter alia, provid-
ed that the formulations will be based
on ‘their owp production of Sulpha-
methoxazole (in the case of Roche)
and Trimethoprim (in the case of M/s.
Burroughs Wellcome).

These violationg of conditions con=
tained in the Industrial Licences by
these companies have been examined
in detail by the Deptt. of Industrial
Development in consultation with the
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Ministry of Law and it is found that
that Rules framed under the IDR -Act
do not provide for imposition of " a
particular condition in the Industrial
Licence. The contravention of the
same, therefore, is not punishable un-
der Bection 24’of the IDR Act because
it will not amdunt to vidlation of the
Rules. They have reached the con-
clusion that, if the violation of condi-
tion imposed in the Industrial Licence
cannot be penalised under the present
provisigns of the TDR Act and Rules
framed thereunder, it would be neces-
sary to amend the said Rules so thal
it attracts penul provisions contem-
plated in the Act for contravenion or
abetting conlravention of any direc-
tion, order, condition of any cerlificate
of registration, licence or permission
issued or made thereunder. The
Deptt, of Industriul Development are
understood o be considering suitable
amendments of the provisions of 1he
IDR Act to provide for powerg to deal
with such violations.

(¢y and (d) Septran the Trade name
under which the formulation of Tri-
methoprim and  Sulphamethoxazole
being marketed by M/s. Burroughs
Wellcome as intimated by the Joint
Direetor of Trade Marks, Bombay, was
originally registered in the name of
M/s. Wellcome Foundation Limited, a
British Company, and later on had
been assigned in favour of M/s. Bur-
roughs Wellcome, This trade mark
is not being used anywhere else in
the world.

Bactrim is the brand name for the
Raoche Product.  The Deptt. of Indus.
irial Development heve intimated that
the Letter of intent in respect of M/s.
Roche wag converted into an Industrial
Licence without the condilion regarding
use of foreign brand names for internal
sales, because it was fell that the aeti-
vities of the company would come up
for serutiny under the FERA and the
decision taken in regard to the FERA
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would take care of this aspect of the
matter. No separate condition in this
beghalf was, therefore, imposed in the
Industrial Licence.

Recemmendations of ARC on BSpeed
of Goodg Tralns

8804, SHRI SUBHASH AHUJA:
Wilt the Minister of RAILWAYS he
pleased to stale:

() whether the target of 46 kilo-
meters per hour recommended by
Adminiztrative Reforms Committee
during 1970 has been achfeved in res-
pect of apeed of Goods Trains; and

(b) it rot, the reasons therefor?

THE MINISTER OF STATE IN THE
MINKISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The in-
fefrmation ls being collected and will
be laid on the Table of the House.

Scales of Pay of Guards ‘C’

8805. SHRI BUBHASH AHUJA:
Will the Minister of RAILWAYS be
pleased {o state:

(a) Is it a fact that scales of pay
of Guards ‘C' were improved from
18th December, 1976 after Anomaly
Cominittee’s recommendations with
retrospective effect from 1st January,
1973;

({by It is a fact that new selection
Grade was introduced in the category
of Guards as soon as speclal grade
during 1976 with retrospective eflect
from 1st January, 1875; and

(c) if so, were not the staff con-
cerned paid arrears up-tilLnow and
if paid how does it figure in the Bud-
get Speech of the Railway Minister?

THE MINISTER OF STATE IN IHE
MINISTRY OF RAILWAYS (SHRI
SHED NARAIN): (a) to (c). As a
result of implementation of Anomalies
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Committee’s recommendations instruc-
tions ‘were issued on 12th August,
1976 to improve the scale of pay ol
Guards ‘C  from Rs. 200—480 to
Rs. 290—330 with retrospective effect
from 1st  January, 1073. Speciak
Grade for Guaerds, designated as
Guards, Special Grade, working Mall/
Express Trains introduced in scale
Rs, 425—640 was to have effect trom
a prospective date, i.e. the date of fil-
ling of the posts. Therefore, the
question of payment of arrears with
retrospective effect from 1st January,
1975 did not arise. In the Budget
Speech, mention was made of some of
the improvements. in general,

in the case of Running Staff.

Sirength of Personnel Braschk

8806. SHRI SUBHASH AHUJA:
Will the Minister of RAILWAYS be
pleased to state:

(a) 1g it a fact that the yard stick
for deciding strength of Personnel
Branch has been under the considera-
tion o! tlie Railway Board for the
last over 20 years;

(h) if so, what further period is
required to arrive at a decision; and

(c) How many new items of work
have beep introduced by way of in.
creascd facilities to employees during
the relevant period and what steps
were taken to provide relief to exist-
ing staft of Personnel Branch to meet
the additional burden?

THE MINISTER OF STATE IN THR
MINISTRY OF RAILWAYS (SHAI
SHEO NARAIN): (a) No. The Rail-
ways have evolved their own guide-
lines for provision of staff depending
on local conditions.

(b) Does not arise.

(c) It is correct that some rew
items of work such as giving tempo-
rary statug and otber facilities to
casual labour, reservation for Schedul-
ed Castes and Scheduled Tribes, addi-
tional allowances/advances etc. have
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come up. Simultaneously workload
has been lightened by simplification/
computerisation,

It is admitted that on most Railways
the strength of the Personnel branches
requires some augmentation which
could not be effected fully because of
the bans on creation and filling up of
posts imposed by Government. How-
ever, recently after a  review of the
position the following decisions have
been taken:—

(1) Ag an interim  measure 153
clerical posts for Personnel branches
have Leen sanctioned.

(2) The efficiency Bureau has been
asked to study the requirements of
clerical staff for the Personnel
Branches and draw up guidelines
for creation of posts.

{3} I{ has been decided that the
earlier orders permitting only 75 per
cent nf vacancies being filled. will be
withdrawn and the Railways will be
allowed to fll all vacancies.

Release of Canalised Bulk Drugs to
M/s, Plizer

8807. SHRI S. S. SOMANI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) how many canalized bulk drugs
&re being releaseq in favour of Pfizer
in excess of their licensed capacity;

(h) details of licensed capacity of
eack formulation and what canalised
bulk drug are used, quality-wise dur-
ing last three years, year-wise, autho-
rity/basis of each release, details of
instructions issued by his Ministry for
release of canalised bulk drugs; and

(¢) whether Government have any
proposa’ to restrict the release of
raw miterials to this company upto
the ievrl of licensed capacity, if not,
why not?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): fa)
and (b): Upto 1976-77 all drug manu-
facturing units in the organised sector,
Including M/s. Pfizer Lid., wece being
released canalised raw materials to the
extent of the best of the past two
years' consumption or the quantity
recommended by the State Drug Con-
trollers, whichever was less. On 20th
October, 1977, however, it was decided
that in respect of their requirement of
canalised raw  materials for 1977-78
such units would be released these raw
materials on the basis of their 1976.77
releases of individual items or entitle.
ment as per licenseq capacity for for-
mulations, whichever was higher.

In 1977-78, the release of items like
Cresylic Acid, Citric Acid, Folic Acid,
Iodine, Beta-Picoline, Vitamin B2 (in-
cluding Riboflavin 5-Phosphate So~
dium), Vit. B 1 and Tartaric Acid was
put under Direct Allotment Procedure
and their releases were made by the
canalising agencies  without the ie-
guirement of telease orders as per
provisions contained in paragrapha 90
to 96 of the ITC Policy. 1877-78 (Voi
1}). Thus the releases of various cana-
lised raw materials to M/s, Pfizer and
other DGTD units during the last three
years were nol made on the basis of
entitlements as per licensed capacities
of each drug formulation. Secondly,
the formulation-wise capacities ot DGTD
units including  those of M/s. Pfizer
have yet to be fixed as part of the
exercise relating to issue of a consoli-
dated industrial licence to each DGTD
uhit in pursuance of the Government
decisions on the Hathi Commiltee re-
commendalions, a slatement on which
was laid on the Table of the House on
2gth March, 1978. It is. therefore, not
possible fo work out data relating to
release ol canalised raw malerials to
M/s. Pfizer in excess of their licensed
capacity.

However, a statement indicating the
quantities of difTerent canalised raw
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materials released by canalising agen-
cies to M/s. Pfizer during the last
three years is attached,

(e) For the first six months of year
10878-79 the canalised materials are to
be released to DGTD units on the
following basis:

(i) In the case of licence, etc.,
specifying the capacity, 50 per cent
of the releases thereof made by the
CPC durlng 1977-78 or the licensed
capacity, in either case subject lo a
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ceiling of 50 per cent of the entifle-
ment as per licensed capacity;

(ii) In case of the licence, etc., not
specifying the capacity, 30 per cent
of the releases therefor made during
1977.78 by the canalising agencies,

It is proposed to restrict the releases
of canalised drugs to DGTD units in-
cluding M/s. Pfizer to the level of
their entitlements as per licensed
capacities after consolidated indus-
trial licence issue to them specifying
such capecities.

Statement
Quantities of differens canalised raw marerials released by canalising agencies to M{s Pfizer Lud.
during last 3 years (Figs. in Kgs.)
Product 1975-76  1976-77 197778
1. Streptamycin Sulphate 27,695 12,000 2.000
2. Sulphadimidine . " . 11,050 11,150 10,000
3. Piperazine Hexahydrate . - 5,000 13,185
4 Oxytetracycline Mel o . . B . . . ‘e ‘e 5,000
5. Vitamin Br Hel, . . . . " . RO
6. Vitamin Br Amp, . . . . 120 100 50
7. Vitamin B1 Mono “ . . . 5.570 [IRE T 8,000
8. Vitamin Bz 2,736 2,008 3,550
9. Folic Acid . i 226 240 250
10, Vitamin Bz-5-Phos, . . . . . . 3 +
11. Vitamin BG . B 1,205 B8o L505
12, Chloroquin Phosphate 465 550 770
1. Calcium-D-Paniothenaic 9,175 3,445 a.ftz21
14. D-Panthennl . . HI i 75
15. Vitamin C . . . . . . 38,755 40,575 45.430
16, Ciric Acid . f . . i . . worth Rs, worth Rs,
*40.337 34778
17. Tartarie Acid worth Rs, worth Rs.  worth Rs
*37.905  *11.070  *39.a73
18, Prednisolone . : 5 . 265 2035

*Quantity released against ‘Release Orders’ within their values.
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Viclation of Reguistions by M/s
Flizer

8808, SHRI S. §. SOMANI: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to refer to Half an Hour dis-
cussion re: expansion of foreign drug
companies held on 15h March, 1978
and state:

(a) whether it is @ fact that M/s
Pfizer have been indulging in wviola.
tion of Industries (Development and
Regulation), F.ER.A. ITC policy,
DPCO ete.,, respect of Oxytetracycline
Protinex and if so, details of viola-
tions involved;

{b) Details of formulation shown
as being manufactured by the com-
pany under Registration Certificate;
applications of 1952, Price list of 1955
and 1977; and

(e) whether Government have veri-
fied details of formulations manufac-
tured by this Co. without industrial
Jicence; the mamesg of formulations
and action proposed to be taken
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
({SHR] JANESHWAR MISHRA): (a)
The position regarding violation of
the Industries (Development and
Regulation) Act, 1951, etc, by M/s.
Pfizer by manufacturing “Protinex”
without a specific licence has been
explained while replying to part (a)
of Lok Sabha Unstarred Question
No. 2845 answered on 6.12.77.

As regards Oxytetracycline, M/s.
Pfizer are producing this item in ex-
cess of their licensed capacity. The
guestion as to whether they have vio-
lated any provisions of the I (D &
R) Act ete, will be considered at
the time of regularisation of their
excess production in terms of the
new drug policy.

VAISAKHA 12, 1000 (SAKA)

Written Ansiwers 230

As regards violation of the Forelgn
Exchange Regulation Act, 1873, by
this party, it may be stated that all
the FERA applications which were
hitherto kept in abeyance for want
of Government’s decision op the re-
commendations of the (Hathi) Com-
mittee on Drugs and Pharmaceuticals
Industry will now be processed.

(b) and (c). The names of for-
mulations being manufactured by the
Company under Registration Certi-
ficate have been furnished in reply
to part (¢) of Lok Sabha Unstarred
Question No, 2845 answered on
6.12.77, The exercise that would be
done at the time of granting consoli-
dated licences to the drug units, as
per new policy, will enable the Gov~
ernment to scrutinize the items being
manufactured by M/s. Pfizer at the
time of submission of application for
grant of Registration Certificate and
also the itemg being manufactured by
them without a specific approval ob-
tained from the Government,

No unauthorised production (that
is, production not authorised by In-
dustrial Licence, COB Licence, Per-
mission Letter or Registration with
DGTD) shall be regularised in terms
of the new drug policy.

Invesiment of Three Associate Com-
panies of M/s. Wyeth

8800, SHRI S. S. SOMANI: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to refer to Half an Hour dis-
cussion re. expansion of foreign drug
companies held on 15th March, 1978
and state:

(a) what is the investment of these
associale companies of Wyeth operat-
ing in India, details of their activities
including bulk  drug/formulations
manufactured by each of them during
last three years, item-wise, year.wise;

(b) what are the remittances of
each of these companies, profits enrned
by each and imports of raw materials
including canalised raw materials
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utilised by them during last three
¥Years, year-wise; and

(c) whether Government have
taken any decision on the question of
dilution of foreign equity of any of
these companies, it so, details of the
same and when the deecision would
be implemented?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHR1 JANESHWAR MISHRA): (a)
and (b). Wyeth Group of Companies
comprises the following four com-
panies:

la‘»lo. Name of Company Forcign equity
1 2 3

1. M/s Geoffrey Manners & Co.

2 M/sWyethLabs. Ltd. . . .

3. M/s Wyeth (I) Pvi, Limited . .

4. M/s John Wyeth & Brother Lid. . .

s

45% held by American Home Products
Corporation U.8.A. (Total paid up equity
Rs, 192 lakhs)

74%, held by American Home Product
Corporation, USA.
(Total paid up equity Rs. go lakhs)

100% held by American Home Product
Corporation, USA and M/s Wyeth la-
boratvries  Limited as  nominee of
American  firm,

(Total paid up equity Rs. 5 lakhs)

This is a branch of John Wycth & Brother
Limited England, which is a subsidiary
of American Home Pruducts Corporation.

The position about the nature of
their activities is indicated as under:

(a) M/s Geoffrey Manners & Co.

The Company is engaged in the
manufacture of basic bulk drugs,
pharmaceutical formulations, cosme-
tics and toiletries and eonsumer
goods.

(b) M/s Wyeth Laboratories Ltd.

The Company is engaged in the ma-
nufacture of drugs and pharmaceuti-
cals.

{¢y M{s Wyeth (1) Pot. Lid,

The Company rents out its plant
and machinery for manufacturing ac-
tivity to other drug manufacturing
units and thus acts as a landlord only.

(d) M/s John Wyeth & Brother Ltd,

The Company is engaged in the
business of getting various drug for-
mulations manufactured by Geoffrey
Manners Limited and marketing them
in its own name.

Since it does not have any manu-
facturing activity of its own, it is
considered to be engaged purely in
trading activity.

Other details asked for, to the ex-
tent available, are indicated in the
Statement attached, »

(¢) No final decision has been taken
so far by the Government on the ap-
plications submitted by these com-~
panies under FERA, 1973,
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regarding  changed
timings of Maharashira Express

8810. SHRI VASANT SATHE: Will
the Minister of RAILWAYS he pleased
to state:

(a) Whether Government have re-
ceived repregentations from varlous
organigatlons regarding the change in
timings of Maharashtra Express and
also suggestions for speeding up of
this train and provision of better
amenitier and facilities for passen-
gers travelling by Maharashtra Ex-
press; and

(b) if sb, the details of the im-
portant suggestions received by the
Railway suthorities and the action
taken/proposed in respect of the sug-
gestion/proposals received?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) and (b). Yes,
the demands were for speeding up,
provision of stoppages, and addition-
al accommodation on 83/84 Kolhapur-
Nagpur Maharashtra Express and
earlier arrival of 83 Express at Pune
and provision of dining car on this
train.

In April, 78 Time Table 83 UP/34
Dn Express has been speeded up by
215" and 2°.20" respectively. An ear-
lier departure of 83 Express from
Kolhapur will result in missing its
connection with 207 Bangalore-Miraj
Express at Miraj and also detention
to through coaches running between
Kolhapur and Bombay by 83/84 and
323/324 Expresses.

An additional stoppage has been
provided at Bhilvadi from 1.4.78.
Provision/restoration of other stop-
pages will be considered depending
on traffic justification.

Augmentation of this train is not
possible at present for want of room
as these traing are running full load
on Miraj Pune section. Provision of
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a dining car will result{ in the reduc-
tion of the accommodation available
at present.

Decislon on Recommendation of
Hathi Committee

8811. SHRI VASANT SATHE: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government  have
taken decisions on various recommen-
dations of the Hathi Committee; and

(b) if so, details thereof important
recommendations-wise and the prog-
resg made in regard to the follow up
action on implementation of the de-
cisions taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir.

(b) A Statement containing Govt.'s
decisions on the recommendations ef
the Hathi Committee was laid on the
Table of Lok Sabha on the 39th
March, 1978. Necessary steps for the
implementation of the decisions have
been initiated.

Shortage of Wagons on Central
Rallway

8812. SHRI VASANT SATHE: will
the Minister of RAILWAYS be pleased

to state:

(a) whether Government have re-
celved complaints regarding shortage
of Wagons and malpractices/corrup-
tion in allotment of wagons by the
Authorities on Central Railway; amd

(b) if so, details thereof and the
action taken/proposed In the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Despite loading
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improving to approximately 17.332
million tonnes during 1877-78, against
17.272 million tonnes during 1978-77,
some complaints have been received
regarding short supply of wagons on
Central Railways. Some representa-
tions imputing malpractices/corruption
in allotment of wagons have also been
received.

(b) Due to substantially higher load.
ing of coal (663 wagons per day in
1977-78 as against 544 wagons per day
during the previous year) there was
some shortage of wagong for lifting
commodities like Limestone and Silica
Sands. The demands for other com-
modities like lime, charcoal, oil seeds,
oil cakes, graing and pulses were at 2
higher level and could not be cleared
fully despite overall better loading
during the year 1977-78. Efforts are
being made to clear these demands,
Essential traffic likg raw material for
industries is cleared on ad-hoc basis
whenever necessary with g view to
avoid closure of industries.

Two complaintg of irregularties in
supply of wagons had been received
from Jabalpur Division. These were
of general nature. These had been
investigated and it was found that the
complaints had arisen out of some mis-
apprehension. In one case an enquiry
was ordered by Divisional Superin-
tendent on anp allegation against the
Allotment Clerk but the complainant
did not present himself for the enquiry.

Eshtra Nagzari Rallway Station

8813, SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Government have
received representations for provision
of certain facilities/amenities at
Kshtra Nagzari Railway Station Cen-
tral Railway;

(b) it so, details thereof;

(¢) the reaction of Government to
the amenities/facilities sought there-
in; and
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(d) action taken/proposed in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b) 6 re-
sentations requesting for provision of
the following passenger facilities/
amenilies at Kshtra Nagzari Rallway
station were received by the Central
Railway Administration:—

(a) Raising of passenger platforms,

(b) Provision of cover over pas-
senger platforms,

(c) Provision of electric lights.
(d) Provision of dringing water.

(e) Stoppage of Mail & Express
trains.

(f) Increase in halt for passenger
trains from 2 minues to 7 minutes
& expres2 trains from 2 minutes to 5
minutes.

(¢} and (d) Works pertaining to
raising of platforms provision of cover
over the platformg and electrification
of Kshtra Nagzari Railway Station will
be considered for inclusion in Rail-
ways future years Works programme
subject to clearance by the Railway
Users’ Amenities Committee and avail-
ability of funds,

At present, the source of supply of
drinking water is from an open well
Water is storeg in chatties located on
the platform and supplied to the pasen-
gers by a railway employee. During
summer season one more waterman is
employed.

Shri Kshira Nagzari is at present ser-
ved by 3 pairs of passenger trains
which adequately cater to the needs
of traffic. The present level of traffic
does not justify provision of stoppage
of Mail/Expresg traing or increase in
the duration of halts of passenger
trains at this station.
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Shed Construction at Palwal Station

8814, SHRI RAJENDRA KUMAR
SHARMA: Will the Minhister of RAIL-
WAYS be pleaseq to state;

{a) whether it iz a fact that at
Palwal Station (Central Railway)
there are no sheds over the platforms
at which UP and DN trains stop
whereas thousands of passengers get
down and board the trains therefrom;

{b) i so, whether Government pro-
pose to construct sheds there so as to
remove the inconvenience experienced
by the passengers during summer,
winter and rainy seasons;

{c) whether it is a fact that ap-
proval had glso been accorded earlier
for the construction of a shed over
the platform at which DN trains stop
and if so, the reasons for not cons-
tructing it; and

(d) the proposal of Government for
the construction of these sheds and
the time by which these will be
constructed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) and (b). A
Platform shelter measuring about 215
sq. mts. is provided on the platform at
Palwal Station on which two Up and
two Down trains are dealt with. This
covered area of shelter is considered

jequate for the p t. Provision of

Platform shelters on other platforms
will be considered for inclusion in the
Railway's Works Programme after the
same has been approved by the Zonal
Users' Consultative Committee and
when funds become available.

{c) mno.

(d) Does not arise.
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Trains Stopping at Leop Lines at
Palwal Station

8816. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of RAIL-
WAYS be pleased tp state

(a) whether it is a fact that at
Palwal Station (Central Railway) UP
and DN shuttle trains are stopped at
loop lines;

{b) whether it is also a fact that
in the absence of a over bridge on the
sald loop lines the passengers have to
reach the platform by crossing the
lines which is illegal and this causes
great inconvenience to them; and

(c) it so, the time by which Gov-
ernment propose to construct an over
bridge on the said loop lines and when
the construction of the bridge will be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Out of 6 shuttle



243 Written Answers

traing running from New Delhi/Delhi|
Hazrat Nizamuddin upto Palwal, two
trains namely 388 Up and 374 TUp
Delhi-Palwal shuttles are receiveg on
the Rail Level Platform located on the
Eastern side of Palwal Station which
is not connected by the existing foot
over bridge. Two down shuttles
namely 365 DN and 367 DN worlked by
the same rakes leave Palwal from the
same platform.

(b) and (¢). The existing fool over
bridge at this station does not connect
the Rail Level Platform and the pas-
sengz-:= have to cross the 'varks ot
approaching this platform. Work of
extending the foot over bridge to con-
nect the Rail Level Platform is in hand
and is likely to be completed by about
the end of 1978.
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Martin Light Rallway

8818, SHRI SHYAMAPRASANNA
BHATTACHARYA; Will the Minister
of RAILWAYS be pleased to state:

{a) was any assurance given to the
employees of Martin Light Railways
{Howrah-Amta-Siakhala) that they
will be absorbed in FEast and South
Eastern Railways.

(b) if so, why were they sent to far
off places;

(c) whether a further assurance
was given to them that they would
be brought back to station in and
around Calcutta as soon as vacancies
are available;

(d) If so, how many of these em-
ployees are yet to be brought back te
Caleutta area; and

{e) what steps Government are
taking to expedite their transfer?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (&) to ‘¢ and
(e). It was initiaily decidea on
16-12-70 that the staff of How-
rah-Amta and Howrah-Shiakhala
Light Railways woull bLe absorl-
ed on the Eastern and South East-
ern Railways. There were  hows
ever, somp difficulties on these two
Railwayg regarding absorption of the
staff of the ex. Martin Light Railway
due to the opposition from the casual
labourers who were waiting for
abgorption in regular posts and the
recognised unions. The matter was
reconsidered and it was decided that
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these staff should be screened by the
Eastern Railway and those found it
sent to other Railways except Eastern,
South Eastern and Northeast Frontier
Railways.

The requests for transfer from staff
of ex, Martin Iight Railway to Calcutta
area are given due consideration. In
August, 1975 both Eastern and South
Eastern Railway Administrations were
told that having regard to the dGifficul-
ties faced by ex. Martin Light Rail-
way staff and with a view to mitigate
the hardship to such stafl, their re-
quests for transfer should be given
some preference over the requests
received from other staff. It was also
enjoined uypon them that the requests
from such staff for transfer should also
bt  expeditiously dealt with. Cer-
tain difficulties were expressed by
ihe Railway Administrations for take
ing these staff on tramsfer,

However, the matter has recently
been reviewed and instructions were
issued to both Eastern and South
Eastern Railways on 13.4.78 that the
employees of ex, Martin Light Railway
who are geeking transfer to these rail-
ways should be taken on these Rail-
ways, such transfers being not necessa.
rily restricted to Calcutta area. They
have also been told ‘hat their appli-
cations should be given top priority
and their cases finalised quickly.

(d} The detailg regarding the nume-
ber «f employees of ex. Martin Light
Railway who have sought transfer to
Eastern and South Eastern Railways
and the number amongst them who
have been transferred to these Rail-
ways are being colleeted and will be
placed on the Table of the House.

New Unit to Manufacture Drugs
Around Calcutta

8819. SHRI R. K. MHALGI: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether there is any proposal
to start a new unit around Calcutta
to manufacture drugs;
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(b) whether the new establishment
will be a subsidiary of Smith Stani.
street & Co.; and

(ey if so, the details of the new
realignment in the production of drug
in these two units?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
to (c). Indian Drugs and Pharmaceu-
ticals Limited have a {entative pro-
posal fo set up a wunit in Eastern
India for the manufacture of Sulk
drugs and formulations. The queslion
whether a new public sector unit would
be established or, in the alternative
expand and consolidate the facilities
available in the nationalised under-
taking of M/s Smith, Stanistreet & Co.
Ltd., and integrate these with facili-
ties of such other drug units az have
come or may come under Government
control in future will be examined in
due course.

Bridge over Ajay River

8820. SHR1 ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Chittaranjan Loco-
motive Works Employees who are
residing in nearby villages have re-
presented to the authorities for cons-
truction of a Bridge on the Ajay
River adjoining Chittaranjan Town-
ship; ang

(b) if so, the action taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) Yes a represen-
tation has been received from the em-
ployees of the Chittaranjan Lacomo-
tive Works residing in the neighbour-
ing villages in Bihar, for the construc-
tion of a bridge over Ajay River which
forms the inter-state boundary bet-
ween Bihar and West Bengal
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(b) Bihar State Govt. have already
been approached and reminded in this
regard. This will elso be taken up
with the West Bengal State Govt.
The matter will “e pursued with both
the State Govts.

Staff Benefit Fund at CL.W.

8821, SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state;

{a) whether it is a fact that special
fund has been granted for the super-
visorg alone through staff benefit fund
at Chittaranjan Locomotive Works;

(b) if so, what is the amount
granted for supervisors and from
which date; and

(c) whether i has been granted for
the Class-IV staff also and it not,
the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a; and (b). In
March, 1975, annual contribution of
Re. 1/ per capita was made to the
Stafl Benefit Fund for providing re-
creational facilities exclusively to
supervisors and officers. Accordingly
a sum of Hs. 1,250/- was sanctioned
by C.LW, for provision of recreational
tacilities to supervisors in 1975-76.

{¢) As regards Class IV employees,
these facilities, among other activities
are also financed from the Staff Bene-
fit Fund out of the coniribution of
Rs. 7/- per capita made to the Fund.

Policy of Division by C.L.W.
Administra

8822. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that CL.W.
Administration have started policy of
turther division even in the sphere
of sports and cultural lives at CLW.
by establishing Senior and Junior
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Institutes which were introduced dur-
ing British Rules in the Railways;

(b) whether any such Senior or
Junior Institutes have established in
C.L.W. by the authorities during last
three years; and

(c) if so, the reasons thereof and
under what ecircumstances?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) No.

(by and (c). Institutes are set up
and extended to meet the recreational
facilities required by railway em-
ployees, taking into account the growth
of stafl strenglth as well as establish-
ment of additional staff colonies in
different areas. At present, C.L.W.
have provided four Institutes includ-
ing the two which were added in 1975,
for the use of all non-gazetted em-
ployees only. These facilities provid-
ed to non-gazetied staff are financed
from Staff Benefit Fund out of an
arnual coniribution of Rs. T7/- per
capita made to the Fund.

Further, since 1975 a separate an-
nual contribution of Re. 1/- per capita
was made {o Staff Benefit Fund for
recreational facilities to supervisors
and officers. Out of this additional
provision alone, C.LLW. Administration
ie arranging to provide a separate
Institute to cater to the gazetted and
supervisory stafl.

Casual Labour in Civil Engineering
Department

8823. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Government as-
sured that Casual Labour will not be
employed in permanent nature of jobs
in varioug depariments other than
the Civil Engineering Department;
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(b) if so, whether any circular has
been issued in this regard;

(c) whether there are any com-
plaints about non-implementation of
the orders in this respect; and

(d) if so, action taken thereon®

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) and (b).
Instructiong already exist that 10r-
mally casual labour should not be
engaged in works of regular nature.
To facilitate their absorption against
regular vacancieg Railways have been
asked to make cadre reviews so as
to create regular posts where casual
labour ganctions have existed for
three years or more.

(c) Bome complainis are received
from time to time,

(d) These are looked into and re-
medial action taken  wherever war

ranted.

Loco Sheds eliminated

8824, SHRI P. RAJAGOPAL NAIl-
DU: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that some
loco sheds are beiltig eliminated; and

(b) if so, the number to be elimina-
ted Zone-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.
Some Steam Loco Sheds stand to ve
progressively placed out consequent
upon {ne progress of Dieselisation/
Electrification.

) So far, proposals are there for
2 sheds on Northeast Frontier Rail-
way and one shed on Southern Rail~
way.
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Planning Commission working group
on Transpori requirementy

8825. SHRI P, RAJAGOPAL NAl-
DU: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Railways have parti-
cipated in the working group set up
by the Planning Commission for an
assessment of rail transport require-
ments in the next five years and for
formulating the requisite develop-
ment plans; and

(b) if so, the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(BHRI SHEO NRAIN): (a) and (b)
The Working Group on Railwavs sel
up by the Planning Commission have
since made their recommendations
regarding the different programmes
to be taken up in the 1978-83 Plan.
These recommendations were taken
into consideration while formulating
the draft Plan 1078-83 and will also be
taken into account while finalising
the Plan.

LP.CI. Complex at Baroila

8826. SHRI P, RAJAGOPAL NAI-
DU: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to glate:

(a) whether LP.C.I. complex has
been set up at Baroda; and

{(b) the products which it is pro-
ducing?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (8HRI JANESHWAR MISHRA):
() and (b). Tne Indian Petrochemi-
cals Corpcration Limited’s petre-
chemical complex has been set up
near Baroda and it consists of:

1, Aromatics Project.

2. Olefing Project.
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3. Downstream Units:
(a) Low Density Polyethylene,
(b» Polypropylene,
(¢) Polybutadiene Rubber.
(d) Detergent Alkylate,
(e) Ethylene Glycol,
(f) Acrylonitrile,
() Acrylic Fibre.
(h) PVC.
(i) Acrylates,

The aromatics project has been com-

pleted and commissioned and is pro-
ducing the following items:—

1. DMT.
2. Orthoxylene,
3. Mixed xylene.

4. Paraxylent (for captive con-
version inte DMT).

The Olefins project and the down-
stream unitg listed at (a) to (e) above
are already for start-up. The stari-
up of Naphtha Cracker plant has heen
taken up and the downstream units
will follow after operations of the
cracker nre slabilised. The Acrylon-
itrile and Acrylic Fibre plant; are at
the advance stage of construction.
The Acrylates and PVC projects are
in the initial stages of development.
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Extension of Delhi-Khurja Train
upto Aligarh

8828. SHR1 AMAR ROYPRADHAN:
Will the Minister of RAILWAYS be
pleased fo state:

(a) whether Government have taken
steps fo extend Delhi-Khurja passen-
ger train vupto Aligarh Jn, which was
at a time extended to that station;

{b) whether Government have also
received representations from the
daily commuters as well as MPs. to
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extend the passenger train upto
Aligarh Jn, to cater to the needs of
daily commuters and other passen-
gers; and

(c) if so, the action taken by the
Government In this regard if not by
when a decision is likely to be taken
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to %¢).
Extension of 2 DGK/1 KGR shuttle
train running on Delhi-Khurja sec-
tion to and from Aligarh is, at pre-
sent, not operationally feasible with-
out affecting punciuality of certain
Mail/Express traing and also goods
operations. Suitable and alternative
morning /evening services are already
available between Aligarh and Delhi.

Running Time of Tinsukhia Mail

8829. SHRI AMAR ROYPRADHAN:
Will the Minisier of RAILWAYS be
pleasegd {o stale:

(a) whether it is a fact that run-
ning time of Tinsukhia Mail between
Barhowrah and New Bongaingaom is
much more than the other mail/
express trains on the same track; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
TIHE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
The running lime of 156 Tinsukhia
Mail from Barhorwa to New Bongain-
gaon is slightly more to suit the arriv-
al ol New Bongaigaon at 25 brs. for
the convenience of transhipment of
passengers into the corresponding
metre guage Tinsukhia Mail and lster
departure of 1536 Tinsukhia Mail from
New Delhi being operationally not
feasible,. However, the running fime
of 155 Tinsukhia Mail from New Bon-
gaingaon to Barharwa compares favo-
urably with that of other fast trains
on this route,
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Survey by ONGC for ofl in North
Bengal

8830, SHRI AMAR ROYPRADHAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether ONGC have o far
conducted any survey for oil drilling
in North Bengal; and

(b) if not, the reasong therefor
and have any intention to survey in
future; if so what are the details?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SBHRI JANESHWAR MISHRA):
(a) and (b), Geological and geophysi-
cal surveys have been carried out by
the ONGC in North Bengal in the
past. The resulls of these geological
and geophysical investigations, how-
ever, did not favour further surveys,

Charter of Demands

8831. SHRI CHITTA BASU: Wil

the Minister of RAILWAYS be pleas-
ed to gtate:

(a) whether Government have so
far initiated any bilateral negotiation
with the representatives of the Trade
Unions of the Railwaymen gn the
charter of demands submitted by the
different trade unions;

(b) if so, the progress thereof; and

{c) details of the negotiations?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c)
There have been discussions with hoth
the recognised Federalions and the
Government's stand on the wvarious
issueg raised by them has been ex-
pleined to them in great detall.
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Discussions have also been neld by
the Minister for Railways with some
Members of Parliament and certain
other representatives of staff.

It hag been made clear to the re-
presentatives of the employees that
consideration of some issues like
bonus, need-based minimum wages ete,
should await the report of Boothalin-
gam Committee which has undertaken
an indepth study of National incomes,
wages and prices, while other issues
like subsidised foodgrains, dearness
allowance formula ete. cannot be con-
sidered for railway employees in iso-
lation and whatever decision jg taken
for the Government as a whole, this
will be adopted for railway employees
also,

Memoranduy from ONG.C Work-
men’s Assoclation, Calcutta

8832. SHRI CHITTA BASU: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether the Government have
since received a memorandum from
the O.N.G.C. workmen’s Association,
Calcutta recently;

(b) if so, essential featureg of the
memorandum; and

(¢) action taken thercon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI JANESHWAR MISHRA):
(a) Yes, Sir. Recently 4 Memoran-
dum dated 22-3-1978 has been received
from the ONGC Workmen's Associas
tion, Calcutta.

(b) The Memorandum has, inter
alin raised two points: one relaling to
the shifting of the headquarterg of
the Assam geological/geophysical field
parties from Caleutta to Mezanga in
Assam and the other about various
aspects of exploration activities of
the ONGC in West Bengal.

(c) The matter is being looked into.
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Demand for increase in Cemmission

by Petrol Pump Dealers

8834, SHRI MANORANJAN BHAK-
‘TA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the petrol pump dea-
lers have placed a demand for in-
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crease in thef# commission in petro-
leum products in view of the recent
increase in their prices by Govern.-
ment: and

(b) if so, facts thereof and reaction
of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI JANESHWAR MISHRA):
(a) and (b), Petrol prices were last
increased by the Central Government
on 1-3-1978 by about 11 paise per litre
following the Budget proposals and
prior to that w.ef, 1-3-1875 by about
10 paise per litre also due to Budget
proposals. 1f the reference is to the
last increase, there has been no re-
presentation from the dealers for
higher commission since 1-3-1978
However, the dealers have, for some-
time, been making representations On
this subject. In the recent past, Gov-
ernment have allowed' increases in
the rateg of commission on two occa-
sions, namely, first time w.ef 1-7-1976
and again from 1-4-1977. Further in-
creases in the rales of commission and
charging commission on an advalo-
rem percentage basis on sales, »®
demanded by the Dealers’ Assocla~
tions, has not been accepted by the
Government.

Parcel Handling Work a¢ Allshabed

8835. SHRI N, K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to etate:

{a) the number of workmen for
which the Sociéty had obtained Lic~
ence for employment of contract
labour for performing Parcels hand-
ling work at Allahabad Railway
Station with effect from lst August,
1975;

(b} whether workmen engaged for
handling work are paid their wages
in presence of the authorised repre-
sentative of Principal Employer' ag
required under the Contract Labour
(Regulation and Abolition) Act 1970;
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(c) if so, the detalfk of wages dis-
bursed to wurkmen during the period
August, 1975 to July, 1977 month-wise,
separately;

(d) whether paid ‘weekly rests’ are
allowed by the Society to its work-
men; and

(e} if not, the reasons therefor?

THE MINISTER OF STATE IN
THH MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to e
Information is being collected and
will be laid on the Table of the
Sabha,
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Electronic-Interlocking System

8338. SHRI KANWAR LAL GUPTA:
Will the Minister of RAILWAYS he
pleased to state:

(&) whether it is a fact that Elec-
tronic Interlocking system for Rail-
ways have been introduced at some
places;

(b) if yes, give the details thereof
and the total expenditure incurred on
that; and

(c) what are the advantages for
introducing this system?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No, Sir.

(b) Does not arise.

(c) Electronic Interlocking System
is still in an experimental gtage in
some of the Railways abroad. It is
expected to minimise the need of
Electro-Mechanical Relays which have
moving parts and as such, are prone
to failure. Like all Electronic Sys-
tems, it can be made wvery compact
and manufactured in the modular
form, making it easier to maintain.

Checks against ticketless travel in
Central Railway

8839. SHRI R. K. MHALGI: Wil
tne Minister of RAILWAYS be pleas-
ed to state:

(a) the number of gpecial checks
conducted against the ticketless travel
on the Central Railway from 1st
January, 1978 to 31st March, 1978;

(b) the number of persons prosecu-
ted and fine realized from them to-
gether with the number of persons
sent to jails;

(¢) whether the amount realized by
way of flne is earmarked for any
special purpose if so, the name there-
of; and
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(d) what gpecial measures Railway
Administration are adopting to re-
duce the number of ticketless travel?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYE
(SHRI SHEO NARAIN): (a) and (b).
4,998 gpecial checks were conducted
against ticketless travel on the Cen-
tral Railway during the period 1-1-'78
to 31-3-1978. During these checks,
78,153 persons were detected travell
ing without tickets or with improper
tickets and a sum of Rs. 13,25208/-
was realised as railway dues, 6329
persong were prosecuted out of whom
4719 were sent to jail. A sum of
Rs. 20,915/- was realised as judicial
fine,

(¢) The judicial fine realised I8
credited to the State Governments,

(d) The railway administration are
taking the following steps to contam
ticketless travel:—

(1) Special massive checks against
ticketless travel are being conduct-
ed by mobilising a large force of
ticket checking gtaff, Railway Pro-
tection Force. Government Railway
Police and local police personnel
under supervision of Senior rail-
way officers.

(@) Joint drives against ticketless
travel in co-ordination with the
State Governments.

(3) Frequent concentrated sur-
prise checks, especially by moving
the checking parties accompanied
by Railway Protection Force/Police
and Railway Magistrates by road
tranaport.

(4) Incognito checks by travel-
ling ticket examiners in plain
clothes.

(5) Replacement checks by head-
quarters angd divisional ticket check-
ing squads by intercepting the
trains in mid-sections.
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There has been no let-up in the
drive against ticketless travellers.
The ticket checking activities have
been further intensified.
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Rising tread in cost o
of MTFP (Railway), Calcubia

0842. SHRI SUKHDEV FPRASAD
VERMA:

SHRI R. D, RAM:

Wil] the Minister of RAILWAYB be
pleased to state:

(a) whether it is a fact that cost
of construction of undergroumd rail-
ways, Calcutta under Metropolitan
Transport Project (Railways), Cal-
cutta has been showing 2 rising trend;

(b) it so, what has been the cost
of construction of Diaphragm Wall &
Box concreating without the cost of
supply of materials by the Depart-
ment in various sections of the Pro-
ject including sections 10, 11 & &
individually;

(c) what rate of constructions of
Diaphragm Wall & Box concreting has
heen accepted by the MTP(R), Cal-
cutta on the same basis of costing in
the recently opened tenders for sec-
tions 13, 14, 15 & 16 of the Project
including who are the tenders for
these sections and have been award-
ed contracts;

(d) what has been the percentage
of increase in rates of these recently
opened sections compared to sections
mentioned in part (b); and

(e} efforts being made to execute
the project within time schedule?

THE MINISTER OF STATE IN
T MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN)}: (a) No,

(b) Does not arise.

(c) The rate per square meter for
diaphragm wall construction and
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nemvey of tenderers who have been awarded Contracts are ag follows:—

Namz: of Scciioa Cast per meter

Namet of the tenderers whom contracts have been
awarded

13A Rs. 373

138 R, 391}

13C Ri. 404

1 Rs. 411 Ms.
Iﬁ Ru. 404

14C Rs. 449

13A-1 Rs. 413

15A-1I Ra. 381

158 Ra. 437

13C Rs. g4z M/s.
16A Rs. 465

M/s. Asia Foundation and Coastruction Co. (P) Lud.;
Bombay,

Gammon Nirman Ltd; Calcutta.
Mz, Asia Foundation and Construction Co. (P) Lid;
Bombay.

M/s. Cementation Co. Lud; Calcutea.

Do.
Do.

Hindustan Construction Co. Ltd.
M/s. Cementation Co. Ltd. Calcutta.

Contracts fer bex concreting are yet
to be awarded in these sections.

(d) There is no increase on an ave-
rage in the diaphragm wall rates bet
ween the sections in (c) above as
campared to sectiong 10, 11 and 12
‘mentioned in (b) above. Comparison of
box concreting rates is not possible
at present,

(e) Works are being taken up to
the full extent of availability of funds
and site.

Irreguiagities found in the accounts of
Synthetic and Chemieal Limited,
Bareilly

8843, SHRI SURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the number of times accounts
of Synthetic and Chemical Limited,
Bareilly were audited during the
period from 1st January, 1968 to lst
January, 1978 and the irregularities
found therein and whether the mana-
gement was found guilty; and

(b) it so, the action taken in this
regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b). The Accounts of the company
were audited every year in respect
of its financial years ended on 3lst
December 1968 to 3lst December,
1977. The Auditors have qualified
their report only in respect of the
financial year ended on 31-12-10869,
The qualification was in regard to the
payment of commission to the Selling
Agents and is as under:

"In our opinion, there has been an
over payment to the Sole Selling Agenis
viz., Kilachand Devchand & Co. Pvt.
Ltd., on account of commission in
respect of the two quarters ended
30th September, 1988 to the extent or
Rs. 67.498/- as the rates taken are
those of 6th November, !967 instead
of 5th November, 1867 as agreed in
the Sole Selling Agent’s letter dated
4th April. 1968.

Counsel, whose opinion is referred
to in the Directors’ Report under the
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beading’ “Selling Agency Commis-
sion”, has, also opined that it is our
duty to report this matter.

Consequently, Rs. 12,86,338/- shown
as Contingent Liability in respect of
Company's Liability to Selling Agents
in the note No. 3 forming part of the
Accounts would be Rs. 10.78,249/- if
the prices prevailing on the 5th
November, 1087 were taken after
taking into considerstion Rs. 20,39,
985/. shown as Provision for Re-im-
bursement of Expenses and Compen-
gation in the Profit & Loss Account.”

2. In the Directors’ Report it was
explained that the Company obtained
the opinion of an eminent counsel
Mr. R. J. Kolah suggested by the
Auditors and according to the opinion
given by the counsel, in computing
the commission payable to the Sell-
ing Agents from 6th November, 1967,
the price prevailing on and from the
6th November, 1967 was to be taken
inte consideration. The Directors
stated that they decided to abide by
the opinion of the counsel and the
amount of contingent lability shown
on the notes on the Balance Sheet wag
en the basis of the price prevailing
on 6th November, 1867, No action
was, therefore, called for.

Rallway Service Commission

8844. SHRI RAMANAND TIWARY:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether the Ministry had vide
ita order No. E/T4/RCV/11/RB-2,
dated the 1st September, 1875, Tth/
8th November, 1875 and the 23rd Dec-
ember, 1074 asked the Northern Rail-
way and the Rallway Service Com-
miseion, Caleutta to regularise the
wervices of Clasg III employees ap-
pointed by the Railway Board in
1973 on ad hoc basis and whether the

MAT &, 1VIW

W AN a73.

services of these employees have besn
regularised at above places and if so,
their particulars;

(b) whether the ag hoc Class III'
employees in the Rallway Board
were selected by competent authority
Secretary, Railway Board) and if go,
the reasons for not regularising their
services so far and if not, the reasons.
why notices were not served gn them
like employees of zonal railways; and

(¢) whether there are rules of the
Finance and Home Ministries where-
under employees with one year con-
tinuous temporary service are treated
as regular employees and if so, whe-
ther these orders are being imple—
mented and if not, the reasong there-

- for?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRL
SHEO NARAIN): (a) It is true that
in 1873, Lower Division Clerks were
recruited on purely temporary and
ad-hoc basig through the Employment
Exchange. As under the statutory
rules, they could not be absorbedq in
the Railway Board's Office, these
Lower Division Clerks who continued
to work in this office for about two.
yearg were sent to the Railways for
absorption in 1975. The exact posi-
tion about the regularisation of their
services in their parent offices is being
collected and will be placed on the
Table of the House.

(b) Presumably the reference ig to
another set of ad-hoc employees viz.,
8 Hindj typists who were recruited in-
1875 through the Employment Ex-
change, out of whom 5 are still serv-
ing in the Board's Office. Their ger-
vices cannot be regularised unless they
qualify through the Staff Selection
Commission and are nominateq by the
Department of Personnel.

(c) There are no guch instructions.
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Appointment of a Karnataka Judge as
Chief Justice of Rajasthan High Court

8845. SHRI G. S. REDDI; Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to

phte:

(a) whether a judge of the Karna-
taka High Court has been appointed
ag Chief Justice of Rajasthan High

Fourt;
(b) whether this is in accordance

with previous practice in the ap-
pointment of Chief Justices; and

(¢) if not, reasons thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
EHANTI BHUSHAN): (a) Yes, Sir.

{b) The appointment has been made
- in accordance with the provisiong of
~ the Constitution. Earlier also on

peveral occasions, a puisne judge of
one High Court hag been appointed as
IChief Justice of another High Court.

(c) Doeg not arise.

Allegations against Vigilance Inspec-
tors

8846, SHRI RAM PRAKASH TRI-
PATHI; Will the Minister of RAIL-
WAYS be pleaseq tg state:

(a) It is a fact that the Chief Ins-
pectors Tickets of the N.R. has report-
ed against the Vigilance Inspectors of
the Railway Board bringing out se-
rious allegations of corrupt activities

| while on duty in train quoting several
instances during December, 1977;

(b) if it is correct what is the hitch
in removing such element when men
of even disputed integrity are not re-
tained in such organisation;

(c) when the allegation and attitude
of the vigilance organisation has been
challenged why the enquiry is not en-
trusted to an independent authority
other than the vigilance; and

(d) whether it is a fact that tenure
of Vigilance Inspectors iz six years if
s0 how many Vigilance Inspectors are
working for over six years and why?
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THE MINISTER OF STATE IN THE.
MINISTRY OF RAILWAYS (SHRL
SHEO NARAIN): (a) to (c). The letter.
dated 8-12-1977 from the Chief Ticket
Inspector, New Delhj bringing out
allegationg of corrupt activities of an
Investigating Inspector of the Railway
Board wag receivedg in the Ministry on.
24-1-78. After verifying its genuine--
ness on 10-2-78 an investigation into.
the matter has been ordered by an.
officer of Vigilance Directorate, but.
who doeg not directly control the con-
cerneqd Investigating Inspector. This.
has been done to enable an indepen-
dent and impartial enquiry. Based
on the results of the investigation, ac-
tion against the concerned Inspector
will be taken, if necessary. Ag the
complaint arose after a check by this
Inspector which resulted in major
penalty disciplinary action against the
involveg ticket checking officials it
was necessary to have the investiga-
tion completed to remove any doubts

about the complaint being a motivated
one, -

(d) The tenure of the Investigating
Inspector beyongd six years is extended
in case of exceptiona] merits. At pre-
sent there are two Inspectors only out
of the total strength of 24 in the Dir-
ectorate who have crossed six years of.
their stay in Vigilance Organisation.

Transworld manufacturing services

8847. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether there was any collabo-
ration agreement with Transworld
Manufacturing services;

(b) if so, the date, period of opera-
tion and salient features of the agree-
ments;

-

(¢) if any global tender was called
for before entering into an agreement
and whether the terms offered were
the lowest;
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(d) it not, the reasons for entaring
.into the agréement,

(e) whether the said agreement was
.renewed in the meanwhile and if so,
whether global tender was called for
.before renewal and if it was ensured
.that the terms were the lowest;

{f) how many persons have been
.seconded to India under the agree-
ment and for what period and the
everage expenditure per month per
.such personnel, including leave salary,
eir passage, travelling aliowance,
«cost for living quarters, medical treat-
ment, automobile and other facilities;

(g) whether approval ef the Parlia.
anent was obtained befare the agree-
meent was entered .intg;

(h) if so, when and if not, the rea-
:sons therefor;

(i) whether the pavment to the
.personnel as well as to M/s. Trane-
world Manufacturing Services was
sshown separately and specific appro-
wal for such payment wag ohtained
-every year; and

(j) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.
(b) The agreement was eflcclive

from 12-2-1962 for a period of 10
:years. The salient features of the
agreement are furnished jn statement.

i({e) No.

(@ Diesel Electric Locomotive deve-
‘lopment was highly advanceq in the
US.A. It was therefore gesirdble to
select a collaborator from that coun-
try. There were three leading manu-
facturers of Diese] electric locos in
T.S.A wviz. M/s. Alcos, M/s. Inter-
national General Electries and M/s.
General Motors. Of these M/s. Inter-
national General Electrics were gome-
what new in the field of manufacture
wof locomotives of he range of 2400
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and 2000 H.P. Their losomotives nat
being sufficlently tried, the Rdilway
Board did not want to go in for them.
M/s. General motors had a goad repu-
tation but the Railway Board found
that they were not enthusiastic about
the collaborstion in the manufacture
in India. Thug the only party whom
the Railways foung to be willing to
collaborate in the manufacture of these
locomotives were M/s. Alcos Products
Inc. Consequently, agreement of sup-
ply of personnel was entered into with
M/s. Transworld Manufacturing Ser-
vices Inc. who were a subsidiary of
M/s. Alcg Products Ltd,

(e) The agreement was not renew-
ed.

(f) Information is furnished in

statement.
(g) No.

(5 Approval of tht Compelent
authorities of Government of India as
laig down under rules, was obtained.

(i) and (j). The payment to per~
sonnel as also to M/s. Transworid
Manufacturing Services Inc., formed
part of overall expenditure of D.L.W.
ang was not geparately jndicated.
Since these payments were in terms of
the agreement there was no need of
taking specific approval for such pay-
ment every Year.

Statement A

1, Transworld Manufacturing Ser-
vices Inc., New York were required
to arrange for thg gervices of expe-
rienceg Alco trained professional en-
giners, not exceeding 4 in number at
one time if angd when required by the
Government. This team was to pro-
vide guidance in all phases of loco-
motive and enging manufacturing
following the methods in use by Alco
engineers in their own facilitis, in-
cluding the selection of appropriate
machinery, equipment. personnel and
installation of manufacturig proce-
dures, testing procedurep etc.
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2, Salaries and emoluments to be
provided were as under:—

2.1 Salaries of such personnel,
ranging from $12,000—§ 20,000 per
year, tfee of intorrie tax.

2.2 Free passage from America to
India and back.

2.3. Suitable furnished living quar-
2ers free of charge at DLW,

2.4 Facilities for medical treat-
ment and hospital services as ad.
missible to Railway Officers

25 Car and driver for their offi-
cia]l use.

2.6 Allowance and travelling faci-

lities g admissible to Class I officers
while travelling on duty,

3. For the services rendered and
wobligations undertaken by the Trans-
world Manufacturing Services Inc., as
«detailed in the Agreement, the Govt,
Wag to make a lumpsum payment in
Tespect of each technical personnel
©only once during his employment, the
‘sm equivalent to 1/24th of hig total
Yyearly emoluments in U.S dollars.

Statement B

A tota] of 7 techniciane were second.-
wd to India out of which one left on
medical ground before expiry of the
term and was replaced by another
technician. Period of the technicians
is as under:—

One from 30-9-63 tu 29-9-64

One from q0-9-64 to 29-0-65

‘One from 18-6-64 to 6-12-65

One from 3-3-66 10 14-5-G7 (6n

replacement)

One from 23-9-64 10 29-9-66

Three from 19-4-64 10 17-4-67

The average expenditure per month

towards salary for these techmicians
‘works out of Rs. 60,68]. Towards
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leave salary total amount paid
Rs, 26, 986 in Indian currency and
$9045.99 (U.S. dollars) towardg in-
warg air passages $21,178.27 and for
outward passages Rs, 1,32,834. As per
terms of appointment the technicians
were provided free furnishegq Type
IV-A Bungalows at the cost of
Rs. 3,601,231 and furnishing at a cost
of approx. Rs. 45000. The proforma
rent of these 7 Bungalows comes to
Rs. 420 p.m. without furnishing. Free
medical facilities were also agdmissible
to these Technicians like Railway
Officers.

One chauffer driven automobile was
placeq at their combined disposal and
chargeg per month for this automobile
facility were Rs. 600 p.m.

Switchmen of Vijaywada Division

8848, SHR1 DINEN BHATTACHA-
RYYA: Will the Minister of RAIL-
WAYS be pleased tg state:

(a) whether the Government has
received any representation from the
Switchmen of Vijayawada Division of
South Central Railway about their
grievances;

(b) what are the grievances; and

(c) what gteps Government propose
to take to ameliorate the grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) A statement ig attached.

(¢} In accordance with Govern-
ment's policy, staff representations
received from any source are given
duc consideration and action is taken.
The demands of all categorieg of staff
are considered and solved through the
various tiers of the Permanent Nego-
tialing Machinery ang the Joint Con-
sultative Machinery.

Statement

1. Bix hours work in Vijayawada-
Gudur Section.
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2, Re-introduction of siXx men link
for better rest.

3. Promotion to the grade of A.S5.Ms,
and ‘C’ Class Guards.

4, Re-fixation of scale in Rs. 200—
500,

5. Upgradating of post by 40 per
cent,

6. Change of designation ag Cabin
ASM, or Block Operator.

7. Periodical Transfers of Switch-
men.

8. Provision of contro] phones in
cabins,

8. Filling up of vacancies.

10. Provision wof Assistance for
manual work,

Inspection of Accounts of Swadeshi
Polytex Limited

8849. SHRI K. LAKKAPPA: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaged to
state:

(a) whether by now the investiga-
tion end inspection of statutory books
and books of accounts have been
completed in respect of the Swadeshi
Polytex Limited, Ghaziabad, Uttar
Pradesh;

(b) if so, the results of such Ins-
pection and investigations;

(¢) whether it is also a fact that

the Management of the company has

not extended it4 cooperation to offi-
cials and concealed important docu-
ments and papers;

{d) whether any application under
pection 408 of Companies Act has
been decided; and

(e) if not, the reasons therefor and
action being initiated against the com~
pany for concealing books, papers and
documents?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
Yes, Sir, An inspection of the books
of account and other records of the
company under section 200A of the:
Companieg Act has been completed
recently. The report is under pre-
paration and has not yet been receiv-

ed.

(¢) No such report has been receiv-.
ed from the officers who have conduc-
ted the inspection.

(d) No, Bir,

(e) (i) The Company Law Board
will consider the application under
section 408 of the Companies Act, 1958
after receipt of the inspection report.

(ii) In view of the position gtated
in answer to part (c), the question of
initiating any action does not arise at
present,

RE. POLICE FIRING IN AGRA
12.00 hrs.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have given notice
of an adjournment motion. There was
a police firing in Agra.... (Interrup-
tions) A procession was taken by
Scheduled Caste persons, shoe makers,
on the occasion of the Jayanti of Dr.
Ambedkar and there wag jndiscrimi-
nate firing resorteq to by the police,
killing three Scheduled Caste persons
and injuring many others. It ig a
serious matter, The Home Minister
may kindly make a statement.

Secondly, about 1500 junior doctors
have gone on total strike and today,
in Delhi, the hospitals have been prac-
tically immobilised. 1 woulg like the
Health Minister to make a gtatement.
(Interruptions)

=t gfaom wlw (i) : worer

AEIE, QT ¥ ot wy dq @ wf
§ o 9 Mt ardte e
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MR. SPEAKER: 1 am considering
the motiong that are before me. They
have come only today. They are be-
ing considered.

SHR] JYOTIRMOY BOSU: I have
‘written to you about seeking your
guidance in the matter of laying of
Papers....

MR, SPEAKER: I am going to look
4nto the matter.

oft o w (f6 7) @ sy o,
oA WEY am 97 agi i gEew
Bxfre &t wirar &, T 0% ¥ wEw W
g ara o7 sy @, e worer & A
H¥e T8 oy o 7

MR. SPEAKER: When the calling

tattention is being considered, please
sit down.
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12.05 hrs.
MATTERS UNDER RULE 377

(i) LIKEXLY WINDING UP OF CENTRAL
FISHERIES CORPORATION LImMITED

SHRI CHITTA BASU (Barasat): I
rise to cal] the attention of the hon.
Minister of Agriculture and Irrigation
under Rulg 377. The Central Fish-
eries Corporation Ltd., a Government
of [ndia Undertaking, js likely to be
wound up. It is reporteq that the
Ministry of Agriculture has go far
recommended for its closure.

The closure of the Corporation will
render its S00 employees jobless.

This would adversely affect the ex-
chequers of many States, namely,
Tamil Nadu, Andhra, Orissa, Uttar
Pradesh, Himachal Pradesh, Gujarat,
Rajasthan for the Central Fisheries
Corporation purchaseg fish from these
Stateg and markets them in other
States, particularly West Bengal, The
Government of West Bengal has also
asked the Government of India not to
wing up thig Corporation.

The Government is understooq to
have prepared a massive programme
for the distribution-cum-production of
essential items of daily uses through
public distribution system. Fish con-
stitutes an essential item for the people
of certain States,

In view of this, may I request the
hon. Minister ty make g statement
saying that the Government propose
to revise its decision already taken.
He js here,

(ii) INDIAN RUPEE RESORTEDLY AT A
DISADVANTAGE COMPARED TO /OUND
STERLING, ESPECTALLY IN AIR FARE

STRUCTURE OF AIR INDIA

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Today the pound
sterling is one of the weak ang un-
stable currencies. Our Government
claims that Indian rupee i a stable
and dependable currency. But jn
many spheres specially in the sphere
of mir fare structure of Air India
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our public sector nationa] carrier,
rupee stands at a grest disadvantage
compareg tg the pound sterling. ln
fact, what one pound sterling can
purchasg from Air India one requires
sbout 3 timeg Indian rupees for the
same,

I wag told that if one pays a price
of air ticket in pound sterling then he
can buy a return ticket from London
to Delhj at about 265 pounds which
works gut a little over Rs. 4000 whilst
when it is paid in Indian rupee it is
over Rs. 1,000. And in case of cer-
tain other airlines it is over 11,000
rupees.

This i wholly against the interests
of the Indian rupee, its prestige and
the couniry's national interest. As a
result of this, our national carrier,
namely, Air India has immensely
helpeg other internationa) airlines in
getling business from Indian passen-
gers. Moreover it has encouraged a
tremendous amount of improper re-
mittance of Indian rupees to foreign
countries, to obtain sterling and dollar
for payment of air fare for Indians liv-
ing abroad.

In many vof the routes Ajr India
often go empty, they indirectly decline
rupee paying passengers (who are
Indians). But many smaller airlines
get their aircraft filleq every time
One thing [ do not understand is.
why Air India cannot afford to do
what certain ather airlines can. They
purchase the ajreraft from the same
source az we do. Many of them pur-
chase fue]l from the same source as we
do. Yet Air India passengers are re-
quired to pay more fare ang parti-
cularly more gq if it is paid in Indian
rupee; it js double or more. 1 draw
the attention of the hon, Minister who
is here. If you want to make a reply,
I shall be grateful.

(iii) Nxeo ror NoMINATION oF Dirfc-
TORg BY GOVERNMENT ON THE BOARD
OF SYNTHETIC AND CHEMICALS LTD.,
BAREILLY
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SHRI SURENDRA BIKRAM (Shah-
jahanpur): With your kind permis--
sion, I raise the following matter
under Rule 377 of urgent public im-.
portance:

In view of large shareholding of
Life Insurance Corporation of India,
Nationalised Banks ang General Insu-
rance and huge Joans by L.I.C.,
1.C.1.C.1. and 1.F.C.I. the Govern-.
ment of India should place two no-
mineeg as Directors on the Board of
gynthetic & Chemicalg Limited, Bareil-.

Synthetics & Chemicals Limited, a
private sector synthetic rubber pro-
ducing industry having its monopoly
in the country is having large share-
holding of Life Insurance Corperation
of India, Nationalised Banks and
General Insurance Companies. LIC,
1.C.1.C.1, and I.F.C.I. haye also
advanced huge amounts ag loang *0
this company. Since the affairs of the
Company gre not free from doubts and
cxcessive extravagance prevails in this
Company which the Company justifies
by increasing the prices of its synthe-
ti¢ rubbers, it js of paramount im-
portance that the Government of India
should take immediate steps to place
at least two nominees on the Board of
this Company to ensure that the Gov-
ernment and about 25,000 ghareholders
get proper returns and unjustified and
harmful wavs of increasing prices of
synthetic rubbers are stopped imme-
diately which costs the rubber con-
suming industry and the public very
much. Also, the prices of synthetie
rubbers be immediately reduced and
a committee to go into prices be ap-
pointed and reasonable prices be fixeg
by the Government and proper con-
trolg on prices be exercised jn the
interest of the people of the country.

IR ST A asr AR | A
T faun § oF sva ) Py a1 AR
g wradt g € 1 & Tw ar § wrg
w2 ¥t wuf w7 ey g0 51
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BuppHer DEMONSTRATORS AT AGRA

on 1st May, 1978
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(v) RerorteDp Lock our at 1.T.I., Nams:

SHR1 DHIRENDRANATH BASU
(Katwa): 1 want to draw the atten-
tion of the hon. Minister of Commu-
nications tg the following matter of
urgent publie importance regarding
lockout of LT.I. Nainj and possible
lockout in other teleptone industries:

The management of Indiapn Tele~
phone Industries at Nuini declared a
lock-out on the 18th ultimg following
labour unrest leading to a lathi-charge
on agitating workers, Two thou-
sand three hundred employees had
been working there, Ag g result of
the decision of the lockout, workmen
of other units of Telephone Industries
have alsp been agitating. This action
may cause serious disturbances and
dislocation of telephone servieces for
want of instruments. A szerious situa.
tion has developeq following unlawfu]
activities by employees there. It is
reported that the management was not
willing to give a patient hearing to
Union leaders about thejr grievances.

May I, therefore, request the Hon'ble
Minister of Communications to look
into the matter without any further
delay and settle the disputes by nego-
tiation so that telephone services are
not disrupted?
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12,18 hrs.
PAPERS LAID ON THE TABLE

AccoUNTs OF ANIMAL WELFARE BOARD,
Mabras FOr 1976-77 aAronc WITH
AvupiT REPORT THEREON

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg
to lay on the Table a copy of the
Certified Accounis (Hindi and Eng-
lish versions) of the Animal Welfare
Board, Madras, for the year 1976-77
and the Audit Report thereon, under
sub-rule (4) of Rule 24 of the Animal
Welfare Board (Administration)
Rules, 1962. [Placed in Library. See
No. LT-2216/78).

NOTIFICATIONS UNDER ESSENTIAL COM-
MODITIES AcT, 1955

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) On
behalf of Shrj Bhanu Pratap Singh,
1 beg to lay on the Table a copy each
of the following Notifications (Hindi
and English wversions) under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955:—

(1) The Sugarcane (Controld
Second Amendment Order, 1978,
published in Nofification No. G.S.R.
197(E) in Gazette of India dated
the 28th March, 1978.

(2) GSR. 199(E) published in
Gazette of India dated the 29th
March, 1978 containing corrigendum
to Notification No. G.S.R. 155(E)
dated the 1st March, 1878

[Placed in Library. See No. LI-
2217/78].

Nerricatrons vwper Customs Acy,
1962 AND UNDER CENTRAL EXCISE
Rures, 1044

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): | beg
to lay on the Table:—

(2) A copy each of the following
Notifleations (Hindi and English
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versions) unaer gection 159 of the
Customs Act, 1962:—

(i) Notification No. 91-Customs
published in Gazette of India
dateg the 1st May, 1978

(i) Nouncation No. 92-Cusioms
published in Gazette of India
dated the 1st May, 1978.

[Placed mm Library. See No. LT-
2218/78].

(2) A cupy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944: —

(i) Notification No. 113-Central
Excise published in Gazette of
India daled the 1st May, 1978.

(ii) Notineation No. 114-Central
Excise published in Gazette of
India dated the 1st May, 1978,

(3) An X¥xplanatory Memoran-
dum (Hindi and English verstons)
in regard to the notifications men-
tioned at (1) and (2) above.
[Placed in Library. See No. LT-
2218/78].

MR. SPEAKER: Now,
Attention. Shri Lakkappa.

Calling

SHRI K. LAKKAPPA (Tumkur):
Before that I would like to draw your
kind aftention to the constitutional
breakdown in Haryana, which matter
I had brought up by way of an Ad-
journment Motion. 0Of course you
have rejected it, but since the Prime
Minister iz sitling bhere, with your
permission I would request the Prime
Minister to maxe a statement because
there is a serious crisis going on in
Haryana. There ic absolutely no
Government In Haryana and there
will be a break-down of the consti-
tutional machinery. The Chief Minls-
ter has also met the Governor....

MR. SPEAKER; Now let us come
to the Calling Attention.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Dezision or DecHi Mk SCHEME TG
INCREASE THE PRICE OF TONNED MILK
AND DOUBLE-TONNED MILK,

SHR] K, LAKKAPPA (Tumkur):
I call the attention of the Minister of
Agriculture and Irrigation to the fol-
lowing matter of urgent public im-
portance and request that he may
make a sta'ement thereon:—

“The reported decision of the
Delhi Milk Scheme to increase from
2nd May, 1878 the price of tonned
milk from 65 paise to 90 paise per
half litre and in the case of double-
tonned milk from 35 paise to 45 paise
per half litre”.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH HARNALA): The
Delhi Milk Scheme (D.M.S.) was
established as a deparimental under-
taking of the Government gf India
in November. 1859 to supply Whole-
some milk {0 consumers at reasonahle
prices and at the same time ensure ®
reasonable refurn to the rural milk
producers. The Scheme was intend-
ed to run on a “no profit no loss”
basis. The initials capacity of the
Central Dairy was 2.55 lakh litres
of milk per day which hag since been
expanded to 3.75 lakhg litres of liquid
milk/day and 0°60 lakh litres of milk/
dav for production of dairy products.
The capital investment in the scheme
ag on 31-3-1877 was Rs. 426.41 lakhs,
The annua] turn over for the yearl
1976-77 was RS. 1841 lakhs,

Since its jnception in 1958, the DMS
has been running at & loss (except
during 1969-70 and 1970-71) as indi-
cated below:

Year Loss Profit
(Rs in
lakhs)
o506t . 502

96162 . i 416
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Loss .
Year (Ra. in Profit
Lakhs)
igbaby . . 1064
1963-6¢ . . 2309
1964-65 . f 9777
196566 . . 39 21

1966-67 . . 1466
1967-68 . . 146- 71

196060 . . 76 42

1g6g-70 g 7334

1970-71 . . 1123

197172 . . 66 g2

197273 . - 83-Ag

197374 « . 22150

197475 . . 4¢3

197576 576+ 78 (Under

w @ certifi-

1976-77 699- 45 cation
cstima-
ted )

2403 45 lakhs

The loss for the current year (1877~
78) has been estimated to be Rs, 808.60
Sakhs.

The selling price of D.M.S. both toned
Milk apnd double toned milk has been
Trevised from time to time. The last
revision took place on 5-11-73 when
the selling price of tonned milk was
fixed at Re. 1.30 and double toned milk
at Rs. 0.70 per litre,

Since 1973, there have been increase
in the raw materials such as milk,
skimmed milk powder and butter ojl.
Indeed, the cost of raw materials alone
accounts for about 81 per cent pf the
total cost of production. Additionally,
there has been escalation in the prices
of petroleum products since 1873 which
has also contributed to substantial in-
creases in the cost of processing and
distribution of milk by the DM.S.

866—LS5—10
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Due to upward revision of salaries ang
wages of employees, based on the Pay
Commission's recommendations, there
have been further increases in the cost
of production.

The sele price of toneg milk in large
cities of Baroda, Calcutta and Madras
ranges from Rs. 1.80 to Rs. 1.90 per
litre and double toned milk from Rs.
1.26 to Rs. 1.42 per litre.

In order, therefore, to enable the
Delhi Milk Scheme to run on a ‘no
profit no loss' basis, it has become
necessary to revise the sale prices of
milk as follows w.ef 2nd May, 1978: —

(1} Toned milk Rs, 1.80 per lilre

(2) Double Tonned milk Rs. 0.80
per litre.

SHR] K. LAKKAPPA: Mr. Spea-
ker, Sir, I have gone through the
Minister’s statement wery carefully.
The performance of the Dethi Milk
Scheme during the last one year, i.e.
1877-18, when its losses are estimated
about Rs. B crores, indicates how it
has been functioning and how effl-
ciently, the Ministry controlling it
has been doing its job. This jg the
performance of the DMS during the
last one year under the present Gov-
ernment.

Certain figures have been given by
the hon. Minister, and he has given
the losses and profits made by DMS
right from the year 1959 when it was
established. He has stated that the
DMS, with the same set-up and the
same organization made profit to the
tune of Rs. 73.34 Jakhs and Rs, 11.23
lakhg in the years 1968-70 and
1870-71. He has, however, not given
out reasons for such profits. The
reasons for losges having gone up in
the various years have also not been
given by him ip his statement. The
estimated loss of Rs. 8 crores in the
year 1977-78 creates an impression
that DMS js not working properly
and in the Interest of the consumers
and this country.
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The rise in the price of DMS milk
hag been resented by the various
organizations and recently, the Delhi
Corporation has also passed u resolu-
tion protesting against this rise. There
has been scarcity of milk and mal-
disfribution of milk has been noticed
for g long time. The pilferage
system has also been operating in
connivance with the DMS workers,
The so-called experi, Dr. Kurien, who
headed the Indian Dairy Corporation,
wantgs to bring parity and uniformity
in the rates for DMS and IDC milk,
The consumer who is already hard-
hit with the rising prices will have
o pay more for DMS milk. For the
benefit of the hon. Members, I would
like to tell them that the pet theory
of Dr. Kurian is: uniform rates for
DMS and IDC milk which, according
1o him, will eliminate the malprac-
tices in the DMS milk supply. The
DMS procures the milk, which it
supplies as toned and doubled-toned
milk, through the cooperatives and
sometimes from the individuals, The
consumers are not paying the prices
according to the amount paid for the
milk by DMS. They are playing in
the hands of the milk suppliers. In
addition to that, the distribution of
huge quantity of milk powder and
other products is not being done pro-
wnerly. The administration is in a
dilapidated condition.

MR. SPEAKER: This is not a
debate; please come to the question,

SHRI K. LAKKAPPA: He must
take notice of all there things and
why losses are accummulating. He
has not glven out any reasons....

MR SPEAKER: Thig is merely
calilng attention and you can make
preliminary remarks,

SHRI K. LAKKAPPA. The or-
ganisers are looling money and there
are g lot of corrupt practices in the
DMS.

MR. SPEAKER: This is not a
debate.
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SHRI K. LAKKAPPA: Even nutri-
tious milk to babies is not supplied
and, therefore how can the consumer
be asked tp pay more? You are agk-
ing him to pay more because of your
maladministration and corrupt
practices prevailing in this organiza-
tion? Even the transport cost has
not been analysed in a proper manner
and even the pilferages have not
been set right by the Ministry. Even
the total losses have been ghown pur-
posefully and added on to the losses,
Therefore, the entire organizational
sel-up, administration and planning
ang everything is faulty. These are
ihe reasons. 1 want to know whether
the Minister will set right the whole
thing, streamline the organization and
see that the organization is run on a
no-profit-no Joss basis. The con-
sumers are prolesting and this is a
very serious maiter and the middle-
class and the poor people are not able
to get milk at reasonable prices. If
you go on increasing the price by 10
paise, 20 paise and 30 paise, it will
only impose an additional burden on
the middie-class and the poor people
and they wil] not be able to feed
their children.

This is the alarming situation, I
would like {0 know whether the
Minister knows where the bottlenecks
are, where the mal-administration
exists, where the corrupt practices
are and whether the Ministry will
plug the leakages and sel right the
whole administration instead of tak-
ing such harsh measures as raising
the prices.

I am also asking a pertinent ques-
tion. How is it that the same DMS
was able to earn profits in the years
1869-70 and 1970-71? I woulgd like to
know what are the steps this govern-
ment iy going to rake and see that
this kind of raising of prices of milk
which means hardship to the cone
sumers is not resorted to. Will the
Minister kindly consider and re-
organize the whole thing and streams-
line the administration to meet the
needs of the consumers ang see that
the decision of raising the prices is
shelved?
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SHRI SURJIT SINGH BARNALA:
1 have given the figures of some of
these years to ghow how the DMS
has been functioning. Ag I have
stated, in 1871-72 the loss was Hs. 86
lakhs but within a ghort period of 6
years that is from 1871—77, it went
upto Rs. 7 crores—from Rs. 66 lakhs
to Rs. 7 crores and it was due to their
administration and we inherited a
wvery poor state of things in DMS and
we are trying to improve it.

He askeg how in 1969-70 there was
some profit and again in 1970-71
there were profits, That was because
the prices of milk had been raised.
On 22-2-89 the price of standardized
milk as also cow's milk was raised
from Rs. 1.04 to Rs. 1,16 and the toned
milk from Re. 074 to Rs. 0.84. There-
fore, there was a rise of 10—12 paise
‘in the prices of milk. Again a price-
rise {ook place in 1973, when the
price of toned milk wag raised from
84 paise to Rs. 1.30 which is continu-
ing till to-day. That is the position.

SHRI K. LAKKAPPA: He has not
answered a1l my questions.

MR. SPEAKER: Are you going to
look into the mal-administration
‘there?

SHRI SURJIT SINGH BARNALA:
“Yes, Sir, in a big way. We are going
1o improve the conditions in DMS.
T am sure we wil] be able to do it.

SHRI K. LAKKAPPA: He should
<onvince the House how he can do it.
Should he not be responsible to this
House? He must take the Parliament
in & very serious manner. He is
responsible to this House. What is
the uge of bringing this call attention
motion? He has not explained pro-

perly.

MR. SPEAKER: He has said, ‘We
are going to take steps to streamline
it

SHR] K. LAKKAPPA: How?
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MR. SPEAKER: He cannot give
you all the detaily to-day.

SHRI K. LAKKAPPA. Thigz ghows
that he is inefficient.

*} WS W gATH oA (FrerTeTE ) :
werer wgved, faest g A we-
=17, wpmaagEar, dar 5 g
gifar sgram g &+ faelt
TH AT F At § 9w ¥ ag e
oY o { HEE H oAt avT ave fag o
affd TaF Frwow Ft gurE & fag
it @ 1€ 39 %0 g IIHT War
¢ EE AT § A gzA] gf aw
sy g F FT AT Ay AT gARY
e § fag ol ar w1 2w s
T wem Wy 1 vew v 4 ¥
FT 9 17 §, g9 & feqt 97 W 9x
7w F Featé w1 7 g, o feny
FAST FTU W T ¥ AT ET
TIT IEET FT AIAAT & T o
g7 ot fgar &7 S a@ dw v
wyrfe w7 F THT w20 € forer miT ae
wamaTT AT g AT @ 1 TAE AT
wdr g € e sa% 618 FY awfey
frIg #T9 FTIGTE | AT AT
A ox A gF T g Owg fTeet
T ATHAT §T FEAFTIEH BT AEE |

et g gAr ¥ AEEE
qALATE 77 FFI AFAT W ZC £ )
Tw I & AT &7 foar o 0 OF
Ty &M NS TR 9T &
w1 7g & fomat #1 wrawrear ad
% =i 0F B2 § % F fag s
& a1 wgAT w9 w12 a7 o fipdt At
HIT Y 71 dqraewE ST AR faea
ar a1 77 wAT wagng & fewfor &
WT AT IIA GLALAS | AT AT H
A feeeft g0 drorar & @Y 5o 4% wfy
T am gy § 3aw 2 W dfve
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[ wwe wrw o i)

«ff T dzer & 1 TEE oz feesh
W QoA 7oA e Feret R off Wi
A & ar W @97 9% § 9
Ig TN fo§ me F T @ A
w1 wrawEar g, 9T B WA
aff sif ) A I gw & T
T FT TH FTRTT A FA ATHTIO FY
WA 0T W ATHT %1 AT g7 faar
g

freeft aowre 7 w1 W o TG
¥ ¥ gl H gadr agd Al A
oY | a7 TP T F FHY AT AP
# g frr @ 1 ow amarw
Y T } fr wrrgrw =feEt & oF
afeare # wre aas gu o 0 9w 0
% o wfa feq O ag T § 1 g
ofn ow =3 § frw wr € F
W wgew, oF § 77 9T f an
sfe are wfafowr g4 ) =7 oA
efmy o & 7 mr wowrr ol
g ¥ g A wgd Al sdafet
g7 we 37 wfafom o #r v w3
qrpft 7 g S gA wfamr gaw §
T guE & aTgT WX wmewt § @
o od 2 ¥ fe wmawaw awqet
* qe frony & an fror o @ E gl
W 3 & gt ¥ gfa w7 we Al
wT IEHET W G €|

wTwT w1 g wg & o owedd H
afg vofag ¥ wf § fv foeeft 3 oo
T e 4 fow wET § FoWTEA
ot Wy g wdt g, W g A
¥ Y froeht wEe § WY A wiw
=Y w61 oftrs &1 IW WP R E R
TR fea oo

Fo U g veg d 1 qg W
Gt ey 7@t & Fr o wgd qaaw W
%7 ¥ | FUT TN AP KT TOETT AT

MAY 3, 1978

of Mitk by DMS. (CA) 296

¥ e aff T it § 7 et
W gy v v §
feeeft gow gvory g g & vy Wy
o &1 wa< g war ww § fs W
I qr grg | R TR
gt fir < 3ot oft w9d qu W oy
&1 w9q & agy ATk w9y g W

fre

¥ Wl ®1 U4 T 9T 7T I 2
gl ¥ v Jmradt Y B amgaT g 6
WU TH agtady 1 anfra 7@y ferar mar
ar Ay ¥ feesht & oWl ¥ fm @
£ 3 7w war @ & frv o 31 9 wrRe
g e T ¥ fag feafa w1 v
g Afe @1 oo 1 WO @uw
% 4 wwn & 6 aomT w s v
2 1 ot gE & AT ot aEl & firag
g agrlr ar @ ¥ 1 wnfa adw
T &g W | ATET & WY
Wiw &, wqwr qgaq & ferg 2 % gaT
wre 1 9= & fav gaomy s 2, |00F
# mw fosmmwi s o Wi
IOFT A9 FB @9 |, T I WE &
fay &are 7

s oo g wonen : foelt &
arw woar ®1% firew  @® T 0
feeelt ¥ qu amge g & www §,
¥® TR9 3, T& IUT 540 ¥, T
ghamm & Wik dam wifg & s & 0
AL ¥ o qw e § A1 == wivs
gt ¢ o feeh F fpgmm &
Tx wgd ¥ wear 3w frw @ oww o
aoxf ¥ mwTwTa 2%9r ot W
#ETy | nEw ¥ 1 %wT sod¥
wawar § Lo 03y ww & aRn
qu faell & farwr qqrar 1 g wfemmew
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we & fear wr v T . 9B wOT Y
AR T

We have to purchase miillk from the
growers who live in the country-side
of Rajasthan, Punjab, Haryana, etc,

TR AW &gy favar &
fo @y wrar ¥ 1 feeml A agt
rodvay Red wewagR A
gt W Wy war & gy senr
e

it T faemiw arwam (grofige) -
fofy fix ¥ em T & a1 W 7@
T A A et e
#tfr &Y v &) v FEA ¥ w00 UM
wwrge aifgar & w€ T w7 @1 fw
FEE F arwd falt woend o &
T foRm §1 AY WK FE 0w
WY 9T gue w2 WX I 07 JiET AT
#ifx & afx wee M@ FT T F
wror fore wrw &1 9 wra & WA F A
T TEA AT § FATIT AT AL AT
qE¥ A UF WL F S OF wTAT w}r
FX ¥ 51T w7 77 ¥ w1y Wy w94 §,
I & v g wiew 74 | aeTd
FHaTfEl ¥ a=rw § ot a9 faar
w1 § f "t g F arw ar A
Yareire sfawa 737 fadt § a7 fis gt
sy wd # arf whowa &7 @ afz
& &1 <A I o AW I ZUT & AT
X WEW g AT | T TF T I
wre} i & T O Ay AKT a7 A%
o WY gifae 44 g, a9 a5 W
SITT FHRATICHT &7 T/T FFTT F, T &
fafar =€ 1 "y Ig faaar s=r
FH T 9% 79 WqOT g1 Al /T 47
qedf ¥ wamws g g T
ot o

# 21 1K FEAT TEATE | AT

AT AT AFY & O TE GAT FAT 4T |
Qe gW 9§ I NEW AT §, q @
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wrA &y §, e o figy & wvw w0y
& ¥fr o srarafors g frr ara ¥
AT ST T § T Ay v ww § o
FEET AAT 0 BYaT & for ardr Fresly
st & § qwEl ¥ aforr 8
T & | X wred oweY e ay &
X B B TZAT 97T ) I & AIOTH Y
it weafeat § W & frasr wew
&A%Y waard # 3 f2T e da¥ Wy
fareft o fir firet ¥ & ow Q) Fawi
% 7Y g gl # age wfas qrar ¥
a7t firsty fear o W% 37 3w Y wt
< foray v A, TOE Y afierdy ¥
a1 &% fear 737 91, FI g7 qTX A
aferdt #, seqrgdy &, Ry arfe
¥ wlai o 18 3w fZa7 mar @) 9w
&t W g g W o @ asy £
wer & for € 7 g &, W o et
¥ faerer o ot &1 faaeY g1 Ay
I wgy & 78 ;MU I ¥ qATAT
T g gAT &1 IAF qrASE o e
qrfy fart fear srrg @ & angar g fs
Y wqrar wag} feafr oo 2w o
A0 Tf gy anat & 1 Ty vyrar Feaar
®Y a1 AG &7 TFAT & I gAA @AY
* fad SrF @7 7§ fawe &0 w9
uragr d AfFTERam A A sy w7
ardr Afar fr il & qg O
s

gy ara a8 e 9 2y 93 § o
At FT & AEEY @, g gy &
7o Fifgar ¥ w7 a1 % fgrgeary &
@7 g 9 9T A TR wT §
e W WY ga AET Fo froAdt ?
w7 Re 491 R E AW A aa ATy,
FT THodTFo TL WIET NI FHAT & &Y
g® @t oy faena &, w4t qE W
i w1 wr Tfga, AfnT ga e AT Y
faasr g4 w1 wEEHaT 954t &, A §
AT ST g e wam wda 31 AT oy
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oA fe mii ). . . (sw—wwr)
Mgk fgwnx daifE
Ty wiw W F g Adw A gwn )
afad & s wrge g e ot mla
W § wg S WY o W 9T &R JEE
fud worre & A0 dpmr &7

7t ara 7g & i ot Froumonme
® SuraT # &7 gY A § 9 I
freat aet @ awwre &1 7 W i
g fear amar § gaw feaar B=
forar srar 3 7

it oo g weamen : 36 frodr
el ¥ g9 ¥ v 93 §, afeq el ¥
oY gu faar 91 w@ro&r, 1973 ¥ W
W AT A AFLFY A 1 Fo 30 9
foex, a7 & aft o <9 W1 @ ¥
¥feT qu & 9 7 7§, § T g
1973 ¥ T fuss, T=9 g = FW
oY oY 7g 129 %o §f, WIH 1977 ¥
186 IT 185 To g W& | gElwy
qUHET TR § T §
45 per cent increase over 1073. Simi-
larly, the price of one tonne of SMP
was Rs. 8,300 in 1073; in 1077 it was
Rs, 12,780
fogsr waaw ag 2 fF 50 9vde S°H
ot afz 71 ™ @A e e,
¥ g9 H WX qHouHoqTe Fitg ¥
£t 7 &, 9T IAE qEEE A S W™
aqTaT T @ 7E §9 g S ;¢

I uT Fgr fr o q@w & e
fermrt far ot ATt &Y o) Sifowr @
¢ fr dfw w2 & gu dor og, T §
ot Wi 7 & ot | e 39 qrw Ay
wr fasmmar & &Y o ot Qe e
wifew & vt a1 wreht @ gw AR
woT W & fqy darc &
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it wfrens aot (7qT) : weer
#t, ¥o e wiw wme 3 pant
wrgafen anft & og ware ovn @
few 2w o g wlEr W @ W
o gy a7 ST AT § IwHr fraAr
qar faear &1, . . (vowgm)

WA W . WTIET qiEE W1
T wr &7

st wmatow wordt &t g
TR T oF a8 97 fE S 1l qwr
ey afeant § A & wAT I AT A
e =g gN arfF I @wr &}
7 T YN T T g9 femy wmom ?
TAFT 18 SET™ AFY AT

st geoiie g women ;S STE
Ay forg &Y @ 3y o & fadr &
waw e 90 9 wfy faez 2

MR. SPEAKER: You are speaking
about the cost aspect; they ure speak-
ing about the effect on the poor man.

SHRI SURJIT SINGH BARNALA:
The double toned milk prices have
been increased by 20 paise only and
the toned milk prices have been in-
creased by 50 paise. It was probably
beceuse the double toned milk goes
to the poor people. The prices that
we buy at I have slready mentioned.
The price of raw milk now is Rs. 185
per quintal from UP. with 35 paise
per litre overheed charges, (Infer-
ruptions).

MR. SPEAKER: 1 go not know
why everybody raises a debate on
this?

SHRI SURJIT SINGH BARNALA:
From Rajasthan, we get it at Rs. 175
per quintal and the transportation
cost works out to Rs. 17.0. The over-
head charges comeg to about 42 per
cent,

{Interruptions)



301 Incrase in price VAISAKHA 12, 1900 (SARA)

SHRI AMRIT NAHATA (Pali): The
milk that they buy at Rs. 1.85 per
litre has got 4 per cent fat content.
They are selling this very milk at
Rs, 3.0 per litre.

SHRI KANWAR LAL GUPTA
(Delhi Sader): What iz the fat con-
tent in the milk that you supply fo
the people?

MR. SPEAKER: You kindly fol-
low the rule. This is a Calling
Attention. How do you come into
‘fll:e picture? 1 cannot understand

is,

(Interruptions)

ot vn faee qremw © qeww
ugizw, §1 99 w7 sA AE) wm
21 (swmara)

MR. SPEAKER: He has given the
cost aspect. He has said that he is
going to look into the matter.

t T e gurdt (JweEr)
WerE WEIEY, 9® Ug 7@ 25 4% &7
fomar a1, a1 99 guw SUH 2EW We
T 70 gz $Z 91| w9 wg 35 &
&1 91, 47 I ARG TEE 2 $T FT
40 THz BT 9T | 77 TF 45 X w97,
at ®z 30 T, 53 ¥ AW AN W
dz 10 gode W7 ww wafr 65 T
¥ T ¥ ot oud dew de w6 v
%z &1 & ag o W § B ag o
qIT AT WA ITAT §, IAET HATH
Figh ot & | & AT &R 9% FEHT gar
g fr ag foeeht frow @t froeht
ORTL & gt A1 AT T gk 4
e zm & a1t & v guw O oW
wt w oY, ofe wedt #F ot SER
ot Tt g—av @ w0 25 9§ At
Ffg v dt 1k §, wrafw ogw faw 5, 10
& o afz & amEr 4

I

D?J’Jg‘“fc?) s

S ATHI W ¥ & aw gt &,
& wy &or femral WY frwar wifg,
ot wRferd W are &+ e wTer
IAwT wies 2w T T & e
Hawda @ ¥ fr femrr w84 OF
WYT 1. 30 W7 fadr wry &, afew I
TY 1. 30 ®q¥ ¥ ;AT war &, A
Tt W% qrSe fAar &7 9 g7 T
ATAT R, AX 2. 60 TA F Fq7 ATAT |
B WY wiE & e @ g o qw
wTay arar &, SuE e faemar s

&

g9 T% aTT SHoUHoURs ¥ 2|Y
& fory &) @i % weiEt ¥ g
X A TvaT syE A 41 ) sfgwriar
A 2w w5 @ TR R @
fF g =l & arm ot 78 501
&) 1T 7 FHETEl 7 gH awm fF
7 Wt w gy wmar g, arfE wgi
st o MEar gt &, ar fasmn
wTar &, ¥ 409 ATgX A GF 4% | qAY
T TRAT WiW FUL | qg W HET
et w3, A FrAw o weE
arfee | T At #ma aodT &,
get fprra & framai &1 of sameT e
faemr ifge, o7 f& waehy awwa &)

gt & qu forar s 3, gt & qu
e Fwd § ag s s @, F
wrer g9l 9FA &1 TEET SrEer
et qrert odr et & A faw
g1 & 1 fow qremare o wamar e frar
o T | W OE 3N W w9 & amr
wTY, A W @ TENT G T G
AT 9 AV BT qW TATE T wwdr
2, FIoT T A AT AGT Z0
T 5t oY W AT ¥ @ § Sewr
sfuw siw wowT frami 1 o) feg
foer o% & a ¥ o w1 s
T @Y7
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MR. SPEAKER. You pow know
the feelings of the House; would you
not like to reconsider the matter?

SHRI SURJIT SINGH BARNALA:
No, Sir; 1 have very clearly stated
that formerly we were purchasing
milk with fat content of 26 per cent
and 24 per cent. [ do not have eny
milk with 24 per cent fat content; we
are getting now milk with 6.5 per
cent fat content from various States
and cow's milk is only 4.2 per cent
fat content. About the working of
the DMS. I am saying that I am
looking into that, taking personal
interest and trying to find out the
problems, wherever they ure....(In.
terruptions) They were losing Rs. 7
crores per year; we have inherited it
from them and we are trying to
improve the position. ... (Interrup-
tions)

SHRI VASANT SATHE (Akola):
At least during summer, step ice
cream, khoya, mithai, etc. At least
do thig in summer. Why dont they
do it?.... (Interruptions)

MR. SPEAKER: This i3 not a
debate, Now, statement by the
Minister.

SHR! KANWAR LAL GUPTA: It
ig a matter of exceptional importanoce.

MR, SPEAKER: We have taken
up the other business now The hon.
Minister.

STATEMENT RE. CORRECTION OF
CERTAIN INFORMATION GIVEN
BY THE MINISTER OF AGRICUL-
TURE AND IRRIGATION ON 25TH
APRIL, 1978

12.50 hrs.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): In
reply to a Question by Shri Vasant
Sathe, M.P., during the discussions
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on Demands for Grants of the
Ministry of Agriculture and Irriga-
tion on the 25th April, 1978, I had
mentioned that

“For M. Sc, Agriculture classes
only & groduate who has done B, 5e.
Agriculture is eligible; nobody
else can go in for that. Similarly,
for Ph. D. in Agriculture only
those who have done M .Sc in
Agriculture can apply”.

After ascertaining the facts, I regret
to say that the correct position is
slightly different. 1 have, therefore,
to clarify that for M, Sc. in Agricul-
ture (Agronomy, Horticulture and
Agricultural Extension) only B. Sec.
(Agriculture) graduates are admit-
ted at IARI. In other disciplines,
non-agricultural  graduates from
cognate branches of Natural and
Social Sciences are eligible, though
in practice most of the students
admitted are agricultural graduates
For Ph. D. the actual intake of nom-
agricultural graduates is even smaller.
The question of restricting the eligi-
bility to agricultural graduates Yor
admission to M., Sc. and Ph. D. at
IAR] is under consideration of the
ICAR.

SHRI KANWAR LAL GUPTA:
(Delhi Sadar): On a point of order.
My submission is that we are elected
by four lakhs of people.

MR. SPEAKER: What is the point
of order.

SHRI KARWAR LAL GUPTA
Unless you allow us to air the feel-
ingslot the people There.... (Inter—
ruptions) I know the rules.

MR. SPEAKER: You have to follow
the rules.

SHRI KARWAR LAL GUPTA
377 is there. You can permit me to
air the feeling of the people on that
matter. ... (Interruptions) Why have
I been elected here, it I am not al-
lowed to speak?
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MR, SPEAKER: You know the
aules. Under the rules only those
whose names appear can speak.

SHRlI KANWAR LAL GUPTA:
You should permit me to speak. It
i3 s gerious matter,

(Interruptiong) **

MR. SPEAKER: Don't record. We
:shall now take up legislative busi-
neas.

12,55 hrs

ELECTRICITY (SUFPLY)
AMENDMENT BILL

THE MINISTER OF ENERGY
(SHR1 P. RAMACHANDRAN): Sir, I
beg to move:

“That the Bill further to amend
the Electricity (Supply) Act 1948
be taken into consideration.”

Hon. Membera are aware of the
power development programme in
the country for the next five years
during which an installed capacity
of 18,500 MW is proposed to be add-
ed. This will be almost two-thirds
ot the total capacity available today.
Naturally, the challenge to the insti-
tutiong responsible for executing the
programme is enormous. The power
sector alone will account for utilis-
ing as much as 23 per cent of the
1otal public sector outlay in the next
five years, For an investmeng of this
magnitude, hon, Members will ap-
preciate that the State Electricity
Boards will have to be fully geared up
as they are the main instruments for
generation as well as distribution of
power in the country., The Bill
‘which is before this House for consi-
deration envisages the improverent
which we propose to bring about in
the financial working of the State
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Hllectricity Boards. The Electricity
(Supply) Act, 1048 which ias now
sought to be amended prescribes the
broad structure of the electricity
industry and particularly of the Stats
Electricity Boards.

This Act has provideg the frame-
work for the growth of the electri-
city industry since 1848 and no major
amendments had taken place till 1976
when the amendments introduced
and enacted at that time defined the

role of the Central Electricity
Authority and gave it additional
respongbilities.

The amendments of 1978, however,
did not make any changes in the fim-
ancia] provisions governing the gtruc-
ture of the State Electricity Boards,
the norms for their financial work=-
ing. or with the manner in which they
would prepare and furnish their ae-
counts.

The capital investment by the State
Electricity Board is made available
to them today entirely in the form of
loans, a part from what they are
themselves able to generate from their
interna] resources. The bulk of the
loans again has been made available
by the State Governments though, in
recent years, the Boards have been
able tg obtain significant financial
support from lending institutions such
as, the Life Insurance Corporation of
India. the Rural Electrification Cor-
poration, and also by loans from na-
tionalised banks through ppen mar-
ket borrowings. The International
Development Association—an affiliate
of the Work Bank—is also financing
power projects both on the transmis.
sion and on the generation side. In
the last two years, the International
Development Assoclation has been
comcentrating on flnancing large pit-
head thermal power stations to be in-
stalled by the National Thermal
Power Corporation. But the State
Electricity Boards have also received
substantia] assistance from the Inter-

**Not recorded.
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national Development Association for
their transmission programmes. The
jending institutions who will continue
to finance much of the investments in
the next few years, would be anxious
% ensure that the State Electricity
Boards earn adequate returns and
work with a degree of financial viabi-
lity which will strengthen the confi-
dence in these Boards for discharge-
ing thelr undoubtedly major respon-
sibility.

Under the Electricity (Supply) Act,
1948 the State Electricity Boards are
autonomous organisations, but are
subjected to pulicy guidelines given
by the State Governments. The
Chairmen and the Members of the
Boards are appointed by the State
Governments. The State Electricity
Bourds are required at preseni to
function in the most efficient and eco-
nomical manner with particular refer-
ence to those areas which are not,
for the time being. supplied or ade-
qQuately supplied with electricity. But
there are np positive directions as to
how the Boards should accomplish
this, and the Boards have functioned
in the past in an unequal manner de-
pending on the State Government or
lending institutions to meet their en-
tire requirements for capital invest-
ment. A Committee had gone into the
question of what should be an ade-
_quate return on the capital base al-
most 14 years ago and had recom-
mended a returm of 8-1/2 per cent at
that time keeping in view the interest
rates and the requirements of profit
relevant for the power programme
prevalent then.

MR SPEAKER: Are you likely to
take some more time?

SHRI P. RAMACHANDRAN: 1 will
taks another ten minutes,

MR. SPEAKER:
comtinue after lunch.

13.00 hre.

The Lok Sabha adjourned jor Lunch
till Fourteen of the Clock.

You may please
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The Lok Sabha re-qssembled after
Lunch at Ten Minutes past Fourtden
of the Clock,

[SHRIMATI PARVATHI KRIEHNAN in the
Chair)

ELECTRICITY (SUPPLY) AMEND-
MENT BILL—Contd.

MR. CHAIRMAN: The hon. Minis-
ter wil] continue his speech,

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): I was-
referring to the interest liability.
Even this return is not being achiev-
ed by the majority of the State Elec-
tricity Boards to-day due to geveral
factors, not the least of which is the
fact that enormous interest liability
on loans made available by the State
Governments places a contingent lia-
bility of interest on the Boards' fin-
ancial working, which the Boards are
unable to meet from their resources
and which prevent them from gene.
ratinig adeguate surpluses. The accu-
mulated contingent liability towards
interest on loans advanced by the
State Governmentg has increased from
Rs. 54 crores in 1972-73 to over Rs,
500 crores at the end of 1975-76.

Keeping in view the need for the
Boardg to have a component of share
capita] in their financial structure and
to enable State Govermments to parti-
cipate in this share capital, and also
tp ensure that the State Electricity
Boards are motivated to operate in a
manner which will lead to generation
of some surplus, the finaneial provi-
siong of the Electricity (Supply) Act,
1948 have been examined and amend-
ments have been proposed after full
consultation with the State Govern-
ments, -

One of the major amendments being
suggested ig that the State Electricity
Board; can have equity participation
in their capital structure. To-day the
position is that much of the loans
which are made available by the State
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Qovernments to the State Electricity
‘Boards are loans in perpetuity and
are not envisaged for being re-paid.
The amendments, therefore, seek to
enable the State Governmenty to par-
ticipate in the equity structure by
provision of share capital and also by
conversion of existing loans into share
capital. While this is not a manda-
tory provision, it providegs an oppor
tunity to the State Governments to
participate in the equity structure of
the State Elecricity Boards, and if
availed of, would reduce the interest
liability of the Boards to a consider-
able extent and enable them to give
a much better picture of financial per-
formance. We expect that many of
the State Governments would take
advantage of this provision In the
Act to participate in the share capital
of State Electricity Boards.

At present, the Electricity (Supply)
Act provides that the Board shall not
carry on its operations at a Joss dnd
shal]l adjust its charges accordingly,
from time to time. This stipulation
alone hag not been a sufficient maoti-
wation to the Boards tg generate sur-
pluses from their internal resources
to meet any part{ of their investment
requirements, By an amendment pro-
posed in the Act, a positive direction
is being given that the State Electri-
city Boards shall carry on their ope-
rations and adjust their tariffy in a
manner that the total revenue would,
after meeting all expenses appropri-
ately chargeable to revenue including
operation, maintenance and mandge-
ment expenses, depreciation. interest
payable on loans, debentures and
bonds, would leave a surplus, This
surplug would be determined by the
State Government from time to time.
It ig also envisaged that in precrib-
Eng thig surplus, the State Govern-
ments would have due regard to the
fact that a reasonable sum be contri-
buted towards the cost of capital
works, If such a huge investment
programme is envisaged for power de-
wvelopment through the State Electri-
city Boards, which are intended to be
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commercial organizations and to func-
tion according to soumd financial prin-
ciples, it i3z but necesgsary that there
is some motivation that a part of the
Boards is 1o generate internal resour-
ces for financing part of the invest-
ment needs of the power seclor,

Another important amendment
which is being introduced is in re-
gard to the method of calculating de-
preciation, as prescribed in the Act.
The present Act provides that the an.
nua] contribution to the depreciation
reserve should be such that at the end
of the expected life of the plant, the
total amount set aside is equivalent
to B0 per cent of the original cost of
the msset, assuming g salvage value of
the retired equipment to be 10 per
cent, Depreciation is an important
component of the intermal resources
of the Board, and some flexibility in
the manner of calculating deprecia-
tion wil] enable the Boards to gene-
rate further internal resources. At
present any change in the method of
celeculating depreciation requires an
amendment of the Act. We have,
therefore. proposed in the amend.
ment before you that the amount te
ba provided each year for deprecla
tion shal]l be in accordance with sucl
principles as the Central Government
may, after consultation with the Cen-
tral Electricity Authority, notify from
time to time. Tt is envisaged that the
principles of depreciation will be
evolved and notifled, which will be
relevant to the financial obligations
and structure of the Boards at pre-
sent, keeping in view their assets as
well as liabilities.

Some amendments are also being
made jn the Sixth Schedule of the
Act, which deals with the financial
principles to be followed by private
licensees. Here it is proposed to am-
end the provisions relating to depre-
ciation available for private licensees
to bring them on par with what is
being proposed for the State Electri-
city Boards, There is also g provision
in the Sixth Schedule for licensees to
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have a development reserve. to which
«can be appropriated each year a sum
equal to the amount of income tax
and super tax on the amount of de-
‘velopment rebate to which a licensee
i entitled under the Income-tax Act.
With amendments having been made
as & result of the Finance Act of 1976
in respect of devélopment rebate, it
has become necessary to amend the
provisions of the Sixth Schedule to
-allow the licensees the benefit of the
tax rebate they were enjoying earlier
before the Finance Act of 1976 was
enacted. Therefore, provision is being
made for permitting a licensee tp ap-
‘propriate a sum equal to the tax sav-
ing on the amount of investment al-
lowance, instead of development re-
bate which does not exist today under
the Income-tax provisions.

It is evident that any resources that
are to be raised by the State Electri-
city Boards will depend on their effi-
cient management, economy of work-
ing and on the cost of generating and
distributing power. These would all
be reflected in the tariff, and a ratio-
nalisation of the tariff structure. keep-
ing in view the guidelines for effici-
ent performance as well as financial
viability, would become necessary.
“This question has also been discussed
by me with the State ‘Chief Ministers
and Power Ministers 'in a conference
early this year,

The financial working of the Cen-
“tral generation companies too would
be subject to the same scrutiny and
standards as we are proposing for the
State Electricity Boards. These com-
panies are gradually building up a
generation programme in the Central
seetor, which will soon reach 10 per
cent of the total installed capacity in
the country. This is being done with
a view to supplement the major effort
being made by the States to develop
the power programme.

I am confident that, with the amend-
ed structure for financial working. the
consclousness of the State Electricity
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Boards themselves to improve their
overal] operations and financial pere
formance, and the assistance and co-
operation of the State Governments,
the power programme that we have
set before us will be successfully ac-
complished during the current Plan
period,

‘While commending this Bill for con-
sideration of the House, I may make
8 reference to the verbal amend-
ments, of which I have given notice,
and naturally they will be taken up
at the time of the clause by clause
consideration of the BIll.

MR. CHAIRMAN: Motion moved:

That the Bill further to amend
the Electricity (Supply) Act, 1948,
be taken into consideraiton.”

«ft fermae srere anew (|geAT)
wwrafa marzar, & seare s f

“frdTw qx 1 A9TE, 1978 IF
T WAy F Ry I
afcarfom faar amg1” (1)

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Madam Chairman. at long
last the hon. Minister for Ener1y has
brought this amendment, which en-
sures financial viability for the Elec-
tricity Boards.  The Minister has
taken care omly to see that they are
financially viable. One of the amend-
ments that he has proposed is to get
funds from the State Governments,

In this respect 1 want to suggest to
the hon. Minister that he should give
subsidieg also, because when these
electricity boards were commercial or-
ganisations the electricity depart-
ments were doing the work of the
electricity boards and the income and
losseg were going to the conselidated
funds of the States, and the State
Governments were also bearing the
losses. Now, after these electricity
boards were formed. the State Gov-
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ernments are not giving anything to
the Boards. Therefore, together with
loans, the Central and State Govern-
ments should also give subsidies to
these Boards. Only then will they be
wviable financially.

When we give so many crores to
these electricity boards, we should see
their working also. We find that
their expenditure is more and work
is less. So, a committee should go
into the expenditure side of it and
see that economy measures are taken
up.

There are so many defects in the
construction of thermal stations. In
Kothagudem in Andhra Pradesh there
have been breakdowns which are
called teething troubles. In West Ben-
gal aleo it is said that they are only
teething troubles, but actuslly we find
that every now and then they are
breaking down, and we are noticing
that there is some defect in design.
This must be looked into.

The Statesman of 13th January,
1978 says:

“Trouble at Santaldih seems seri-
ous. The first unit went out of
order more than three weeks ago
ang the second last Sunday. This
is not the first time that such break-
downs have occurred at the plant
where failure cannot be ascribed to
prolonged wear and tear. There
may have been something wrong
with the design, construction and
machinery of the relatively new
power stations.”

Even in Kothagudem many of the ex-
perts suspect that there ia some defect
in the design, Therefore, it must be
rectified,

With regard to transmission and
distribution Jlosses, these have not
been reduced to below 20 per cent.
Some of the experts also say that
these Josses are due to a great extent
to theft; and pilferage, because power
is taken away without permission, So,
is it not better to have metres at-
tached to every indusiry and to every
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transformer in the villages. Then we
can find out the energy which is given
to and the energy which is taken out
of each transformer, whether there is
theft of energy by the industry or in
the villages. We can identify agnd lo-
cate such thefts and penalise those in-
dustrialists or those who are thieving
in the villages,

To cover up these defects and faults:
of the electricity boards, they are de-
vising capacitors ty be installed by
the agriculturists. Why should it be:
done? Why should the agriculturists
bear its cost, when they are already
bearing the cost of installing pump
sets and also paying more tariff? Why
should not the electricity boards ins-
tal the capacitors with transformers?"
Therefore, the electricity boards should
invest money for these capacitors ins-
teag of forcing the farmers to do that.
In Andhra Pradesh, the Electricity
Board is charging fines. They are col-
lecting Rs. 5, 10, 15 as fine,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): But Andhra Pra-
desh is a Congress-run State,

SHRI P. RAJAGOPAL NAIDU:
But these electricity boards are janata
boards. They are autonomous bodies.

The Government should also see
that under-utilisation of the thermal
stations should not be there. Ewery-
where, especially in the north, these
thermal stations are not working pro-
perly and there is much wastage. It
is stated here that there is a large
drop. In Bihar, for example, the ins-
talled capacity is 720 MW but sud-
denly it dropped to 260 MW. I do not
know why this drop takes place. In
Business Standard of 17th January,
1578 it has been mentioned that in
West Bengal the drop in supply is not
accidental. It is the direct effect of
a power struggle of sorts that is going
on in the power producing units,
Therefore, this under-utilisation s
there, The Government should go-
into this aspect and see that the ther-
mal stations sre fully utilised to their
capacity.
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With regard to rural electrification,
it ghould be subsidised and tariffs must
be uniform. They say that for rural
electrification, the tariffs are low, But
they are not as low as the Govern-
ment says. In Andhra Pradesh. we
are paying not less than Rs. 300 per
acre. In Tamil Nadu, Karnataka and
other southern States, the tariff is
more than Rs. -300. Therefore, the
Government should see that the tarifls
are reduced. Especially in drought
-prone areas, il is becoming very diffi-
cult for the farmers to utilise this
electricity. They have to bear more
costs. Ewven the Study Group of the
Economy Committee in its 4th Report
said that rural electrification should be
subsidised and the tariff should be re.
duced. But from the speech of the
hon. Member, we apprehend that the
tariffs may be raised. Anyhow, the
farmers, are not going to agree for
the higher tarifts. Especially in the
North, the tariff should be reduced.
'The Government says that there is a
loss of Rs. 700 crores in Eleetricity
Boards. It is because of not complet-
ing the gn-going projects in time. For
example, somg of the projects which
were started ten years ago, have not
yet been completed. Srisalem project
is one such project, For that, in the
initial stages. the money given was
not even sufficient for the establish-
ment charges.

With regard to Ramagundam ther-
mal power station, it should be jmme-
diately taken up and it should be
completed within two or three years,
In Neyveli project also, we are inter-
ested because in south, specially in
Tamii Nadu, there is a power cul. In
Karnataka also there is a power cut.
Everywhere it is so. Therefore, they
have to concentrate on production,
They must get money from the World
Bank and other international financial
agencies,

1 am glad that the hon. Minister
has brought forward this Bill. But
with regard to the interest which they
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have to pay to the financial agencies,.
it must be reduced. The hon, Minis-
ter should mediate with the flnancial
agencies and see that the interest
whicl; the Electricity Board are pay-
ing must also be reduced.

With regard to rural electrification,
it must not be on the commercial
basis because when we increase pro-
duction, it increases employment also,
The hon. Minister should take it as
a socio-economic problem. He must
appoint a committee to go into the as-
pect of tariffs and it should not be
more than 8 paise per unit, at any
rate,

it wae smw T (fae W) -
awrafs wgew, o frgaw wEw &
T &, ¥ gEar Awdgw w7 ¥ g
wyr ot g A1 A fa=r & 1 fagaw
¥ mifed 1% # 712 wrer WY 3w F w2
afefedt adg & awifor @arew
#, 3% o faot & wegEeaT 2, AW
T wET 7 3w § JeE | 5w s
¥ afry & aw677 7 ¥9 T F A
Fiform #Y & o7 g9 gfead 3 w5
wara far )

uF ary a1 ag & & vt faear
a7 #¢d TaEAT 7 ar #E W A, 99
FH % FOX FT wHAHET 4T WY w©e
gafefaet a9 & g9+ o &
TEAT 91, FA TAFY AE 4 ST B
T F6T § 917 fme ITHY sqrer g
FAT QAT OF AV ¥ IT O A WY
#, 4z F9 1 SO gwE Ag ag
WY s § f S G 2, AT dRA
ATz &) AT AT 9T o g1 A
7z 3 fa &vF A Frag @ §
qU A | AR A FET A ERA A & T
g A% Tafaiedr A1 7 aw ¥
a1 FAfen ATEw w1 s & O
@ ¥ H a9 s gaAwie &
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farrarr afienn Jwee ¥ wwiE g &,
T wrer AT w fedt W
4y @ ok wae §oa fah
wfefriat wv fw ¥ w=r 3,
we At A T g 8 qiw e
Wz mAdTw & afefed dEa w®
aFTHr T R | PR T PR an o
feaet arer 7w &) 7 T §
W ¥ | wgr o7 fadifosw &, davfeon @
AT 7@ O A S AL g1
¥ oAy o squfefmgee wwac &,
& AT ga¥ w7 2y 9 § wiv afromw
ag gtar & fr gaufsfmre o w0
¥ groo faoel) & Yew v A ag
ard §1 F wTw FewTT &1 gar
ag Tt wrew g @ fw aer 97 @ v
# o oAEwT oz ag 9%
g ¥ mm ghaor w7 dw ifew,
w19 faeet ¥ 21 Sfaw. 77 T 7@
graT & fa foaawr F<wa agr 07 8 3947
wraE W17 FFF 97wl gmna & ;e
F@r g 5 o fodas & maz 3w
W gut vaE fau § o fafaes
ATEA * TG GHTE AT ATEAT § |

oF A1 771 gue 9z § ¥ faay
W1 2w ¥ fafawes &, 349 oF ey
AT ¢ WX OF uAENE #T I
FATE AQ ST SAE-TE T AT-AT FT
¥ fr wgl oAy ¥ W owEEd
FarsoguE fRa d fr Prm g &
¥reX AR Ter 1w gAr
sifee | g@ T 71 2ar wrAn =fga

T AETEAT, RTTHT JAFCHTOHT
g & gurd sifen Fufedr @
WTA TR, d19 4T W 9F 2 &% &1 97
JAiE g1 T & 1 gL AW § gAeeTe
Ffadr 1 aga wwar & afew Sw
Wfedt & fash faodt Sate By
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wifgg, I 74 g 9 §, IaN @
w1 &1 1t &1 TAFT AT G AT
¥ fr gardt Sesty Tga wies da9
T g ar @ &1 gaar qwz ¥ garTw
oy ¥z Wt 71 7EY 75 v v & Faaw
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fradt 7 g1 Y aqz F Fzqdr Far R
goaq 78 99 QA # | ZArdy vqrEEATe
Sreama ¥ WY frwdr € wEy w7 qAg §
afg «dt 21 ar = )

aradrg G4t wEEa T g 73 2y
faseft ¥ At w1 frevem fzacar g1 fw
fasr H Troy faadr 2, gt 9ifsT &t
SETA AE G | AfEA S g J4 A
7 ag faegre feqmar, 3% StAta
fadt & arz @ 77 v7 e gwo AR
g wrern fr fafaers arge 5 a7 ®
fasrafr wdr av 7Y wdv ) Ffwx v
wgrea, feet v ot ¥ fazrm Ay
¥ a1z 91 gAa g€ Az § FAar gy
FH-F4 T qAT Ty, §A-49 g
otr faredt sromr ) GEY A RiEE
7 &7 gaTd auedl AR FT AT B )

mF ary § wytfew cwiz 97 WA
AN @S & are 7 FEAT FEA F 1
w19 ot 57 wrten ¥ fug sy Fam
& fF =T are ¥ g etz g A
AT T7 O 5aAY AT wigay, g FA
FE i 3 ) A s i g fergeara ¥
uq Tqt £ifae fF #4t WY etz awg aT
o¢ ge gf wr f3ad 4% % T09
Fifge gav I av gh1 7 qiE TG
®Z Taddz ¥ g, MY g mAa
& gl, ge% ATz 7 agd ¥ A0 &,
T 9T A A0AT AT WY AT A7
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qqiqld wgRaT, qE AT |
FAFS @ H A A ok
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w7 gwar s agi 7 A HF g9
FH WHTK § 1 WI-UTS, TWEW WS
wgi o< faosit Trow @A &) W v
W GEET HT KW S | T, AT
a7 wfad gt § IO ST A
WA F WO 97 TEAT giat & | I
FAATEY A1 Afewet, TgAT g at i |

MR, CHAIRMAN: Mr. Jyotirmoy
Bosu will tell you when he speeks.

ot witfe @ WO SV
aga fafafes &)

Y W w5 g oY e
fe, T g1 a1 fam woE e
W TEIE|

ayfa #AgwE, faoet  gimfams
® &g 919 gIaT & | 4€ WIUT 23~24
s g g | v g fr e 3w
w1 T T 7 S oF osifide
wvtad aaT afee 1 ag A faoredt w1
|| gar ¢ ag gark whwwfar &y
waigde ¥ gt & o« ww grafwww W
w{a wtgré faweft #1 garo am @
ITET | R ZW FH FL AFT £
wi foq g¥ sara so aifgg &
wwaT g i a9 47 AT TdEe § WRr

gimfAmm &1 18 79 g qwfgy

wa § arafEr ) ara w37 IIEa
g1 w19% orw faorlt w9 &) W
FgaT g T faoret 3% & w et
smafedt 3 7

There is no point in abusing them
every time in season snd out of sea-
son, That Government has gone. Now
it is our turn. Let us ghow our per-
formance. Where is the priority to
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the rural people, to the farmers and
to small scale industries and cottage
indusiriea? Whether this thing has
been implemented or not, that is for
you to see, I am sorry that, even now,
there are many big industrialists in
this country who are getting power at
a very cheap rate and farmers pay &
heavy price for that, This type of
disparity should go, at least under
the Janata Government, janata ex-
pects you to give a fair deal to the
common man, I hope that you will’
do it.

ot gart 07 36 wfawa TiAi
fagt & ofx 64 T ¥ o B,
N oA Ml Hgwd o §
W §07 @7 @ A wrE A
# a 2oy % wEwify gw
%5T SR a7 Sy arfw g A
9% Tam & yarfaw afai ) fawedt
faq @% ) 7 99 %% fqar oo A
o datww gem, xay A s
oYz fasst et g R =ifed
fr qi9 &1 & o7 2w wod 49 ax
gz 1 wrg, dT-aGifew @1 wo
o fet aw@ 1 ¥OY 7 77 @O op

# wraen g 5 e wwew @
g% fog ot g8 Fr Tl =T
Jfey | w1 AW T g & W )
W NP & A it O
e sl il (i ]

wgi % faeell ¥71 vy ¥ wEy
agi ot wwer & fowent faeet of
oY e ot # Pyt oY) o ¥
1T HaAT &% § I 9§ % 9 W)
=T ff o FUT g 7 60T "W
mﬁﬂffﬁmsﬁwﬁﬁmtr
whor gg § fr fawslt & @ oY
mﬁw—’fq’iglgﬁ%mm‘
g, fewst & @ wpEd, g s
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mwri‘#!ﬁﬂ T W
Y O gwy § Fs aehe Qe
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o $rc o wew & Gt wTarg
¥ qgar wigar g f& mrawr g@dr g
faweir araT 9¢ ¥q1 g1 W@ § | AU
arr 8 fx s fawrdl #1 qgi wieEe
ar 7% ww W S wfgd 4 e
¥ w7 sarer fawd@t #wiR qra #0
HETT F | IEE) WOET O FEAT
g® | @Y ek cAie FHA g
iy # g s wwg qv §r, faeet
#4fesy wfgd Fadr g1 THE! WT
E

grwel & wrq gw fawww a0
gaqdw FOIW § W WM OFEOE
fo s mra wwr w9 we IR
oy oA § W AT oY
F ga wed feedlt & T WY g

3w fas<ft wr Fadig sor @ |

SHRI ANNASAHEE P. SHINDE
(Ahmednagar): Madam Chairman, 1
have wvery carefully listened to the
hon, Minister's speech ang 1 have
also looked into the provisions of the
Bill which has beén brought forward
for consideration of this august House.
1 think, the hon. Ministers speech
and even the provisions of the Bill,
it T am not misunderstood, I would
say, are an exercise in [futility, an
exercise in self-complacency. There
i total lack of understanding of the
problems of energy in thig country.

As the hon. Minister has mention-
ed in hig speech, fhe previoug  Act
was enacted in 1948. It is true that
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it was an old Act. Meanwhile, 5
number of technological developments
have taken place. Not only that,
there jis the energy crisis al] over
the world; particularly the oil crisis
has added fuel to the energy crisis.
Particularly mismanagement in gene-
ration and distribution of electricity
has created enormous problems for
this country. I am not prepared te
blame any Party for this. I do met
want {o make it a narrow Party issue
but what I see is this. After the
Janata ’arty has taken over, as even
the previous speaker referreq to—it
is not because of Parly I am going
to submit this; they are certain other
basic reasons. ...

SHRI JYOTIRMOY BOSU: ‘Other’.

SHR} ANNASAHEB P. SHINDE:
I am coming to you also,

Gradually, the policy-makers and
administration are losing grip over
the management of electricity mnd
power n thiz country. We are going
from bad to worse: there js deter-
ioration. Now. the Hon.  Minister
thinks that after five years thers is
going to be & bonanza in this country
and the country is going to be self-
suffictent jn energy or power. I wish
him all well but T may tell him that
this will not be so because we ure
going to have more difficulties in five
vears than now. That will happen,
irrespective of Party positions. For
instance, Shri Jyotirmoy Bosu's Party
is in power in Bengal and his very
valugble colleague—all of us have
respect for him—Shri  Jyoti
Bosu, the Chief Minister of Bengal,
himself took charge of thc Energy
portfolio. He thought he would be
in a better position tp manage but,
just now our walued colleague men-
tioned what is happening in Calcutta:
the electricity position has deterio-
rated after Shri Jyoti Bosu took over
charge of the portfolio. Therefore,.
I do not think weo should look at the
problem with complacency. It is too
serious a matter to be taken lightly.
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SHRI JYOTIRMOY BOSU: Why
the present position has come about,
I shall explain. Your wonderful per-
formance in the last 29 years....

MR. CHAIRMAN: WMr. Jyotirmoy
Bosu, you will have your sy after-
wards. Kindly resume your seat.

SHRI ANNASAHEB P. SHINDK:
Only recently, a very important Com-
mittee, u Parliamentary Committee,
hasg gone into this problem and exa-
mined this issue. I am referring to
the Estimates Committee. The Esti.
mates Committee has mentioned:

. “The Committee would also like
1o point out that there is not m
single State or Unjon Territory in
the country where the supply of
pawer has kept pace with its require-
mentse and what causes more con-
cern is that the shortage is likely
to persist for ithe years to come.

The Committee note that partl-
cularly in the States of Haryana,
Uttar Pradesh, Punjab, Madhya
Pradesh, Maharashtra, Rajasthan,
Karnataka, Tamil Nadu and West
Bengal, the gap between the avail-
bility and the anticipated require-
ment at the end of 197879 will
cantinue to be very wide. Thus the
total powey picture that emerges is
ong that cannod but cause great
deal of anxiety”.

1 wish the Hon. Minister takes note
of these observations of this august
Committee.

Then, the Minisler seems to have
analysed the entire policy or the
energy problem from the narrow
angle of financial management. T do
realise that financial management is
a very important aspect of the Elec-
tricity Board, but it is not the only
thing. First o all. you have brought
thig Bill, after 1948, as wvou said, for
the first time—a comprehensive am-
endment. In the Preamble, the ori-
ginal Act says that it is an Act to
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provide for the rationalisation of the
production and supply of electrieity,
and generally for taking measures
conducive to electrical development.

Now, after 1948, what are the deve-
lopments that have taken place?
First of all nuclear energy hss come
into being as a very important factor
all over the world and ges-thermal
energy is also playing an impotant
role. I wish that, on bringing this
Bill, the Hon. Ministar could have
made a broad policy stetement ag to
what is the policy in regard 1o
cnergy, what is the policy in regard
to fuel, what is the policy in regard
to coordination of all these four
branches of energy etc. In this Bill
itself there should have been u much
more comprehensive amendment. A
wider comprehensive amendment
should have been brought in to re:
gulate all the sources of energy and
also to effectively coordinate them.
Unfortunately, thig has not been done.
1 wish, in thie country, the Energy
Minister is pul in effeclive over-all
charpe. There may be differcnt De-
purtments and all that but. as far
as energy sources are concerned —
whether nuclear energy or other
branches of energy—the Energy Min-
ister shonld be put effectively in
charge of all the branches of energy
so that he wil] be in a position to
rationalise and bring ebout au proper
maunagement of the energy resources
of this country.

Now, 1 referred to this aspect of
the problem. that the narow view or
angle from which the Hon, Minister
has looked at the problemy of cnergy
is finanical management. For ins-
tance, he expects more returns from
the Flectricity Boards. The entire
understanding of the Planning Com-
mission, of the Ministry ang himself
seems to be entirely wrong. In this
country all of us know what gre the
energy losses and who is responsible
for this. In this country the electri-
city Tosses or transmission losses are
anything between 18 per cent and
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2% per cent while in the world it is
between 5 per cent and 12 per cent.
Now the entire approach of the Gov-
ernment—whether it is the previous
Government or this Government—and
the Planning Commission is that peo-
ple—whether they are industrial con-
sumers or agricultural consnmers—
should also be taxed for the losses
caused by the mis-management of the
Blectricity  Boards, that the farmer
should be penalised for this or that
the small industrialist should be pena-
Jiseq for this. I fail tp understand
this theory. While bringing forward
this Bill, the hon. Minister should
have enunciated in the Bill and should
have fixed the normal transmission
Josses, say, upto 12--14 per cent and
said that beyond that the responsibi-
ity would be that of the Electricity
Boards or the officers who manage
the Electricity Board. The responsi-
bility should not be shifted on to the
agriculturists or the indusirialists,
Now, you want to ensure a return of
16 per cent; 1 have no objection Lo
that, but you want to condone ar
overlook the mismanagement aspect
of it and want tg condone the ineffi-
ciency on the part of the Electricity
Boards or the officers concerned and
wanl Ly penalise the ordinary consu-
mer for this. In faet, the farmers
have a particular grievance in  this
respect. 1 have discussed with a
number of theoreticians and othersin
this country as to why they are charg-
ing the higher rate from the farmers.
They say that the farmers gre in the
remote villages and the transmission
losses are more in the rural areas,
and, thercfore, they must pay more,
This is a very wrong theory to dis-
criminate against them, bocause they
stay away from the cities. We do not
de il in the case of gther items. Take,
for example, food. We do not distri-
bute food cheaper in the villages; we
distribute it at the same price cvery-
where in the country. We do not
want to discriminate between consu-
mer gnd consumer. The argument
which the Planning Commission has
been advancing perennially that as
the transmission losses in the rural
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areas ere more, they have to charge
more, is wrong and must go. Every-
body will flock to the cities and no-
body will be prepared to live in the
villages.

Eleciricity plays a very important
role today in the life of a farmer.
There i8 sv much mismanagement in
the distribution policy. I have known
cases in this country where farmers
have raised loans from the agencies
which give long-term loans to the
farmers; even the instalment of re-
payment becomes due and the re-
covery starts, but the pumping sets
which the farmers have purchased
with the loan are not given connnec-
tions; they are not yet energised.
This js all because of mismanagement;
but pobody bothers about this. Not
only this. Due to fluctuation in the
electricity supply, the electric motors
gol burnt; the farmer is put to a
loss, but there is nobody to hear his
complaint. It is not because of the
fault of the farmer that his clectric
motor gets burnt; it is because of the
Elertricity Boards; it is their respon-
sibility. But, for no faull of his, the
farmer is saddled with this loss. The
Ministey is entirely complacent in his
approach in respect of pgencration,
distribution etc. of the electricity. As
1 said, you must prescribe that trans-
mission losses bevond 12 or 14 per
cent will have to be borne by the
Flectricity Boards or the officers who
are incharge or the Corporate hodies
concerned. Then alone, it would be
possible for you to have moral justi-
fication to ask for higher rates of
electricity from the farmers and a
moral right to have 10 per cent re-
turn.

The planning of electricity in this
country has to be done keeping in
view the fact that we are one of the
countries jin the world where the con-
sumption of electricity per head is
the lowest because of our backward-
ness, We want the country to be a
modern and we want to develop in-
dustry and agriculture. But this
would not be possible unless all the
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energy resources in this country are
utilised properly. Unfortunately, the
survey of hydro resources was Jlast
carried out in 1850s. For instence,
the enlire Himalayas can produce
three or four times or even ten
times more electricity, but.only 30
per cent of it is surveyed and har-
nessed and the rest of it has not been
surveyed even. 1 wish comprehen-
slve gurveys should be carrieq out
for this purpose. Fortunately, we
have the Himalayas and  Sahyadri,
Vindhyas and a npumber of other
mountains in the South. All these
favourable physica] features must be
used for the generation of electricity.
Specially aftor the il crigis, the
position in regard to the generation
of clectricity has changed. 1 wish, the
hon. Minister to attend to it, so Lhat
he will get moral support for such
Bills.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Now the country is
facing one of the worst crisis as far
as power supply is concerneg and as
a result, industry, agriculture life
and living has come to more or less
a stand-still, The amount that we
are losing due to lack of supply of
energy is something which one can.
not caleulale accurately.

I am wvery sorry for this power
crisis  that we are facing today 1
have to blame Mr. Shinde's Party.
... {Interruptions) They are wholly
and golely responsible for this....
(Intenvuptions) I will give you
enough supporting material. I would
say, that the hon. Minister would
have done it better if he had brought
a comprehensive Bill. These piece-
meal Bills are no jsolution to this
problem. Only theorising that the
State Electricity Boards should be
run commercially.. ..
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SHRI ANNASAHER P. SBHINDE:
You please come out of the party
angle.

MR. CHAIRMAN: Only if you glve
him more time.

SHRI JYOTIRMOY BOSU: Oniy
pious wishes that the State Electricity
Boards should be run commercially
cannot make them run commercially.
It cannot be done that way.

What did the ersiwhile government
do? In the Fourth Plan the target
for additional installed capacity was
9.26 million kw. Am I right or not?
But what was the actual addition?
It wag 416 million kilowatts—lesa
than half of the target. In spite of
that they have no responsibility. Yeu
cannot blame them. If you plame
them, Mr. Shinde will come with
hammer and tengs and hit you on
the heud.

What are the reasons why the con-
dition is go bad to-day? It is a man-
made thing. The entire responsibi-
lity goes to the erstwhile govern-
ment. [ cannot blame the prewent
Minister because he has taken over
only a year ago. What are the rea-
sons? One is lack of cost contrel
(2) Paymenlt of marked up prieces
angd indiscriminate thieving. 1f you
have seen that special audit report
submitted by the Comptroller &
Auditor General on the Haryana
State Electricity Board, you would
be horrified to see the quantum of
thieving. The third reason was in-
adequate investigation. The fourth
was deficiencies in  project report
preparations and also a lot of lapses,
procrastination and all these things.
Fifth is delay in getting plant and
equipment and organizational and
managerial deficiencies.
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The Estimates Committee in its
very recent report has clearly stated:

“The Committee need hardly
point out that with greater care
in planning, greater determination
to implement the schemes and
necessary coordination with con-
cerned authorities these difficulties
could have been casfly overcome.”

This is the observation of the Esti-
mates Committee where your Party
representatives gre also there. It is
a unanimous report. There is no note
of dissent. Thig is the reason why
we have landed difficulties,

In the first two years of the Fifth
Plan the addition was only 3.52 mil-
lion kilowatts. In the third yean
ie, 1976-77 which was the year of
discipline and emergency, what was
the artual performance? 2 nillion
kilowatts was the onnounced target.
What did they achieve? 0.G64 million
kilowatls, Mr. Minister if I am right.

Now, there Is the illegal shedding.
The electricity Act clearly provides
that if you go in for load shedding
you must announce to the customer
in advance and acquaint him with the
facts that during such and such
periods there will be load shedding.
1f you do not do it, it is a contrac-
tual lapse and you are liable to pay
compensation for the same. It should
be extensively awnnounced. Now the
present Energy Minister stated that
the target for addition in power gene-
ratien in the Fifth Plan is 12000 MW.
Am 1 right, Mr. Ramachandran? Is
it also a fact that the Power Engi-
neers’ Federation have disputed the
figure and they have put forward
that it should be 8000 MW, The Sixth
Plan target is 21,000 MW.
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SHRI P.
18,500 MW.

RAMACHANDRAN:

SHRI JYOTIRMOY BOSU: 1 stand
correcled. Has it been disputed by
the same Power Engineers Federation
that it cannot exceed 14000 MW?

15.80 hrs,

This is the position and the condi-
tion of thermal power stations in
this country because of the reasons
that I have already narrated are
fast deteriorating. The Ceniral Waler
Power Commission and the erstwhile
Government cannot be absolved,
They have to shoulder the blame.
This is not a doing of gne day, une
month or one year. It has been done
over the last 30 years,

SHRI K. GOPAL (Karur): Why do
vou not be honest?

SHRI JYOTIRMOY BOSU: The
Prime Minister recently reportedly
acknowledged that in State Electri-
city Board there is a terrific corrup-
tion. nepotism and inefficiency. In
West Bengal, Youth Congress recruit-
ed 12,000 persons who have not seen
a spanner or hammer. They do not
know how to read and write. They
were all pushed to Electricity Board,
a3 a result the State Electricity Board
cannot function, What sort of neg-
lect!

1 come to actual dates of over-haul-
ing of the Turbo Generators of the
major power stations in West Bengal.
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Power Station Unit Due in Done during
1, Bandel . I May, 1975 Not done wll certain date.

I Jan., 1974
I May, 1972

v Jan., 1975

Not done till Jan., 76
Not done till 5-4-1975.

Not rdone til] certain date,

They had Congress Government there That is how they functioned.

Done  during

Power Station Unit Duein
Santaldih . I Jan., 1975
Jaldhaka f 1 March, 1968

11 June, 1068

Not done upto the date of publication of
this report (September, 19ys).

Was due between 23td November, 1971
to 2nd March, 1ny2. If T am rvight, it
was not done,

MR. CHAITRMAN: You can get on
with yvour point and send the details
1o the Minister.

SHRI JYOTIRMOY BOSU: How
the generaling stations  have been
ruined and destroyed, please look
at the performance!

Percentage
of net gene-
Year ration by the
rd to
installed
capacity
17071 . . . alo4
1071-72 . . . aften
1972-7% . . . 414
Y7574 . . . KUY
197475 e 366

That ig the performance, You buy
the machines. You take a cut as
has bheen done i the case of each
arl every purchase—substantial pur-

R

chase from abroad and you get a sub-
standard thing. You do not maintain
it. This is the situation that you
fave to-day. Let us not try and
think, that it has come from heaven,
that this power crisis is creation of
somebody upstairs, that is not going
to cul any ice.

We would like to know what is the
latest corvect position regarding ihe
gas turbines? ‘This ix a very import-
ant thing. This js wagitating our
mind. This is the reason lof... .

(Interruptions)

MR, CHAIRMAN: Mr. Bosu, will
you continue with your speech and
do not have dialogues here and there!
That takes up the time of the House.

SHRI JYOTIRMOY BOSU: 1 would
give one example,

Calcutta Eleciricity Supply Cor-
poration—according to the Industrial
Policy Resolution, the power genera-
lion should be in public sector and
I think this is the one, of this size,
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where we have a British centrol, a
foreign controlled company, eontrol-
ling a vital core gector—i.e., power
generation.

It is im fact an unabated loot, which
is going on like this, while we suffer.
There iz lot of corruption. Bome
industrialists have been bringing them
in erder to have lesser power-cut.
You have the Duncan Brothers and
Rama Goenka and their jute mills
seldom have the power-cuta Others
smaller jute mills have been having
the power-cuts, All these things are
happening. This is what happened in
the Calcutta Electric Supply Corpora-
tion Limited with which a former
Finance Minister, Mr. Sachin Chau-
dhury, was conneeted. They always
pick up guch persons. They always
cetch up such persons who ecould
come to Delhi and do the lobbying
work. Delhi ig a place for contact
men, to do lobbying. So the Finance
Minister was hooked. When the
Finance Minister retired his brother-
in-law was hooked. Here they gene-
rale only 45 per cent of what they
sell. Dr. K. L. Rao once told me this,
that there is a very powerful lobby
in Energy Ministry, I tell you Madam.
Mr. Vishwanathan comes very fre-
quently—almost a weekly passenger
coming to and fro and discussing
problems all the time, what sort of
problems, we don't know! Dr. K. L.
Rao once told me that generation is
the difficult part of the business, dis-
tribution is not. I hope the Energy
Minister will agree with me. T do not
know why a foreign corporation
should be allowed to come and trade
with power that this public sector is
generating. 55 per cent of the power
is coming from the DVC and other
sources and they are making an enor-
moug proflt on the same. There is &
1ot of cheating in the Billing System
today. They are using machines.
Every day you find hundreds and
hundreds of complaints.

There iz also another funny thing
which is happening, I have written to
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the hon. Minister. But is seems gome-
times he has become a Jain Dharm-
willah—he believes in non-interfer-
ence!

This foreign company js having a
consumer deposit of Rs. 6 crores.
They have thiz amount of Rs. 6 crores
of consumer deposit, which is meore
or lesg an unsecured loan. They
would have been required to pay 18
per cent and provide a security for
it. But here they are having it al-
most free. They pay only 4 per cent
for a certain amount and below that
nothing. As a result—I have calcu-
lated jt—they are cheating the com-
monman, whoge interesy they are
supposed to protect—tio the tune of
Ra. 75 lakhs every year. This is what
is happening here. Is it fair?

I am suggesting, Mr. Ramachan-
dran, kindly look into it. Let the con-
sumer make g deposit in a nationalis-
ed bank and let the fixed deposit
script be endorsed in the name of the
Calcutta Electric Supply Corporation
s0 that the interest of the script mmy
come to the consumer and the secu-
rity money may remain with the
company. Let that be done., And T
suggest that if you really want to
solve the power crisis, you should
bring jn a more comprehensive Bill
and not piecemeal Bills jike this amd
toke the wmalter more seriously.
Otherwise we are in for much bigeer

trouble,

Mo Tt fap (wrrArT) -
araAT warfy wgEE, Afas ¥ oow
AT qBT T AT, AR g95 7§65
o g, Pr omermz & afeaer
Nfay o+ 7 Afga §F a7 a0

Communism is Soviet plus Electr!-

citv, .

MHA. CHAIRMAN: Electrification.
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o vt g : gard WAl
¥ AT X 1948 ¥ 3@ gAfe-
fadt faa & g ¥ 78 I FE
a1\ FAT GEF T g W FAAT 97
fF o ara afas 5 w9 & Ay 0
g qF wdY o F W) sEF faeda
Tra A ER A Al F Aw 7
ag wifs & fr widY @ faws)
A& ¥ fasre 9w W@ oanET
g1 F4 ¥
1 do not hate machinery but the craze

for machinery. Charkha is itself an
exquisile piece of machinery.

Ar weft 1 wL FTAA AEa AT
FT g & a1 midt Y F wr 97 fr
aqzefam, Fifdaee "y A, difew
v wfw & #HeE 7 owar fawsr
r Aam @t & fawed = fady w8
Fum Afer afe wwr qge A1
Foamat stfem wadr anfy # afe
gy & fao gxawra #7a § ar #
R4t falm w®ar 1 & wrvar § fw
fawAY & WY WIS % F17 0g Ifwey
¥ fw fawdl ol & g0 w9
wisfeadi ® wgw@ | mwEr gEv
aradft foer wg@ & @z § TNAI-
s qars vofran fe @ aw
steort & fR 3w maei ow owema R/
7gy A3 ) & TAT G TW F FAA
wzgErv fasdr «1 A W EKEH T
Hged &t AWl 21 wiA T fx
O qraqr F WET H HAGT HORT
F gaw faq fF3ac sEam faar 20
foeg @wgs ® /7L ¥ OWAT R
1974 ® 1979 ¥ fau oiwdi 9=-
Ffta Trw ® 0 a7 fawAr F
fae 10,219 FTF ¥TT TET TET
g1 91 F q9F FrA FT 262 97-
#z g0 EAY @5 gmAT ¥ IgE
fan 20,800 FLI§ ETAT TET TAT
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t ot f5 freed Twim & 162
iz ufes &1 faoet ¥ oAy
! aawd 1 vy wfas swo SwEr
gt £ wE AT 5 & v

E-
1910 ®
JUE AT 1946 § T 97 fEwre
faar wer A R wmawr ®
foq zew1 owife fear om0 fee
1947 ¥ TR AT TAT | 1948 #
zw faer o F16t agw gg wfEw 9w
Ty fimen & W o% fawre )
qary Y w7 IER W) WA
F ar 7 wywwrEi &1 faw @
aaifaer g fear aan ga 99 fegw
w1 & ux Ay fem ¥ g @
v Foi % foq g% zawm @¥ &%
® & 9w dwm fr e menfae
sifan w9 & &g, wE AT FA F
faor 7% ax wrAm @9 v # I§
aam Faa fawdr a1 g 9w g
amax wf &1 wa ofnE nasl s
g ot g OWOT WgAT 3T 1 ;Y
Y qre@taTer 4 #8r & froarea &
g wmfera fal ¥ faw
oty fagwle A& FGN | AT FH
Tawg £ & Faw wifagqw #at &
fan & g wOwhE F1 IR
FLH A1 gy wmamw & fw oow a9
Fama ¥ a3 g1 foad | o,
vaifar wae st sRfgs onof At
*T garaw gt i ARt o @) fawer
% veq =ifge 1 zafam ag waws
Z frEm g $% 1 T8 a1 W faosr
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T NI & TEY TW AT AG 9T A
it ¥ ey § i for og@ v )
g T WY FENAE gAY I O
FowT o B AN aF OF faae
T w @ AT A F & ¥R
fop gt faorelt w7 HHz & wEfeT
awwfs wgEar ¥ Faw A A
weh wEEE ¥ gEmw W 1 UF
AT 1048 F famw Hemrt It
HelY &, 39 wwy oAt feqrdde A T
w7, wrifan feqrdde @1, A& wWa
@ ¥ fwaw firg fawew 1 wEtET
fgr 4T | 9% TET AAEF & | 7W
| § f& 7™ AT T 90 AT
w24q 97 @ &, 0F a7 glo FTo Hlo
fagre ® 33 e faoedy 3 & o
F% M & 66 T AT , AT
yeTe ¥ it INET § AT FEE ww,
o Wt Tgt fawet $1 9% wiEr °i
Tad wroy & fagre & fawet 7€) st )
wafqu T avg # W A Fae
T RY A, wE R_W § oA
g &, ITwr Aoew fae feeew § @var
WTe /T I wqv 97 39 97 g
fed g1, ST Ny HH1AW @)
IAET FAT OF AT F T AT
Tifgr |\ ag wrawmw

o T & 9y fAded Fvar Sz
g fo 1 S wiwe g
w1 7% g v 9a% A w faw @
N L
FHEI B W Gy | W o Sy
afaeram ¥ fau s gure s AT
AT § IAFT W WGF) FAEAT FAT
1fed, SuET W FIwT HrA AT ATET ¢
fooelt & 7o # amr W mEe
ﬁﬁ%'ﬁﬂ}ﬁﬁifﬁmﬁl’m%qg
agd WU § | grHETlEAT 7 sqia
I o faweft & 9 § A mw
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i s e RS At ¥
qofaferdt %1 #% Fwey 9 W Ty
amfct w¢ wfps ¥ o ot fiosht
@ o o ¥ T 9 ot o e
FEAT A | wqeT THIHTY 7 oy
T W AATAN FRT qUE

1948 # §AAIN AIEW T wWR
ey W A1 P 0T ) OW IRT qa
faorelt & ar¥ & w&f 1 W 97 a
AR %7 AT WY wEr W R
6% A% #§ W JETe Y Ty ol
By wrigd | faerelt B1-geEY § wee
# 1 feorit 9T a, BfY wify aw
A5 fad #et &, 379 awfy fingx
Fvr & wvaar s aepfa & g
fage & =faq wai % &1 o oy
rawE § fr svwe deew &, i
A o fasrelt # E w1 T

TV

st gt e : (Frwer) oW wAfe
far &t 24 srfeesr & | z9% womar
15 AT giedzw weaTe A W A
G FrwE & W ATeRT wEAR 17
g fr Rza § 9 mafefed g
TR BT AT £, IAR arAAT
FATAT & WY A T F7 A A F Ay
# gamar g & ow sfwdfes faw
ATYET qT ARy 4T W gaw fag
9 ST W TAAT 7 9T A1 7
w1 go & ara AE 4v 0 @ * %
a 7@ wrE # 9 mer arey off
nE ¥ wraw g8 foan

“In order {o ensure that electri-
city boards are agble to function gn
sound commercia] principles...."

fay w®em 7 wafmaw seefra §
S & ag 9T Al A 8 A
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. [+ gt sw)

w A arywer ¥ Sfwew oG 7 AARS
afi § afew W ¥ o @ F yre oA
wrgET TEAT A1fEh | WA AroHT T
{ fx vt ofrara o et ofars #1
feddg T & @ 3w & fau waw!
¥s B W FAT @A | o|T 7
¥ fag o @W" wrREAEE & AT
*ME AET T AR T@TT FE &
fom @ % WIT SUTC ALY G0 AT AF
agi Tofecfetos &1 &R A #
83T | 7w ¥ oar grfaew g gy
m fomy dvre ofae & fam, feestt
vfars & fag, gras o & fao
faart &7 w81 8% W17 aet gerfe -
e & forg oY = € § T 9
F) e ¥ 41 99 9 F1 A9 Ae-
fazrewr &7 a1 3= Tw w0 ¥ fan
FEITAUTE | AT WY q@ W IT
T F1 N W AIE AT ATETNT FIA
& fou ®@0 &1 9 Qa7 A€ ®T A& )
Tel N ¥ &t fradiwie 99 W8,
# W A ) A9R Frdl ¥ A T WA
T RE g AR feara www
¥4 BR-BIE WEE W 8§

# ag ¥ Agar g fvoewe
few=e w3 # FrEEe Swaew w
g u fan o1 @ g7 A o fa
gl faeret oAt 7 Amy @1 At
fe 4, fear ad gar 2, wrafag
t = aff afew ag sz wi e
famir fafaees w1 o9 =2t & fr 787
WR g & S qaew 7 3 man
et @t qar g @y i w0 4z a8
W AAT | SN & ART FT AL
9 wiraver WET 1 IWET W@
sifcfoms oz 11 F9T T ar
o T 60 FAT qF AT AT |
WA THET T W @2 sabefed
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TTE OT TI AT HF JAXY FH FT T |
o a1 & waA¥z wrE ifeaT ¥ avw
¥ gATL WAW H o W W, 9 e
TR T 1§ R Wy §1 qarewaE
T § f IR0 greEew qrEe S
TN & ST gEw! ¥ frar & )
6T 10 w7 &1 A%, W T7T AE A9
f va4t oa O @ 7 & fF A, wmt
ST ¥ qE g, gaforr aw
TR, TEH FS TG 97 I
2 & greee oo & s wE
¥ A2 B F© IEF FIH oW | Af"
W FO T F AT go 1 A
W T ¥ o s fawst g
mit Tifgd, THAW e T oavme
Ha&T a8 §, 40 THE ¥T AT @ §
fasal awg & Jwww grega &w g
WrE | AT TEET W g qer w o
¢ A1 v geme @ f, der qar A &
gara frar ar, 0% g omav wRd
T HT AZ TV WHET @1 gt Wy
FALAT &T FTH g1 @l & W W7
SFE I @l & IF 97 ATHHET A9
7 quEeE g oo wiw oy
arser g wfEr ) wr dew
o faar & A1 @@me s &
aFA F, 10 T 15 FUT A% e
grawa &« wfew ag w9 &1 qFar ¥
f& 10 #UT &1 9Mg T 100 FIE
=q % frargey 0edwe &1 o, a1 9
HTH F1 TG 13 ATA FT TAT 707 A7 |
T 9FIT &5 FaaAr qer g andy ?

¥ st e ¢ fx w7 Hffe-
& & fad oF Freares & 9 ata
¥ fawreft e & fordr gam v @ afew
wefmEnT g # 1 e gErR
agi wgrEt W oot § fawadt & v
a1 wHiw T § foawr B deedr
TATHI B & | SEE ATew o9 &
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9ETET IT ZiEfawT wreR avt i ¥
< faorsly & o afiww @ &
wmEr ¥ fadew & F v awe
[ ¥ gyt A% ¥ afewsET 7
w7 &% fawet orr gd3ft 1 ww A W
T WEtrs g wfga 1 & wwwar
£ o o= fawr ¥ fer & Sy faar oo
uiT =t v § AT E wifim A

W o

# 3ar & g F7 WA gAAT
g

SHRI N. TOMBI SINGH (Inner
Mauanipur): Madam Chairman, [ am
very grateful to you for the time given
lee me lo parlicipate in this debate.
The points already raised have been
many and I would not like to take the
vilyahie time of the House in repeatl-
irg {he difficullies faced by the coun-
try due to shortage of supply of elec-
tricity and different factors of distri-
butitn  and generation. Madam, 1
represent the State which does not
hove an Electricity Board., Therefore,
1 wish that the States which have goi
iheir own Eleciricity Boards should
have their own  good mechanism  to
geowrite distribute and manage things
ir & most proper way. Our specific
cencern ig for those States and areas
where there are no State Electricily
Boirds.  In the North-Eastern areas.
the North-Eastern Council looks after
the interests of &  number of small
States, particularly, my own Slate of
Manipur.  In our Slule  Electricity
does nol mean actual electricity but
the electric supply connection taken
by « house is itself a prestige symbol
in matrimonial alliunces. The parties
wil' see whether a particular  house
where a particular family is living has
wo! eleclric supply connection or not.
Whether if actually consumes the elec-
tricity i: not a matter of importance
YWerause the supply is so poor, but they
will see whether the house has got an
electric bulb hanging from the ceiling
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in each room. That shows the pesi-
tion of the shortage of electric supply

_In our State.

The Loktak project is the anly hope
for the Northeastern region, parli-
cularly Manipur, Mizoram and Naga-
land, I{ has been held up due te
certain explosion and mechanical difi-
culties, Thig project was {0 be com-
missioned in 1976 al least the first
prhase of il. One does not know whem
ihis i= poing to Le inaugurated, whe-
ther it is at all going to be inaugurat-
ed. I want to draw his special atten-
tion 1o the difficulties faced by the
backward areas, particularly the hill
arveas where there is no state electri-
city hoard, where there is no hydal
project which could provide at least
25 per cent of power requirements.
What we do in those places is that
we instal certain diese] sets. Mosl of
ihe diesel sels come from olher ureas
and they are sets which had already
twen utilised and condemned in some
vases, Even if they are in good con-
dition in the process of transportation
sume mechanical or other defecls de-
velop and after working for one or
two years the sets stop giving any
service at all, As days go by, suffer-
ing increases and one does nol know
when the region will be free from
acule shortage of power, Essential
industries, even small seale industries.
domestic consumers, or importani in-
stitutions like hospitals, schoels and
colleges and (raining centres cannol
be supplied with sufficient power.
While thinking of the national scene
we have to think of outlying areas
where difficulties are increasing day
by day. Apart from Loktak, there is
no planning or identificalion of feusi-
ble projecls 1o generale power fe
meef fulure requirements and if we
leave the situation as it is it will lead
to such a situalion when the enlire
north eastern region minus a part of
Assam and Meghalaya will be left out
of the total national scene. In the
naiional picture itsclf electricily and
power arec nol in a happy pesilion.
But compared even {o that, the north-
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[Stiri N. Tombi Singh]

eastém area  particularly Mizoram,
Maniptir and Nagaland will form a
pocket of difficulty and special arrange-
menfg will have to be thought of to
meet those requirements. In his reply
I would request the hon. Minister to
<larify the position. When is the
Loktak project going to be commis-
sioned, at least the first phase of it?
After the explosion in 1873, no pro-
grese had been made. But money is
being spent every day in rouline ad-
ministration, The Chief Engineers are
coming and going and they are bring-
jng labour from outside and spending
money like anything on labour with-
out any tangible resull. We would
like to get a gpecific assurance from
the hon. Energy Minister about the
fulure of Loktak project. What is the
revised time schedule? We want a
commitment from the hon. Minister
that Manipur will get special assist-
ance for the purchase of diesel sels
1ill the Loktak project is completed
and the requirements of power met
from its output.

ot T Jreay AgE  (FAeEn)
gamfy a7y, S S FAb g6 T
fagq waro ("viee)  fagaw, weqT
fFar & & a7 aqdga F79 & fAg
wer g0 4 ) A% 17w @ R g
zd wft 1 sErEa 33y & Ay faard
& fae faaa %1 saver 3owhr gr
R &1 & At oF FrAm @ TET W@
faait faga o1 fagor & 1 w7 92w
Tar w3 & AT g9 W\ T A2 A
szt gv ff wr afzar § afs g8
=t fradt #1 gemaw g # Ag F@q
Frgar & gro &Y giar &1 7 aiw 96
Afe gl g AT 97 ¥ faga =
IEATEA AGE AN WA BT AT T E )
& gradrg wat wor @1 F fraga wwm
fr @ wet 93w maw w1 fad o @
W A0g TAA 467 T IT qigT ¥ Fawedr

w7 WY ogrTea g A  §# agvaar e
il

wet WY fawet SO ¥ foq &
areft ¥ Sag) agw we 7w g Afwd
7oy wren g 5 faart & foo fawrelt
2T FOvAT & P AW FY GErErT agrar
agd &1 w&r &y & Fof Ay o ¥
fraea & f wa o oY 52 |wiha
A IAF g ar fame wiEwWogn
gy Nay w1 foad fawrd & fao
st &7 77 agA &Y # g1 faw Py
F1 FATET AT T FIAT 97 FT AW A
IATES § SAET F AT IART FE(ATT
fa7 #%

oz ag3 47 19 4ga & AT
#m4 g W17 frma 329 & ararom g
& omy 2@ IaST PRy gLt g
2| IAHT FATH WY FATAT WOAT E WV
IRF T4727 GAT WY qger far At &)
A zm oz WA OF AT aAwAT # &
Faw g7 gfte & 7@ = fy aqifv v
mag g FHArd § g frara e
& 7t 35 g9 Fa1 F AT AT AT
afex a5 swazrT fenat ¥ v
Tz &1 wewt grar wifzm A 977 TEA
fom et 21 3 a7 T A0F ¥ 2@
AR TET ¥ AT 78 IAF A9 AR
HAAT AT < wav CrarAl © oAvg
el AR A F90 A1 {FAAT F1 AL
wergar fra | 5A% WA ¥ AR
Efam iy faart w1 &1 AT =wfgo AifE
Pty #7 HlZw wTv "I Fr W ar
T i wioard wy wTF AT & TAR!
BF FT qa | 7L AT AT AT S E )
frady @ @ famet & fowrad 7Y 5
ITFT AT FE-AA TRY 57 750
MR. CHAIRMAN: This point has

already been covered by other Mem-
bers. I would request you not to
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repeat the same because of lack of
time.

st et Aoy Ao : TafEg
& wz wrgar § f& ITET 59 LHAY
zfn @ arfF fawelt & w197 1 7 &%
qE § ¥ wF AT @7E) g 97 38F!
qar? &% faad fr IFET 9T AFAT
T

o AFE) %) T L FAT &, FTHOAT
wTE A i @) ar WY gl 5g g
fawalt &1 & sy & SWIET 9IEM
grar wrfey mfF gave a1 #1 wl W
g &% varar & sara faga & oww
AT W AFE F) g7 AFA £ | FHT AT
LT FTF ¥ Fore 7 a1 =T ATaAT #°1
eI FTT § o1 9WA savar 9°T wwi
grar &, fawdlt & &7 @y § e g
qeet & gafam g¥ wiEl ¥ faset
savEr ¥ savEr & owen wrfge aifE
nigi & qa wrEEr W TEET wTUET
TIT A% WIT IFHT ITUW FT F FH
4% § weAr FTw WAT % | gEfAn
SgTeT ¥ wAreT TdEt &7 @iy aF
faaefl TEF A% gAFT A wATH FIY
Eutull

oF A AT | gL IR g
wewr fray srar & o1 9 @ §,
T qEE § OITHT FW A=A
arar & wix R s e fr saw
ofmpr §z & fao fawat foir a1 +%
ag FY FTEA war I St &1 2EE
Wt Fgar =rfro st faset &1 w0
w7 A% gY T & ar Y gEw dwiw
AT fgT | e aar & Ardt & Al
FAHT AG-TG WL G AT FHETAL AL
FAT WIEAT &Y ITE AL (qT AFAT L

T § & ¥ g ¥ WGAr g
fr fawat 7 2% o gf Wiz fawrd &
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farsralt w1 IvaYT whre ¥ wivw g avfe
% & Ty ¥ wgraar e % )

o a1 WYY FEAT IEar § o
T SO WK BRI § I
faraet faer &% (e wag gy iy
afw Wi Y A AFEY § A g7 AT EF
forad fao f5 ok wd) o & Sheor
7t & fF v wftw & 9w &= wroae
YT Sar A | 7 w8 fas,
w) AGT N I IEA SART QR
forer &5 | 37 WET & |1y & gF AT
fadas 1 awdT FIGTE |

ot gew ¥ AT aEy (WyEAT)
sarafar Y, FTEY AT FE S T A
#few & et wgiea § faigs s
fawdT ¥ &g & 9 dag faamar &
Iae! WY g¥ T A wwEemsar 2
gat fagre ® wwg aw fasdr w1
I §1 @I & W AT wwmaT H
sar a9 g, fasel & v W
FHY gY 7 & Froor fagrT ¥ e F9ne
o AT, AL AT ARG F |
fawet Y Y F7 1007 g § Fr fagre
# &t | Jrae fawd) #1 s
aw ¢ afFT F\E § #e of st
o fawet @1 IeTET 81 W@ 2
zifan fawdt & F4y g @ 24
¥ wATaT Y A At dare faweh
FT FENET g1 77T & IRA WY T AT
T AT TR g1 SiaT a1 WA g0
g v g1 wrar & fAaw dron @g
wEady g1 W )

fastdT %7 FA T CF TG Ig W
¢ f5 Tgi ¥ BR-BR 1aY gsiw ®
afcg U Faeft g7 <% g o7 fawdt
FY sirgfa £ st oY afsw 97 O B2
gTaR gTIEe F1 WY & FT fear mar
oI I 9 9T 9 QAT I faar
g foas 39 wedt § faaelt #1 wvgf
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[ wawY RrUmer ATaE]

F14 Y | BIE aaT grw ot fasrey
#1 mgfy #3q ¥, 98 & 7= w3 f2d
w #feT 7% A grew Sad gl
F7 781 TF § gafay o fawdt w1 w4y
Zt %\ gafm 8’ waT AW w5
w7 57 *7 fear aw w7 7% fE
% araT grew TE faer sroawy g,
A3 g% & {0 ¥t 9T IAFT WA 77
fear wra A1 oS Y iy w7 ¥ ST
famaAT Tt az fvodt £t adr & w9
& forr &Y &1 gaaT 2

ag 7g7 & s fawelt ¥ fam smma &
Gav fwer zafan a@am gmr 2
zaw o fafrea of, fewe ol
AT qEAT & A1 gR A o« fware
& 1 Ay A ¥ oaw IR T
o T WAE, T FW qET 77 e §
7 @Y ar 8 A TAT F T &) gAY
Gar faqar g & fev 92T 7 21 smar
F——g Aa@ WO maw T FE0 ore o
fre faadl & AT A1 gawET w5
sy GATH TC AT AT T 2, & S
STE F AT AET wgAT AfwA faere i
ZEAFHT T AT /YT FaTGI~—37 A1
T A W OF AT, 1 AT AR FOE
Anr & wra #F ) fawet w1 oATT FEET
9y ¥ oare A FiAET AT 9T
¥ AT H AT A BTE R qEA
gy & Tad fam o fawet 913 w1
FEAET FET A 4 & AT v
FTAF % FAA H g0 0T Ae w2
fa A7 7 & e w20z wTOT
gatTr g e avg & fawdr
FAT 7 41 0w qrr g 4 ow fw
ot w7 o fawet & wefa & 0
FUW, TIEEWT Fr FET FOM IS
10~12 T FT FE TGT & ATRAY AT
¥ gwwat # A1 § §9 9T WY F
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foT Y wveT &7 @ & TEET FIOT
2 W=, oUE WYX uEHEr |
AT A WELTATL &1 78478 §, ¥ & F9
fagre faoet % ar 4R wwa 3,
fagre wwadY Y ofew m:-i'ﬁmr
FHEY FT AN FIW 9w 947 gOH Ky
2 fF sy ' F18 e s
a1 7, fgRT WO W A Y, gre-
wAT #TY a1 Ay AfFw ow € gvne
&Y are-are. fzamd ar @ Euezw A
¥ FRIET T T ARAR QW A
39 Hoq § o AT @an §
B qT T A 9T 3 T g dl
ST G g1 T ) TH avg ¥ AT
&7 AT AT WD FT STATT W
sgaeqt dF 4% AEl g 3T avg
# 37 faamr ¥ gamawaw qJi 1 g
faat mat & 1 dYoTEToFTo AT fdt vy
faam # ox oiifray o % grar &
Ffa fagre nafefady I’ Fva 7 ¥m
50—55 A% EHAaT & IF F 937 7O
qora foar wraw & 1 for framt & 50-55
o AT g1 AT =A@ @ rv
FE T GAT g AT 7% a4 agy
B i

fsrelt A T Javdq & fam a7
wat fa ag gardz g wifge 1 TEE
fam == AFen gan, w9 HiT Sy
zav | o e famdt 712 a1 waeda
FFriz AT A BN a8 g
f grfomoudoe & A fomt wzadt
Fi i, Iwirdr & T & A T ag
| wTEeMedo  TEAT 4T A1 THAT
3 foz gadY av% vedT oY TEAE FA K
afra EgArée mmar &t gy gfez
a7 wE ARt & 75 T GT T gy
=1, I gfaard w9 fawr agr
"Ey g agre W st w5 Qe
arat AEY ) & 1 e agi 9T W
TATY T, qT TEH WY FHET BT G
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aff free | s ¥y g } s oo
fage ¥ i fufsdidw o1 @ &)
gt A% fafex agm agt o ¥
o & K14 HTET T TG I AT
fuferft-fm o1 72 & W & amadr §
fr S $8 quIT &Y T

wa H ¥ ag FgT AT g a2
1 ofsmw doam §, S-gerrg #
gAW agd e AT A § WY FAAT
dar so 2 Afwq g adwf Seardt
¥ 9T A0 g &, af /1 7y faa
FTH HTH AT 6, T AT K ATTHCAE |
# ¥za & fy amg Y, amw 3t afer
T ACIET TGt BT YTET IAH Y AqTH,
AT FAEY ey dr I AAY qFAr
wT AR fgear % weA & Iem i
ww & T g AfraT s ardn ®
w7 Al TAAfAE AWM T FEgHT
FY AT AT §, IART TF AT AniEn
fi o AFEA &1, A1 912 F7 A Faren-
ar@ I AAr Srfge o 37 At
HEATA F1 TATT AT W HGA FAT
saFy formary 4 #1777 oF @@
{33 7¢ Ad) I FEe,
Fa o T A EYF A AF TA THAT

il ata & gz FFW F gy
foraat a1 gevIET & TR oav
6 arf, & 1§ =f7 gfaz ad wmar
af foen 7 w3 Y gad 23 A ¥
AR AT T AT AT 2 W 3 e
sfi afaz & fanrg & faaret &t andr 3
FIT A AL qF & TOT AW § FTARC
sarat Agar fawdl 1 @ 2, arTiw
aar gt a7 fawdr & wdr &1 e
TEaT og dt 2 fr weew Faval a6
BIE T I T AT T7 meRte
AR Wfadzd aar W faarw ¥ Fmi
% fau fawst 7 & Wi At
&3 ¥ faudr #r avg T Tifa
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m&#nzﬂmﬁrms:&mm
famr, famd g7 qrr at «1 FAEW
21 7, war o K arar wrfgg

ot wrr T (feetz) o wEA
Faedd, gz o1 safEfadr ofedc
faa Aw fear war &, gaw 4z SqAr
a1 @ f& o1 faselr SEgw g SI90
GIEATATAT q1%7E T7A & fan gz
Ty & 1 q1Et & wHtwe tafaren
qv AMAT WA | At A e
awat &, 9z ag A § fr 9 o w=r?
Tq qg ¥ WulF wEAfwAT AT
w7 & fao mii af, g% w1 d@ &
2 T AT AILT AT 97 T8F JT q8T 97
FTH FTH QIR qage] G T3 AY FOAAT
=va wifs &A1 8 gon § 1 9z w1 gAfE-
fdy 2, omr mmar wia & v gz o«
nfery gfefadt afas 2 w7 =€
wfsa® gfefadt afaq &, a1 fov 2
Aoy § fa arat & ar 91 agA fres
g gA §, agi ov fawer 997 & fAo
ATHIT HOAY ATH § A T TAR
FRM A wEAfeE geeE wTY &
fao Faaer arzr g, ag arEf 0 9
a7 qar | sAw gav ag gon fE ot
grar &, FA%1 70 & ¥ fAn @
rreqRd  o3A 97 oY ®MAT G937
wA3 9z & T oo o v2A § 7 a9
wrAT | ZW gz A TmAr few fv oA
fawt &, 3977137 & faa agd 412 T
T FY HeqrEi # wirdea s fad
wr 7 F7 dww fad &, gewr fawel
F1 FTEE AIF T8990 § 77 97 {701
A a5 & 3 AvE 7 fesHAT w1 AT wE
& W% 39 A7 ¥ 1 a7 g, IR
el FIH & f.—-q'nl' o ul q:;in;\:ﬂi ?‘ ECIUEY
IHFT AT TIAT | ARTAET F AT
Wt I FT FATW | AFIAT 47 FATAT
smoat i o o fase) T8t #1 9@
Y T &, TEF w7 A A 97w
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wA oF gwriw § I TR
i aars o wsdY § 1 odfwaw afadw
®IA F7 IA% FATT F7 T@aly K1 OHT
mar & ®T 37 1¢ uifraw wfEdw o
1 g&mra frar mr ¢ A 3 9%
aifsat sz Nfaai 7% gt T T=74t
@Y &1 wew o A GAr gAr ¥ | FEA-
farg=f e 377 & fog ag 71 faz 3
foar w &, & sryen =vgan g frogaa
WA faXAT F TZO AT T AT A AET
Wi IR 3 fF TEE O g 9 A
® qu F4 & fav faqdt & 71 @
§ WET qAC FAT | GTFT AN THAT
£, 9% F5GHL B AT AT 9T qFER
% ot gFwr gr o gafas & fafe
aew & fogaee wear fr a4t fw ag
o7 3ga ¥ =i ¥ femree 71 &, 1@ faw
B ifen 1 gAt MR GRA 1910
w1 R #1977 §, IqF W1T 1948
% wrar | w= oo afdeafrat aga @z
w§ 2 qet g ofdferfa & qafew
zw fam ¥ Ja wAt ofge faaw f
FSYRTF ST FAATEY AE AT TFATES
) S T g1 AF )

e § & fafaees qea @ og wdlw
€M fr 7 79 fam @71 a9@ & 7
WY (v fegme <& g9 faa =7 714
w1 W fa= = =d, ag faw gaeh
* qATERT WY IIENM W @
T WA AW F LR, feari
F AT | AT FIF A9 §Y 0w
wsiafaa faw w0l | & st g far g
fafaver wrgs 7 faw qrom «ff a7 N
#Y ag o7 A1 g1 ) o Fhew vay
Sadl ¥ W T W@WT AT AW 9=
@ faae & 3T smRr @A A AT ¥
I 9T WIS OIS gy 9 2
wafan # frraee w=ar e § ow faar &1
fgre s far ¥ ad ol W Ot &
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IR T |

Sty awire oy (Do) -
aurafa wgran, wrwa ardr gh
& 7w adrd & faorelt dare o o oy
&1 aga ar? gewl ¥ g fewd) samAr
we ¥ faar &1 gd £ afew & WY fqardy
a7 TE ) g FW A gew % afow
wag saTRT | o 3w afym ¥ g fawredt
@71 F A1 98 4ga WX AAT & Fry qww
T | gATT IR qgr € afwr g1
gare ggi o afear groreew §, aad o
waw § o fore s oY firerar areft frep,
fam @z ) fradT fasrely fagd), § s«
FTANE T W & WU BN g
7 faoreft a1 9%, DF § fasw @
% ZrisE A% § wAT wE, g &
w8 7 feex & gawr
T & s gl g fawelt S0 wd qr
¥ A aga faseh fam wwd @
fareft Y Rwr Y aoewT § fawelt 51 aga
g g § 1 xw ¥ A fwady faemT
a1 gEAn e s €, et farsrelt St
&7 qgwdtd o< g a7 & faaet wgw
s W wdY a7g & I@m a§ 9y
g1 9 foq axg & 9T § w49 2,
mﬂw’rﬂﬁmrﬁwmwmmi
At 0 wifc agt @77 qF g1 an
AT EHIT AT AT Ae¥ TIHT T wwAv
g zarma BE gur? dm ) aatwendr
7z & f& Am @ §  wewr
E1F g1 8 T 1 wifow Ag0 wy wE |
a9 2§ ¥ w2d a7 a1y o wr
41 ST T g7 9 5pw g AT AHIT
7 ZAFT 31 4z WA fr vegfafman
Fr aiX wme 9 GEr e T
gHaT Adra ag gran § fr o o e
waTeT g1 Wrarg @ wil W o
& W gwar o geaforny ag W fage
et ¥ me dmras v ak g
ara & ok srg 7y wof ) faorelt A gw
A<t AT TEadr A awg ¥ fr aw WA
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TH a0 & WO A §T (U0 QI9%T Jayav
wrfge s &% araTe = arfe oo |
T g, gaRr o wreey duen nfi )

gfefewsr At o o fawst o
aT 9T gedmr £ 1 wiferw 19 A
wt ¥ | ag xa maw F 5 g arw et
fawlY ot Al w1 gw 57 & fag ar
qifafexa att ox 9g aay & faq fw
g A A fawely gar oy # ¥
¢, Tad a7 wdww faoelt & 2 22 §
sarar fawdt & wagww 2 far ) gmar
afrar ag fasar fr qa s Mz Har g
T3 AATE TAF FTH AT @ W AW
F1 FuaT faadt faadt @ g faad
TEN g FH 1 AT FH LA R gwg F
Fqrz¥ At AT A AT W fF F Wy v ——
fawdY & ars AT EIH @ | TAG TAN
& faa st wda grasd 9 sAF qAE
&t nf ff & mod tgeT qur At fiaw
gieg w1« foT s & 9 qnaE
TEY & gaAr Al o9 0 @i sAw
aga AFATA ISMAT 97 | AT F AT
awrt B Aifew &7 WY g5 F7 fai o
t f& 7 Bgdz amT ) ge wrae &
gfgua adf f& oz ¢ 91w a1 v A1
94T @9 F1F WAT K UF 79 TH FIH
& forw mary | gT wof foa® zgade
Far gar & ag 7T TH AW KT AT
AT FLFHAT R | W7 IO F wgi &
wry fuwdl 2 § T9®T 519 Tgde Y,
IR qdlE T qEATE %L, AT wET §
f& @m vgdex wittg qm & | fasey
FT A% FaIET Wit & 1A 1 78 T
I AEX F wrr § AT A5 W g
wid & ta¥ a1t § wiow’ Y §9 7
a[rfgd | WA WY W 9T €H A §1
g fedga mfream § At qg S 2
qPa AT W A

s wifad I & Jow & gda

T WY AT ATHT § TAHT T T A
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FAT § 1 W ware 4 fw ST
frsr <t &4 JEOT Wity fam g
& 1 w72 7 Fora g ot wlt g e
f agt faar &4

MR. CHAIRMAN: Please conclude
now. This Bill does not cover thoge
points which yoy are raising. There i3
very iittle time. I have to call the
Minister. o please resume your seat,

!‘tt&mﬂzf«g:mm{mﬁq
WA AW E A oor G B g
ferar ot <gr & ozt @Y gy @ 41w
61 § % 39 35 1 7 § 57 w0t
TN AT Ia% faq ot wio At saqrar
qEDT ZNIT |

SHRI P, RAMACHANDRAN: [ am
very grateful {o the hon. Members
who have evinced keen interesting in
discussing the power problems in the
tountry, even though the Bill does not
envisage such a discussion, Whatever
it might be, many hon. Members have
raised points regarding the guidelines
for the future functioning of the
Ministry. I am very thankful to them.

One of the questions asked was why
a comprehensive Bill has not been
brought. In fact, only in 1976 we
had amended the Electricity Act, 1948,
constituting the Central Electricity
Authority and vesting it with proper
powers to give the necessary directions.
1 think that is enough and this Bill
has been brought forward to see that
the electricity boards and State Gov-
ernments are enabled to function
better and become commercially via-
ble. It is only with that purpose in
mind that this Bill has been brought.
1 think hon. Members have not tried
to discusg the amendments, but have
only dilated on the functioning of the
electricity boards in the various States.

Hon, Membhers have raised a point
about the defects in design and equip-
ment, and. also the functioning of
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these power stalions in various parts
of the country, and they wanted the
best possible output of energy in the
country. It is our endeavour to see
that all the units function efficiently
and give the power that is neceasary
for the country but we have got many
problems, and the State Governments
have to face these problems of main-
tenance and operations in an efficient
manner.

Some of the Members have raised
points about the power programme
alsc. I can tell hon, Members that in
the course of the last one year, after
this Government came to power, addi-
tion tv installed capacity was to the
tune of 2000 MW, the largest capacity
addition in any one year, taking the
performance of the last 30 years. In
the current year also we have a pro-
gramme to add to the installed capa-
city 3.800/3,900 MW, Thereby I want
to impress upon the House that this
Government seriously considers aug-
menting the capacity of the country
and also attaining self-sufficlency in
the coming five to six wyears. That is
why we have drawn wp an ambitious
programme of adding 18,500 MW in
the course of the next flve years, and
almost the entire capacity is being
sanclioned, most of it had already
been sanctioned and we are having
effective monitoring to see that these
units are brought about in the short-
est time possible. Not cnly that, we
want to add more capacity in the
coming few years. For that we want
to take advance action also.

Another point that was made by
hon. Memberg is about rural electri-
fication, whether we are devoting
enough attention to that. Today we
find that about 36 per cent of the vil-
lages are electrified. Our asim is to
see that at least 50 per cent of the
villages are electrified in the next flve
years.

SHRI P. RAJAGOPAL NAIDU:
(Chittoor): Only villages, not hamlets.
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SHRI P. RAMACHANDRAN: It
includes hamlets also,

Not only that. Twenty lakh pump
sets are going to be energised In the
coming flve years. It is not only
mere electrification of villages we
must also see that pump sets are en-
ergised to help the villagers. That is
why we are having an ambitious pro-
gramme, and this programme has to
be implemented with the help of the
State Governments and the State elec-
tricity boards. That ig why there is
a constant dialogue between the State
electricity boards and the Government
so that this programme can be im-
plemented effectively.

16.00 hrs,

About the functioning of Electricity
Boards, the hon. Members raised the
point that there is a lot of corruption
nepotism, political appointments and
all those things. In the recent con-
ference of the Power Ministers and
the Chief Ministers, we have discuss-
ed this problem. We want to see that
these Electricity Boards are profes-
sionalised in the shortest possible time.
We also want to see that these Boards
are constituted with experts as far as
possible and improved to function
efficiently. Almost ali the Power Mini-
sters have agreed 1o this. They have
consgtituted a standing commitiee, We
are also actively considering appoint-
ing a commitiee to go into the work-
ing of these Electricity Boards and
trying to evolve some guldelines so
that the Electricity Boards can be
asked to function effciently.

Some hon. Members have raised the
point of lpad shedding in Delhi. A
few days ago, I mentioned in this
House that Delhi would not suffer for
want of power. Even today I main-
tain that. If there is load shedding.
it must be for other reasons and not
because of lack of power. Load shed-
ing may happen for various reasons.
If there {s some disturbance in some
system in some part of the region,
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there will be some drop in the power
generation thereby dislocating the
entire system. It is only because of
such happenings that you found some
load sheding in Delhi yesterday and
day before yesterday. I can still give
this assurance to this House that Delhi
will not suffer for want of power.

The hon. Member, Shri Jyotirmoy
Bosu—he is not here now-—made a
point about the Calcutta Electricity
Supply Corporation. The previous
Government in West Bengal had ex-
tended the licence of that Corporation
till 2000 AD i.e. for another nearly 22
years. Not only that they had applied
to instal additional capacity under
their jurisdiction and that also had
been techno-economically sanctioned
by the Central Electricity Authority.
In all these things, the State Govern-
ments have to act and I think, the
State Governments are acling in the
best interest of the State and the
country.

A mention was made about power
shortage in the easiern region. I want
to tell the hon. Members that in the
eastern region, for instance in Bihar,
the installed capacity is only about
700 and odd megawatts. Even out of
that, only a little over 300 megawatts
is being generated. Installation of
power stations and augmenting the
additiona] capacity cannot be got
overnight. I think, the hon. Members
will appreciate that the gestation
period for these power siations s
very long. If they are hydel stations
they take longer period than the
thermal stations. That 1s why, we
are actively monitoring and we want
to see that power stations which we
propose to Instal in the coming five
years are commissioned on time, It
is only with that view that we are
trying to assist the State Electricity
Boards and elso other generating
agencies. In the Central sector also,
we are commissioning some of ‘the
large power stations.

A mention was made about Rama-
gundam and Neyvelll power stations.
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All the stations will be commissioned
as per schedule. Let there be no
apprehension about the commissioning
of the stations unlesg there urises a
problem which is beyond our control.

Another point was made about gas
turbines and what happened in Cal-
cutta or West Bengal. Ahout gas
turbines, ] want to make one or two
points very clear. It is not that the
Government is agains{ installation ot
gas turbines. Before we approve of
the scheme, it is our duty also to
bring it to the notice of the agencies
which want to instal gas turbines
about the cost of power, the equip-
ment that has to be maintained. The
equipment that will be sophisticated
and its maintenance will be a pro-
blem and some buyers must be found
for the costly power. All  these
things have tp be brought to their
notice. In addition to that, in a
large system like this, it will be a
very marginal augmentation of
power with the help of gas turbines
and we have to examine how far
they will be helpful. without exa-
mining all these aspects, we should
not rush to instal gas turbines.

In fact, we must also find out the
fuel that is available for use ip gas
turbines and also whether we have
got & firm commitment by the oil
industry to supply fuel required for
g8s turblnes. We have to lake all
these things into consideration. It
is only after taking into consiieration
all these things the the wpros and
cons, that we advise the State
Governmenis or the agencies accord-
ingly who want to instal gas turbines.
On the part of the Central Govern-
ment, we will not try to stall any
State Government coming forward
to instal gas turbines in spite of these
problems that face them. Our ad.
vice to the state governments would
be to ensure whether by proper
maintenance and also by proper
monitoring, rationalising power sup-
Ply and utllisation, they could achieve
higher generation without the ins-
tallation of gas turbines. That is
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also the thing that we have to con-
sider. With that problem in mind, we
are advising the State Governments
accordingly.

Then, the hon. Members mentioned
about transmission losses. Wherever
there is s larger rural electrification,
the transmission losses are bound to
go up. That is why we are trying
to minimise the transmission losses
by improving the system and also
strengthening the transmission lines.
By these methods, we want to see
that the transmission losses are mini-
mised.

About the other suggestion that
was made by some hon. Members,
about power being stolen, I do not
know whether 1 can answer that
because it is mostly the State
Governments which have to g into
this problem, It is mostly a law and
order problem. The State Governs
ments are belng constantly advised to
prevent theft of power,

SHRI N. TOMBI SINGH: A refer-
ence was made to the Loktak project
in Manipur. It is a Central project;
jt has been inordinately delayed.

SHR!I P. RAMACHANDRAN: As
the hon. Member mentioned, it was
delayed because of some kind of
difficulty in tunnelling and other
things. We have overcome those
difficulties. We want to proceed
with the work and see that the Lok-
tak project is completed as early as
possible. It is our intention to see
that the work proceeds according to
schedule. Even though there was
some set-back due to unexpected pro-
blemg that we faced in tunaelling and
other things, all those problems are
being sorted out and we will try to
romplete it as quickly as possible.

I think I have tried to cover some
of the important points mentioned by
the hon. Members; if some points, by
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chance, mentioned by the hon, Mem-
berg are not covered, here, definitely
we will bear in mind those points and
8ll these problems end see that some
improvements are made in various
sectors of this electricity.

Now Mr. Chairman, 1 feel that
some of the Members said that this
Bill should be referred o a Select
Committee; some Members said that.
This is not & Bill that is to be refer-
red to a Select Committee because
its clauseg are very simple. I hope
the Members will support this Bill
without pressing for any amendment
or any such thing. With these few
words, I commend this Bill,

SHRI VINAYAK PRASAD
YADAV (Ssharsa): 1 want to speak
on my amendment no. 18.

MR. CHAIRMAN:
gent your name.

SHRI VINAYAK PRASAD
YADAV: I had already given the
amendment,

You have not

MR. CHAIRMAN: The normal pro-
cedure is that you should send your
slip indicating that you want to speak
on your amendment. If you want
to speak, you can just speak for two
or three minutes because the time
for the Bill is over. You just take
two minutes

ot faamaw e o gw 3
tar sear gafaw faar § s s 29
0 O ¥ awan 6 dned § fowd fad
wrAfTe @ & e § sz
frm e &) e i fe
vl s wfow g fawedt o wd
v S @R W g e fa
AT ST gH S agE s R E 9w F
wwEl Wy faedt 9T aw R oW
strareTe & WYX g 6T e w35 faor
AT &Y Ay 1 faweft v den Fmar
e gE sz §....  (wgwem)
wifre wx & smer grerery § e o
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ot fawr anft woft Fgew wrg § IwE
T gawr v wifgfee faw wmr
wigg e fewelt & ¥ groh-
frgelt & sitT wrf-adisteme § 1 (v
wm) wwfeq dw faw wmr wfeg
foradr faorsl A1¥ & W v @ ¥ qOF
¥ o goEt § owg @ 9% whE
faq &3 wates fear @1 & =gar
fs ©F wifigfea faw @ o foad
wieg faweft & facre & ®m w1 6
JrET THEET TTEC A0 WX

MR. CHAIRMAN: That point has
been covered by many hon. Mem-
bers. Please resume your seat. I
think you have made your point.

SHRI VINAYAK PRASAD

YADAV: 1 want to withdraw my

amendment.

MR. CHAIRMAN: Is it the plea-
sure of the House that the amend-
ment No. 16 moved by Shri Vinayak
Prasad Yadav be withdrawn?

SEVERAL HON., MEMBERS: Yes

AMENDMENT No. 16 WAS, BY
LEAVE, WITHDRAWN.

MR. CHAIRMAN: The question is:

“That the Bill further to amend the
Electricity (Supply) Act, 1948, be
taken into consideration.”

The motion was adopted,

MR. CHAIRMAN: We shall now
take up clause-by-clause considera-
tion. There are amendments on
Clause 2.

Clause 2 (Amendment of Section 1)

Amendments muade;

Page 1, lines 8 and 7,~—

for “after sub-section (4), the fol-
lowing sub-section shall be insert-
ed, namely:—"
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substitute—
‘ta) iIn sub-section (3), for the
words “Sixth and Seventh Sche-
dules”, the words “Sixth Schedule”
shall be substituted;
(b) after sub-section (4), the
following sub-section shall be in-
serted, mamely:—*(8)
Page 1, line 11,—

for *1977" substitute “1978" (4)
Page 1, line 13,—

for “1977" substitute “1978" (5)

Page 1, line 17—
for “197T7" substitute “1878” (8)
[Shri P, Ramachandran]
MR. CHAIRMAN: The question is:
“That Clause 2, as amended, stand
pargy of the BilL"
The motion was adopted.
Clause 2 as amended, was added to
the Bill.

MR. CHAIRMAN: There aze no
amendments to Clauses 3 to 12. I
will put all these clauses together to
the vote of the House. The guestion
is:

“That Clauses 3 to 13 stand part
of the Bill."

The motion was adopted.
Clauses 3 to 13 were added to the Bill,
Clause 14 (Substitution of new sec-

tion for Section 67)
Amendments made:

Page 4, line 11—
omit “(1)” (7)
Page 4, line 33,—
after “year" ingert—
“or which became due for pay-

ment in any previous year and
has remained unpaid”(8)

Page 4, line 36,--

after “year” inseri—
“or which became due for pay-

ment in. any previous year and has
remajned unpaid” (9)
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Page 4, line 45—

for “capital”
receipts” (10)

[Shri P. Ramachanderan)

MR. CHAIRMAN: The question is:

substitute  “capital

“That Clause 14, as amended,
stand part of the Bill."

The motion was adopted.

Clause 14, as gmended, was added o
the Bill.

Clause 15 (Substitution of new sec-
tion for sectiom 68)
Amendment made:
Page 5, line 12—
for “1977" substitute “1978" (11)
[Shri P. Ramachandran)
MR. CHAIRMAN: The question {s:

“That Clause 15, as amended, stang
part of the Bill.”

The motion was adopted.

Clause 15, as amended, was added to
the Bill.

Clauses 16 to 21 were added to the Bill.
Clause 22 (Amendment of Fourth)
Schedule)
Amendments made;
Page 8,—
after line 7 inseri—

“(a) in paragraph [, clause
(¢) shall Be omitted;" (12)

Page 6, line 8,—
for “(a)" substitate “(b)" (13)
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for “(b)" substitute “(c)" (14)

[Shri' P. Ramachandran}

MR. CHAIRMAN: The question is:

“That Clause 22, as amended,
stand part of the BilL”

The motion wag adopted.

Clause 22, as amended, wag added to
the Bill.

Clause 23 (Amendment of Sixth
Schedule)

Amendment made:
Page 8, line 87,—
for “1977" substitute *'1978" (15)
[Shri P, Ramachandran]
MR, CHAIRMAN: The question {s:

“That Clause 23, as amended,

stand part of the BilL"
The motion was adopted.

Clause 23, as amended, was added fo
the Bill.

Clauses 24 and 25 were added to the
Bull,

Clause 1 (Short title)
Amendment made:
Page 1 line 4,—
for “1877" substitute “1878" (2)
[Shri P. Ramachandran]
MEH. CHAIRMAN: The question is:

“That Clause 1, ag amended, stand
pert of the Bill”

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

The Enacting Formula
Amendment made:
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Page 1, line 1,—
for “Twenty-eighth' substitute—
“Twenty-ninth” (1)
[Shri P. Ramachandran]
MR, CHAIRMAN: The question is:

“That the Enacting Formula, as
amended, standard part of the Bill.”
The motion was adopted.

The Enacting Formula, gg amended,
was added to the Bill.

The Title was added to the Bill.

SHRI P. RAMACHANDRAN: Sjr,
beg to move;

“That the Bill, as amended, be
passed."”

MR. CHAIRMAN: The question is:

“Thai the Bill as amended be
passed.”

The motion was adopted.

16.20 hrs,

COAL MINES NATIONALISATION
LAWs (AMENDMENT) BILL

MR. CHAIRMAN: The Houge will
now take up the Bill further to amend
the Coking Coal Mines (Nationaliza-
tion) Act, 1972 and the Coal Mines
(Nationalisation) Act, 1878,

THE MINISTER OF ENERGY
(SHR] P. RAMACHANDRAN): I beg
to move:

“That the Bill further to amend
the Coking Coal Mines (National-
isation) Act, 1872, and the Coal
Mines (Nationalisation) Act, 1873,
be taken into consideration”.

Hon. Members may recall that the
coal industry was nationalised in two
phases—coking coal mines were fArst
taken over under the Coking Coal
Mines (Emergency) Provision Ordl-
nance 1871 on 17-10-1871 angd there-
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after nationalised under the Coking
Coal Mines Natlonalisation Act, 1873
with effect from Ist May, 1872. Simi-
larly, the non-coking coa] mines were
taken over under the Coal Mines
(Taking vver of Management) Ordi-
nance 1978 on 81st January, 1973 and
subsequently nationaliseq under the
Coal Mines Nationalisation Act, 1873
with effect from lst May, 1873. A few
amendments were made to both the
Nationalisation Acts in September,
1978 to overcome certaip difficulties
encountered in ectual practice. In
Apri] 1876, the Ordinence amending
the Coal Mineg (Nationalisation) Act
was issued for the termination of ille-
gal mining operations, This ordinance
was replaced by Coal Mines Nation-
slisation (Amendment) Act, 1076
Even after this, it has been found that
there is neeg to remove certain ambi-
guities as well as certain practical
difficulties which have come tp light
during the implementation of the
Nationalisation Acts. The present bill
is intended to remove these difficul-
ties and expedite the payment of the
amounts tp the eclaimants and the
ownerg of the coal mines. The main
amendments are as follows:—

(a) Certain amountg like dues on
account of the sale of cosl and coal
products effecteg before the date of
nationalisation of coking coal mines
and coal mines, subsidies due for the
pre-nationalisation period, and ear-
nest monieg and security deposits
made by the owners of mines with
the varioug authorities did not vest
in the Government on nationalisa-
{ion even though these were collect-
ed by the Government company
upto a specifieq date and included
in the owners' accounts after meet-
ing the liabilitles of the pre-
nationalisation period. A doubt was
expressed whether the wording of
the Nationalisation Actg covered this
exception to the assets vesting In
the Government gpn Nationalisation.
It is now proposeg to clarify in re-
lation to the saig Acts that current
assets vesting in the Government do
not include such amounts.
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[SHR1 M. SATYANARAYAN RAO in the
S Chair]

(b) The said Acty do not speclty
the interest rate admissible gn the
claimed amwunis after the gppoint-
ed day. In the absence of such a
provision, the secured creditors have
includeq in their claims interest gt
very high rates which, if allowed
will deprive the Jower priority cre-
ditors, mostly Government Qrgani-
tiong and small guppliers, of their
accepted claims. It is, therefore,
proposed to insert a new section in
each of the gaid Acts to provide that
the interest payable on such claims
shall be at such rate not exceeding
the rate of interest accruing on any
amount depositeq by the Commis-
sioner of Paymentg with a nation-
alised bank or in the Public Account
of India as required under the said
Acts.

{c) It is proposed to empower the
Commissioner of Payments—ap-
pointed under the Acts, (i) to autho-
rise the persong appointeg to mssist
him under the Coking Coal Mines
(Nationalisation) Act, 1972 to exer-
cise all or any of the powers exer-
cisable by him under the Act. Such
a provision already exisls in the
Coal Mines (Nationalisation) Act,
1973;

(ii) to transfer cases from one
Assistant Commissioner to anothe;
or to himself;

(ili) to issue a notification in-
viting the owners, managing con-
tractors and such other - persons
Who are owners of any machinery
equipment or other property which
has vested in the Central Govern-
ment gr a Government company
under the Act and which does not
belong to the colliery owners, to
apply for the residuary amount
lying with the Commissioner of
Payments after settling all the
claims, .
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(d) It is proposeq to legalise joint
claim; filed by wotkery through
Trade Unions or through the officers
under the Chief Labour Commis-
sioner (Central) against the colliery
OWDners.

Such of the claimg as had not been
time-barred on the relevant date When
the management of the coal mines was
taken over by Government and had
been fileg before the gpecifieq dates
but had been rejecteg merely on the
ground that such claims had become
time-barred are proposed to be restor-
ed and dealt with.

It is proposed to prescribe a period
of sixty days within which appeals
against the decisions of the Commis-
sioner of Payments have to be filed
and to apply the relevant provisions of
the Limitation Act 1863 to such ap-
peals. It ig also proposed to extend
the right of appeal to the colliery
OWNers.

The proposed Bill provides that the
period of three years after which un-
disbursed amounts shall revert tp the
general revenug account sghall be
counteg from the date on which the
last order for disbursement was made
by the Commissioner of Payments and
not from the date on which the amount
wag peaid by the Government to the
Commissioner,

With a view to dealing effectively
with persons who indulge in illegal
mining of coal it is proposed to amend
sub-section (2) of Section 30 of the
Coal Mineg (Nationalisation) Act, 1873
by enhancing the punishment of im-
prisonment from two years to three
years and of fine from ten thousand
rupeeg to twenty thousend rupees.
This would thus be g cognizable off-
ence and prompt action can be taken
by the local Government guthorities to
deal with such cases.

Some of the amendments are of a
proeedural nature and gome are in-
tended to regularise the position as it
airdsldly exists. In Both the caseg the
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object is to simplify the procedure for
payment of the amount gnd to expe-
dite matters as much g5 possible. No
additiona] expenditure on the part of
the Government is involved,

With these wo;.-ﬁs, I commend the
Bill for the consideration of the House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Coking Coal Mines (Nation-
elisation) Act, 1872, ang the Coal
Mines (Nationalisation) Act, 1873,
be taken into consideration”.

SHRI VINAYAK PRASBAD YADAV
(Saharsa): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 1st August, 1878". (3)

*SHRI K, RAMAMURTHY (Dha-
rmapuri): Mr, Chairman Sir, the hon.
Minister of Energy has introduced the
Bill tp further ameng the Coking Coal
Mines (Nationalisation) Act, 1972 and
the Coa] Mineg (Nationalisation) Act,
1973.

At the very outset, ] would like to
point out that the former Govern-
ment, which is being arraigned and
railed day in ang day out for allegedly
having taken the country in wrong
directions, wag responsible for the
nationalisation of the core sector of
our economy, i.e., the coal mining in-
dustry. The entire credit for this far-
sighted step must go to the untiring
efforts of late Shri Mohay XKumara-
mangalam, one of the greatest sons of
India, who saw to it that the coal-
mineg which were being exploited by
the private sector were brought under
the public sector for the good of the
nation angd the people.

The amendments proposed by the
Janata Government are to be wel-
comed, - particularly the amendment
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relating to the legaligation of juint
claims flled by workers through Trade
Uniong or through the Officers against
the colllery owners, and also for ex-
tending time for the preference of
claims. It jy common knowledge that
the érstwhile mine-owners had not
paid their dues to the Employees State
Insurance Corporation and to the Em-
ployees Provident Fund. The grrears
under these categories of dues from
the employers run into crores of
rupces. But, it j5 really regrettable
that even after nlt:oml.isntion such a
thing should be allowed to persist in
the public sector. The arrears of
workers are mounting and after all
now only book adjustments are o be
made. I do not understang why this
should happen now. I request that
the hon. Minister should look into this
and do the needful for eradicating
such a pernicious delay in the matter
of workers' dues in the coa'-aine in-
dustry, which is now exclusively in
the public sectos. Just as you have
Emergency Risk Insurance giving pro-
tection to the property of vested in-
terests during timeg of trouble, the
coal miners whose every day life is
endangered under the bowels of earth,
must be given special professional
risk insurance facility.

1 hope that I will be within the
bounds of properiety if I refer to cer-
tain relevant issues concerning the
working of the Ministry of Energy,
especially when this House hag no
opportunity of discussing the Demandg
for Grants of this Ministry thig year.
The hon. Minister is fully aware that
the Thermal Stations in Tamil Nadu
in particular, and the Thermal Power
Stations in Southern States in general,
which are dependent upon coal, should
have a minimum 15 days stock of coal.
Now the coal stock in the Thermal
Power Stations in Tamil Nadu has
dwindled to three, four days' stock of
coal. It portends serious danger. You
know, Sir, that railway gecidents have
become the order of the day and the
strikes have also become s regular

*The original speech was delivered in Tamil.
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feature. If due %o any such reason
the coal supply is d then the
Therma] Power Ststiony will have to
shut down, resul in serious dis-
location of econo activities. On
account of paucity of coal, if electri-
city generation comes to a standstill,
all jndustrial- production comes g g
grinding halt. Agriculture will also
be the victim. I gppeal to the hon.
Minister that he shoulg take expedi-
tious steps for replenishipg the dwin-
dling coal stocks of Therma] Power
Stations in Tamil Nadu.

Before 1 proceed {further, 1 would
like to pay my compliments to the
hon. Minister of Energy for having
sanctioneg the Second-Mine Cut in
Neiveli Lignite Project.

Sir, I do not know whether 1 ghould
call it a wrangle or an unseemly con-
troversy betwen the Railway Minister
and the Energy Minister. When we
enquirej the Railway Minister about
inadequate supply of rail wagong for
loading coal, he replied that on ac-
count of snail pace loading of coal
from pitheads about 800 rail wagons
have got stranded near the coal mines.
I do not know who is responsible. I
request that the hon. Minister of
Energy should ensure that the coal,
which according to him is getting
pileg up sky-high, is loaded on time
so that its supply is not delayed un-
necessarily.

The hon. Energy Minister hails from
Tamil Nady and though he was a
member of different political parties
at some time or the other, be is now
in the Ruling Janata Party. The
manner in which his own colleagues
in the Council of Ministers are laying
siege to his Department, I am afraid,
may make him a Minister without
portfollo shortly. The hon, Minigter
of Stesl and Mines, Shri Biju
Patnaik, hag operly expressed that
the Coal Mines must bLe brought
under hig custody so that his
Steel Mills can work smoothly. The

MAX ¥, Wiy
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Agriculture Minister, Bhri Barnala,
feels that since hydel power projects
are intimately connected with Irrige-
tion Projects, they should ge brought
under hiz tutelage. From such news-
paper reports I come across. I am
afraid that our Energy Minister may
be usurped of his Departments and
declared as the Minister without
Portfolio. ] hope that our Energy
Minister has the strength to thwart

such onslaughts,

In regard to the supply of coal to
another wvital sector, i.e, the cement
industry, the Tariff Commission has
fixed a uniform rate, whether the
cement industry is located in deep
South or in far east or in distant
west, Whether the Singereni coal has
to go fo a cement factory located far
away or the coal from: Bihar has t0
travel a long distance, there is no
discrimination in the rate. For ex-
ample, the Cement factory in Thala-
yooth in Tirunelveli District in Tamil
Nady is the farther-most corner from
the source of supply of coal. The
cement industry, with this benefit of
uniform rate available to them, could
produce cement with some margin of
profit for them. The increase in the
coal price, which includes the railway
freight hike for coal, has hampered
their production patiern. Fifty to
Sixty Members of Parliament have
handed over a petition in this regard
to the hon. Minister and 1 request the
hon. Minister to look into this issue.

The coal mines were nationalised
with the avowed objective of national
good, The hon. Minister has accepted
on the floor of this House that the
Coal India Ltd. is incurring losses re-
gularly to the tune of several orores of
rupees. When the coal mines were in
the private sector they were making
profits. Why should they incur losses
as soon as they have been brought in
the public sector? Where is the difi-
ciency and what is the cesuse—It is
felt that natjonalisation is 3 anathema-
for the Janata Government. Is such
recurring losy in the Coal Indla Ltd.,
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due to the complicity of bureaucrats?
One baging to wonder whether the in-
dustrialiste end tbe erstwhile mine-
owners were showing profit after in-
dulging in tax evasion. Coal mines
are in the core gector and we cannot
afford to make them sick. The Gov-
ernment of India should defeat such
efforts, whether it {8 on the part of
bureaucrats or on the part of the erst-
while owners who are keen to estab-
lish that the concept of public sector
is bogus and not in the nation's in-
terest. The Government of India
should be committed to the growth and
development of public sector in the
country, which alone can save the
posierity from depravity.

The hon. Minister has proposed
modification “in the penal provisions
for illegal mining—more number of
years of imprisonment and Rs. 20,000
as fine. 'The people who indulge in
such activities are immuned to such
legal provisions. We know the number
of cases lingering on  for years and
years against the  industrialists. A
case was instituted against Shri Rama-
krishan Dalmia in 1958 and till 1968 he
could not be arrested. They are not
afraid of facing legal punishment, If
their purpose is served. All the loop-
holes in a legislation are exploited by
them. I would like to  suggest that
the provisions of law must be imple-
mented rigorously and vigorously.

1 am sure that the hon. Minister in
his reply to the Debate will refer to
the points 1 have raised. I conclude
my speech thanking you for the oppor-
tunity given to me.

st v foy (fficdig) @ dwr-
ofer wgea, Frawar g} F o ¥ @
TH g smma faw W dwd ® der
we & e It warw & wd e
forag wt o geb A & faar &0 ww
ﬁw*mtﬂlﬁnwtﬁs-ﬁm
art & enfwaf & fom oeat W
fienr §, I 7T s frw TT qT AW
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gy g ¥ wifgn fs e
At & anfet & qre ¥ ek awny
& gl foerert o T, WA WX 1972 W
AOF-F Y EEmt ) & forar mur, 9w
ana 91 & qry fewr g7 a11 at
gz w1 & 7w & wingafe Y 7 )
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Tt ¥ folr o qx o gurawT gAT
wifgy, wic 98 qurad o7 Qe few
7T 9T §Y, ¥W ¥ fag gw anit & e
g Svimgyl_ faw smar mm &

1972 S¥E-+o73 & 5w gra waY,
s, ¥ T T )
Ty il At 99 wWa gOeT weidy
71 3oy Ay g % 7 of fF 9w
m‘fmmmin\ﬁhmmn
afw Ty wwg TPy w1 WA A
fomr o wgw &Y nemww ey
dY fum Y & @7 Jz1 ¥ MY Afew
fioz Yy oY g2 W guv 97 TNgwor
_ETAY T AT 98 Hged ay § worgdl
¥ mg =y few fe g wman gar
w7 qrfewl F G aer ) ]
F o gl ® wiwe fafa # wem
I & Ao ¥ wTET 78 WY gaTe
mifem Wlomr 7 g€ 55 = wrAr
forar Y aroeTT A o wfwrT € fawr
wT fegm 1 wTst atw w9 & ag o aTET
arét #t quwre wE at ww ow g
famr sy & fog ot § fe) st
e w=t ¥ s et o ww &
faw us wgraw argee ®r e w1
sTenw frar o 1 qg o aF & W
gUT) ww gEdt gURTT a1 T Ot
i ot ¥ ATy fiR oY wonk wg ST
¥ forg faer & T wrRiY ) €W oy iy
S aF 37§ Qe At e & oy
wfog &g o § e oY wvw ey §
o & & wowe aaw ¥ a o ook
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dareT s @ g frsa e o ¥
- JAEAE &, 99 F[ TA9 &, 97 &1 Afasy
~fafe @1 dar § =0T fFw o ¥ IO
Tqar 9T @Wt 1 F S ST 9,
“faT % ovEE o gu7 8 Q7§ ey
Fr AFY FE v F A7 FfwT Sy
FEIfE S FAAE 79 4= gui 7
I TC @1 AT a7 F< F | 71 SA1
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‘g feqr eT ) Ag & F@r mEdr F7
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gl & faen § go A Saws 7 80
'QF THY &Y AW Fready v et

"Fes W 2, @@l 9T qQ F FEIT

T QFoUT o FHF 4 OF e 33 o
qT1 qg a1 1976 T § | T§ GHI

qASTAY o T gn WA - ot G &

&Y o1 ATHT ag FAR Wes F aw@ § ¢
o for 1 T H q9@ g W

QAT & A 9E6S T g G
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- F fFArR 9T g A oFE ) @
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Tl T 7E 1 F qg gy 7@ a0 E fF
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g W #fas yaw 3 @ § JifF
#T FTLAT @ FAT @ § | 97 gAY
TIT T T AR 96T & are =) To
oo~ TS, SIF T o gfere st
T, gt 8 for ¥ ==z awat F &
TS qIfE 1S THIA T A FOHF |
TR AGHAT F AT AT IF F1E G-
a8 @gf gf ife AeFmAT @Ew
JAM T AP,  gareg @ ¥ 33
ge et ¥ fdwmi 91 wifae
IW @ I @I FT AL T W
aR faaoor fagre aome & q&r W=
AT @A A F I 9% gC § ) A
ag faawor frg &1 we of S q
¥ g am # 7 afqar @ g gud
ARF AT AL I AT G B
fafedig s * = ar 7wgT g1
giar%awﬂaﬁ-ﬁ EE U Gl g
F AGEF & A qrerE I Gy ¥

Tl 9T g ¥ I A a@t{g’ﬁfél
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T w1 AT F g e de e =
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& gE v @ § 9 fag g
ST GTE wT § T ST FEdr § T aw
| QEISATEY cGEEAT AT, 98 UF |9
© fadnF @t & 5 a9 & sig g dm
T8 FT f2aT S AT 10 ST AT S
2 20 &7 BEA FT oo sy g
T ERM 7 SHET A9 50 EHIT A
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HM 10-20 FHTL FT 419 T & AT
Tk fau #Y oiw @& qF FEeur
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gafaqu & g dd@1_sT F1 A
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g€ & foF wrraay ardy Aeney ) WY e o
Wt &t O B &Y wE, o AT FTAY

| @I =R AT ST At w9 fam
ar orst. 7t o gfww fasrd st @0
T 10-5 AT HIET & #1 ZO0 7

& a 7g wwTg XAT =g § fF g@ ww

F FT9 ST AT FQ & IR0 a9,
faet oY SmasE &, W wI ¥ faadr
Wt SToET @Y SEAT @ FT Ay AR
W& §9 THTT FT HIAA ATAT SAOQAT T
TEHN F6 HAL N GHAT g | AT q@Y
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s # FEr =mear § T Aol wEew &
73 g &7 ¥ IR Brae Fars | o
wwd # agt & fraifaq gom a1 av &
RIT 9 ATE TIY AL F7 IqZ grar
g wafs s Saar & ar 8, FaveT
ITAT &Y 1T &1 T FA F 57 A AV
AT 9 T § | ZAAT SUTET FHTUA §
zafag & &7 s 7 47 = Srgar
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gEaTT FWT W owE F faw ww @
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fagem, ST, Tw faema S wifast
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T Awgdd w1 15 faw @ qearg
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HAAATH, ST FHTIATAT Ht qq@ §
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arat F X FTF K o wgrEw ¥ ooy
weqr fF ag wfe7 faeT g Ml g 9%
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W sEER wvE §, 9 FI SRS
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fewree 7 91, 97 = fewma fFar
mWr g ) W AwAersE 4% AT
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qr f faw as5 fFwaames oy 7a7 97
wremrgew wr, 9t ag 97 x¢€ feew v
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argdifadts f, a7 Ft o aOF &
oweaR 7Y far war 91 e sar AwrAEr-
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g fF sz arw wdter ot a9q v faar
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#r 3% g 4 6T Awdrergdw Ay
uwe &1 A7 &Y @ o oA iy
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wt @, @ ¥ Qar wegw wov §
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|1, IY 41 FT A9 EACETT FT frav
T 1 ANAETESVR ¥ Raww A
AN @A A, g T FLAT WY
a5 3w a0% & Wfzerd w7 frgr
Tqr & 1 XEY TG FT KA EAIC )
TaF1 wawq gnv 5 AmAargdir ¥
Frw AR wT AywdEc F ¥ Fhm,
1 FeE T FAY & Iaa g fFm
Frear | fFT T3 AFR2 F AET
FraqE AT gER 1 A A wawarg
o 1o 1 WEA g A AT G E |
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T F! A1fge fx 28 57 99 =1 |
W | AmAArEINA WY fz §F A6
TSI g g afEe ¢ TEd
qfeqr® ® FTEST TEFAT A0PQ (WAL
game W faq & MF 7, g6i 91 g7s-
How gw @y § sa¥ Wt qemd S5t

FTART AET G AGT § AT FHTL WIS TR
¢ A e E 1 FewrT A wifgm
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/T FTIN W wAT WigR Wi @
od WY vy wf Y § S age ardy
T F g wdy § e s oY
ardferdY ar qga Fw g Tafag o=
fagsr & @ma wa@r § oo

wo Tw oft ey (wregw)
gem WERG, sW¥ ¥ osghww
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AT Fd FAr & oW oSEm ¥
T § 94 Bt faw fiew 9
fraar g1, UfmE &tz gaEwr
Fod 71 @ & 1 TEY FARTAR 9T
agd qu avrm qEr 1 W A
# garaTT 0@ § @§rarc war g F
#lo #Hro HTEo UFo HT HIF 260
FOT Iy a6 qar g | TAF g ¥
W FT e gE d 1 HEAl §
aqrar v § g o afd g @
§HEY F9 fFar o7 qFAT 1 @WI
Hgwaa & Frw oAy wHE @ |
Far Avir A ez fag w1g ¥ aqman
fiF st o TR T @ § 93y w
ywmET S @ @I g A
£ i@ & fr araAlg et ot § o &
we1 & faqr § a1 w7 w0 AR fE
¥ ¥fpa 98 @7 ¥ W wwdl §
g aqaT g s ag womagar s &1
fagre st Frasr F7 9w &, 7T aga a9r
wrar § s &Y S oaw @
Iy Fg MIEF AT GTAFAT FT &/
a7 AT ¢ )

17 hrs,

wreEr AT g e et @ @
¥ grarg ¥ wre sfear v gfama st
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F TmEr /% & N wuw T IR
fodw gear ST Y Y | X@H Ww
g gt $2T af el & Wk
wiy =7 & wmwr fremer WA
wofer ot g9 & %W W amEt
= 2w g ¥ wawar § BF oo wn
w1 straar frar m § oy wgw AW R
T 3o fou § fiw s=e wr
arfgd | & awwar g fr oo 4 fafy
WETYT FHGT § TF AT W a9 w7
aa g @ E 1 gg AT gt ar wrf ot
IO Y ®raer wY At gdy A g
=R O ¥ § e anfaa &) W &
™ W& 210 B T § fo & aeear
g fr ox fasie sre 7 qeem gfvw #1
g g wifgd S s g g A &
arwar ¢ 5 ag aga & wem @ O
INF TITRT AAR FATAT AwfEE 4
ifeat g F A @ @ g TEAT
gy AT wEY AAAT qeey & fem

LA

FEE FT AT WA TEAH
7 fagr & a1 wy wTOT & R @@ |
g fagraary | mEEgraar -

“Tata mines bave been excluded
on the ground that the mines being
raptive mines, supply coal only to
rISCo.”

21 7T 7 ATt w7y 5t af & ag &
g gum AETE | AT weRT AT
gty & w8 & anar adl wrgar )
Affr wa 9T §OE A @ ¥ AN
FHHT WY Iy ¢ faar sy iy
qT qr /T qIST F A7 AOlHT | AN
w4t g€ 9 aeg * gad A § I
@} srest AR a1 fa wrw afiaen
£T Y | FRITATAN Qg N A
Tt w1 ULmE fvqr a1 AW TS
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® w9 § wf) weT §owife O v
qrEr qgaT W W ¥ | A gA@Ar §



385 Coal Mines

fr gab fg wowt OF  SSRardT

gfsfy ®1 1e7 WET WiEy
it qar s fr wa eror @ fE oG-
FOr ¥ AT FHT w@AT K7 A[@ _q
o ¢ a7 gk Faw e SR
wrawt ay fr g e Wl Tl
&, wrer Wi 3y v & W TR SN
w0r & awrg ¥ 1 sww fewfal &
mﬁw&gmi’ffﬁmqﬂ*
wfexdfy wiedz faw aq | WWT R
e Argw vETRAw W1 O% €Y
fwmmma}quml
o Srfo o AT ATTAT AEA &Y FAI
g qar ot & &rF Fw & f6 ST
qeTar Ay Arfgr | 99 FUT TAF
w07 arar & | AR A
ot sEEre # wvan o fE wAT F
feiy mifeat 7@ et & wr & e
a‘g’ff‘wﬁglswaﬁﬁ@mﬁﬁ
mrewr fagqrr, vaa fewrw WiT EA
gtr vt Prawr & FETERIE E0T
wifeir arf oF ga¥ g7 ST &
T 7R § 19 7 97 |

T AT wrrT F Aeaed # wAr war
¥ FfaT e Wi AT o F
faga & o aga s vA) @A & S
fere ¥ gw ary &% WA AF T4
afear 7% w4t #Y & vl F g ;@A
agsr ¥ g4 8 W9 41§94
T i) AP e o @ S TR
vt 15z wHATC A AW &0 A
Rt A I & 9 A FT WI
&, mrg @ wrm & W g fET Wy
IeEA T ¥ faq gave w41 gl 719

A |

weT i B frgga & i wrTe sesg
v g ¥ (w) wir ¥ s gfw
AT Wi & |ifaai & faey =aEma
AT F ATeAW ¥ 4T ST MW WA

VAISAKHA 12, 1800 (SAKA)

Nationglisction 386
Laws (Amdt) Bill

(¥) & meftr whirmrfagt & wrerw
& wiertd T wnee fRY a7 de
ZrET ®Y §u a9 7 T 1 J W
mEk R E? K A wmwar § R
Tad g ¥ gz gY aga faeew gy
IE ¥ | W R F7 §T wiegr
W< gad ford o Oar dwea S
arfed fw fawi %1 §1 sfgga s1 &
wnfed mife dmar worgdd & qw § fasr
i o]

T Rl ¥ F9 o wed
gamEat & @rq wd faggw Fv
qwdT 77N g W7 SRar g v oma g
qWTAT F STF F T FCHA 9T FA9r
ST gumT fraaw @an ar
IFT AT T AW T Y 22T FH wEA
F WAtz & g o mre mfww 371

oy

qTO

SHRI DHIRENDRANATH BASU
(Katwa): Mr, Chairman, Sir, I want to
say that nationalisation for nationa-
lisation’s sake is not good. We would
welcome it if it would come in a com-
prehensive way. This is a piece-meal
Bill.

It would be seen from the report of
the Public Undertakings Commitlee
that almost all the companies of Coal
India are running at a loss. It is sur-
prising. It has also been staled in the
Report of the Public Accounts Commit-
tee that coal worth over Rs. 3 crores
cannot be accourtes for. It mught
have been stolen through the medium
of contractors. Some of my friends
who have just spoken said that smug-
gling is going on and coal would have
certainly gone to other places through
smugegling. Officers could not account
for it. This wag done in collabora-
tion with the confractors and the Offi-
cers.

Our bon, Minister, 1 believe, is very
sincere in his purposes, but mere gin-



387  Cosl Mines

[Shri Dhirendranath Basu]

cerity doea not bring fruits, Unless
the whole thing is reorganised, it will
run at a loss. Two or three years ago
there were heavy accidents in Chas-
nala aod other mines. The members
of the familles who died in the acci-
dents hsve not yet been provided with
jobs. The comnansation hag not been
paid to them in  full whereas the
minister hag come forward for making
payment of comuensation to the
owners. In page 5 clause 10 of the
Bill reads:

“In section 2 of the Coal Mines
(Nationalisation) Act (hereinafter
referred to as the Coal Mines Act)
in clause (h), for sub-clause (xii).
the following sub-clause shall be
substituted ...

(xii) all other fixed assets, mova-
able and immovable, belonging to
the owner of a mine, wherever
situated, and current assets, belong-
ing to a mine, whether within its
premises or outside,”

They have almost taken  away all
their assets from the coal mines. They
have got only the cages, nolhing else.
Now they will gel huge amouni of
compensation for land and all that.
The workmen who have been thrown
out of employment as a result of
nationnlisation in 1971 musl be com-
pensated. Their compensation has not
vet been paid iy full in this Bill,
provision should nave been made for
payment of compensation provident
fund and other dies lo the warkers
who have been 'arown out of employ-
ment, These am.ouris shows be paid
{io them in full,

Heavy smuggling is going on through
the contractors, as resuil of which
many oi the industries, small and
medium, in the eastern region are not
getting supply of coal regularly. There
ig shorlage of coal and shortage of
power. Due to shortage of coal, most
of the capacity is not TDbeing utilised
by the small and medium industries,
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as a result of which these industries
had to lay off many employees. So,
arrangements should be made in such
a way that the loopholes are plugged.
During transit, coal should not be
stolen. These contractors were ap-
pointed 5 or 7 years ago and their con-
tracts, have always been renewed.
Why not appoint new contractors in
their place? These contractors in col-
laboration with the officers are steal-
ing coal. Otherwise why should the
coalmines run at a loss? Almost all
the government undertakings are run-
ning at a loss. When industriag are
run by private people, they earn pro-
fils. But why :hnuld these hig com-
panies run at = loss after nationalisa-
tion?

In page 5 of the Bill,
has proposed thal the Commisrioner
will settle these things. I strongly
object to it. One of our hon. friends,
Dr. Ramji Singh said that a high level
commiitee should be appointed for
this purpose. 1 quile agree with him
that we should not be dependent upon
one person, however honest he may
be, and there should be a high level
committee who w..l settle {he dispatoes,
The poyments are io be made on their
recommendations, so that there may
not he any Joophole.

the minister

So far as the coalmines in Dhanbad
area and Asansol area are concerned,
they are nol only running at a loss bhut
there is mismanagement. The Direc-
for of Mines Safety sils al his head-
quarters in Dhanbad. Fle is sitting
tight in his office as a Governor. He
does not visit the coal mines even once
a month. It was reported that during
Chasnala disaster, he went there only
on the following day.

Chasnala was very near o Dhanbad.
Buf he could not go there on the game
day. He should have gone there with-
in a few hours. This is the position of
the officer, the Director General of
Mines Safety. The hon. Minister has
come forward to give him more powers
to deal with such matters. There
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should be also an  expert committee
with the Director General of Mines
8afety as the Chairman and they must
loak to the gafety of the workmen of
all coal mines. Due to negligence of
officers, due to negligence of authori-
ties, due to mismanagement of authori-
ties, these coal mines are running at
a losg and even accidents happen al-
most every month. Such accidenis
should not recur. If the Director Gene-
ral of Mineg Safety visits all the placeg
and finds out ways and means of
avoiding the recurrence of such acci-
dents, we would welcome it. The Re-
port on Chasnala is with you. What
does the Report say? Thousands of
people died, thousand of workmen
died. What does the Report say? Due
to inefficiency, due to incorrect finding,
due to the mistake of the Superinten-
dent and the top officers, the emplo-
yees were allowed to go down., That
should not have been done, and as a
result, such serious accidents happen.
So, I find that there is this difficully.
The Coal Mines Minister is our friend,
Shri Biju Patnaik, and the Energy
Minister is Shri Ramachandran, our
esteemed friend.

MR. CHAIRMAN: Mr. Basu, he is
also the Coal Ministler.

SHRI DHIRENDRANATH BASU:
Not the entire coal mines. There
should he close coordination between
the two.

" There is another point. Due to
shortage of wagons coal cannot be sent
here and there, it cannoi be dispersed.
Dispersals are withheld by almost all
the companies due to  shortage of
wagons. What can  the railway
authorities do? What is the coordi-
nation between the Mines Minister?
So, I request the Coal Mines Minister
to Jook into the matter very carefully
and see that proper coordination s
there so that we can expect efficient
service from them. If you do not do
that, then what will be the result? The
result will be not only recurring loss
every year—ihe Central Government
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will lose crores of rupees—but the
coal mines will be deteriorated. There
has been deterioration after nationa-
lisation, Nationalisation was done for
the benefit of the people. But instead
of benefiting the people, what has hap-
pened is, the cost has been increased
by 50 per cent. People are not getting
coal at reasonable prices. They are
getting at a price 50 per cent higher
within these few years. 1 do not
blame you only for this. I do not
blame the present Minister only for

this. But why should the cost in-
crease after nationalisation? Why
should not the public get coal at

reasonable prices? You must find out
a method, to see that the prices are
not raised. If you go through the
figures of price increases, you will be
surprised {o find where we are. Prices
are increasing daily. This morning,
the price of milk has been raised by the
Delhi Milk Scheme  and by the hon.
Minister of Agriculture and Irrigation
Everbody objected 1o it

If there is proper and efficient
management and if you can see that
the cost of production of coal is reduc-
ed, then angd then only can you stop
the increase in price. You can even
decrease the price, if the heavy ex-
penditure is cut down. So many offi-
cers are there, who are nol needed.
Please examine this.

QOur hon, Minister hag gone to asan-
sol and some olher coal mine areas a
few months ago. I am glad he is {ry-
ing to do something: but such piece-
meal actions will serve no useful pur-
pose, He should come forward with
s comprehensive hill so thal the pur-
pose of the bill may be served. Thank

you.

st grew (wfzge) ;o wamfy
witzg, &1 ®AWT AW AR
fafirat (sorraw) fadas o7 a2 ==
N o ¥ over www §OF o
faart smq w3 & fa @er g
| Tgar AW JEA GIEEIEE
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SHRI AINTHU SAHOO (Bolan-
gir): 1 am thankful to you, Mr.
Chairman, for giving me this oppor-
tunity to gpeak on this Bill. Though
my mame was listed earlier also, I
was missing the bus all the time.

I welcome the Bill. At the same
time, I sympathise with the Minister
because he hag takepn a ailing baby
of the previous Ministry. The
nationalisation wag made for the gake
of nationmlisation and it is an ailing
baby.  According to the Economic
Survey, there is a loss of Rs. 45.49
crores. The total amount of loss up-
til now will be about Rs. 100 crores
and the accumulateg loss will come
fo Rs. 1000 crores. We had a great
hope when nationalisation was done.
We were thinking at that time that
things would be set right. Instead
of that things have become bad and
now they have become worst.

In the Indian Express of 1st May,
there is a big news item about ‘big
scandal of coal at Dhanbad' You
will be surprised to know that 30,000
quintals of coal haq been caught by
the Civil Supply Officer and the
Deputy Commissioner, Shri Devdas
Chhotray, because this was unaccount-
ed, unauthorised and unclaimed. The
coal was discovered packed in 45,000
gunny bags. You will be surprised
to know that th% is being done by
big business house; as gtated by the
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Deputy Commissioner. Such types of
affairs are going on in the nationalis-
ed coal mines, It is an economic
loss. Coal is calied the black dia-
mond. It has become a betrayal of
our economy. I was talking to the
Delhi people the other day. They
_told me that the Janata Government
should give us five items at cheap’ cost
ie. wheat rice coking coal, kerosene
and oil. Now, the coal prices are
going up. Certainly, it will hit the
consumers of poor communities. If
the people revert to wood, there will
be ecological imbalance and the whole
place will look like Rajasthan desert.
That is why it is time now also to
ask the village people to burn coal
or gas in their houses instead of wood
for cooking purposes. In Israel, you
will find the desert has been convert-
ed into a green forest and the climate
completely changed.
cut all the trees in the past because
there was freedom to cut trees and
now government is doing afforestation.

I want to draw the attention of the
hon. Minister to a few things, In
regard to the Sudama Dih- colliery,
you know how the previous Govern-
ment put everybody in difficully.
There was a contract with Poland
worth Rs. 17 crores and now it. has
gone up to Rs. 65 crores. As to how
much coal they will be producing, it
will be only 2,500 tonnes. This is the
condition of the colliery. The
nationalisation of coal is always like
taking over an ailing baby. In the
public sector, we have got nine big
units out of which six units are mak-
ing a profit which js eaten away by

the Coal India Ltd. and its subsi-
diaries,
The hon. Minister has rightly

brought forward this Bill to plug the
loopholes and take care of the working
of coal mines, Dr. Lohia, when he
was alive, had said that there should
be nationalisation but not for the
sake of npationalisaion, Nationalise
the sick units and see that it makes
profit. In Great Britain, they have
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nationalisation for
sake and misuse the poor tax payers
money. As regards Rs. 1000 crores
which we are losing, it is the poor
tax-payers who are paying. Nationa-
lisation for nationalisation’s sake will
not help the growth of our economy.
You will find in foday’s paper that we
are going to lose 2 million man-days
in every month due to labour unrest.
This is the figure of man-days losk
Again, this is what the Economic
Times says: “The production hits
about Rs. 500 crores mark this year
due to pabour unrest.” I would re-
quest the hon. Minister {0 see that in

respect of those industries or those

coal mines which are losing, he is
earnest about cutting down the un-
necessary expenses and improving
their working. With these words, I
support the Bill 2 ; ;
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~ said that nationalisation has become
* @ luxury for them. We should aveid
nationalisation’s
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Anrt #x gfez sxfea r zafag
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g= H Z1, ®EaT g1, TEea gl Siaf
FIFTT T GAT Jg7 AT | fog deqr &
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IqF AT-IET AT FIT 3 | TF ATH
et ot grar 2, 9ia v ar A
F qUAL F A 97 0T F 8909 2N
a1 famrd &1 ze0@| 21, a1 FEe oaT
TR I, FW M1 F U= g 7, e
1 710 g o sl G o g &
A qEwF & M F waar £?
ST ®FA F @Al Fogart fage §
AT T 79T gre ¥ faan, admany
faar, qa & fAwra v ag 9 § sraar gar
STORET g | FAT sdT I A #0oSiA
F7 F1 Fiforsr F1 T & f5 77 e
FAT N &7 TF aTF T&1T HI1T
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AEIA FY, A1 7%z grefr 5 faveax
fafest o fafefs  aadt =efr ar
W&, ST & 1eAre, Tul wraw wi}
o wEd H A el ad g o=
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HU ST & HIAH § 15 Zq-09 H0F
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i 139 faq4 F=2=zgz AEA= I
uE TSN & 91T (€) ' wgr qar 2
f& st ar? emmarE @ W g S5
geitf@ faar s@ar § zd zrew-
ars g AT A, A 7 43 wwq 47w
A1, A1 w3 3% %7 & sifeq s
AT FTH F1 ZIFET F F U Fr7 F1
qAd ATAA0 g | wifEv 78| |7
g W @Y g’
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97 FT UFIAT WITT AHT F 57 §F
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T 335 G1T £ 1§17 707 f3sy
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AR arFaa § i = fsg ¥ 967 g%
T ZA S0 dVodfte famy FY T
fra et 7T &y w0 iy g THIGITET
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FET AT g, AN g AL HH T F {6g
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are # 35 57 T a1 2gi 1wl g
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g7 A= & a1 7 37 faduyw 47
FHGA Z@ AT AT famarw & @
Feal g { = arer ot § staar gt
saiear #1 AL FZAT, qUISIE £
MY F& #e fas @7 9T Q=
A FT WS Fa 1 qAE A ey
& faC Tx weft senw A faafe
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& =wgar g 5 fage & $mar da #
ST AEAT IW TH IIF & WAL SO
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SIET IET TEEEHT F TET T AT
gfee T Femit |

MR. CHAIRMAN: The hon. Minis-
ter, how much time would you take?

SHRI P. RAMACHANDARAN:
Fifteen-twenty minutes,

MR. CHAIRMAN: Three more
Members are there. I would like to
accommodate them.

SHR; K, 5. CHAVDA (Patna):
It the House agrees to etxend the
time beyond gix, that is, about half-
an-hour, then we shall finish it.

MR. CHAIRMAN: Is it the plea-
sure of the House that the time be
extended by half-an-hour?

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN:
upto 6.30 P.M.

So, it will go

SHRI K. GOPAL (Karur): Or till
the Bill is disposed of.

St T JFw gt (TET)

gt wERE, FT9 L & FAL ST

GO AT ST & 99T § § gur
AT | F1AA FY FHTAT EIA FIT ST
&1 &fsa Str wrer g faara arer
H5g< § a2 AT AT 9@l g | 98 g
A AT WX T AT F 1 IT A9
#1 qga ==t a=r mwmIe off 7 g
gaert a1 8 AR fau g e
TEN AT | 9@ Wl UF FAT F BT H
AT FEy & Sfew ot F A ¥ 5 G
T T I]AT § ALY TAMRT BV S

gﬁm%%@ﬁ‘mmﬁ

oras ST wfer ¥ & aitE g & o
& a1z o7 ag) feafq 8, 88 F4T aw%
FTHERTE | 55 @3m § ey T
FIGer FT KIWT 9B 27 ®IH HIT 40
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qrT qg w9 @r AT} v A dr gy ¥
FTH FI TG AT AFFT ST AF &1 H1 TG
ferat zrer #@ 9T won. @ g afET
@t o FY TR ger Ay

-GN PR 9T Y 9@ weT @RAT

ST F T ¥ &9 O famr v #
sigaT fF 59 #Y TT6 AT TS &Y |

foa arg TSEIFr gAT 9 g9

wegdl & AT AG AgA AT gAT |
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aut § O gC ¥ 9 Y Agt W ow@r
AT | S FT a4 GHW g gETT 4T |

gOTE HOTgE W N | WY g @A

ue # o< &Y & g § ot Aifer wwge
¥ I AR FT a9 THW 9T FETAT AT
1< gafae gemr o f5 3 57 F 7=
F oTF AR A | S =T & mfawTdr
T | Y R S Ao AR F T AT
A T, ST T F FHAT WA T &I,

. T FT g, 99 & 99 #r g ¥ &

fremar ® a1 T @ wW T AR
Ffar dwar ) w S 9Ew F
TG A ST AT AT R FX qohdt
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ug FY AT T FEATAT G
gieaT gf Y | T AW wE @na I
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AL qF T T ql S99 H qE ;T
warg | o agd 5 w9 o=y s@ &

-1 5T &Y 9% & fady & qre dfvg
9 ¥ arEl ATEEIy F (4 T § AfFT

o gt #1 At & w3 A Smar g

TEIRI H THTAT HTAT AT |- ~
g &1 TF GITE NI & ar g A9 - .

VAISAKHA 12, 1900 (SAKA)

¥

Nationalisation
Laws (Amdt.) Bill

sl S aret Wy @ g fr
FAT FT AT GT IV § T I FT A Fi=T
T g, SUY FT ST ST TR
Jg AEAMAT AT § ) ST @l wee

406
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T IR | ST AwET 39 ¥ faw A
BZAT T I T FIC FIE FHATET 7EY
g\ T AT ¥ AW AR SEiE ey
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o T aeig F AT AT 9F guF
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YT AEYL I & FIL A9 Aforoer
SATC g T AT W FT WY A%E g
ST F WM 9T SET @ @ ? ¥y
& FgeT wgAT 6 A/ 59 A S FEC
AR o7 ag faw @Y gq1en, 59 $ma
FgAT § AT ST WTZAT @I AT F I FY

g A ATET BT FIAET gMT 9T, &

TR AT R ? afeam
FI HTET AT & AT FTT ST Hig=wriEy
9T AT Fi(Aq, ate § qgAEr @@
F@ & al 9T FT gEET, ITH I
HFEHT FATLY, I & LAH FATZY |
S ag g i 8 FifE aferon fagre
Fr felt @@ § afs #1 swa & @
3@ & gre T g feest ¥ ¥R fee
qF IF FT AW G| AT AT AT HeAT
St & 59 & foau § =&Y g awar, & a2
T I T ALY AT FTEAT A6 q@er
F ST AT § I I pEA o< S5
I I IF IT FEFHAT N ooEw

| et o A afe g i o ag w

-7igY foRaT & a1 g wat g fr ST A ogw

T qF A TG A 1 3HAQ
SeaT F1 gan fem F fMu A s
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I T faw g faer &% o< 9 gmeT WA w3

T Frafe 321 <} ¥ ag qvor g

far wdr N womy | O AT ¥
wfus da1 7 & afea 99 & o1 garer
2 %2 39 W A &= § Iwa €
zer &ifqqd &0 49 AoFaTIAvd
WA FCQE T I AMAATIANT
s wifge | o Fadws wIw g 9%
Are & & 39 w1 wiyw wTore
fadas adi aar § 1 % wrgaT E fw
o wfewrY § 39 #1 WY sy 3w
FT FT8 FE | WG GV FATR WY gET
afgr A urEde e dgar g | afx
FrgaTsR d T B s AT I
faams s &1 w7 FEAT FEE@
woft ifgn | &g gy awgt & A
waRy § Wi s & 97 ox W
1T FT ey AT wifgw |

=7 waal % qrq & fadgs w1 andq
FTATE |

SHRI A. K. ROY (Dhanbad): I
would like to say one thing. We
could not have a full-fledged debate
on the Ministry of Energy in this
Budget Session and so we have got
only one opportunity to speak some-
thing on this Act....

MR. CHAIRMAN: You will be
called after Shri Balbir Singh.

SHRI A. K. ROY: The debate
should b extended.

MR. CHAIRMAN: The House has
to take a decision for extension.
W’
vy amae fag (Ffrare) -

qAfT AT, HEAT @A T

o ¥ wt afear 7 0f fF 38 3T
w7 & fau 74t wgma & ag e
Feas fwr fear 31 oetawor A 3
ag #41 gy wifge 7 gaay o qwr

7z 7z ¥ fr W) #) 78 W o

Tz rfEmiaiiafi N gr v ad
wron § faas) a9z & frdy oy 3o
F1 Tedrawy frgr s §) Afwa
FITAT FANT F7 HIfredt 7570y PR T
38y 7 AT Wad g g D EF 1 AT
ad A faa v o @ Sv
qEAT FYAAT FAATT TH FET BA
2 v W\ oTET AT T F fgw F
NI WTAT A AATE F AART GRT qE
& aar [ gl 165 297 A7 IEw Y
fe fasdt gewr & ow v "
TEIFTT F I F fFaar a7a7 77
fradr wexdy #7 g w3t fog I &
w1 fear fF awrg qang & o2 § =y
qr 7 oF @ ¥ W IAR \2w
A% § ag Wl Wiy gF qET qand
qF ¥ ULIFT gAT 6-7 {A H
TEST FTHT A A FA0 TIAE FT
3a% 7L ¥ 977 a% A f5w €7 97
Y ? 9% e g 92 § T390 S0g
T Az *ﬁ‘]a‘a 7#T ¥ g g Wa A7
TEAFIA X F AT FIRAT A AT
TAT TATHF T AT I | A a9 § )
T A WAL ®Y AT AT Awed
£ ZiET a7 W7 g7 w9 ¥ fr od
w0 & ATz WAL A A A wA
| F T wEA R FAT A9 a
ag w8 1 Ffw g wagd w A g
am= ar umaw Ag fzar 3 @7 @z
#ar 957 § O ft7 qar w=f 7 wed
F aw ot G T T AT AW 6
g fIG0 | qg wgAT qAw § Faaer
HATT AT ga § A0 E o 7T AALT A
A AT wagr G fady A Frea
v g #at @y vk ? faegrara gfaan
¥ I AFR1 § § 70 wa § pgrEr wgar
feear 3 g aw a@ﬁ -
HIA FT 7@ § J 55 315 T F ¢RAATH
woar wifer ) ore QAT wr
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wwr Wi et wEY o & a1 faw
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o awg 3, afes o6y am T 2
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18.00 hrs.

oY o Mow (wFEI) : ww4r
qIFT7 |
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97 7 &2 gu ¥ oY Y STy 3 ot
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THRTIM AT ST MO FTH R ga
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W R FEAT gF F7 fzaT At
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st aref & HeAT %7 ag faer anow AT
q¥T ) WY SAAT yrEl FY A 98 €
ook eare g az gu &, 3 Am a3
g & oY @YY & aniEr ek wm £ R
B TG i g S d § any w1
@ Fw war % fewte gWh, SR
oY ogw A WA garEn Al
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T @Y WA &Y 30w *r AR}
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z® aifaw weqred g1 W &) FAv Aw
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SR FO ST 9F @ | v
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A qeg Fror @y g fe ogw e
GgETY # quf w9 & 559 T4 gU &)
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9% BT &, AU glra 31 @ 8, dmmm
T @Y AT F 3ga Ay Hvaand
T Fror § ez g Y E 1 wrS AR
T TAGAT FTHTE ATH AT HIT QAT 24T
Tt &1 ofe wiy fasfas g 2o &
ol AT T A §AT AW F wIT AT
Hwam agm g3 v fweE D
wrET AT A ¥ oy @@ s 8
4Z gwre fad g &3 &1

AT, WA TH FAN T OENG-
For far ot a1 g T 0w sy
fazea & famr w7 ar i 3o & o
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H ng I dgar wrigo a1, gad v
¥ gg 740 971 § | THT Wrg Hig "G,
ZR THT TOURA H &9 BN 2T &r STeT
92 Tl &1 TAFT ANGEE W ug
g1 % g gT /i 80—90 FTE =74 T
HTEr IEET GEAT £ AE AT ATE(T
TH a¥E § uET §g ¥% whaw f+ aw
ferr adt azey &1

WWGAT, T % 93 foi it
% grat § 47 sam o1 § 592wy,
WET 50 F Arfaw a9 77 § 1 A gy
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w0 ofemw e w1 wWifas ww
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FER AL & | WU WY wEq fw AT &
IOET T 9w A foewd wy
S 9w a1 § mifgest mofgear
FUH AW A@ gET wAT S
3 ang fS@q ge F1 IemEd g1 Wl
& wore gaFr =17 vAT agr faar s
W FUT F AT AHE AUT AT
famr s &t s 6T @Y a0 aw BW
AMA TAT TT IANTT T 1Y 5
T ZAAT AT AT FT AL IM A &)
AT FRA AT WAST &1 g ¥ wAd
4 WUATAT A1 gHTIT WiEd T Sy
2 TER T F R TEET
ZAM WA FIT AEI FT TG T
fear @1 A A9y 9@ § £ dndr A
axaE @ q § swar §fa
WY Ay At HET FwEET 38 v fraw
T & fau ox T TNE TSEH
2% Wy F Ay wE=l & Ry R
FG CIRTE AW AT AT gAT AAH
fa arer w1 &) w1 & W17 THE &9 &=
T owFAr F )

¥ woasr wEEdr ¥ fag s
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W A F GHATH 6T W G Wiy
Y EY Y § 1 wEE A e gk A
wE Foowrr & wror e §oo &
WITET qg W Srwrdr 3T s §
fir s wifegd o aw ¥ Wi W
S AT WA & YTy AW @ § ) wwe
wI el 7% & fg agi s § &Y
THE AT e A §d e & e
wYT & Y2 o HaT A 8 1w dar
1 48 W fwerar § 5 @i ¥ s
s Wt wewe v @ §, 4@ 9 T
ST & 7 &7 g0 § fr aad anaw &
TR & FEGIT AT 1@ § AT
TIT FEEY T AW w5 FY sifag
g W &1 &g e fagre s famy
T & wiwn §) OF JTF WT FT
FANT § G ou1dt TF IUIET YA &7
"I & | TF AT OF WI9% 95T £ 1@
ST Gy faare 58 fan & wigwa ¥
BAIE HIHA & G4, §HELT AT FT QLT
ARG

& swear g fa gw s faduyw
& w5 39 JOeAl A1 AT FT G
sitfe feafr aoita # are g9 & g 7
off gir ot afr = wr wEr oA

SHRI A. K. ROY (Dhanbad): I
shall glick only 1o the provisions of

the Bill

1 wonder whether there s any
necessily of changing this Bill in the
House. Will it remove the bottle-
neckg retarding the progress of the
industry? I do not think it will do
50,

With the coming of the Januta
Government everywhere there is a
sort of liberalisation, 1 should say
there is a wave of liberalisation, There
is liberalisation jn licence, in import,
in corruption, ete. It also aimg at
liberalisation of giving more money,
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more compensation to the ex-owners.
Thig js the gole motive of this Bill
This Bill does not protect the interests
of the workmen. It doeg pot help the
workmen to get the amounts due to
them expenditiously. But thig Bill
mims at giving more money quickly
and liberally to the ex-owners,

In Clause 2—Current Asgets of the
Bill—they have excluded specifically
‘money, assets of the ex-employers'.
1 would like to tell the Minister that
in most of the cases in the colleries
the liabililies are more than the
assets, These owners have not paid
provident fund. They have not paid
all the dues of the Bihar Government
from their assets. They have not paid
the workers dues. They have com-
pletely damaged the mines. The total
amount of dues ang liabilities would
be more than the assets. Today you
exclude the current assets from all
their property, from al] their wealth.
Tomorrow when your Compensation
Commissioner evaluates and finds that
the liabililies would be more than the
assets, how will you compensate that
thing? What control will you have to
do that kind of a thing?

So, Sir, 1 oppose this Bill for this
reason. Until end unless the total
assessmen{ is made by the Compen-
sation Commissioner or by the ex-
perts as to what would be the liabi-
lities, what woulg be the assets, etc.
we cannot realy advise the Govern-
ment to liberalise its control, its an-
chor, on privatg enterprise,

T would like to tell you one thing,
Here they have sgaid this. In the
origina] Bill, previously, what they
have said was this. They have said
that only the claimant has got the
right to go on appeal. They have
smid, it js only the claimants who
have got such a right to go on appeal,
if they are dissatisfled with the judg-
ment of the Compensation Commis-
sioner. But here, what they say is
this: Both the claimant and the
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owner can go on appeal. What hap-
pens is this. The poor worker gets
somg award. The BCCL, CIL, etc.
may decide not to go on appeal. The
poor worker will never be able to get
justice there.

So, Mr. Chairman, Sir, I would like
to impress upon you about this diffi-
culty which they are facing in the
coalfields,

1f the Minister remlly wants to do
justice to the workmen, he should
amend Clause 9 of the Coking Coal-
mines Bill. What does Clause 9 say?
It says: Regarding ali the {ribunal
awards, al] the gratuities, every-
thing, of the workers' dues, in respect
of the old company, the new nation®-
liseq company will have no liabilities
to discharge if the worker ig dis-
missed if it is proved that the worker
is dismissed unauthorisedly, illegally,
even if his case is decided today, he
will have to seek employment from that
old company which is no more there.

1f he has got claims of graluity, he
cannot get them from BCCL. He has
gol to go to that owner who is no longer
there. That ig the position here. In
this way the entire justice was heing
denied to the entire old workmen,
We need to amend this now,

Only last month, in March, the
Supreme Court gave a judgment. The
case was like this. The BCCL ap-
plied against the award of a tribunal.
They said: We are not liable to pay
anything to the workmen because we
are not to take over the liabilities of
the previou. management. This was
their contention. The Supreme Court
gave a unique judgment. They said,
your workers are not liabilities; your
workers are your assets. So, you are
duty bound to take the entire res-
ponsibility to accommodate the wor-
kers today.

MR. CHATRMAN: Please conclude.

SHRI A. K. ROY; I need two
minutes more, because 1 like to tell
all these things to the hon. Minister.
This js the only opportunity we have
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to point out these things, and we are
from the coalflelds. Daily we are
battered from all sides. So, I request
you to give me two more minutes.

MR. CHAIRMAN: No please, Please
conclude in one minute.

SHRI A. K. ROY: A number of
hon. Members said, the coal industry
is going into loss and this and that,

Only today you see what has come
in the Times of India. In the front
page there is a big news items regard-
ing coal scandal, I know this. A
month  back 1 was there. Some
people vame hurriedly 10 us and they
told us; *“You see in Bagha, you see
in Jharia, thousands and thousands
of gunny-bags of coal are lying there,
You should intervene.” I immediate-
ly got it checked up. I informed the
Administration. The entire thing was
caught. We don't know how much
gquantily was smuggled before.  But
today nearly 90,000 bags were found.
They were lying unclaimed. There js
nobody to claim anything, We do not
know to whom that coal belongs. We
don't know how that coal has come
there.  You make an  enquiry
thoroughly. You will find that the coal
involved ig coking coal. Where from
hag the coal come? How long the
smuggling of coal of this (ype went
on? You may say that captive min.
ing is one of the reasons, For that
only 30 per cent of the coal used to
be extracted from the mines where-
as A0 to 70 per cent of the coal could
be extracted. You know, Mr, Chair-
man, coal iy o wasting resource. Once
you take that out, it cannot be
regenerated.

So, the necessity arises to stop this
waste of precious coal. We have 1o
nationalise it. In collieries, till to-
day, captive mining is going on. And
you would be surprised to know that
80 million tonnes of coal is burnt in
Dhanbad  District alone. Nothing
could be done about it. Anyway, 1
would like to tel] you that to-day the
position is this. It is said the cost of
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labour is 70 per cent of the total cost
of coal produced. I would jike to
ask-——Whal is the character of this
cost? After nationalisation, there is
complete unproductive overhead on
coal. They have eliminated the pro-
ductive capability of workmen. So,
I ask the Minister that instead of
bringing in this type of a Bil] so as
to give money to the ex-coal-owners,
he will kindly bring in a more effec-
tive Bill go that the coalmines which
are opur biggest assets could be saved
and thereby our country can prosper.

SHRI P. RAMACHANDRAN: Mr.
Chairman, Sir, T am very happy to
note that a number of hon. Members
have participated in rhe discussion
and they have tried fo give somoe
suggestions also.

I woulg like to dispel one or two
doubts raised by he hon, Members in
the beginning itself. Mr. Ramamurthy
from Tami] Nadu has raised a doubl
about the nationalisation of the coal
mines. I can assure thiz House that
the Policy of the Government is not
to go back upon it. Nationalisation
is an acomplished fact and there is no
ditution of nationalisation in this res-
pect and it would be effectively im-
plemented.

Che other hon, Member: also raised
a Joubt about the availability of coal.
W th regard to the availability of coal
in the Southern States for feding the
power stations, it is true that thers
were some hottlenecks  in transport.
That has been sorted out and now you
will find (hat there is free flow of
coal to the Southern Power S‘ations,
Eveir day before yesterday, when 1
was in Madras, the officers came to
me and told me that the other prob-
lems are removeq now and ecoal I=
coming on {ime.

About the Bill, some of the hon.
Members have raised one or two
point; under the impression that this
Bill 1; aimed at helping the ex-coal-
mine owners. Unforiunately, there
seems to be some misconception In
this respect. Ex-comlmine owners get
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the last priority in the matter of dis-
bursemen: of compensation. [ would
like to place before the House that
when the compensation is decided,
the amount that is available with the
Compensation Commissioner is being
disbursed or will be disburseg in the
foliowing order; —

1. Workers' due is the first prio-
riiy which will inciude provident
fand, wage, pension, graluity ete.
‘That is the firsl priorily with regard
to compensatio payable;

2. Second priority is  unsecured
debts. Mostly  the nationalised
Banks have advanced the money to
the ex-coalmine owners.

4. Third priority is the amoun's
advanced by the Central Govern-
ment during the management
period for runninz lhe mines,

4. Even in the fourth priority (a)
the sum due to the State Govern-
ments by way of royalty, debt, rent
ete.

{biramounts due under the Work-
men's Compensation Act and

(¢} Deductions= made by the em-
plovers  from the =alaries and
wages for provident fund or welfare
fund.

5. Fifth opriority is; all other
claimg inciuding the supplies.

Then only, if any money is left afler
meeting the ¢laims in the above order
of priority. that will be paid to the
owners, managing contractors and
raising contractors, if any.

So, from this. T would like to im-
press upon the Members of this
House that coalmine owners are not
going to be benefited by this amend-
ment. They only get the last priority
and it is only to help and to see that
the other people get not only the
priority but also adequate compen-
sation, in inter-S‘ate rates are equa-
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lised so that the interest that is going
to accrue to the money that was de-
pousited with the Compensation Com-
missioner must have enough interest.
Otherwise there may not be enough
money. The creditors have advanced
money at a very high interest, namely,
15 per cent to 168 per cent. We want
to bring it to the level of interest
that will acrrue to the deposits made
from public funds or any such
thing. That is why this provision 15
made in the amending Act. It is with
a view to help the various priority
claimants in the matter of compensa-
tion.

Then, Sir, we have brought about
one or two provigions in order to ex-
pedite the compensation payment.
Ever gince naljonalisation—for the
last four to five years before the
Janata party came to power—the
total number of cases disposed of 15
only 9,000 out of 82000, Whereas in
the course of last eight months after
this Government came jnto power the
number of cases disposed of iz around
16,000, Our aim is after the passage
of thiz Bill compensation will be paid
within the next eighteen to twenty-
four months. We want to see that the
compensation js paid as quickly as
possible so that those who are suffer-
ing—the priority sectors particularly
~-should not be made to suffer more.
That is why we have brought forward
this amendment. It iz more to help
the people rather thap to help some
vested interests.

Some hon'ble Memberg raised the
point regarding current assets ete.
There was some ambiguity in the
defini‘ion of those things. We wanted
to make it explicit so that people will
not go to the rourt and go on having
enlarged litigation. So, we have tried
to define the curernt assets so as to

make it easier for the disposal of
claims,

Mr. Chairman, hon'ble Members
also raised certain points about cor-
ruption nepotism, prices, scarcity of
coal, ete. I would like to tell the
House that during 1977-78 the coal
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production has gone up. Apart
trom that, during 1977-78 we have
despatched to various consumers 4
million tonnes more coal than the
previous year, that is 1[976-77. Qur
stock position at the eng of 3lst
March this year is 125 million
tonnes. So, the hon'ble Members will
appreciate that adequate quantities
of coal are available. May be be-
cause of some other reasons we have
not been able to despatch coal to the
neeay sdaces, Because of closure of
Gomia factory production of coal got
affected for three to four monihs
during The last year but in spite of
that the coal industry has done well
during the course of Jast one year.
My ministry officials and myself have
personally visited the coal mines and
made personal appeals to the workers
to put in their best to increase coal
production. Ag regards safety and
other measures, I would like to say,
that during the year 1977-78 as com-
pared to the previoug year the acci-
dent rate was not only less but also
the casualitie; were Jess. Ewven if a
single person dies, it is very tragic
and we are sorry for it, but at the
same time step by step we want fo
see that these accidents are minimis-
ed and the safety measures are im-
plemented to the best degree possible.

Sir, as regards corruption, we have
recently opened a vigilasce and an
inspection cell in the Ministry, They
have been asked to make periodieal
surprise visits to the wvarious coal
companies and producing places and
detect the malpractices, if any. When-
ever any specific instances are brought
% our notice, we take expeditious
action,

During the course of the debate, =
number of points have been raised
by many hon, Members. For lack of
time, I am sorry I will not be able
to meet all the points raised but in
a way, broadly, I tried to cover the
salient points raised by our friends
in this House. The number of points
raiged are about the corruption in
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some of the companies and I can
assure this House whatever gteps are
necegsary to put dowpn corruption in
the coal industry, we are doing it.
Mr. Roy mentioned about some scan-
dal in one of the places. I would
like to tell this House that the distri-
bution of coal in the local areps is
done by the Staie Government and
whenever any instances are brought
to our notice, we immediately darw
the attention of the State Government
to that effect. About illegal mining
also, some points were rajsed. It is
true there were a lot of illegal min-
ings which were going on in the past.
But after we took over, we tried to
draw the attention of the State Gov-
ernments and instruct them {o treat
thiz as a law and order problem and
we have been in consfant touch with
the Chief Ministers of the States
where the coal mining is taking place,
And at official levels also, our Secre-
tary iz keeping in touch with all the
Chief Secretaries of the various States
and we are trying to put down illegal
mining. I cannot gwell upon this
more because cases are pending with
the Supreme Court, I do not know
when the judgement will come.
Either today or a few days jater it
may come. But after the judgement
comes, if there are any difficulties
experienced, I may come to this
House again to get .anction for cer-
tain steps that may have to be taken.
But as far as the coal industry js
concerned, we are trying our best to
see that it is put on a proper place.

Some hon. Members have mentioned
about the losses and about the
arrears. .. . (Interruptions)

SHRI RAMDAS SINGH: There
were a lot of corruption cases and
illegal mining also,

SHRI F. RAMACHANDRAN: I
was menioning about the illegal min-
ing and on this point I have alreadv
told and also about the retrenchment
and other problems that were raised.
After we took gver, not = single per-
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son was retrenched from the coal
industry and jn fact on the other
hand we are trying to fing out whe-
ther we can legally and also without
causing any hardship to anybody
employ more people. But, unfortu-
nately already we find in a number
of places surplus labour and our
problem is to deploy these. surplus
iabour to the places where there is
more work, it is not our intention to
retrench anybody. When the oppor-
tunities arise, we would like to em-
ploy more people; when the produc-
tion goes up, we want to gee that
morg opporiunities are given for em-
ployment of those people....(Inter-
ruptions)

SHRI RAMDAS SINGH: 1 am told
that about 30,000 workers had been
retrenched during the Emergency.
They were working in those mines
and at the joading points. T want to
know whether they would be rein-
stated or not.

SHRI P. RAMACHANDRAN:
About the retrenchment of 30,000
workers, 1 do not know whether they
were retrenched during the Emer-
gency or prior to that even. Those
rases will have to be gone through
and then seen tha'  justice is done.
Suppose I start employing those who
were retrenched earlier for wvarious
other reasons, then there will be no
end 1o it. Unless we formulate firm
policies of getting these people back
to employment, it will be very diffi-
cult. I do not want to make any
commitment for the simple reason
that there mre lakhs of people un-
employed. If I just make a relaxa-
tion for a particular place without
proper examination, it will be open-
ing the flood gate: in this point.

About the npew coal mines, as and
when we find the need for producing
more coal, we are sanctioning new
schemes also ang whenever we ganc-
tion new schemes, certainly more
opportunities wil] be given for new
employment also. But these are long
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gastation period projects and they
have to be cleared by the Planning
Commission. We have {0 embark on
new coal mines mnd when new coal
mines are started there will be more
opportunities for new employment.

oY gt fug uraw (aqenz)
wE Flamesm Wi ¥ ey oy v
w1 F0, § 78 Frey wEgar ¢ agis
AcwAHz AT arar g ¥ ?

SHRI A. K. ROY: Unless and until
scope for employmeni is created, how
can we give more employment? Thal is
what he means 40 say. What is
happening in coal mines is this.
Miners and other productive  wor-
kers are going oul of service and
retiring or they are retrenched. But
we fing that non-productive workers,
parasites, those people are coming
through different doors, with the
resuit you are always loaded with
over-employment; that is unproduc-
tive over-employment. That is why
we say that you should follow certain
procedures so that the entry to your
colliery must be through productive
workers,

SHRI P. RAMACHANDRAN:
Yes. Even in this regard we are
giving certain pew guideliney with
regard to employment; it must be
production.oriented. We are attend-
ing to that. The hon. Member can
rest assured that no unproductive
labour will be employed in the com-
ing months, whatever might have
been done in the past, we want to
see thet productive labour iz em-
ployed more and more. With these
words, T commend the Bill to the
House.

MR. CHAIRMAN: Before putting
the motion for consideration to the
vote of the House, T shall put the
amendment moved by Shri Vinayak
Prasad Yadav to the vote of the
House, amendment No. 3.



425 Coal Mines

Amendment No. 3 was put and
negatived.

MR, CHAIRMAN: The question
is:

“That the Bill further to amend
the Coking Coal Mines
lisation) Aect, 1972, and the Coml
Mines (Nationalisation) Act, 1973,
be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: 1 shall put the
clauses to vote. The question is:

“Thet Clauses 2 to 18 stand part
of '~e BilL”

The motion was adopted.
Clauses 2 to 18 were added to the Bill.
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Ciauses 19 gnd 20 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI P. RAMACHANDRAN; 1
beg to move:

“That the Bill be passed.”
MR. CHAIRMAN. The question is:
“That the Bill be passed.”
The motion was adopted,
18.40 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
May 3, 1878/Vaisakha 13, 1900 (Saka).



